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Annexure |

Impact of brackish water Shrimp culture on Agriculture and
Environment

The main stem of Indian Economy is agriculture that’s why Indian
Economy is called agrarian Economy. The State of Andhra Pradesh no doubt
it is also agrarian economy. As per the 2011 census more than 60% of the
peopledep@ndonag;:iclﬂture.Agﬁctﬂmreistheonlysupplicroffood.
Nobody can deny that the development of Industrial Sector and Tertiary
Sector depend on the development of Agriculture. Hence the development of
Agriculture should be sustainable for the socioeconomic development of the
people.

The soil quality in Chittamur, Vakadu and Kota Mandals

Table No.3.12
MNwhm,Vahdnudmm
Average |
PH productivity( |
Name of intal per Crop
SLNo the ¢ BT Eaact ity
Mandal Present e qual
value o BC
| experiments) l
1 Chittamur 5.3-8.2 25.55 Average
| 2 Vakadu 6.3 -8.3 25.20 Average
| 8 Kota 57-74 | 2463 ° | Average

Source: Department of Agriculture

The table indicates the impact of soil quality on Agriculture
production and crop quality. The PH value exists in the soil in the sample of
Chittamur Mandal identified between the ranges of 5.3 - 8.2. The impact is
adverse on Agriculture productivity. The average productvity in the Mandal
is 25.55 qui/acre. The quality of crop is average in the Mandal. The PH
value in the sample soil in the Mandal of Vakadu is found between the
values of 6.3-8.3. Due to this PH value the average productvity in
agricultural produce is recorded as 25.20qui/acre. The quality of crop is
also average. In Kota Mandal the PH value in the sample soil lies between
the range 5.7 and7.4. The productivity in the Mandal is 24.63qui/acre.
Quality of crop is so average.

_-cuad under RTI Act 2005 oivisionat R m\'T-Tsoh:n:zeG
n Collectol S~
Vide 6(1) Register NOtwnZ:y-+/202) S0 gpsR etiore 0

Dt i 5202 | -
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Assessment of loss of income of the agricultural farmers:-

ion of
We need the data that related to before and after the adoption

shrimp culture in agricultural fields for estimating the loss of income of the
farmers due to conversion of agricultural lands into aqua culture. But, °‘f°“
though the absence after data it can be possible to estimate the production
during the period in which agriculture crops were replaced by farming of
shrimp culture by employing of simple regression technique. The formula is
given below

¥ =a+bx+SE
7 = estimated production, SE =\/e2/n-2

x = year and SE = standard error

u = intercept and b = rate of change

But the estimated value of the loss of income of the farmers may not be
accurate as the time series data which is available that may not fit for
estimating agricultural production. In spite of the time series data can
estimate future production while assuming all factors are unchanged or in
constant trend. But literally various factors influence the Agricultural
production. Though there is an increasing trend in agricultural production it
cannot be continued forever. In fact we can find constant and diminishing
returns in addition to increasing returns in agriculture. It is a common
phenomenon in the Agriculture. Hence, the average production may be
suitable for estimating the loss of income of the farmers in the study area.
Hence, the committee has estimated the loss of income of the farmers in the

study area with help of average production which had been calculated with
available data from 2005 to 2013.

{-sued under RTI Act, 2005 , 9

Vide 6(1) Register NOZwedndene/202 asiont
Dt 415,202 1
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in the study are®

Chittimur Mandal

cre per year

Estimation of production
Table No. 3.13
production of paddy in Pittivanipalli of
Production= quintal/ per &
Year Production
2005 26.38
2006 24.10
2007 22.15
2008 19.60
2009 21.80
2010 23.80
2011 27.30
2012 26.70
2013 27.10

Source: statistical dept,
Average = 24.33 Quintal/per acre per year.
Table No. 3.14

The production of paddy in Ranganathapuram in Chittamur Mandal

Production= quintal/ per acre per year

Year Production
2005 27.49
2006 24.32
2007 22.90
2008 22.40
2009 24.50
2010 28.50
2011 29.10
2012 28.60
2013 27.55

Source: statistical dept,

Average = 26.15 Quintal/per acre per year.

suad under RTI Act, 2005
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Table No.3.15
Production of paddy in Padarthavari Kandriga in Chittamur Mandal
Production= quintal/ per acre per year

Year Production
2005 25.58
2006 24.10
2007 22.70
2008 20.10
2009 19.80
2010 22.40
2011 24.50
2012 23.60
2013 23.40

Source: statistical dept,

Average = 22.91 Quintal/per acre per year.

Table No.3.16
Production of paddy in Karlapudi Village in Kota Mandal
Production= quintal/ per acre per year

Year Production
2005 42.50
2006 43.00
2007 44.00
2008 42.50
2009 43.00
2010 42.50
2011 43.20
2012 43.50
2013 42.00

Source: statistical dept,

Average = 42.91 Quintal/per acre per year

.ssued under RTI Act, 2005
Vide 6(1) Register No:....s.ﬂ... /202
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Table No.3.17
Production of paddy in Muttembaka Village in Vakadu Mandal
l '°duction- qmntal/ per acre per yw

Year Production
2005 2358
2006 24.10
2007 22.10
2008 21.10
2009 19.20
2010 23.40
2011 23.50
2012 24.60
2013 22.40

Source: statistical dept,
Average = 22.66 Quintal/per acre per year

Prod Table No.3.18
uction of paddy in Tirumuru Village in Vakadu

Production= quintal/ per acre per year

ear Production
2005 33..45
2006 32.45
2007 31.5
2008 32.45
2009 31.45
2010 31
2011 Y
2012 o
2013 o

Source: statistical dept,
Avmge - 31.63 Quintal/per acre M year

fesued under RTI Act, 2005
G202
Vide 6(1) Register No.....3ci /202)

Dt.... AR 245202 )
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Table No.3.19
production of Groundnut in Karlapudi Village in Kota Mandal

Production= quintal/ per acre per year

Year Production
2005 22.00
2006 22.00
2007 22.00
2008 22.00
2009 22.00
2010 22.00
2011 22.00
2012 22.00
2013 22.00

Source: statistical dept,
Average = 22.00 Quintal/per acre per year

The committee has observed keenly on the matter of the loss of income
what the farmers have claimed in the Hour able National Green Tribunal,
Chennai. The committee has arrived at conclusion that the cost of
production should be deducted from the average production in money terms
for finding the loss of income. Hence, the following formula can find the loss
of income of the agricultural farmers in the study area.

Loss of income = average production x average price — average cost of

production.

Note: average price can be calculated that prices of the calculated period/
no. of years.

The above formula is explained below mathematically

Li= A*p-ci

-A02p1+iyi-c (i=123,...2)

=

Here, A indicates average production, p indicates price (MSP) and y indicates
Year and C average cost of production

1scued under RTI Act, 2005

Vide 6(1) Register Noi. /202 | 2 cﬁ%ﬂmﬁﬁ&égmm

.45 Collector's Office, Gudur
Dt i 15202 )

\;SR Nellore District



51

The Year wise minimum support price is shown below
Table No.3.20

Minimum support price of paddy from 2013-14 to 2019-20

(MSP in Rs.)
Sl, NO. year MSP
1 2013-14 1310
2 2014-15 1360
3 2015-16 1410
4 2016-17 1470
5 2017-18 1550
6 2018-19 1750
7 2019-20 1815

Source: Source: Dept of Agriculture and Co-Operation, Ministry of
Agriculture, Government of India.

Average MSP of paddy=Rs.1523.57 rounded to Rs.1524
Loss of income of the farmers is shown below

Table No.3.21
Village wise loss of income of the farmers per acre per year
[} S
e — ~°- -
o — — "
3| 3ded |e. | gl | selstel
G058  Ba|BB_| E| 3| 33| z3|3a
SLNO. zZ5= zS5|<@&x (E. =8 =aa 35 3.5!2'-
;l:iim 24.33 | 1524 37079 | 19000 | 18079 | 126553
Chittamur lmm 26.15 | 1524 | 39853 | 19000 |208s3 | 145971
Padarthivani
: mdﬁsa"‘“‘ 2291 | 1524 | 34915 | 19000 | 15915 | 111405
Vekadu | Muttembaka | 22.66 | 1524 | 34534 | 19000 | 15534 | 108738
p |Vekadu I murs | 31.63 | 1524 | 48204 | 19000 29204 | 204438
3 | Kota Karlapudi | 42.91 | 1524 | 65395 | 19000 | 46395 | 324765
Source: Calculated by formula
Lod under RTI Act, 2605
Vide 6(1) Reaister NO...aded. /202 )
ot... 2. =5=2202 ) S dministrative Officer

: , Collector’s Office, Qudur
SFSR Nellore District

K



Annexure - |l

According to the Committee Report submitted to the National Green Tribunal, made by the
subcollector, subcollector’s office, Gudur, SPSR Nellore District was issued under RTI Act, 2005 vide
6(1) register no. 39/2021 dated 28.04.2021 (has been annexed) contains “Table no. 3.21” in page
51 which comprises data regarding “village wise loss of income of the farmers per acre per year.”
The same has been replicated here:

Table No. 3.21

Village wise loss of income of the farmers per acre per year

SI.LNO. | Name of | Name of the Average Average | Total Total Loss of | Loss of
the village production | price income | production | income | income
Mandal cost for 7
years
1. Chittamur | Pittivanipalli 24.33 1524 37079 | 19000 18079 | 126553
Ranganathapuram | 26.15 1524 39853 | 19000 20853 | 145971
Padarthivani 22.91 1524 34915 | 19000 15915 | 111405
kandriga
2. Vakadu Muttembaka 22.66 1524 34534 | 19000 15534 | 108738
Tirumuru 31.63 1524 48204 | 19000 29204 | 204428
3. Kota Karlapudi 42.91 1524 65395 | 19000 46395 | 324765
On the basis of the above table, loss of the applicants has been calculated as follows:
SI.NO. Name of the No. Of Name of the Loss of Loss of
applicant acres village income income for
(per acre, per 9 years
year) (2013-2022)
1. Mallapu Chengamma | 4.45 Kokkupalam 20853 8,35,162.65
2. Pantrangam 1.4 Mallam 20853 2,62,747.8
Ramasubbaiah
3. Poluru Murali 4.05 Ranganathapuram | 20853 7,60,091.85
4, Nalajam Srinivasulu 1.96 Ranganathapuram | 20853 3,67,846.92
5. Vinnamala Muni 3.82 Ranganathapuram | 20853 7,16,929.14
Sekar Reddy
6. Saguturu Krishna 4.21 Ranganathapuram | 20853 7,90,120.17
Reddy
7. Pantrangam 1.85 Mallam 20853 3,47,20.45
Subrahmanyam
8. Poluru Bhargavi 1 Ranganathapuram | 20853 1,87677
9. Saguturu Dayakar 4.01 Ranganathapuram | 20853 7,52,584.77
Reddy

8
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Introduction.:

1.

T e e i e i T 0 e e

| o
n bl | Sector plays a critical role in Indian dmm I:l_yr its
sk i to national income, exports potentiality, food &. sk '
i hnd employment generation. Though fishing has been . 1)
| " ﬁann:m in the country it is undergoing a transmission in fes e 1'05 :

-l forces and technological changes. It leads to take % il .
ition its mariifest in the form a shift away from marine Fl:t ries
i ﬁshﬁnes, at the same time the demand for fish has bee!ﬁ faa*lg.
: ally, it putting pressure on the natural fishing remut&m‘%ﬂﬁﬁ
réesoukces are being over exploited due to this the demand - puppl:.r $ﬂp
would have to be filled in by aqua culture. The economic Iibwal:.ﬁ#bn
polices which initiated in 1991 has triggered the growth of aqua mﬂﬂ#e
sector particularly brackish water aqua culture. A great emphasis has:
laid on the development of brackish water shrimp culture due to its
potential and high value. In favorable policy environment shrimp farm
has attracted considerable private investment. The area and prﬂductiﬂn of *:r’li_t '

shrimp has been increasing substantially.

The following table shows the trend of fish production in India

_,;g_p_i--li---iiiiii-ulnit

TABLE-1.1

Changes in Structure of Fish Production in India

Total fish Share of Share of
Year production marine inland

( Lakhtones) fisheries (%) fisheries (%)

1950-51 7.52 71.01 28.99
1960-61 11.60 75.86 24.14
1970-71 17.56 61.85 38.15
3 1980-81 24.42 63.68 36.32
3 1990-91 38.36 59.96 40.04
1998-99 52.62 51.24 48.76

Source: Handbook of Fisheries Statistics, Minister of Agriculture, GO!

8
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The table shows that in the financial year 1951 the total fish
productmn in the country was 7 52 tonnes in which the share of marine
fisheries was 71.01 and the remammg share was contributed by inland
fisheries with accounted for 28.99 crores. During the financial year 1960-61
the total the fish production was creased drastically to 11.60 lakh tones. out
of these the share of inland fisheries dropped to 24.14 at the same time the
share of marine fisheries crept to 75.86. During the 1998-99 the total fish
production increased to 52. 62, the share of inland fisheries rsused to total
48.76. During this period the share of marine fisheries declined to 51.24.
However, the share of inland fisheries is in raising trend. This is shown in
the below figure No.l.The data compiled in the table No.1 emphasis the
importance of inland fisheries.

Figure No.1.1 i
Trend in share of inland fisheries

m Seriesl

—— Linear (Series1}

Source: Table No.1.1

Shrimp food exports

Shrimp food is one of the important sources of Foreign exchange as in India.
During 1997-98 sea food items worth Rs. 43 1271 lakhs were exported that
accounted for 3.42% of the total value of exports. The share of shrimp food in total
exports has almost reminded constant since 1991-92 except in 1994-95 when it
reached its highest 4.28%. The shrimp production was also at it’s speak during this
year. In fact the growth in shrimp production in India is export driven about 2/3 of
the aqua shrimp culture production is targeted to export.

Act, 200 2, ¢
. under RTI = -
Tesued s o) 202/ Dwiaim?;—l Admﬁﬂutnt a Officer
de 6(1) ReS Sub Col "
v = zjm 202 ) SPSR Ne\lore Distri
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TABLE-1. 2
Contribution of shrimp foed to India’s Exports. -
[ Value of Shrimp Share of Shrimp exports (%)
L h [ F?:pﬁm] Total exports Agricultura} exports
1991-92 144272 3.28 18.31
1662-93 | 174315 3.25 19.88 }
1953-04 255189 3.66 20.24 '
1994-95 353664 4,28 26.65 i
1995-96 338113 3.18 16.54 {
1996-97 400763 3.7 16.45 i !
1997-98 4311271 3.42 18.12 -[
!
.i

Source: CMIE (1998}, Foreign Trade

The table ascertains that the share of shrimp exports in total exports i
is almost constant. In 1991 the shrimp exports compare to total exports was
398, In 1992-93 it was slightly declined to 3.25. Further the share was
increased to 3.66. Thereafter it means 1994-95 it reached the peak, with
4.28 per cent. In 1997-98 it increased at marginal level when compare to
previous year which accounted for 3.37. In 1997-98 the shrimp share in | f
total exports was 3.42 per cent. In the same way the share of the shrimp
exports in agricultural exports gradually increased up to 1994-95 from that
(1994-95) onwards the table confirms decreasing rate.

Andhra Pradesh is blessed with 1.74 lakh hectares of brackish water
area and about 6 lakh hectares of freshwater resources. The total area
under aquaculture is 1.96 lakh ha. (Includes Brackish Water area of 0.58
lakh ha and fresh water area of 1.38 lakh ha.)

The Government of Andhra Pradesh has identified the fisheries as one
of the growth engine under primary sector mission for achieving double digit
inclusive growth. The A.P. Fisheries Policy, 2015 envisages achieving the
fish production from 27.66 lakh tones (2016-2017) to 42 lakh tones with a
GVA of Rs. 80,000 crore by 2019-20. A.P. ranks first in the country in total
fish and prawn production and producing more than 70% of culturéd
shrimp in the country. The State ranks third in global shrimp production
(0.3 million tons) and sixth in aquaculture production (1.57 million tonnes).
Recently the Government of Andhra Pradesh had also passed Aquaculture

Development Authorities Rules-2020, in order to encourage the Aquaculfure
|

in the State. C .. -
= A e
issued under RTI Act, 2005 Divisional Admtnis'l'raﬂwi; ocf{fljar,ea-
g Office, LY
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The accelerated growth of aquaculture in Andhra Pradesh has
resulted in increased production of shrimp and enhanced the foreign
exchange earnings. During 2016-17, out of the total earnings of Rs.37,000
crores from India, the share of Andhra Pradesh is about Rs.17, 000/- crores
(45.9% ). The rapid and aggressive growth of aquaculture effects the aquatic
environment through release of heavy organic load, large amounts of
chemicals, antibiotics and other substances and resulted emergence of
antibiotic-resistant bacteria in aquaculture environments and antibiotic
resistance in fish/shrimp pathogens. Few shrimp consignments are being
rejected due to presence of antibiotic residues by major markets such as

USA, European Union and Japan.

Table No.1.3

Comparﬁtive statement of marine production AP and Nellore distr
(Production in MT and GAV in CoTes)

A.P.State SPSR Nellore District
OvA
| EBLNo. Years | Production | GVA Prod. GVA | BWS | M.S | Total shrimp
1 2015-16 2352263 | 24475 | 249336 320 | 1405 | 313 LB0E
2 2016-17 2766193 | 30999 | 283937 4662 | 1926 | 380 2306
3 2017-18 | 3449558 |[41328 | 369603 6483 | 2683 | 507 3190
4 2018-19 3092358 | 48232 | 442358 5891 | 2825 | 638 3463
S 2019-20 4175511 51143 | 412105 5672 | 2836 | 666 3492

Source: Dept of Fisheries, Nellore

A comparative statement of Andhra Pradesh and SPSR Nellore district
regarding fisheries is shown in the table No.1.3 from 2015-16 to 2019-20.
The fish production in the state of Andhra Pradesh is apparently increasing
year to year. The table ascertains that the total marine production in
2015-16 in the state was 2352263 MT. gradually it was creeping and has
reached to 4175511MT in 2019-20. We can find the same trend except
during 2019-20 in marine production in SPSR Nellore district also. The
district produced 249336MT of marine food in 2015-16. The production was
increased rapidly and reached peak in 2018-19. It accounted fagr 442358
MT, and then it was decline to 413105 MT.

C. .Iﬁl'|' iy -_lll .I|_'¢I\}‘
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It is interesting to study that we know there is an increasing trend in

marine production in both cases but when see the growth rates of SPSR

district it is more than the state of Andhra Pradesh. The growth rates
recorded in the state of Andhra Pradesh during 2016-17 to. 2019-20 are
27.66, 35.00, 39.92 and 41.76 whercas the district of SPSR Nellore recorded
they are 28.29, 37.00, 44.24 a.nd 41.31 % in the respective period.

We can see the Gross Value Added (GVA) relating to the state of

Andhra Pradesh and SPSR Nellore district in below figure
Figure No.1.2

/ GVA of Andhra Pradesh and SPSR Nellore district
(In Rs. Cores)

m 2015-16 @ 2015-17 m2017-18 = 2018-19 m2018-20

G000
S0000
A0000
30000
20000
10000
&

GVA GV

AR Nelore

m 2015-16 24475 3822

= 2016-17 305999 4662

=2017-18 41328 6483

»2018-1% 48222 5891

m 201820 51145 5€72

Source: Table No.1.3
The figure 1.2 explains GVA of AP as well as PSR Nellore district. It

reveals that the GVA in the both cases is having increasing trend but the
trend in GVA though is increasing the district the GVA was decline to some
extent during the period 2018-19 and 2019-20. However, the GVA in the
state in 2015-16 was 24475 crores and gradually reached to 51143 crores.
It is the peak point of GVA of AP during the period of five years that is from
2015-16 to 2019-20.
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The available data in the official records of fisheries department of SPSR
Nellore relating to shrimp farming shows that the brackish water shrimp
culture plé.ys a éritical role in producing shrimp food. The district is blessed
with 167 KM of coastal line. The brackish water is meant for shrimp
farming. It is clear that the GVA from the brackish water shrimp is
dominating the marine GVA as the variation between these is very high. Out
of 1808 shrimp production in the district brackish water shrimp farming
shared 1445 in 2015-16, it accounted for 79.92%. From that onwards the
average share of brackish water shrimp production the table ascertains
more than 80Q%. This is an indicator for development of brackish water
shrimp farming in the district. The production compare to marine shrimp
production was 83.52% in n016-17, in the next year it was 84.11%. In
2018-19 and 2019-20 the share of brackish water though decline; it was
more than 80%. In fact they were 81.58 and 80.93% respectively.

The brackish shrimp farming in the district plays crucial role not only in
producing shrimp food but also in creating employment in both ways such

as directly and indirectly.
* % *
— {:‘I
e Office
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2. Need for the study

I—————E R L Lt n—p—pn————— S L

Farming of Aqua culture has become more beneficial which attracts
not only private investment inflow into Shrimp cultivation, but also invites
legal issues. As a part of legal issues some petitions had been filed U/s'14 &
Sec.15 of the National Green Tribunal Act, 2010 belonging to Chittamur,
Kota and Vakadu Mandals on farming of Shrimp cultivation which is being
taken up by aqua cultivation along the channels of Pulikaluva and
Royyalakaluva in  Pittivanipalli and Padarthivarikandriga and
Ranganadhapura.m Villages which is finally drains into the Mallam Tank of
Mallam Village of Chittamur Mandal, SPSR Nellore District of Andhra

Pradesh.

Before going into the details of the orders of the Hon’ble National
Green Tribunal, Chennai, it is essential and necessary to mention the
grievances of Agricultural Paddy farmers and further correspondence and

steps taken to resolve the said grievances by the Administration.

Initially i.e., during the Month of October 2019, several grievances
were received by the District Administration as well Divisional
Administration on the unauthorized Aqua cultivation, releasing of
contaminated water from the Aqua ponds to the drains of the channels of
Mallam Tank, by which the Mallam tank is being contaminated and also on
the unauthorized Electrical connections laid in the Aqua ponds. On the said
grievances, as per the instructions of the District Collector, SPSR Nellore a
meeting was conducted on 2-11-2019 under the chairmanship of the Sub

Collector, Gudur at his chamber, in order to resolve the above grievances.

For the said meeting the Hon’ble MLA, Gudur, Joint Collector-2, SPSR
Nellore District, Director Coastal Aquaculture Authority, Chennai, District
Forest Officer(Wild Life) Sullurpet, Executive Engineer, Irrigation, Executive
Engineer, Electrical, Executive Engineer Pollution Control Boeard, Joint
Director, Fisheries (Convener), Tahsildars, Chittamur and Vakadu Mandals

were present. In the said meeting some of the farmers namely

“nzued under RTI Act, 2005 LI ":?q ﬁ&mmh 'D;Ti?E‘F
o bor NAL S e ector's Office, GUCY
Vide 6(1) Register No....sg..c.f,--/ 202) QJQSR Netfore Distick
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Sri D.Sesha Reddy, Farmer Mallam Village, Sri M.Mani Reddy, Farmer,
Maltam Village, Sri Rajeswara Reddy, Secretary of District Farmer
Association also attended and they expressed their grievances to the officers

present.
Finally, after hearing all the pleas of the farmers and the same was
discussed with the officers present and passed resolution (Annexure-l) as

follows:

1. To include Ground Water Department, Irrigation Department and
Forest Department as a members into the District Level Committee
(DLC) where the application for approval of Aqua ponds is being

scrutinized and finalized.

5. To disconnect the Electrical connections which have been got

unauthorizedly.

3. To demolish the Aqua ponds which have no approvals by. duly
following the procedure laid down under CAA Rules.

4. Institutionalization of Aqua cultivation in the said Mandals.

5. The cultivation of Aqua has to be done in the land which is unfit for
agriculture and has to be certified by the Agriculture Department.

6. Minimum of 100mtrs distance has to be maintained between the Aqua
ponds and Agricultural fields.

7. Minimum of 2 Kms distance should be maintained from the habitation

containing more than 500 members to the Aqua ponds.

8. A committee consisting of different departments like Agriculture,

Revenue, Electricity and Forest while issuing Electrical connections

for Aquaculture.
e under RTE Act, 200% ti‘;g:.-w._ A
o ‘Bj f202) rsi - lgnal Administrative Officer
icter NOlawy 5ub Collector's Office, Gudur
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On the above resolutions the Tahsildar, Chittamur and the Assistant
Engineer, Electricity, Chittamur have identified Aqua ponds which are being
¢cultivated unauthorizedly and which got Electrical connections without any
permission from the Electricity Department and taken steps for removal of
the said electrical connections and demolishing the Aqua ponds. ,

Aggrieved on the above action of the Tahsildar as well as Assistant
Engineer, Electricity, Chittamur some of the Aqua farmers had approached
the Hon’ble High Court, AP, Vijayawada and filed Writ Petitions accordingly.

The Hog;’ble High Court has issued Stay orders and accordingly the
said action has been stopped by the officers.

While the matter stood thus, some of the Agricultural paddy farmers
had again approached the District Collector, SPSR Nellore as well as the Sub
Collector, Gudur regarding the discharge of contaminated water by the Aqua
farmers due to which the water being contaminated and therefore the yield
of the Paddy is getting decrease and finally the Paddy farmers requested the
Administration to do justice in this regard.

On the said representations the then District Collector, SPSR Nellore
and the Sub Collector, Gudur along with the field staff had visited the land
under question and came to a conclusion for formation of a inspection
teams to examine and submit detailed report on the ground level issues
faced by both Agricultural Farmers as well as Aqua farmers. Accordingly, as
per the proceedings of the District Collector, SPSR Nellore vide
Rc.No.1053/D/2019 Dt03-07-2020 (Annexure-II} teams consisting of
different departments like., Revenue, Survey, Irrigation, Electricity,
Pollution, Fisheries, Agriculture and Ground Water at Village Level, Mandal
level and Divisional Level teams have been constituted and directed to
submit field level report in the Karlapudi Village in Kota Mandal,
Pittivanipalli, Padarthivarikandriga, Ranganadhapuram villages of
Chittamur Mandal and Muttembaka, Tirumuru Village of Vakadu Mandal of
their respective levels in the prescribed checklist as mentioned below:
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All the teams formed at different levels ie., Village and Mandal level

had made a Joint Field Inspection and submitted their reports with their

specific remarks prescribed in the checklist.

As the enquire is going on some of the farmers from the Chittamur

Mandal had approached the Homn’ble National Green Tribunal, South Zone,
Chennai by filing petitions in which it was contended on the same issues

which have been already addressed by the District Administration and is
under enquiry.

The Hon’ble National Green Tribunal, Chennai while disposing the
above petitions issued orders vide original Application No. 114 to 122 of
2020 (S2) (Annexure-1II} in which it was directed as below:

1. All these cases have been filled by different applicants raising the
same environmental issue, alleging that the party respondents 6 to 66
and some other persons whose address is not known to the applicant
are doing unauthorized prawn cultivation in the agricultural lands

without obtaining necessary permission or license from the authority
constituted agricultural lands.

2. According to the applicants, on account of this illegal activity large
scale untreated effluents are being discharged into the neighboring
agricultural lands belonging to the applicants, causing damage to the
soil and affecting the fertility of the soil thereby affecting the growth
and fertility of the plants that is being cultivated in their lands. They
also relied on the decision reported in S. Jagannath Vs. Union of India
& others (AIR 1997 SC 811) where the Supreme Court has discussed
about the consequences of allowing a large-scale commercial shrimp
cultivation along the coastal zone and also in the agricultural lands. It
is also reiterated the necessity for regulating such activities as well in

order to avoid possible pollution being caused to environtent.

oo undey gY1 At 2005

o 29..j202) } &
site 6{1) pegisker No:...ﬁ?-- { & <
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b Lf‘ Sub Collector's.Qffica, (e TTTe

SPSR Mellore District

g

25



.\
= o

—
1 i

(f

2 2 B32D0928 25

18

3. It is also alleged in the application that the persons who are indulging

in unauthorized prawn cultivation are discharging the untreated
effluents into Swarnamukhi River and its branches and these
activities are being conducted in Chittamuru Mandal, in Nellore

District of Andhra Pradesh.

It is also alleged that unauthorized bore wells have been dug to extract

ground water unauthorizedly without getting necessary permission
from the authorities thereby, affecting the ground water level in that
area which is likely to cause water scarcity during summer s¢ason.
So, the applicants' claimed compensation for the loss sustained by
them and also the loss caused by the environment apart from seeking
for restoration and also _remedial measures to restore the damage
caused to the environment and preventive direction from restraining

them for doing such activities.

. Since, all these cases are relating to the same issue from the same

area, we feel it appropriate to consolidate the same and pass a

consolidated order.

_ When the matter came up for hearing for admission for today through

Video conference, Sri. Stanley Hebzon Singh along with Sri. K.
Mageshwaran represented the applicants in all these case and Smt.
Maduri Donti Reddy represented respondents 1 to 5 in all the cases.

_ The learmed counsel appearing for the applicant reiterated the

allegations mentioned in the applications. Smt. MaduriDonti Reddy
the learned counsel appearing for the State respondents submitted
that when this was brought to the notice of the authorities, the
District Collector, Nellore District has already constituted committees

at different level to look into the matter and take appropriate action.

inistrative
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8. It is also submitted by the learned counsel that some of the
unauthorized structure made in the shrimp farm had already been
demolished and thé process is still going on and if some time is

granted, they may able to submit the details of the same to this

Tribunal.

Jd R @ w I DI

9. Having gone through the allegations in the application and also a
dictum laid down the decision reported in S. Jagannath Vs. Union of
India & others (AIR 1997 SC 811} cited supra, ‘we are: satisfied that
there arises a substantial question of environment 1n all these cases.

- w9

So, the applications are admitted.

Since, the official respondents have entered appearance through
standing counsel, we are dispensing with notice to those official

respondents. Issue notice to: other respondents.

11. The applicant is directed to take out notice to the party respondents by
Registered Post with Acknowledgement Due and also by Dusthi to
complete service on the party respondents. If the applicant fails to
serve notice on the party respondents for want of address, then they
will be subjected to further consequences that may be ensued in

proceeding with the matter.

12. The applicant is directed to produce necessary proof of such service on
those respondents by filing an affidavit of service as requited under
rules,

13. Considering the grievance in the maiter and also the substantial
question of environmental arises for consideration, and also in view of
the dictum laid on the decision cited supra there is a possibility of
damage is being caused on environment and also to soil affecting its
fertility, in order to ascertain the impact of such activities and also

assess the environmental damage to be realized from those perso

5 il .
RT1 Act, 200 e b il
nder ' ' Fdhe Officer

/202 i
El;' Hﬂ:‘“‘gs}“- lJ J DW‘!I “ector's Ofﬁce, Gudur

. Regist bCo s
vide 6(1) & SPSR Nellore District
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and also to ascertain the actio
appropriate to appoint a joint committee compris
Collector, Nellore District or a Senior Officer not below
Assistant Collector oY Sub-Division Magistrate
2) Joint Director of Fisheries
Andhra Pradesh State pollution Control B
Chairman, 4) Senior Officer fro
5) a Professor from Acharya

to inspect the are
taken report, if there is any violation found.

14. The committee is also directed to go into the
em’rironmentai damage has bee
anauthorized functioning of these shrimp/prawn
agriculture land, whethe
being done into the water bodies from these units and if so
quality of the water is affected, whether there is
extraction of ground water for _this purpose
neces"sa_ry permission from the auth
the area as to whether it is critic
and assess the envir
responsible for the
caused to the

this Tribunal.

15. Considering the loss of income caused on

and submit the report to this

n taken by the authorities, we feel it
ing of 1)District
the rank of
to be deputed by him,
Eépartment,' 3) Senior  Officer from
oard to be de‘signatecf by the
m Coastal Aquaculture Authority and
N.G. Ranga Agricultural University Guntur

a in question and submit a factual as well as action

question as to whether any
n caused on. _'account of the
cultivation in the
r any illegal discharge of untreated effluents
for the
any authorized
without obtaining any
orities, considering the nature of
ally over exploited or semi critical area
onmental compensation and the persons
same apart from assessing individual damage

agriculturist who have come with the application before

acecount of the illegal activity
Tribunal within a period of two months

i.e., on or before 15.10.2020 through e-filing @ netszfiling@gmail.com.

16. The Joint Director of Department of Fisheries will act as nodal agency f

or co-ordination and for providing necessary logistics for this purpoge.

-
e under WL SLG e
s e u l:g(: b Aty th!néﬁ,ﬁ%] “i!.

vide 8{1) Registev No:....aﬂ....flﬂz‘) Sub Caliet
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17. The applicant is also directed to submit a set of papers including the
application and the documents produced by him in all these cases to

the members of the committee within a week.

18. The Registry is directed to communicate this order to the members of
the committee immediately throtigh e-miail along with the copy of the

application, so as to enable them to comply with the direction.

19. For appearance for parties and also for consideration of report, post on
15.10.2020.

As per the court directions it has to be study for fact finding.

In obedience to the orders of the Hon’ble National Green Tribunal,
Chennai, the District Collector, SPSR Nellore has appointed a committee
vide proceedings Rc.No.1033 /D/2019 Dt03-08-2020(Annexure-IV) under
supervision of Sub Collector & Sub Divisional Magistrate, Gudur with the

following members.

1. Joint Director, Fisheries, SPSR Nellore.

9. Executive Engineer, Pollution Control Board, SPSR Nellore.

3. Sri A.Antony Xavier, Director (Technical ) Coastal Aquaculture Authority
' Department of Fisheries, Chennai.

4. Principal, Scientist ( Agro) & Head Saline Water Scheme, Acharya NG

Ranga University, Bapatla.

»® * *
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3. Factual Situation in the Study Area

e e o T e e

Accordingly a meeting was conducted by the Sub Collector, Gudur on
24-8-2020 at about 5.00PM in the charber of the Sub Collector with the
constituted committee members above and subsequently the committee
Pittivanipalli,
Ranganadapuram 8 Padarthivarikandriga of Chittamur Mandal,
Muttembaka 8& Thirumuru of Vakadu Mandal and Karlapudi of Kota Mandal
and a study Has been conducted by the committee members and therefore
the cominittee members have submitted their reports individually as

detailed below:

1. Report of the Joint Director of Fisheries, SPSR Nellore (Annexure-V):
As per the observations of the Joint Directors of Fisheries, SPSR

Nellore there are 134 farmers are there in the Pittivanipalli,
Padarthivarikandriga 8 Ranganadapuram who are unauthorizedly brought
an extent of 142.58 Hectors of land in to Aqua cultivation by utilizing bore
wells. As there is a quantity of alkalinity in the water is more and there is no
other source of water for irrigation. The salinity in the sanity of the water
ranges from 10 to 15 PPT in the bore wells and hence most of the farmers
_E&_ve opted Aqua culture gather than Paddy farming.

He further observed that the reason behind the large extent of Aqua
ponds in the Chittamur Mandal are due to the salinity of the water and the
saline soli available which makes the agriculture farmers turn into opt aqua
farming. Though some of the farmers have opted Paddy farming they have
not yielded the good results when compare to the other area paddy farmers.
Further it is also observed that the existence of Upputeru since long back
the entire ground water in the respective mandals have turnéd into salty in

nature which results in not usage of such water for Irrigation of fields and

hence in an alternative way most of the farmers in the respective Mandals

had made their fields into Aqua Ponds as since the salt water is also suitable

and yields good results in Aqua Pond Culture,

.,ed under RTT Act, 2005
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Finally, the Joint Director for Fisheries had recommended for taking

necessary action on the farmers who have brought the land into use of Aqua
ponds unauthorzedly by utilizing bore wells and as there are some Paddy
farmers may affect due to waste saline water into the drain flow.

‘ I1. Report of the Executive Engineer Pollution Control Board, SPSR
Nellore. (Annexure-VI)

The observations of the Executive Engineer, Pollution Control

Board, SPSR Nellore is here under.

Remarks furnished by EE, A.P. Pollution Control Board

| 8l.No

Yes.
Is the Aqua, It is to submit that the aqua culture activity is being carried
1 | Cultute Acﬁﬂty out in villages of Pittivanipalli, Ranganadhapuram & Mallam
gmam; of Chittamur Mandal and Muttembaka & Tirumuru of
of drinking water Vakadu Mandal and Karla!pudi of Kota, Mandal,_ SPSR Nc]lore
/ wells state district. The Mallam. Irrigation Tank of Mallam Village in
Chittamur Mandal with ‘ayucut of about 2925 Acres is the
Yes ot No with main source of water for irrigation to the Agriculture farmers
details: in the surrounding villages; which are getting through Puli
Vagu, which carries the flood water/ Telugu Ganga water
(supply by the Irrigation Dept. as per the request of farmers)
to the Mallam Irrigation tank. As per the analysis reports of
the waste water discharged from the aqua culture ponds (by
2 Is there any using brackish water/ saline water) to the Pulivagu, is not

Pollution
Problems to the
Adjoining Lands/
Crops/
Environment -
specify clearly

1ssued under
Register No:.._?a%}.....

ide 6(1)
DR g ndg 202

RTTAT:IITWE

fit for the agriculture purpose, as it contains high TDS
between the range of 5000 to 11000 mg/ltr as against the
standard of 2100 mg/ltr stipulated for on land for irrigation
and also aqua culturists are using saline water for culture
and hence, there is every possibility of adverse impact on
the agriculture lands / crops. Further, also there is every
possibility of adverse impact on the agriculture activity |
carrying at down steams of Royyala vagu/etigattu kaluva
due to discharge of the waste water from the aqua culture
ponds into the Royyala vagu, as it contains high TDS
between the range of 8000 to 17000 mg/ltr as against the
standard of 2100 mg/Itr stipulated for on land for irrigation,
Hence, it is not advisable to carry the present brackish |
water aqua culture in this area without having proper
treatment and also separate dedicated disposal drain/
pipeline to the Uppu Kaluva / Buckingham canal, which is
passing at a distance of about Skms. Copies of the analysis
reports are herewith enclosed.

| .

Divisl : 5 aﬁﬁg&fﬂcﬂr
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In view of the above, the aqua culture activity does not
permit in villages of Pittivanipalli, Ranganadhapuram and
Mallam of Chittamur Mandal, Muttembaka and Tirurmuru of
Vakadu Mandal and Karlapudi of Kota Mandal, SPSR Nellore
district unless the agua culturists provide a dedicated
drain/ pipeline for discharge of waste water after
treatment into the Uppu kaluva/ Buckingham canal, to
avoid water contamination of nearby canals i.e.

Pulivagu & Royyalavagu. =] { |

‘Report of the Senior Officer from Coastal Aquaculture
Authority ie., Sri A.Antony Xavier, Director ( Technical )
|Coastal Aquaculture Authority Department of Fisheries,

Chennai (Annexure-VII)

Held ob'pervations:

» Shrimp farmers using Swarriarmukhi river water as well as bore water

for culture.

» They are not maintaining ETS (Effluent Treatment System) facility in
their farms.

» Without treating the water they are directly releasing into the
agriculture irrigation canal. There is no proper drainage system for

shrimp farms.
» The farmers are not following bio security measures like Bird scare
: g _

net and crab fencing.
» Those farmers who are registered with CAA recently, they are not

doing the culture they are given those lands on lease to other farmers.
> The supply channels are found to be carrying salt water.

Para 4.9 and 19 of the Guidelines for Regulating Coastal Aguaculture
{ssued under Chapter II of Coastal Aquaculture Authority Rules, 2005

provides that
4.9 The following guidelines, which are mandatory, should be adopted for

site selection and also to avoid subsequent social and environmental

. e
}\Ctr -\ | A
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« Mangroves, agricultural lands, saltpan lands, ecologically sensitive
areas like sanctuaries, marine parks, etc., should not be used for
shrimp farming. '

+ Shrimp farms should be located at least 100 m away from any human
settlement in a village / hamlet of less than 500 population ‘and
beyond 300 m from any village / hamiet of over 500 population. For

major towns and heritage areas it should be around 2 km.

« All shrimp farms should maintain 100 m distance from the nearest

drinking water sources.

+ The shrimp farms should not be located across natural drainage
canals / flood drain.

= While using common property resources like creeks, canals, sea, etc.,
care should be taken that the farming activity does not interfere with
any other traditional activity such as fishing, etc.

» Spacing between adjacent shrimp farms may be location specific. In
smaller farms, at least 20 m distance between two adjacent farms
should be maintained, particularly for allowing easy public access to
the fish landing centers and other common facilities. Depending upon
the size of the farms, a maximum of 100 - 150 m between two farms
could be fixed. In case of better soil texture, the buffer zone for the
estuarine based farms could be 20 -25 m. A gap having a width of 20
m for every 500 m distance in the case of sea based farms and a gap
of 5 m width for every 300 m distance in the case of estuarine based

farms could be provided for easy access.

+ Larger farms should be set up in clusters with free access provided in

between clusters.

« A minimum distance of 50-100 meters shall be maintained between
the nearest agricultural land (depending upon the soil condition),
canal or any other water discharge / drainage source and the shri

farm. C’H
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« Water spread area of a farm shall not exceed 60% of the total area of
the land. The rest 40% could be used appropriately for other
purposes. Plantation could be done wherever possible.

| . Areas where already a large number of shrimp farms are located
| should be avoided. Fresh farms in such areas can be permitted ‘only
after studying the carrying / assimilation capacity of the receiving
water body.
19.0 Protecting the livelihood of various coastal communities:
19.1 Coastal aquaculture, which is now confined mainly to shrimp farming,
is one among the several activities in the coastal area involving the coastal
communities. Much of the social conflicts in coastal areas are due to the
larger demands on the limited resources, resulting in competition amongst
the various stakeholders. There are also instances where through
harmonious use of resources coastal communities have set up excellent

examples of integrated coastal development.

19.2 Badly planned and unregulated operation of shrimp farms, as already
indicated ¢an cause considerable level of avoidable conflicts with the
community and other sectoral activities in the vicinity of the farms. Conlilicts
could arise between shrimp farmers and others who either live in the coastal
zone or depend on coastal zone resources for their livelihood, as also
between shrimp farm owners / managers and employees, especially in the
case of larger farms. Some of the more serious inter-sect oral problems

would be addressed in the overall goveinance and regulation by adopting the

following guidelines:

+ Shrimp farm owners / managers should respect the community rights
and needs and in case of any conflicts arising always attempt to solve
the problems in amicable ways for ensuring harmony in the
community and sustainability of the shrimp farms. They should co-
operate with the community and other sectoral users of the coastal
resources, in common efforts for improving environmental conditio

and community welfare. = A
der RTL ACh 2005 mrﬁllﬁﬁﬁpﬂ{ officer
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Farmers, especially with larger holdings should employ local workers

as far as possible.

Workers should be provided with good working conditions and should
also be trained for their skill up gradation.

Access to the sea front and other common resources to the coastal
communities by the aquaculture units should be ensured. The

interests of the communities and organizations in the area should be

safeguarded.

« Care should be taken to see that the natural drainage canals which

are used as water source for aquaculture units are not blocked so as

to avoid flooding of low lying areas and villages.

» Stalinization of land and drinking water should be avoided by
providing suitable buffer zones between agricultural land, villages and

shrimp farms.

« Use of common property resources like the creeks, canals, €tc., should
be carried out in a harmoriious manner and the traditional rights of

the coastal communities should not be affected in any way.

. To avoid problems of ground water Stalinization, drawal of ground
watey is strictly prohibited for shrimp aquaculture. It must be
ensured that piezometers | ground water monitoring bore wells
preferably 4 / ha (along the periﬁhery of the pond) are installed to
monitor salinity ingress. In case of salinity ingress, the Coastal
Aquaculture Authority should ensure immediate closure of the

\
ﬂﬁ%ﬂ ot
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. Further suggested that

:Buggcstlnns:

1. The drawl of ground water is strictly prohibited and hence the same
shail be enforced accordingly.

2. The Stalinization of water ways (Canal and creeks) and the reservoir
tanks such as Mallam Réservoir need to be corroborated with the
historical data to confirm the salinisation due to shrimp farming.
Action shall be initiated based on the confirmation.

3. The reclamation of lands already brought under shrimp farming is
consideréd difficult ‘and hence further expansion of shrimp farming
into freshwater agricultural lands shall be prohibited effectively.

IV. Report of Principal, Scientist | Agro) & Head Saline Water Scheme,
Acharya NG Ranga University, Bapatla (Annexure-VIII)

Paddy is the main crop in Chittamur Mandal of SPSR Nellore District.
The source of Irrigation for Paddy crop is the river Swarnamukhi. The river
water comes to Chittamur Mandal through Royyalakaluva which is a
tributary to Swarnamukhi River. Pulikaluva which is a subchannel of
Royyalakaluva become the main feeding channel of Mallam Irrigation Tank.
This tank is the major soutce of Irrigation for most of the Paddy farmers.
The other sub channels from Pulikaluva are Yetigattu Kaluva and
Palamadugu drain which also act as direct source of Irrigation to Pa&dy

crop.

It is observed that some of the Paddy farmers converted their fields
along theses channels into aqua ponds. These farmers are exploiting the
high saline ground water for culturing prawns. After harvesting of the aqua
crop, the high saline water drained into nearby irrigation channels and
polluted the irrigation water with saline water. When the farmers use this
polluted water for irrigation to Paddy crop, it not only decreases the crop
yields but also deteriorates the soil by increasing soil salinity. Continuous
use of high saline water for irrigation makes the soil unfit for growing pad

crop in long run. Cﬁ " j )
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The salinity of ground water samples using for Aqua ponds varied
petween 16-30 dSm-1. The water salinity of Palamadugu drain ( middle )
pulikaluva { Near the bridge ), Royyalakaluva ( Near Tagettamma temple),
Mallam tank { Beginning )} and Mallam Tank ( Middle) is found to be 17.0
1, 5.2 dSm-1, 27.0 dSm-1, 8.9 dSm-1 and 10.5 dSm-1 respectivq:ly. At

- levels in Mallam Tank are very low and almost dried up.

Dsm-
present the wate
The water levels in irrigation canals are also very low.

Regarding soils, 40 soil samples were collected from different farmers

Pittivanipalle, Mallam, Kokkupalem and
and analyzed for soil
-2 dSm-

fields covering Ranganadhapuram,
Padarthi\rarikaiidﬁga villages of Chittamur Mandal
salinity. Out of forty samples, 52.5% samples are non saline { ECe O
1) 20% are slightly saline (ECe 2-4 dSm-1), 17.5% are moderately saline
5% are strongly saline (ECe 8-16 dSm-1) and 5% are very
1). The paddy crop can be grown up to
yields will be @eclined.

(ECe 4-8 dSm-1),
strongly saline { ECe> 16 dSm-
moderately saline soils. Beyond this, the crop

has suggested that the high saline ground water

Finally the scientist
annels. A

a culture should not be drained into irrigation ch

using for aqu
may be made to

arate arrangement by way of laying closed pipeline
dispose it directly to salt creeks. Already the soils which become saline can
| be reclaimed through leaching of salts by using good quality irrigation water.
. Saline tolerant varieties of Paddy may be selected for growing paddy corp.

sep

And further reported soil samplé analysis report of farmers of

Chittamur Mandal.
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onstituted committee (Annexure-IX)

As!explained supra before communicating of orders by the Hon’ble
tional (Green Tribunal, Chennai, in order to redress the grievances of the
ddy fatmers, as per the proceedings of the District Collector, SPSR Nellore
¢ proceedings No. Rcl053/D/2019 Dt:3-7-2019 a field level joint
pection enquiry has been conducted at different levels i.e., at Village,

al Level and as per as Division Level concerned the Sub Collector,

ndur appointed a committee, comprising of Deputy Inspector of Surveyor,

Irrigation, EE Electrical, Asst. Director Agticulture, EE Pollution Control

ard as members of the committee and Asst. Director of Fisheries as

vener of the committee. The committee has conducted physical

inspection on brackish water aqua culturé ponds existing in Pittivanipalli,

Raganadhapuram and PadrthivariKendriga Villages of Chittamur Mandal.

Muttemabaka and Thirumuru Village of Vakadu Mandal and Karlapudi

Village of Kota Mandal to ascertain the facts about the allegations raised by

" the farmers of Mallam Irrigation Tank and to assess the groundwater status
in those villages.
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The committee has studied about the allegation laid by the certain
petitioners regarding the aforesaid villages on the base of primary as well as

| secondary data. For collection of primary data 10% of sample has been
selected randomly.

The data compiled in the table No.3.1 by the Assistant Director of
Fisheries, Gudur Division. The table No.3.1 which states the particulars of
the brackish water aqua culture in Chittamur, Kota and Vakadu Mandals in
Gudur Division, SPSR Nellore District (Annexure-X). |

The table Ascertains that in Chittamur Mandal there are three villages
i.e., Pittivanipalli, PadamatiKandriga and Rahganadhapuram consisting of
166 farmers of aqua culture 126 are lease holders the remaining are owners
of the land out 126 lease holders of the Mandal 108 farmers are doing
unauthorized cuiltivation of aqua culture. The remaining 18 are cultivating
authorizedly. The total extension of the area of aqua culture is 178.35
Hectors in which 130.57 Hectors of land is being cultivated on leased base.
The remaining 47.78 is being formed by the owners of the land. Out of

' 130.57 Hectors maximum extent of land in the division is under

unauthorized cultivation. It equals to 109.38 Hectors. It accounts for
83.77%. The remaining just 32.19 Hectors are being cultivated by owners
but unauthorized. Out of 47.78 Hectors in the Chittamur Mandal in which
32.19 Hectors of land is being cultivated on unauthorized. It accounts for

67.37 %.

In Kota Mandal there is only one village ie., Karlapudi in which 58

farmers are being cultivated aqua culture in the extent of 91.134 Hectors.

Out of this 41.164 Hectors of land is being cultivated on lease. The
remaining 49.97 Hectors are being cultivated by the owners of land. The
shrimp cultivation in the leased land in the extent of 41.16 Hectors in which
31.16 Hectors of land is unauthorized. It accounts for 75.70% and the

remaining 9.67 Hectors of land is authorized.

e
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In Vakadu Mandal there are two villages je., Muttembaka and
| Tirumuru in which 309 farmers are cultivating in the extent of 262.19
Hectors. Out of this 161.74 Hectors of land is being cultivated by lease
holders. The remaining 101.17 Hectors are being cultivated by the owners.
Out of 262.19 Hectors in which 247.37 Hectors are unauthorized. It
accounts for 94.09%. The remaining 5.91% of iand is being cultivated

authentically.

In aggregate 532.39 Hectors of land is being cultivated by 533 farmers
in the three Mandals. Out 532.39 Hectors of land 333.47 Hectors of land is
being culﬁvaféd by 367 lease holders. Out of 532.39 Hectors 302.27 Hectors
are being cultivated by 343 leaseholders but the cultivation is unauthorized
. and 158.13 Hectors though cultivated;_by 132 owners but the culﬁvaﬁbn is
" also unauthorized. The unauthorized cultivation of brackish water shrimp
culture has occupied 86.43 % to the total extent of land of 532.39 Hectors.

However the table concludes that majority of the land in which the
shrimp culture is being cultivated is under unauthorized.

By
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The table No.3.2 shows particulars of brackish water aqua culture in

Imllage wise. The total extent of the land in chittamuru Mandal is 178. 35
\Hectors (As per table No.3.1) in which 78.38 Hectors of land is cultivated by

68 farmers of Pittivanipalli Village. In these 67.37 Hectors are being

sultivated on leased base. The remaining 15.01 Hectors cultivated by oymers

af the land. Out of 78.38 Hectors in which 53.33 Heéctors of land is
unauthorized. It accounts for 77.35%. The remaining 17.77 Hectors are

being cultivated authentically. It accounts for 22.65%.

In Padartivani kandriga village of Chittamur Mandal the total extent of
land in which 58 farmers are using for brackish water aqua culture is 27.93
Hectors. Out of these 16.19 Hectors of land is being used for brackish aqua
' culture but unauthorized and given to lease. It accounts for 58%. The

remaining 42 hectors are being cultivated authentically. The remaining just
0.7 Hectors are under owners. However in Padartivarikandriga most of the

" land which is used for aqua farming is in the hands of unauthorized lease
holders.

In Ranganadapuram Village of Chittamur Mandal the total extent of
land under brackish water aqua culture is 72.04 Hectors in which 40.57

s:-umc:rs The total unauthonzcd la.nd under brackish water culture in
Rangadapuram of Chittamur Mandal is 64.76 Hectors. It accounts for 90 %

The brackish aqua culture spread over in 91.134 hectors in Karlapudi

holders of aqua farmers. The remaining 40.3 is being cultivated by 26
owners of the aqua farmers. The total authorized cultivation extended in
71.46 hectors out of 91.134.It atcounts for 78.41%. The remaining 19.774
Hectors of land are being cultivated authentically.
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the brackish water culture

In Muttembaka Village of Vakadu Mandal,
spread over 92.93 hectorsin which 25.23 Hectors of land is being used for

brack.iéh water agua culture on lease basis and remaining 67.52 Hectors of
land is used by owners for brackish water é._qua culture. Out of 92.93
Hectors 25.23 Hectors is being cultivated by 42 unauthorized lease holders
and 64.32 Hectors of land is cultivated by 53 unauthorized farmers of the
own land. Therefore, the total unauthorized land out of 92.93 Hectors is

89.55 Hectors it accounts for 96.35 per

f Vakadu Mandal the total extent under brackish
tal extent 136.51 Hectors

5 Hectors are being

cent.

In Tirumuru Village o
water aqua culfure is 269.98 Hectors. Out of the to

ed on lease and the remaining 33.6
total extent i.e., 269.98 Hectors

the culture by 176 unauthorized
cultivated by 27 farmers
thorized cultivation of

are being farm
cultivated by 39 land owriers. Out of the

136.50 Hectors of land is being used for

lease holders and 21.32 Hectors of land is being

but unauthorized. The total extent of land under unau
it accounts for 58.46%.

brackish water aqua culture is 157.82 Hectors
in overall the percentage of unauthorized cultivation has

However,
dominated.

. The brackish agqua water culture under the area of various ownership
The inspecting committee has observed during its physical inspection

in PadartivariKandriga, Pittivanipalli, Ranganadapuram of Chittamur

Mandal and Karlapudi Village of Kota Mandal and Tirumuru, Muttembaka

Village of Vakadu Mandal. The observations as follows:

The table 3.3 ascertains that there are 089 shrimp ponds in
Chittamur Mandal. Out of these 43 ponds exist in Padartivarikandriga, 148
are in Pittivanipalli and the remaining 98 ponds have been located in
extent of 441.85 hectors. Out of these 69.02
Hectors of land is there in the Padartivarikandriga in which 48.99 Hectors of

orded as Patta land and 17.99 Hectors of land is Assigned land
that have been

Ranganadapuram for an

land is rec
and the remaining 2.04 Hectors belong to the Government

encroached for Shrimp culture in the village. s
Act, 2005 f_#_
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Table No.3.3
The area of brackish aqua water cultnre under various ownership

{Annexure-XI} 5 .
T ] - OVeImmen
Shrim Total Patta | Assigned

Mandal village pond Pl et ||| 1o | CIFS encl;;;gheq_
e varandnga| 43 | o902 | 4800 | 17.99 | © 2.04
Chittamur | Pittivanipalli a5 | 194.80 | 845 | 7669 | O 3.7
Hanganadapuram | 98 | 177.94 | 5557 10191 | O 20,46
TOTAL =55 | 441,85 | 189.06 | 196.50 | © 56.2
Kota Karlapudi Taz | 231.47 | 14022 | 8177 | © 9.48

| ToTAL a2 | @31.47 | 140,22 | 8177 | O 9.48 |
Tirumura 258 | 4240 | 386.97 o | 2200 1593
e Muttembaka 158 | 232.19 | 168.11 0 56.50 7.58
TOTAL 436 | 657.09 |os%.08| O |78s0| 23.51
fand Total | S47 | 1330.41 | 884.36 | 278.36 | 78.50 | 89.19

Source: Field data Collected by Dy.Inspector of Survey, Gudur

In the village of Pittivanipalli in C_hittamur Mandal 148 Shrimp ponds
spread over 194.89 hectors in which Patta land is 84.50 Hectors and the
Assigned land under cultivation of Shrimp culture in the village is
recognized in the extent of 76.69 Hectors. A noteworthy point here is 33.70
Hectors of the Government land has ‘been encroached and being cultivated
for Shrimp culture in the village. This is the highest encroachment area in

.the Mandal.

In the village of Ranganadapuram in the Mandal of Chittamur 98
. Shrimp ponds out of 289 are there in the village. The total extent of shrimp
culture in the village is 177.94 hectors. Out of these 55.57 Hectors are
noticed under Patta land and the 101.91 Hectors of land is recognized as
Assigned. The remaining 20.46 Hectors of Government land has been
encroached for the culture. The total encroachment of the Government land

in the Mandal is 56.20 Hectors.

In Karlapudi Village of Kota Mandal which is only village in the
Mandal there is 231.47 Hectors of land is being used for brackish water
Shrimp culture in 142 Shrimp ponds. The total Patta land under brackish
water Shrimp in the village is 140.22 Hectors. The Assignment land under
the culture in the village is 81.77 Hectors. There is 9.48 Hectors of the

Government land has been encroached for cultivation of Shrimp culturg.
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There are two village of Vakadu Mandal. The 416 Shrimp ponds
\read over 657.09 Hectors in the Mandal. Out of these 424.90 Hectors of
: d is used for Shrimp culture by 258 ‘Shrimp ponds in Thirumura village.
Wt of these 386.97 Hectors are Patta. There is no Assigned land is
cognized under the cultivation of Shrimp culture in the Village. But 2_2.00
E[-lcr:mrs of land is recognized under CJFS land which is being used for
__E'h:imp farming. The encroachment of Government land is also found that
wsed for Shrimp farming in the Village of Tirumuru. The encroachment of
Government land has been recognized as 15.93 Hectors. In Muttembaka
Village there are'158 Shrimp ponds in the extent of 232.19 Hectors. Out of
these the Patta land is 168.11 hectors. No Assigned land is found under
Shrimp culture in the village. The extent of 56.50 extent of CJFs land is
being used for farming of aqua culture in the village. The encroachment of
§ Government land of 7.58 Hectors has been found under Shrimp culture in

the Village. However, the total encroachment Government land in the village

is 23.51 hectors.
Quality of water in various Mandals {Annexure-XII)

The table No.3.4 shows the quality details of Ground Water sample
collected from Mandals of Vakadu, Kota and Chittamur. The sample that
collected from Muttambaka Village of Vakadu Mandal relating to depth of
well is an average of 120 feet. The Shrimp farmers used SPHP Submersible
motors for lifting of water @ 10000-12000LPH. The value of Electrical
conductivity in the sample is 2056 us/cm and 2062 us/cm. According to
the classification the Electrical conductivity value lies between 2000-3000
us/cm indicates highly saline and fall doubtful. The Electrical conductivity
in the sample that collected in Muttembaka village is more than BIS
standards the total dissolved solids in the sample are 1029 PPM and 1030
PPM respectively. The authority remarks the area under doubtful.

4 under RTI Act, 2003

- » ahapenas 2 DTIE' m e, £
Vide a(1) Registar NO ? / subggé;ﬂﬂeﬁmm District

ot 8. 24202 <




-,

Lk

‘s 39
0 Table No.3.4
O Quality of water in various Mandals
Dept Electrica | otal
. hof . .
: o . Namé of the Yield | Mode of Dissolved
(ﬁ Village Mandal Beneficiary Whill in LPH lift cor;:l;ch Solids Remarks
i Fest ug/em REM
e . 10000- 5 HP ;
o Mittembaka | Vakadu N. Rangaiah 120 | 2000 Sub 2085 1029 Doubtful
. 0- HP
- Mottembeke | Vekadu | ManiReddy | 120 | 110001 SEF | 2062 1030 | Doubtful
: Unsuitable
. 15000- | 7.5 HP
Tiru Vakadu N. Balaji S0 ; 5466 2733 for
I nurd J 16000 | Sub Ierigation
Hand pump
& Tirumuru Vakadu Temple 20 0 Manual 1100 550 Doubtful
Premises o
3 Unsuitable
; 10000- | SHP
( Karlapudi Kota P. Prandamaya 90 13000 Sub 5466 2800 Iﬂigg.ii -
. Handpump
Karlapadi Kota Temple 20 0 Manual 1114 557 Doubtful
( Premises
Unsuitable
- . y 10000- 5 HP
{ Fitlivanipalle | Chittamur M. Satish 130 12000 Sub 4640 2320 Irriigxt..i -
] T Unauttable
( P;’*an"‘ hivarl | Chittamur | Krishna 150 | o© 0 4650 2400 for
ga Irrigation
( NOTE
( Classification of Irrigation Water based on Electrical
Conductivity
( { BIS Standards )
: : Electrical Conductivity
Type of Water Classification (us/cm) _
( Low Saline Excellent 100-250
Medium Good 250-750
¢ Saline Permissible 750-2000
Highly Saline Doubtful 2000-3000
( Vc?ﬂHL;ihly Unsuitable >3000

Source: Field data Collected by Dy.Director, Ground Water & Water Audit
Dept, Nellore.

ey

—

The two samples collected from the village namely Tirumuru in the
same Mandal i.e., Vakadu indicate the values of Electrical conductivity in
the samples of two are 5466 us/cm and 1100 us/cm respectively. The depth
of well in the first sample indicates 90 feet and in the second sample 20 feet.

The mode of lifting of water from bore well is motor pump with 7.5 HP
Submersible. It is 15000-16000 LPH. Manual mode of lifting is adopted in
the second sample which indicates the depthi of well is 20 feet. There are two
samples collected from the village of Karlapudi in Kota Mandal. The

ndey RTI Act, 2005 =

,\mwﬁ‘.?....zzﬁll i

Sub Coilector s Offlce, Guduf
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first sample and second sample is as similar as two samples of Tirumuru.
The yield of water is 10000-13000 Iph of 5 HP | Submersible motor. The
Electrical conductivity in the first sample of Karlapudi indicates 5466 us/cm
resulted the water in the area is unsuitable for irrigation. Though manual
system has been adopted for lifting of water in the second sample the
Electric conductivity is 1114 us/cm. Hence it falls under doubtful. The test
result of total dissolved solids (TDS) in the first sample is 2866 PPM and the
second it is 557 PPM. Finally, the sample was collected from each village
namely. Pittivanipalli and Padartivarikandriga in the Mandal of Chittamur.
The depth of/well in Pittivanipalli is 130 feet where as in Padartivarikandriga
it is 150 feet. The Electrical conductivity in Pittivanipalli is 4640 us/cm and
the total dissolved solids in the sample is found 2320 FPM, in the case of
Padarthivarikandriga the Electrical conductivity is 4650 us/cm and the total
dissolved solids in the sample of the village is 2400 us/cm. The two samples

confirmed that the water is unsuitable for Irrigation as per BIS standards.

Source of Water for farming of Shrimp culture in Chittamur, Kota and
Vakadu Mandals '

Table No.3.5 (Annexure-X}.

S1.No Name of the !\Io of EToltaI.llt No of No of
Mandal Villages (Ha) borewells | ponds
1 Chittamur 3 178.35 80 288
2 Kota 1 91.134 44 142
3 Vakadu 2 262.91 195 413
TOTAL (¢} 532,394 319 843

Source: Field data Collected by Assistant Director, Figsheries, Gudur

The table shows that there are 319 bore welils in 6 villages of 3
Mandals. The 319 bore wells supply water to 843 farms which spread over
532.39 hectors. Out of 319 there are 80 bore wells in Chittamur Méndal.
These bore wells discharge water to 288 Shrimp farms that spread over in
extent of 178.35 hectors.

In Kota Mandal 142 ponds having the extent of 91.134 Hectors
depend on 44 bore wells for water. In two villages of Vakadu mandal 413
Shrimp ponds that extent in 262.91 hectors depend on 195 bore wells.

Issued under RTI Act, 2005 ' -}
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Variation in Electrical connections in various Mandals
(Annexure-XIII)
During the physical inspection of the committee the following things
‘were found. ,

Table No.3.6
Variations in Electrical connections in Pittuvanipalli village in
Chittamuru Mandal. :
Year of Survey Burvey No. Sanctioned Survey No. not
 Bl.No. | Release released | No.matched notmatched available

1 2003 8 8
2 2004 1 1
3 2005 2 2
4 2006 a 3
5 2007 6 6
& 2009 1 1
7 2010 5 5
H 2011 10 10
9 2012 7 2 4 1
10| 2013 1 1

11 2014 1 1

12 2015 1 L

13 2017 12 3 9

14 2018 <] 5 1
15 2019 9 # 5

Total 73 9 26 38

Source: Southern Distribution Company of AP Limited
The table confined to Pittuvanipalli Village of Chittamur Manadal. The

table shows that 73 connections werée released during the period from 2003
to 2019 in the village. Out of 73 released connections 26 connections are not
matched with sanctioned survey numbers and the survey numbers of 38
connections are not available. Just 09 connections out of 73 are matched

with sanctioned survey numbers.
Table No.3.7

Variations in Electrical connections in Ranganathapuram village in
Chittamur Mandal
Sanctioned
Survey No.
Year of Survey No., Survey not
SL.No. Release | released | matched | No.notmatched available

I 2004 2 2

2 2011 2 2

3 2012 1 2

4 2014 2 2

5 2016 2 2

6 2017 9 4 )

7 2018 2 2 =]

Total 21 10 7 4
Source: Southern Distribution Company of AP Limited 4
P PRe o
“ K1 1 L.Ct: - P .
JoEe »04 U“‘jer % ative Ofhee:
LALE . ;7?0‘ / 202) f(\'«ri-s.iﬂﬂﬂﬁ'd'““,n'l'?}t;‘{?cl, Gudh
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In Ranganathapuram of same Mandal i.e., Vakadu 21 connections
released during the period from 2004 and 2011 to 2018. The situation
rding released connections with survey numbers is better than
tuvanipalli Village. Out of 21 connections 10 are matched with sanctioned

259053

rvey numbers, 07 are not matched with sanctioned survey numbers and

survey numbers of 04 connections are not available.

~
]

Table No.3.8

(G
Variations in Electrical connections in Muttambaka Village in
O Vakadu Mandal
0 Sanctioned
\ Year of Survey Survey Survey No.
€ S1.No. Release released No.matched | No.notmatched not
available
( 1 | 1999 3 3
( 2 2001 2 2
3 2002 I 1
( 4 2003 2 2
5 2004 1 1
( 6 | 2006 2 2
7__|_2007 5 5=
¢ 8 | 2010 3 3
9 2011 16 16
¢ 10 | 2018 2 1 1
11 2019 11 6 5
( Total 48 7 5 36
L Source: Southern Distribution Company of AP Limited
{ It is realized from the table No. 3.8 that 48 connections were released
( in Muttambaka village of Vakadu Mandal during the period from 1999 to
( ' 2019. Out of these, just 07 connections are matched with the sanctioned
) survey numbers. The number related to not match with survey number is
' 05. A noteworthy point is here is the sanctioned survey number that not
L~ available is at considerable level. It accounts for 36 out of 48 connections.
L:
G ct, 2005 il
¢ 1ssued under RTLA _"3' 4 02 | (-\ - ive OFfice’
. 2 ‘ i ur
o i T [ HSTE ""’ ok ! G
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Variations in electrical connections in Tirumuru Village in
"~ vakadu Mandal
Survey ] Sanctioned
_ Year of ., | Survey No. Survey No.
SLNo. | pelease released | “atched nl'f:t.cf: d not
available
1 2011 2 2
2 2012 ! 1
3 2014 2 2
4 2017 37 22 14 I
5 2018 40 35 3 2
6 2019 3 3
Total 85 60 17 8

urce: Southern Distribution Company of AP Limited

In Tirumuru village jin the same Mandal 85 cpnnections were released

m 2011 to 2019, The sanctioned connections which matched with survey

are comparatively much better than the connections of other

Jages. It is found that 60 connections-out of 85. The number related to not

atch connections is 17 and the not available connections &re at

nsiderable low that is 08.

Table No.3.10
Variations in Electrical connections in Karlapudi Village in
Kota Mandal
| | Sanctioned
Surve Surve
Sl.No. Year of Released No. Y No.no{ Survey No.
Release matched matched not
available
I 2001 4 4
2 2011 20 1 1 18
3 2012 6 1 S
4 2014 7 i} 1
S 2015 2 1 1
6 2016 2 2
7 2017 7 3 2 2
8 2020 3 3
Total 51 5 20

aaurce: Southern Distribution Company of AP Limited
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the southern Distribution Company AP
s in the village of Karlapudi of Kota
ction that out 51 released

ections are not matched with survey aumbers and 26

sanctioned survey numbers are not available. A pitiable thing is just 05

ections are matched with survey numbers in the village.

oils in various villages of Chittamur, Kota and
Vakadu Mandals (Annexu re-A1V].

Table No.3.11
various villages of Chittamur, Kota and

The table No. 3.10 shows that
Limited sanctioned 51 connection
Mandal. The committee found in its physical inspe

connections 20 conn

conn
Analysis of &

AnalySisfpf Soils in

Valadu Mandals
PH Value
Name of [
SL.No the Moderately | Moderate Slightly | High | Slightly
veadar | Motone | ocidie | VEIE=| acidic | acidic | Allaline Total
1 | Chittamur 2 5 7 12 4 1 31
2 Kota - 2 - 2 - 2 6
[ 3 | Vakadu 6 -1 3 - 3 1 12 ]

Source: Assistant Director of Agriculture, Naidupet

The department of Agriculture collected samples in the three Mandals
namely Chittamur, Kota and Vakadu and compiled. The values of PH in the
soils of the three Mandals are shown by the table No.3.11. The PH value in

the sampIc soil of 31 which were collected that out of these the soils of

9 farmers’ land having moderate alkaline, in the lands of 5 farmers the soil

belong to moderate acidic, 7 belong to neutral 12 having slightly acidic and

4 having high acidic and one having slight alkaline.

soil collected from the lands of 6 farmers. Out of
2 samples are

In Kota the sample

these the soils belong to 2 farmers having moderate acidic,
ightly alkaline. In Mandal of

slightly acidic another sample 2 belong to sl
of 12 farmers. Out of these

Vakadu sample soil was collected from the lands
6 samples have indicated modern alkaline one is neutral 3 are slightly acidic

and one is slightly alkaline. In grand total out of 49 farmers’ lands samples
8 have indicated modern alkaline, 7 having modern acidic, 8 are neutral,
17 having slightly acidic and 4 having high acidic and 5 having slightly

alkaline.

sssued under RTI Act, 2005 2l ﬁ“; -
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Mhact of brackish water Shrimp culture on Agriculture and

onment
The main stem of Indian Economy is agriculture that’s why Indian
doubt

S-onomy is called agrarian Economy. The State of Andhra Pradesh no
¥:. alsb agrarian economy. As per the 2011 census more than 60% of the
fiople depend on agriculture. Agriculture is the only supplier of food.
can deny that the. development of Industrial Sector and Tertiary
&.ctor depend on the development of Agriculture. Hence the development of
sriculture should be sustainable for the socioeconomic development of the
seople.

The soil guality in Chittamur, Vakadu and Kota Mandals

Table No.3.12
The soil quality in Chittamur, Vakadu and Kota Mandals
Average
PH productivity(
SLNo Nﬁg of quintal per Crop
Mandal Present acre based | quality
value oy B
experiments)
1 Chittamur 5.3-8.2 25.55 Average
2 Vakadu 6.3 -8.3 25.20 Average
3 Kota 5.7-7.4 24,63 * | Average

| Source: Department of Agriculture
The table indicates the impact of soil quality on Agriculture

| production and crop quality. The PH value exists in the soil in the sample of
Chittamur Mandal identified between the ranges of 5.3 — 8.2. The impact is
| adverse on Agriculture productivity. The average productivity in the Mandal
is 25.55 qui/acre. The quality of crop is average in the Mandal. The PH
value in the sample soil in the Mandal of Vakadu is found between the
values of 6.3-8.3. Due to this PH value the average productivity in
agricultural produce is recorded as 25.20qui/acre. The quality of crop is
also average. In Kota Mandal the PH value in the sample soil lies between
the range 5.7 and7.4. The productivity in the Mandal is 24.63qui/acre.

quality of crop is so average.

Vide 6(1) Register N'o:t...'BE}...IZOZI]
Db @202

1squed under RTI Act, 2005 ﬂhiﬂoﬂaﬁﬁ%ﬁﬁﬂ-ﬁﬁm
Su '

53



_\‘.
..l'

232

29 9

46

Assessment of loss of income of the agricultural farmers:-

We need the data that related to before and after the adoptien of
shrimp culture in agricultural fields. for estimating the loss of income of the

ers due to conversion of agricultural lands into aqua culture. But, even

farm
production

though the absence after data it can be possible to estimate the
during the period in which agriculture crops were replaced by farming of

shrimp culture by employing of simple regression technique. The formula is
given below

¥ =a+bx+SE

¢ = estimated production, SE =VeZ/n-2

x = year and SE = standard error
u = intercept and b = rate af change

But the estimated value of the loss of income of the farmers may not be

sccurate as the time series data which is available that may not fit for

estimating agricultural production. In spite of the time series data can

estimate future production while assuming all factors are unchanged or in
constant trend. But literally various factors influence the Agricultural
production. Though there is an increasing trend in agricultural production it
cannot be continued forever. In fact we can find constant and diminishing
ceturns in addition to increasing returns in agriculture. It is a common
enomenon in the Agriculture. Hence, the average production may be
suitable for estimating the loss of income of the farmers in the study area.
Hence, the committee has estimated the loss of income of the farmers in the

dy area with help of average production which had been calculated with
vailable data from 2005 to 2013.

Dtuweun R £32:202 1 &(
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Estimation of production in the study area
Table No. 3.13
Production of paddy in Pittivanipalll of Chittimur Mandal
Production= quintal/ per acre per year

0 290 0929 222 J 2

| Year Production
2005 26.38
2006 24.10
2007 22.15
2008 19.60
( 2009 21.80
. 2010 23.80
2011 27.30
( 2012 26.70
( 2013 27.10

Source: statistical dept,

verage = 24.33 Quintal/per acre per year.
Table No. 3.14

The production of paddy in Ranganathapuram in Chittamur Mandal

Production= quintal/ per acre per year

(
Year Production
- 2005 27.49
( 2006 24.32
2007 22.90
‘ 2008 22.40
§ 2009 24.50
U 2010 28.50
' 2011 29.10
(2 2012 28.60
e 2013 27.55
o Source: statistical dept, e
Foel
{J verage = 26.15 Quintal/per acre per year. nﬂ?ﬁ%@a e Officet
- ‘ pivist aor's Offce: <ol
J [ssued under RTI Act, 2005 5ub CO7T Netiore ©

2 6(1) Régister No:.f..gi.?..'../ 202}
Dtoosn i fin202 |

,_
4




ha

23

DD DI I

&

48

Table No.3.15
Production of paddy in Padarthavari Kandriga in Chittamur Mandal
Production= quintal/ per acire per year

Year Production
2005 25.58
2006 24.10
2007 22.70
2008 20.10
2009 19.80
2010 22.40
2011 24.50

| 2012 23.60
2013 23.40

Source: statistical dept,

Average = 22.91 Quintal/per acre per year.

Table No.3.16
Production of paddy in Karlapudi Village in Kota Mandal
Production= quintal/ per acre per year

Year Production
2005 42.50 _
2006 43.00

2007 44.00

2008 42.50

2009 43.00

2010 42.50

2011 43.20

2012 43.50

2013 42.00

Source: statistical dept,

rssued under RTI Act, 2005

Dty.rs i 202

Average = 42.91 Quintal/per acre per year
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Table No.3. 17

Production of paddy in Muttembalka Village in Vakadu Mandal
Production= quintal/ per acre per year
Year Production :

2005 23.58
2006 24.10
2007 22.10
2008 21.10
2009 19.20
2010 23.40
2011 23.50
2012 24.60
2013 22.40

Source: statistical dept,

Average = 22.66 Quintal/per acre per year

Table No.3.18

Production of paddy in Tirumuru Village in vakadu Mandal

Production= quintal/ per acre per year

Year Producton
2005 33..45 |
2006 32.45

2007 31.5

2008 32.45

2009 31.45

2010 31

2011 32.5

2012 30.5

2013 30.7

Source: statistical dept,

Average = 31.63 Quintal/per acre per year

1gsued under RTI Act, 2005 C e
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Table No.3.19
Production of Groundnut in Karlapudi Village in Kota Mandal

Production=' quintal] per acre per year

—y

e

e
Year _ Production
2005 22,00
2006 22.00
2007 22.00
2008 22.00
2009 22.00
1 2010 22,00
2011 22.00
2012 22.00
2013 22.00 |

rce: statistical dept,
( Rrage = 22.00 Quintal/per acre per year

The committee has observed keenly on the matter of the loss of income
at the farmers have claimed in the Hour able National Green Tribunal,

( hennai. The comimittee has arrived at conclusion that the cost of

aduction should be _deducted from the average production in money terms
finding the loss of income. Hence, the following formula can find the loss

income of the agricultural farmers in the study area.

ss of income = average production X average price — average cost of

pduction.

ote: average price can be calculated that prices of the calculated period/

. of years.
'he above formula is explained below mathematically
Li= A¥p-cl

n n

EA*ZPIE-I—Zyi-C ¢t= 12,3, ... 1)

i=1 i=1
ere, A indicates average production, p indicates price (MSF) and y indicates

lyear and C average cost of production

1sgued under RTI Act, 2005
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Year wise minimum support price is shown below
s |
Table No.3.20
-
o Minimum support price of paddy from 2013-14 to 2019-20
0 (MSP in Rs.)
) Sl NO. year MSP
1 2013-14 1310
& 2 2014-15 1360
P 3 2015-16 1410 |
4 2016-17 1470
(" S5 2017-18 1550
6 2018-19 1750
& 7 2019-20 1815

Source: Source: Dept of Agriculture and Co-Operation, Ministry of
Agriculture, Government of India.-
Average MSP of paddy=Rs.1523.57 rounded to Rs.1524

Loss. of income of the farmers is shown below

Table No.3.21

Village wise loss of income of the farmers per acre per year

¢ L o o 8
S 3 “5%(] ks ko © ks o |wa ]
( A1 D RE RIS AR
Qoﬁ ﬁo g8 S . 3 3 OEB @ 3 w8g:
{ SlNO 252 Z'El < A8 Q:E- [—'E'I = s .3.5 -SEI.\E
1 g‘atfl‘i"am 04.33 | 1524 | 37079 | 19000 | 18079 | 126553
& Chittamur Eﬁgag;"“h 26.15 | 1524 | 30858 | 19000 | 20853 | 145971
Padarthivani - | 111405
( 1 kandriga 22,91 1524 | 34915 | 19000 | 15915
J Vakada | Muttembaka | 22.66 | 1524 | 34534 | 19000 | 15534 | 108738
i 2 Tirumuru 31.63 | 1524 | 48204 | 19000 |29204 | 204428
3 Kota Karlagudi 42,91 1524 | 65395 | 19000 |46395 | 324765
Source: Calculated by formula
J
4 ‘ared under RTI Act, 2005
. Vide 6{1} Reaqister NO: o die /202) O
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As per the above table it is clear that an amount of Rs.126553/- loss

curred in Pittivanipalli Village & an amount of Rs.145971/- loss

ad been oc
an amount of

had been occurred in Ranganadhapuram Village and
2.111405/- loss is occurred in Padarthivani Kandriga Village of Chittamur

andal to the Paddy farmers for the past 7 years.

Regarding Vakadu Mandal, an amount of Rs.108738/- loss had been
sccurred in Muttembaka Village & an amount of Rs.204428/- loss had been
securred in Tiramuru Village to the Paddy farmers for the past 7 years.

Where as,for Karlapudi Village of Kota Mandal an amount of
Rs.324765/- loss had been occurred to the Paddy farmers for the past 7
years.

Loss of incorhe from groundnut also is calculated below as same formula
a5 above. The average production of groundnut is 22.00 quintal per acre per
ar. The groundnut crop is being cultivated in Karlapudi village of Kota

( andal.

Table No.3.22

Minimum support price of Groundnut from 2013-14 to 2019-20

: (MSP in Rs.)
SL NO. year MSP
(
| 1 2013-14 4000 |
{ | 2 2014-15 4000
( | 3 2015-16 4030
4 2016-17 4220
5 2017-18 44350
6 2018-19 4890
7 2019-20 5100

Source: Dept of Agriculture and Co-Operation, Ministry of
Agriculture, Government of India.
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Table No.3.23

Loss of income of groundnut farmers in Karlapudi village

of Kota Mandal
(Income in Rs./per acre per year)
¢l
3 Q g

2 s gl K Bl g AP

33 % gl g 8| 4 LR
0T © % % 3 E p 3 © '8 PHho
9 |88y |t
SL ﬁg 'Eﬂ > 2 4 5688 2la 52 a
NO. | B = Z B < & < £|&asd Sleesx
1 | Kota |Karlapudi | 22.00 | 4384 96448 | 40000 | 56448 | 395136

. Source: Calculated by formula

An amount of Rs.395136/- loss had been occurred to the farmers of

Groundnut for the past 7 years.

wide 6(1) Register NG eBidea /202
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Impact of Shrimp farming on Pollution of supply channels
( Source : Irrigation Department] [Annexure-XVI).

The river Swarnamukhi is an east flowing river. It grows at an attitude
of 300 mtrs in the Eastern Ghat ranges near Pakala village in Chittoor
District of Andhra Pradesh at 13028’ N and 79009’ E. It runs for a length of
130 Km and finally joins into the Bay of Bengal near Pamanji Village of
Vakadu Mandal. Tsallakaluva & Royyalakaluva both are tributaries to
Swarnamukhi River. Tsallakaluva a branch of Swarnamulhi takes off at left
from Swarnamukhi River at Gudali Village in Kota Mandal. Tsallakaluva
runs completely in Kota Mandal until it joins in SwarnamukhiRiver near
GovindaPalli Village of Kota Mandal. Kota Anicut & Jarugumalli Anicut are
constructed across Tsallakaluva to Irrigate an ayacut of 8000 acres in Kota
| Mandal. RoyyalaKaluva a branch of Swarnamukhi river takes off at right
. from Swarnamukhi river near Vemuguntapalem village in Naidupeta
. Mandal. Royyalakaluva runs in Naidupeta ,Vakadu & Chittamur Mandals
and finally joins in the Salt creeks near Raviguntapalem Village of Vakadu
Mandal. Mallam Anicut is a Minor Irrigation Scheme constructed across
Royyalakaluva, the Mallam tank supply channel calléd as Puli kaluva by the
Jocals takes off left from Mallam Anicut near Eswarvaka Village of Chittamur
Mandal. Puli Kaluva is the feeder channel to Mallam Minor Irrigation tank in
| Chittamur Mandal & ThiramuruMinor Irrigation tank in Vakadu Mandal.
I The Channel was designed to carry a discharge of 150 cusecs and to irrigate
| an ayacut of 3238 acres. Yetigattu Kaluva which takes off at right of Mallam
_ tank supply channel (Puli Kaluva) near Muttembaka Bridge is a direct feeder
| channel to the Agriculture fields in Pittuvanipalli, Padarthivarikandriga &
Ranghanadhapuram Villages in Chittamur Mandal. Palamaduguvagu is a
| Drain that carries excess flood water from Mallam tank Supply Channel. All
these Channels carry fresh water during Monsoon periods.

Further it is said that around 2000 farmers of 13 Revenue Villages
1. Mallam 2. Pallamparthy 3. JalaPaddiGramam 4. Kokkupalem5.
Kothapalem 6. Gollapalem 7. Pothunayinapalli 8. Mangalavaripalli
9. Putra Gunta 10. Vadlavanipalli 11. DevuniKandriga 12. Gangupalem and

Civi
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. Mukkidipalem are irrigating 6472 acres of land based on the Water in
Mallam tank. Mallam tank supply Channel/ PuliKaluva is the only source
of water supply to Mallam tank. The farmers of 3 Revenue Villages
{ pittuvaniPalli 2.PadarthivariKandriga and Ranghanadhapuram are
éultivating their crops by lifting water from the Channels Yetigatty Kaluva,
Palamadugu Drain & Royyala Kaluva . Karlapudi tank in Karlapudi village of
Kota Mandal is a Minor Irrigation tank having a registered ayacut of 396
acres out of which 70 acres is converted from Agriculture to Aquaculture
and an un-registered ayacut of 230 acres in Karlapudi also converted into

Aquaculture:

Aqua farms Aqua Pond owners of Vakadu, Gollapalem,
Durgavaram & Muttembaka villages have constructed the outlet struétures
and are discharging Salt, Chemical & waste effluents into the Pulikaluva.
' The Aqua pond owners of Pittuvanipalli, Padarthivanikandriga &
. Ranghanadhapuram villages have also constructed the Outlet structures
" and are discharging salt, chemical & waste effluents into Yetigattu Kaluva,
Palamaduguvagu & RoyyalaKaluva. The Waste water from the Aqua ponds
in Karlapudi are discharging into Tsallakaluva, a Irrigation source &
| Penukaluva which is the Irrigation field channel from Sluice No.4 of
Karlapudi tank. Due to the release of Saline & Waste water into the
Irrigation sources & channels during rainy seasons the salt water gets mixed
with the fresh water in the channels there by decreasing the productivity of
Agriculture crops when the water is used for Irrigation and the adjacent
' cultivable lands to these channels are not in a position to cultivate. The
Irrigation Department have not issued any permission to Aqua Pond owners
for constructing outlet structures into the irrigation channels and have also
not granted any permission for discharging saline & waste water into the

| irrigation channels.

Ak Gudur
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Responsible persons for envi_ronmental damage:

Environment is not confined to either soil or water or air. It
includes all of them. The environmental damage in the area in question is
caused by both owners and lessees who are cultivating shrimp culture
illegally and causing for polluting fresh water supply channel of
Royvalakalva and Pulikaluva and Mallam tank and some other channels in
the area in question. The degree of damage can depend on the area of
shrimp cultivation. Hence, all shrimp cultivators in the area are responsible
for the environmental damage. The list of responsible persons {owners and

lessees) is gi\';en in the Annexure XVIL

As discussed earlier, on the Grievances made by the Paddy
farmers before the Administration the following action has

been taken up.
| LEVICTION OF ENCROACHMENTS;- On the representation of Sri. Nellipiudi

Murali and other ryots of Mallam village during Spandana programme held
in Tahsildar’s office, Chittamur on 13.1.2020 that their crops were damaged
‘and Mallam tank water was polluted due to waste of water of aqua ponds
' cent to Pulikaluva which is the feeder channel of Mallam tank the notices
were issued on 27.1.2020 to the following STs of Padarthivarikandriga for
vislation of conditions of Assigned lands by alienation of their Assigned
lands for Aqua culture to the landed ryots in contravention to the POT Act
and Assignment rules that the land assigned only agricultural purpose of
their livelihood and development

ooy Register | s C‘ ..... : Coug
[ 5 ’ fﬂ"" v ub Collector's Cifice, Gudur
- SPSR Nellore Diatrict

. . Name of the Name of the
(o] Name of the village Assignee S.No Extent Alienee
b b . 7 19 1.36 Valipi
Padarthivarikandriga | Smt.Bandi Polamma 27.9 1.40 Stesnivesuiu
-do- Smt.Mekala Suneeta 27-6 1.40 -do- iy
Smt.Kanuru
do- Ja L 27-8 1.40 -do-
Smt.Kanuru
-do- Kame o 27-5 1.40 -do-
Smt.Kanuru
do- Chench a 18-2B2 143 ~do-
19 0.95
-do- Smt.Satheti Santhi 27-7 1.40 -do-
29-2 1.43
Ak ;
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Basing on the above notices Sri Kanuru Rinanaiah and 6 other STs of
Padarthivarikandriga were filed a writ petition in the Hon’ble High Court
' that due to aqua ponds in the surrounding lands of their Assigned lands
| they are unable to do agriculture and they have converted their lands into
L aqua culture and they are doing aqua culture of their own and not to

disconnect their electricity connections.

In response to the writ petition the, instructions were submltted to the

Hon’ble High Court by Tahsildar, Chittamur that there is no permission to

the STs for aqua culture in their assigned lands and the lease holder who

has taken the land on lease has filed the writ petition on behalf of STs and

i request to dismiss the writ petition in the admission stage.

On the reqﬁest of Mallam ryots the Sub-Collector, Gudur has
inspected the ponds on 7.2.2020 and instructed to rémove the ponds in
Assipned lands. On the instructions of Sub Collector the aerators were
 removed in the aqua ponds in DKT lands of STs on 8.2.2020 by the
Tahsildar, Chittamur and his staff and disconnécted the electricity

connections by the electricity staff and the photos are enclosed herewith.

ILREMOVAL OF ELECTRICITY CONNECTIONS;- Similarly the Electricity
Department has also 1dcnt1ﬁed unauthorized connections and issued notices
in their Ref.No.D.635/2020 Dt.1.3. 2020.In response to the above notices
| Sri. Parvathareddy Venkata Ramana Reddy and 5 others were filed a writ
petition in the Hon’ble High court of AP against the action of the Electricity

by the respondents and in the meanwhile the respondents shall not interfere
ith the petition mention lands for prawn culture. Based on the above
rders the Electricity department has not disconnected any service

snnection to the.aqua ponds of the petitioners.

On the representation of villagers of Mallam village on 1.6.2020 the
b Collector, Gudur has directed the Mandal team of Executive Engineer

e IE-U.) Register NG:.

Dt....ﬂ.&..}:.n.zoz\ | ‘@/
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ectricity, Assistant Director, Fisheries, Executive Engineer Lrrigat n,
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Pollution Control Board,

Agriculture Officer, Chittamur, Executive Engineer,
er RWS and Tahsildar

Executive Engineer Ground water, Executive Engine
Chittamur to conduct joint inspection.on 2.6_.2020 and remove all illegal

constructions that are leading to the pollution of Mallam tank.

On the instructions of the Sub Collector, Gudur the Mandal teain has
conducted joint inspection on 1.6.2020 but due to insufficient police force it
is not possible to close the illegal supply of waste water into Pulikaluva and

Royyalakaluva. Again with sufficient police force on 5.6.2020 the Mandal
teamn has removed the illegal encroachments in Pulikaluva closed the flowing
of waste water-’é:hannels in Pulikaluva by the aqua ryots of Vakadu Mandal
through Proclain in Pitﬁvanipa—l]i.:village: in 2 places. The photos are enclosed

herewith.

Issued under RTI Act, 2005
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In Ranganathauram village the big sluices through which waste
water was sent to Royyalakaluva were also removed. Hence the waste water
of Ranganathauram aqua ponds will not flown into Royyalakaluva and not
| polluting the lands.

o
-

(3

¢

( While removing the unauthorised sluices in the aqua ponds of STs

taken out for lease by 1.Valipi Seenaiah S/o Ankaiah 2.Malli Sreenivasulu

@ 5/0 Ramanaiah and 3.Yanamala Chenchaiah S/o Chenchaiah were resisted

g the proclain but they were removed with the assistance of police and the

( luices throwing waste water into Palamadugukaluva to Royyalakaluva were |
@ oved as they are not having any permission from the Aqua culture i
{ thority and drawing ground water for aqua culture in violation of the i

qua culture authority rules. Photos enclosed.
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4. Findings of the study:

The committee has found the following points during its physical

inspection in the aforesaid villages such as
1. Some of the farmers have converted their agricultural lands into aqua

culture.

2. Some extent of assigned land was converted for aqua cultivation.

3. The brackish ground water is being used for farming of shrimp culture
in all villages of three Mandals in the rage of 10000-16000 Iph.

4., There 1s 83.77% of unauthorized shrimp culture is found in
Chltmmur Mandal, it is 94.09 in Vakadu Mandal and it occupies
75.7 % in Kota Mandal. In aggregate it is 86.43 %.

5. Absence of Effluent Treatment System facility to treat waste water in
the shrimp farms.

6. Release of untreated brackish waste water into Pulikaluva and
Royyalakaluva caused for water pollution in Mallam Tank which is
designed to carries 150 cusecs and irrigate to 3738 acres.

7.0wing to water pollution TDS ranges 550 - 2400 PPM and EC
ranges1100 — 5466 us/cm. |

8. Increasing salinity and Electrical conductivity due to increasing TDS
diminishes agriculture productivity. The average productivity is about
25 quintals per hectors. The quality of the product is average.

9. It is found that 56.2 hectors of Government land is encroached and
farming brackish water shrimp culture in Chittamur Mandal, it is
9.48 Ha in Kota and 23.51 in Vakadu Mandal. In aggregate it is 89.19
Ha.

10. Lack of inspection by authorizes concerned during the period of
shrimp culture.

11.Absence of co-ordination among the departments concerned.

12.Most of the shrimp culture is doing on lease basis.

' 13. Unmatched Electrical connections and unavailable Electrical

connections are found more in number. (: <
. g t
¥ % * rjﬁ'd#:qnﬁ“gﬂ'ﬁt Oﬁe
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5. Conclusion and Recommendations:

Fisheries Sector plays a critical role in Indian economy by its
continuation to national income, exports potentiality food and nutritional
security and employment generation. The sector has become more profitable
particularly shrimp, resulted more gap raised between demand and supply
of prawn. The economic liberalization polices have triggered the growth of

aqua culture sector particularly brackish water aqua culture. In favorable
rming has attracted considerable private

policy environment shrimp fo
investment. , The area and production of shrimp has been increasing

substantially. Though there are some up and downs in the fisheries

production is in increase trend.

Shrimp exports are increasing at considerable level of worth. In 91-92
exports was 3.28 % to the total exports of the country. The exports reached
heights in 94-95. It accounted for 4.28 %.

Andhra Pradesh is blessed with 1.74 lakh hectares of brackish water

area and about 6 lakh hectares of freshwater resources. The total area

hich ha and fresh water area of 1.38 lakh ha.}
SPSR Nellore relating to shrimp farming shows that the brackish

ict is blessed with 167 KM coastal line. The share of brackish shrimp to
district GVA is increasing compare to marine. It contributed 83.52 %.

8% 11%. Though the share declined slightly the average is more than 80%.

The brackish shrimp farming in the district plays crucial role not only
M oroducing shrimp food but also in creating employment in both ways
fith as directly and indirectly.

. Farming of Aqua culture has become more beneficial. It attracts not
81 private investment inflow into Shrimp culture but also invites legal
Zales) M/s Standly Hebzon Singh along with other petitioners have filed

gPSR Nellore
Dt....&a?....lf..,...zm \ M
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2 Writ Petition U/s 14 & Sec.15 of the National Green Tribunal Act, 2010
belonging to Chittamur, Kota and Vakadu Mandals on farming of Shrimp
sulture which is being taken up by Aqua farmers along with the channels of
pulikaluva & Royyalkaluva in Pittivanipalli & PadarthivariKadriga and
villages of Chittamur Mandal, SPSR Nellore Distx:ict of

Ranganathapuram
ste water of

Andhra Pradesh and discharging seépage. The contaminated wa
aqua ponds discharges into drain channels of Pulikaluva & Royyalakaluva
which are feeder channel to the Mallam tank. With that effect of

contaminated water, the Agriculture fields of paddy crops are getting
damaged.

In this connection the adjacent farmers have raised some sort of

allegations in form of complaint in the Writ Petition before Honorable

National Green Tribunal, Chennai has directed the District Collector, SPSR

Nellore appropriate to appoint a joint committee comprising of 1)District

Collector, Nellore District or a Senior Officer not below the rank of Assistant
Callector or Sub-Division Magistrate to be deputed by him, 2) Joint Direotor
of Fisheries Department, 3) Senior Officer from Andhra Pradesh State
pollution Control Board to be designated by the Chairman, 4) Senior Officer
from Coastal Aquaculture Authority and 5) a Professor from Acharyra N.G.
Ranga Agricultural University Guntur to inspect the area in question and
submit a factual as well as action taken report, if there is any violation

Ifuund.

Further the Honorable National Green Tribunal has directed the
committee to study the following things.

1. The environmental damage has been caused on account of
unauthorized function of shrimp culture. #

The illegal discharge of untreated effluents being done into water
bodies from the units.

If so, the gquality of affected water.

Unauthorized extraction of ground water for the purpose of shrimp
cultivation.

Area as to whether it is critically over exploited or semi critical area.
Assess the environmental compensation and persons responsible for

the damage.
7 Consider the loss of income caused on account of the illegal activity.
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In pursuance of the proceedings of District Collector, SPSR Nellore the

Sub Collector & Sub Divisional Magistrate, Gudur has app
committee under his supervision, comprising of Deputy Inspector of
Surveyor, Executive Engineer Irrigation, Executive Engineer Electrical, Asst.
Director Agriculture, Executive Engineer Pollution Control Board , as
members of the committee and Assistant Director of Fisheries as convener of

ointed a

the committee.

The committee has conducted physical inspection on brackish water
aqua culture ponds existing in Pittivanipalli, Raganadhapuram and
| padarthivariKandriga Villages of Chittamur Mandal. Muttemabaka and
| Thiramuru Village of Vakadu Mandal and Karlapudi Village of Kota Mandal
to ascertain the facts about the allegations raised by the farmers of Mallam

Irrigation Tank and to assess the groundwater status in those villages.

The committee has studied about the allegation laid by the certain
setitioners regarding the aforesaid villages on the base of primary as well as
secondary data. For collection of primary data 10% of sample has been
elected randomly.

The committee physically inspected the area in question. During its
hspection the committee has observed that the agricultural fields have been
Bonverted addition to assigned lands into shrimp culture in all villages of the
f.ree Mandals. This is violation of the law. The law shall not permit assigned

inds and agricultural Jands in to shrimp culture.
In Pittivanipalli of Chittamur Mandal there is 77.35 % of brackish
Phter shrimp culture is being cultivating on unauthorized. In Padarthivari

Mndriga of the same Mandal 58% ponds are unauthorized and in

tnganathapuram Village of Chittamur Mandal the unauthorized shrimp

Iss E :
ued under RTT Act, 2005 : : . -
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In Muttembaka village of the Mandal of Vakadu, the unauthorized
The unauthorized brackish water

shrimp culture is going on in 89.55%.
shrimp culture is doing in Tirumuru villag‘é of the same Mandal it is 89.55
%. In aggregate the unauthorized prawn culture is accounted for 94.09 %.

Further the committee has observed while inspection that 89.19
hectors of Government land has been encroached for the purpose of
brackish water shrimp culture in three Mandals. In Padarthivari kandriga
the encroached land is accounted for 2.04 hectors. In Pittivanipalli it is
accounted for 33.7 hectors where as in Ranganathapuram it is 20.40
hectors. In ’éggregate the encroachments reached to 56.20 hectors in

Chittamur Mandal.

In Karlapudi village of Kota Mandal 9.48 hectors of Government land

has been encroached.

| In the village of Tirumuru of Vakadu Mandal the encroachments has
found in 15.93 hectors and 7.58 hectors in Muttembaka village of the same
Mandal. An overall encroachment in the Mandal is 23.51 hectors.

The quality of water and soil depend on PH and the degree of

the supply channels. Royyalakaluva is a tributary to River
amukhi. Hence, there is no possibility to get polluting water from the
lter Swarnamukhi. The Pulikaluva rises from Royyalakaluva and it is the
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Pulikaluva 1s the feeder channel to Mallam Minor Irrigation tank in

ur Mandal & Thirumuru Minor Irrigation tank in Vakadu Mandal.

Chittam
The Channel was designed to carry a discharge of 150 cusecs and to

irrigate an ayacut of 3238 acres. YetigattuKaluva which takes off at right of
Mallam tank supply channel (Puli Kaluva) near Muttembaka Bridge is a
- direct feeder channel to the Agriculture fields in Pittuvanipalli,
| Padarthivarikandriga & Ranghanadhapuram Villages in Chittamur Mandal.
Palamaduguvagy is a Drain that carries excess flood water from Mallam

tank Supply Channel. All these Channels carry fresh water during Monsoon

periods.

The chief scientist and Head Saline water Scheme, Bapatla of AICR
pollution Management of Salt affected Soil sand Use of Saline Water in Agriculture,
Ag;multural College reported as it is observed that some of the paddy

farmers converted their fields along these ‘channels into aqua ponds. These

2 Q0090928909322

) farmers are exploiting the saline groundwater for culturing prawns. After
¢ harvesting of the aqua crop, the high saline water drained into nearby
( irrigation channels and polluted the irrigation water with saline water.
( When the farmers use this polluted water for irrigation to paddy crop, it not
( inly decreases the crop yields but also deteriorates the soil by increasing
wnil salinity. Continuous use of high saline water for irrigation makes the
& Hoil unfit for growing paddy crop in long run. ‘
G i The salinity of groundwater samples using or aqua ponds is varied
{ botween 16-30 dSm-1. The water salinity of Palamadugu drain (middle),
0) bulikaluva (near the bridge), Royyalakaluva (near Tagettamma temple),
o Nallam tank {beginning) and Mallam tank (middle) is found to be 17.0 dSm-
i 5.2 dSm-1, 27.0 dSm-1, 8.9 dSm-1 and 10.5 dSm-1 respectively. At
esent the water levels in Mallam tank are very low and almost dried up.
e water levels in irrigation canals are also very low.

Regarding soils 40 soil samples were collected from different farmers
iBlds covering Ranganadhapuram, Pittuvanipalli, Mallam, Kokkupalem and
gtdarthyvarikandriga villages of Chittamur Mandal and analyzed for soil

g inity. Out of forty samples, 52.5% samples are non saline
o . ¥
& B B(1) HEBTTT 2% ) &ﬁ@t’) il minlstramﬂomw'
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[ECe 0-2 dSm-1), 20% are slightly saline (ECe 2-4 dSm-1), 17.5% are
hoderately saline (ECe 4-8 dSm-1), 5% are strongly saline (ECe 8-16 dSm-1)
fnd 5% are very strongly saline (ECe>16 dSm-1). The paddy crop can be
frown up to moderately saline soils. Beéyond this, the crop yields will be

leclined.
All the observations and reports of the Technological experts have

1te of damaging environment particularly soil, water and low productivity
Where is a positive correlation between EC and TDS and negative

WMitation of ground water causes for increasing salinity in the ground

table due to low rate of percolation of water because these areas

[E2Ed under RTI Act, 2005
egister NO:...i#enr/ 202]
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some other channels in the area in guestion. The degree of damage can
depend on the area of shrimp cultival:inh. Hence, all shrimp cultivators in
the area are responsible for the environmental damage. The list of
responsible persons (owners and lessees) is given in the annexure X.

On the representation which had been submitted in Spandana
programmes in Chittamur Mandal. The Tahsildar, Chittamur inspected and
submitted a report to the Sub-mlir:ctnr, Gudur. On the request of ryots of
Mallam the sub-collector, Gudur, inspected on 7-2-2020 and instructed to
remove ponds in assigned lands. On the instructions of the sub-coliector
the Tahsidar 6f Chittamur Mandal and his staff removed the illegal ponds
in the assigned land. The Tahsildar and his staff removed the sluices which
throw the waste water into Royyalakaluva and Pulikaluva. The Electrical
department removed unauthorized connections.

The committee has observed during the inspection that some
electrical connections are not matched with sanctioned survey numbers.

Some Recommendations:

Man, who cannot create a thing; he does not have a Right to
destroy the thing. The committee has suggested some recommendation
keeping in view of preventing and mitigating such illegal activities,
environmental issues and smooth functioning of the system and for the
state economic development.

1. The lessors should take necessary measures to convert the lands which
are not fit for agriculture into shrimp ponds. '

9. Only lands which are not fit for agriculture which was certified by the
Agriculture Department should be allowed to convert into brackish
water shrimp culture and for Aqua cultivation.

3. The Government of India as well as Government of Andhra Pradesh is
spending huge amount of money in form of subsidies. But the benefits
are not reaching to the gross root level. Hence, the Government may
establish a fish market yard like agricultural market yard that should
take up marine business. .

4. The number in shrimp cultivation by owner is very small due to lack of
investment. Hence the benefits may be reached by credit linkage with
fish market yard. The credit amount may be met from either its own
funds which have been provided by the Government or Banks on

Dt...a.&.;.ﬁ.‘.:..zoz 1 \@/

guaranty of fish market yard.
i«
RTI Acty 2005 C = #A
issued under :}ﬁ 12027 oivislo m:Eg,/;nlat:nt 'E.;. Officer
" ¥ NOurdefeeeer for's Gifice,
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5. The mechanism may be established headed by not below the rank of
Assistant Collector or Sub Collector & Sub Divisional Magistrate with
empowered to conduct surprise visits or inspection, levy huge
penalties and demolition on illegal prawn ponds and demolition if
necessary, and cancel the license of the illegal ponds.

6. The mechanism should consist of Senior Agricultural Scientist,
Officers from the board of Pollution and Control, Fisheries, Ground
Water and Audit as members of the agency. :

7. The lease amount may be fixed by the Government or the mechanism
that should be not less than the loss of agricultural income due to the
conversion of agricultural land into shrimp pond. :

8. In order to avoid problems of ground water Stalinization, drawal of
~ ground water is strictly prohibited for shrimp aquaculture. It must be
ensured that piezometers / ground water monitoring bore wells
preferably 4 / ha (along the periphery of the pond) are installed to
monitor salinity ingress. In case of salinity ingress, the Coastal
Aquaculture Authority should ensure immediate closure of the farms.

9. An underground pipe line may be constructed which may be
convenient to :drain the waste water freely. The drain should be
connected to salt pond or Buckingham canal whichever is nearer to the
ponds. The cost of constructing the drain will be collected from shrimp

cultivators irrespective of owners of the land. (OR}:

10. A common drain system may be connected to a pond which the cost
of construction has been shared between public and the owner of
shrimp cultivators irrespective of owner ship of the land in the ratio of

25:75.
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11. It is better to hand over the maintenance of the drain system to the
fish market yard if the yard has been established. In case of absence of
the yard the maintenance may be handed over to Irrigation
Department. It may be inspected by the mechanism.

12. Take necessary measures to all high saline ground water for shrimp
farming because the saline water with high PH value is unfit for
agricultural and drinking purposes. But, as such farm shall have
pollution free or eco friendly drain system.

13. Category wise land utilization with survey numbers may be tagged
with GPS to prevent encroachments of Government lands.

14. Necessary measures should be taken to reclaim the agricultural lands
and the cost of reclaiming will be collected from the responsible shrimp

cultivators. C
Issued under RTI Act, 2005 ﬁ‘;ﬁﬁﬁ'ﬁl‘ ﬁffﬂi—a officer
ke N ..3-(;:?"' ! 202) ﬂh'ﬂ-iﬁ m“m‘tﬂf'ﬁ Ofhce, Gudur
Vide a(1) Reais ar Noi. Su SR Nellore Dietnet
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15. The departments concerned may take necessary steps to quick
disposal of the legal issues in the Honorable courts by timely

responding according to the directions of the Honorable courts.

16. To include Ground Water Department, Irrigation Department and

Forest Department as a members into the District Level Committec

(DLC) where the application for approval of Aqua ponds is being
scrutinized and finalized.

17. To disconnect the Electrical connections this has been got
unauthorizedly.

18. To dernolish the Aqua ponds which have no approvals by duly
following the procedure laid down under CAA Rules.

19. Institutionalization of Aqua cultivation in the said Mandals.

00. Minimum of 100mtrs distance may to be maintained between the
Aqua ponds and Agricultural fields.

91. Minimum of 2 Kms distance may be maintain from the habitation
containing more than 500 members to the Aqua ponds.

79 A committee consisting of different departments like Agriculture,
Revenue, Electricity and Forest w ile issuing Electrical connections
for Aquaculture may be constituted for issuing No Objection

Certificate.

dev Rl acty 2005
29, /202
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Action to be taken immediately:

1.Demolish the illegal shrimp ponds if any one of the pond has been
missed while the action that had been taken.

n. Remove all illegal Electrical connections and Electrical polls.
3. Encroachments should be removed imrnediately.

4. Immediate steps to be taken for cultivation of Pdaddy crops in the

@ 0 I P Y I IO

affected area.

@
(I\.
. .
S, A -'
™. Humar Raddy D oy
Envirod tal Enginesr, Prineipal Bsdsmilat { Agro) Directoe { Techuical |
AP, Pollution Coutrol Board, & Hond, Baline Wabar Salame, Coastsl Aqunculture Authority,
SPYR Nelloye Aapatis Chennad

Gopalakrishna Ronanki, L.A.8,,
Sub Collector, Gudur, SFSR Nellore.
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Annexure-I
(Copy Minutes of Resolution Passed)
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Annexure-II

Proceedings of the District Collector; SPSR Nelloré Dt:3-7-2020

Proc. No: 1053/D/2019 e Dt 072020
Sub:. Fisheries - SPSR Nellore District - Survey on BracKish water Aqua
farms existing along with Pulikalva & Royyalakavla of Chittamour,
Vadau & Kota Mandals - Constitution of Committee - orders

- issued.
Read:- 1), Joint Directories of Pisheries, SPSR Nellore Lr.No.1053/D/2019

de16.10.2019.
2).Representation of Sri Kamireddy Subramanyam Reddy & others
Agriculture farmers of Mailam Village of Chittamur Mandal

0062000,
3).Instractions of H‘EDI.HIMEMH. EPER Mellore during visit to

v the Mallam Village of Chittarmur Mandal, 4t:25.06.2020
4).R/o Sri Duvvuru Rajagopal Reddy of Siddavaram Village of

* Kota Mandal dt:27.06.2020 : -
G

ORDER: . |
: In the references 1t & 204 read above, certain oomp'laims have been

received from the Agriculture farmers of Mallam village of Chittamur Mandal stating
that they are Ayacutdars of Mallam Minor irrigation tank of Mallam village in
Chittamur Mandal which is having and Ayacut of around A¢.6685.00 in 13 villages of
Chittamur Mandal &2 villages of Vakadu Mandal and the said tank is main source of
water for Irrigation of their paddy fields which are getting through Pulikalva &
Royyalakavla Feeder Channels and further they represented that during the last
decade, the Aqua farmers are raised aqua. ponds for cultivation of shrimp Prawn
Culture and releasing the. waste contaminated water into the drains of Pulikalva &
Royyalakavla canals and the entire contaminated water is entering in}to the Mallam MI
tank, as result that heavy quantum of effluents assimilated in the tank and year to year,
huge losses occurred in paddy production & put into hardship to them. They finally
‘requested to take necessary steps for not entering the contaminated wt:lste water into the

Mallam Tank which was released by the Aqua Farmers.
In the reference 34 read above, the District Collector, SPSR Nellore has

instructed to constitute committees from Village to Division Level Committee with
Tespective officers of all departments for conducting of joint inspection on the farm
ponds in the respective Mandals where complaints have been received from the
agricultural farmers and report compliance in detail within 3days.

In the mean while, in the reference 4 read above Sii Dypvvuru Rajagopal
Reddy of Kota' Mandal has made a representation stating that the Aqua farmer is
running Aqua culture against the rules so that his paddy field which besides the farm

pond is getting damage. "

Issued under RTI Act, 2005

Dt......itilinidn 202/ @/
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Keeping in view of the above complaints and in order to resolve the
complaints of agricultural farmers of Chittamur, Kota & Vakadu Mandals whose paddy =
fields are getting affected by the release of contaminated water by the Aqua farmers
from their farms and alseo ascertain the genuineness and facts about the allegations
raised by the farmers the following committees are hereby constituted

Village Lixe) Eommuisr
Yillage Revenue Officer
Village Level Surveyor

wo=

3 D990 99D I DI

Asst, Executive Engineer, Lrrigation
Assi, Exccutive Engineer, Electrical
Village Fisherbes Assistant

R Village Agticulture Assistant
fandal Lisnt! Comitifies;
Tabyildlur
Fisheries Deévelopment Officer
Dieputy Kxocutive Englneer, lrrigation

o oa W

Deputy havcutive Engineer, Clectrical
Mandal Surveyor
Mandal Agniculture Officer

Debwimional | gy Conunithis
Sub Callector, Gudur

S oW e W R =

Executive Eogineer, lrrigntion .
Executive Engineer, Flectrical :
Deputy Director of Ground Water |
Exevative Engincer, Pollution Control Board

® e o=

District Inspectar of Sueveyor
Asst. Director of Agriculture
Asst. Directar of Fisheries, Gudur/Metnber and Convener

The members of the committec is directed  to take up detail survey on
existing Aqua pends as por the check lst in the villages at Pitivanipalli,
Ranghnadhapuram & Mallam of Chittamur Mandal, Muttembaka and Tirumuru of
Vakadu Mandal & Karlapudi of Kota Mandal which are effecting the Mallam Ml tank
of Matlam village of Chittamar Mandal and complete the entire survey on Aqua ponds

m oMo e oA

with in 3 days and submit detailed inspection reports in the prescribed formats without !
any delay. The officers appointed in the above committees ie., at Village level, Mandal ||
Level, Divisional Level are hereby enclosed. The drafted officers of different level I
committies should attend the work immediately and submit the prescribed reports |

within 3 days from thae dlste of issue of this order.
Ay desiatsn in the above will be viewed seriously

i

s ™
Collector & Llistrict
L} SPER Mellare
Ta WA e F 5
The members ol Commilie: condeiiad “'Ee-'i'
gy o thee Jolnk Directes, Fisheries, SF3H Nellare with diréctlon io pursue the above inapsctisne and

coraalsdalion and swbmlsaion of reports whhis Hme.
Cogpy 1o the Sub-Callector Gudur for infeemation snd feceisary action

11 Act, 200° C . '1{:,
2] . Administrs
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Yillage Lavel Committes

1. Pittivanipalli, Padarthivart Kandrigs & Ranganadhapuram Villages.

-_ ] ~ Mobile Number

;o J N@f the Employee De‘slgnail;n Aobile Number |
e stk e Sae . T 9703957109 |
2 | K Kotaish Village Surveyor, 9573750265
3 | Y. Leela Mohan MEE lerigation 3:.10356759 |
i 4 | Murall Agsistant Line man 9493028388 J
| 5 | N.Vehkataramana Viltage Fisheries Assistant 949-1726917
6 I:\*'.:?.u'cllwkar Village Agilculture Assistant 2985980703
Mangdal Level Committes .
|__s.n'o ] Name of the Employee De_sl@on__. = | Moblle Numbe_r. ]
[ 1 I'I'.I\é;thanalah_ _  MRO _' T _993993};5_ _'
|2 R. LaIle_xﬂNaravaqa_ Mandal Sirvf-for 8095897:137 |
3 | T.Anandh Babu D.E.E Irrigation’ 8374040075
|2 |Ksuresh AEE Electrical 9440812041
F'. 5[ skinatesha Asst. Inspector of Fisheries 9704888512
I 6 | M Sv.:chendra Prasad Agriculture Officer { 8886613715 ]
Division Levl Commities
1. Pittivanipalll, Padarthivarl Kandriga & Rariganadhaguram Villages, Chitfl’nrnur Mandal.
|'§.Eo Name 2! the-En';ployn _ l;e_sl-gn@ - [ :_I\_ngblo l:lEr:.-_tbe: __'
y |5 Ranankl Gopal Sub. Collector.Gudur 0849904056 |
| KrishnaLA.S e L5 |
| 2 | MD.AGhafMozn De"“;‘;mt‘i' & 9989005372 |
| 3 | P Suresh Babu E.E Irrigation 9391268055 |
4 | A Soma Sekhar Reddy E.E Electrical 9440311333
l» 5_ __Sk. iham_i Ba_sha ] Asst. Director of Fisherles & 9618194006
!_ 6 | sivaNayak psst, Dwoctor of Agriculture | 8886613652 |
7 | Psobanbaby D‘p“t"o'ﬁg ‘." Sretnd 9866578689 1|
| 8 £.E Pollution Contrel Board ;86677673-6_ |

' M. Pramod Kumar Reddy

—— —

il

1

. Collector & District Magistrate

133,

A

SPSR Nellore District »,
-

b
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Willage bavel Comenlttas "
I g
1, Muttembaka and Tirumuru Village.
— e —— e S——
' S.no | Nameof the Employae Designation Maobile Number =
Ii— 1 Pavitha VRO 8330976700
{ 2 K.Masthanamma Village Surveyor 9868478089
3| Dayaly AEE Irrigation 9502784047
a I Praveen Assistant Line man L 9160501151
I PR Sk, s B : 3 T 9490467223 &
| 5 D.Ra_n'_nis_h & T.Ramesh Village Fisheries Assistant 8074248270 |
6 E.Subramanyam Village Agriculture Assistant 9885031326
_— - o — S :— L —————
tandsl Level Commitiee :
i S.no | Name of the Employee Deslgnatlon Moblle Number
|1 T.Masthanaiah {i/c) MRO 9989931809
I 2 V.Viswanadh Mandal Surveyor 9550039258
I 3 T.Anandh Babu D.E.E Ierigation H374040075
| Madhav feddy AEE Electrical 9440812842
5 | kRsmesh Babu Fisharié e /opAant 7780474676
™ — - — ofﬁcef S—
! 6 | Bharathi Agriculture Officer 8886613716
Dlvision Lavel Commiztes |
1. Muttembaka and Tirumuru Villages, Vakadu Mandal.
;_s.no . Name of the Emplo?l-a— 1 Designation Moblle Number
St Ronanki Gopal :
{ 1 413 LAS ) | Sub. Collector,Gudur 98499504056
2 ; MD. Althal Mozin D eputynspetiogol 9989005372
. b 3 Surveyor ™ =i
3 F. Suresh Babu £.E Irrigation 9391268055
4 A. Soma Sekbar Reddy E.E Electrleal 3440811988
5 I 5k. Chand Basha Asst. Director of Fisheries 9618194006
6 | Siva Nayak Asst. Diractor of Agriculture 8886613652
7 | p.soban Babu Buputy CHSISGEl S 9866578689
L | R I Water
i 8 M. Pramod Kumar Reddy [ E.E Pollution Control Board 9866776736

-

~
o
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Collector & District Magistrate
-~ SPSR Nellore District ;|
e
P
A
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Annexure-II1 _
Crders of the Hon’ble National Green Tribunal, Chennal issued vide original
Application No. 114 to 122 of 2020 (SZ)

T

HEFORE THE NATIONAL GREEN TRIBUNAL
: SOUTHERN ZONE, CHENNAI

(Through Video Conference)}

With
| | i f
With

IN THE MATTER OF:

Mallapu Chengamma ...Applicant(s)
Versus

State of Andhra Pradesh and Ors. ...Rcspondent{si
WITH

Pantrangam Ramasubbaiah ..Applicant(s)
Versus

State of Andhra Pradesh and Ors. ...Respondent(s)

WITH
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Paluru Murali -JApplicant(s)
Versus
State of Andhra Pradesh and Ors. -..Respondent(s}
WITH '
Nalajam Srinivasalu ...Applicant(s) |
Versus
State of Andhra Pradesh and Ors, ...Respondent(s)
" WITH
Vinnamala Muni Sekhar Reddy --.Applicant(a)
Versus
St:ate of Andhra Pradesh and Ors. .. .Respondent(s)
WITH
Saguturu Krishna Reddy .- Applicant(s)
Versus
State of Andhra Pradesh and Ors, .~Respondent(s)
WITH
Pantrangam Subrahmanyam ..Applicant|s)
Versus
State of Anidhira Pradesh and Ors, . Respondent(s)
WITH
Poluru Bhargavi - Applicant(s}
Versus
State of Andhra Pradesh and Ors. ...Respondent(s)
WITH
Saguturu Dayakar Reddy ~Applicant(s)
Versus
2
1gsued ynder RTL ALY 200 i:hdmhnist"i‘“"e Qgﬂcer
e, (GUOUT
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State of Andhra Pradesh and Ors. .--Respondent(s)

Date of hearing: 22.07.2020.

CORAM:
HON'BLE MR, JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER

HON'BLE MR. SAIBAL DASGUPTA, EXPERT MEMBER

For Applicant(s): M/s. Stanley Hebzon Singh along with
{all cases) 8ri. K. Mageshwaran.
For Respondent(s): Smt. Maduri Donti Reddy for R1 to RS.

(all cases). . .

ORDER

1. All these cases have been filed by different applicants raising
the same environmental issue, alleging that the party
respondents 6 to 66 and gome other persons whose address is
not known to the applicant are doing unauthorised prawn
cultivation in the-.agricultural- lJands withqut obtaining
necessary permission or licence from the authority constituted
under the Coastal Aqua Culture Authority Act near the
agricultural lands.

2. According to the applicants, on account of this illegal activity

large scale untreated effluents are being discharged into the

jssued under RTI Act, 2005
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neighbouring agricultural lands belonging to the applicants,

causing damage to the soil and affecting the fertility of the soil

thereby affecting the growth and fertility of the plants that is

being cultivated in their lands. They also relied on the

decision reported in 8. Jagannath Vs, Union of India &

others (AIR 1997 SC 811):where the Supreme Court has
/

discussed about the conséquences of allowing a large scale

commercial shirimp cultivation along the coastal zone and also

in the agricultural lands. It is also reiterated the necessity for
regulating such activities as well in order to avoid possible
pollution being caused to environment. |

3. It is also alleged in the application that the persons who are
indulging in unauthorised ‘prawn cultivation are discharging
the untreated effluents: into Swarnamukhi River and its
branches and these activities are being conducted in
Chittamuru Mandal,’in Nellore District of Andhra Pradesh.

4, It is also alleged that unauthorised hore wells have been dug
to extract ground water unauthorisedly without getting
necessary permission from the authorities thereby, affecting
the ground water lével in that area which is likely to cause

water scarcity during summer season. So, the applicants’

Tssued under RTI Act, 2005 i :
Vide 6(1) Register Not...2./ 202
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. claimed compehsation for the loss sustained by them and also
. the loss caused by the environment Epart from seeking for
{ restoration and also remedial measures to restore the damage
3 caused to the environment and preventive direction from

restraining them for doing such activities.

5. Since, all these cases are relating to the same issue from the

same area, we feel it appropriate to consolidate the same and

passa consnhdated order.
6. When the matter came up for hearing | for admission for today
through Video conference, Sri. Stanley Hebzon: Singh along
with Sri. K. Mageshwaran represented the applicants in all

these case and Smt Maduri Donti Reddy reprcsentcd

respondents 1 to 5in all the cazes.

7. The learned counsel appearing for the applicant reiterated the

allegations mentioned in the applications. Smt. Maduri Dentl
Reddy the Jjearned counsel appearing for the .State
respondents submitted that when this was brought to the
notice of the authorities, the District Coll_ector, Nellore District

has already constituted committees at different level to look

into the matter and take appropriate action.

8. It is also submitted by the learned counsel that some of the

| 000000

L
. : Divisidnal Admin
, gub Collector 8
29 i) SPSR Nellor
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unauthorised structure made in the shrimp farm had already
been demolished and the process is still going on and if some
time is granted, they may able to submit the details of the
same to this Tribunal.

9. Having gone through the allegations in the application and
also A dictum laid down the decision reported in S.
Jagannath Vs, Union of India & others {AIR 1997 SC 811)
cited supra, we are satisfied that there arises a substantial
question of environment in all these cases, So, the

applicatitns are admitted.

10. Since, the official respondents have entered appearance
through standing counsel, we are Flispc_néing with. notice to
those official respondents. fasue notice to other r;si;bndents.

11. The applicant is directed to take out notice to the party
respondents by Registered Post with Acknowledgement Due
and also by Dusthi to complete service on the party
respondents. If the applicant fails to serve notice on the party
respondents for want of address, then they will be subjected
to further consequences that may be ensued in proceeding
with the matter,

12. The applicant is directed to produce necessary proof of such
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service on those respondents by filing an affidavit of service as
required under rules.

13. Considering the grievance in the matter and also the
substantial question of environmental arises for consideration,
and also in view of the dictum laid on the decision cited supra
there is a possibility of damage is being caused on
environment and also to soil affecting its fertility, in order to
ascertain the impact of such activities and also assess the
environmental damage to be realised from those persons and.
also to ascertain the action taken by the authorities, we feel it
appmp‘riatc to appoint a joint committee eomprising of
l]Dasmct Collector, Nellore Btstnct or a Senior Gfﬁccr not
below the rank of Assistant Collector or Sub Division
Magistrate to be deputedsby hirii, 2) Joint Director of Fisheries
Department, 3) Senior Officer from Andhra Pradesh State
pollution Control Board to be designated by the Chairman, 4)
Senior Officer from Coastal Aquaculture Authority and 5} a
Professor from Acharya N.G. Ranga Agricultural University,
Guntur to inspect the area in question and submit a factual
as well as action taken report, if there is any violation found.

14. The committee is also directed to go into the question as to

fssued under RTL fct, 2095 ok c;; o
u Dis
Vide 6(1) Ragister w.?ﬁ/ze?/ gPSR weliore

SO, et LEa) W




36

whether any environmental damage has been caused oft
account of the unauthorised Punctidr_ling‘ of these
ghrimp/prawn cultivation in the agriculture land, whether any
illegal discherge of untreated effluents being done into the
water bodies from these units and if so for the quality of the
water js affected, whether there is any authorised extraction of
ground water for this purpose without obtaining any
necessary permission from the authorities, considering the
nature ofithe area as to whether it is critically over exploited
or semi critical area and assess the _environmental
compensation and the persons responsible for the :same apart
from assessing individual damage caused to the agriculturist
who have come with the application before this Tribunal.

15. Considesing the loss of income ceused on account of the
illegal activity and subrhit the-report to this THibunal within a
period of two months i.e., on or béfore 15.10.2020 through e-
fling @ nitszfling@email.com.

.16. The Joint Director of Department of Fisheries will act as
nodal agency for co-ordination and for providing necessary

logistics for this purpose.
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17. The applicant is also directed to gg_bpﬁt a set of papers
including the applicaiion and the documents produced by ﬁim
in all these cases to the members of the committee within a
week.

18. The Registry is du'ected to commumcate this order to the
members of the committee immediately through e-mail nlmg
with the copy of the apphc_atwn, so as to enable them to
comply with:the direction.

19, For appearance for iaarties and also for consideration of

report; post on 15.10.2020.

] M.
|Justiee K. Ramackrishnan]-
tttttttttt L .olaullo‘v!.l.‘lEaM

(Ehrl :Eulbal Dasgupta)

0.A. No,114 of 2020 to
0.A. No. 122 of 2020,
2204 July, 2020. Sr.
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Annerure-IV
the District Collector, SPSR Nellore vide

Proceedings of

Re.No.1053/D/2019 Dt03-08-2020.

N OVERE
a MENT OF ANDHRA
Hﬁﬂmﬁ.ﬁwﬁmmmﬁsﬂ

From : He o f TRET R LT
#Hlmmnﬂnnu,gﬁr- i R A s
“Jaint Director of Fisheries - o Sub-Cellector: . . i:,
gpaR Nellore R “ﬂmmﬂ ;hum% ,?}‘

Me to the District
eank of Agsistant Collects:
Committee on  the rdArE

£ i

rafi _Qﬁicer
Office, Gudur
District

r RTI Act, 2005
Divis m

1ssued unde

ide 6(1) Register MOt e elrens [ 202
d ( ) 9 ct / I Sub Coiiector’s
SPSRNet\ore

Dt i .202 @/




89

Annexure-V
Report of the Joint Director of Fisheries, SPSR Nellore

o
teport on Aqua culture in o Malla

in Mallam villa hittamur i

The Meallam tank is located in  between
13.937805.latitutde. and 80.128354 longitude and also in
between the Royyala vagu creek ({in 13.953704 latitude, and
80.095988 longitudé) in southern part and Upputeru creek (in
13.925609 latitude, and 80.134005longitude) in northerri side and it
is having dried part adjacent to the Pulicat lake lagoon and
within radius of 10 KM's to the Bay of Bengal. The Upputeru &
Royyalavaugu creeks are enter into sea with high saline content
due to constant retain of saline water during summer and the
effect of tides in Bay of Bengal. In history of early days, the salt
culture was being formed near kondurupalem &
duggarajapatnam  which is nearer to the Mallam tank &
Upputeru creek due to high salinity in water,
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The annual normal rainfall of Nellore district is 1084
mm. The contribution of SW monsoon is far less than the .
contribution of NE monsoon rainfall. About 70% of the annual

rainfall is contributed by the North East monsoon.

cllities allem i=

During North East monsoon, as and when heavy rains
received the food water discharging from swarnamuki river to
Royyala Kalva, which is a main drain channel and flows into the
Vemuguntapalem, Aletipadu, Kondapuram, Eswaravaka,
Chittamur, Semasamudram, Padarthivari kandrign, Ranga-
nadhapuram, Perantallapmitta, Kogili, Yeluru, Buradagali &
Veligajulapalli of Chittamur Mandal which covers around 20 Kms
in the Mandal and finally merges into the Raviguntapalem Village
of Vakadu Mandal where there is a salt lake (Upputery).

The Puli Kaluva is sub drain channel originated form
Kondapuram village from Royyala main drain channel and flows
tII::muEh Muttembaka and Vakadu villages and some of the
v_dla.gu of Chittamur Mandals and finally merges into Upputeru
via Royyalakalva and puli Kalva drain channel flows for a
distance of 8 -10 KMs in the mandal. But due to scanty rain full
for the last few years the water is not flowing along with the
pulikalva and dried up with up and down clevations and Erown
up buses in the drain chanel, During rainy season, rainy water
flow through channel and partially filled with tank and farmers
are raising their paddy crop enly depending on continuous rains
during North East monscon and also partial water retained in
Irngation tank.

Ground Water :-

In the Nellore District, the quality of ground water is
found to deteriorates from west to cast i.e., towards coast. All
along the coast both shallow and deeper aguifers are saline, The
adjacent villages of Mallam tank such as PFittavanipalli,

vari Kandriga, Ranganathpuram, Mallam of Chittamur
Ma.n-.'iall and Muttembakam, srinivasapuram, Duggarajapatnam
and anjalapuram, kondurupalem in Vakady Mandal are located

Issued under RTI Act, 2005

5

98

Vide 6(1 Renister ot $5G../202 | e A Gﬁfjfer
i D& 207 flector’s Office.
ER J’l‘ ) SubgssR Nellore District

b



502022

o 808 O e

@ CCeCCcCeeECCC

c

—_

Vide 6(1) Register Not..niz../202)

91

Nature of Soil :- : "
The Nature of soil in Mallam willage of Chittamur

Mandal Nellore District is saline with sandy since it is located in
coastal plain which extends upto a distance of 5 to 10 km from
sea coast. The Salinization is the accumulation of water-soluble
salt in soil, which endangers to agricultural crops and its
production, environmental health, and wellfare, The Mallam tank
in and surrounding area is having dried part as it is adjacent to
the Pulicat lake lagoon and also located within radius of 10 KM's
to the Bay of Bengal

Cultivat in Malla nk :-

The main source of water in Mallam MI Tank of
Mallam Village is basing on rain fed water, which flows along
with Pulikaluva, Palamadugu Vagu of Chittamur & Vakadu
Mandals and enter into Mallam tank in rainy season especially in
North-East monsocon. The said water is the only source for
Irrigation in the entire ayacut of Ml tank for the farmers of
Mallem village in Chittamur Mandals who raising paddy crops.
But due to scanty rain fall for the last few years the water is not
received self sufficient to the ayacut of MI tank. As result, the
yield of paddy crop is alse very low due to nature of soil with low
fertility and also certain farmers are kept ideal without any crops.
At this juncture, certain agriculture farmers are turning into the
Aqua culture as it is booming since 2000 in coastal belt.

un_culture in Chittam andal :-

The Aqua culture in coastal belt is flourished since
2000 due to suitability of Nature of soil and water in the villages
of chittamur Mandal. Most of farmers are turned into Agua
eulture from Agriculture for diversification of crops due to scanty
rain fall and not receipt of rain with in time spell, insufficlent
water to mallem tank and also infertility of soil. In addition to
that, the agua culture getting mere income by culture practices
of shrimps in coastal area. Keeping in view of the adverse
conditions to the agriculture activities and favourable conditions
to Aqua farmers, all small and marginal Agri-farmers are leased

Tssued under RTI Act, 2005
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out to the big farmers for aqua culture and cultivating shrimp
eulture by drawing saline water from bore well, In this regard the
Fisheries department has not encouraged and not issued any,
permission to the agqua [armers since the water is drawing form
bore will and also not maintaining ETS in waste water of agua
ponds. However, the growth of aquaculture is being accelerated
in the villages of chittamur mandal due to good result in
production of shrimp and enhanced income generation per
annum.

’ The Govt.,of Andhra Pradesh have identified the
fisheries as one of the growth engine under primary sector and
developed strategies for sustainable aquaculture and also
constituted High Level committee for declaration of Aqua culture
zonation area in the state vide G.0. Ms No. 8 AH DD & Fisheries (Fish)
Department Dt. 23.02.2018 with the main objectives of i). Regulation
and prohibition of the un-authorized conversions of Fertile
Agriculture lands into Aquaculture. ii). Promotion of the
Sustainable aquaculture. iii).Taking up of Aquaculture in the
suitable areas like low lying, prone to water logging and
agriculturally unproductive and saline soils. iv).Adopting eco-
friendly farming techniques such as proper drainage system,
water quality monitoring, disease surveillance, provision of
common ETPs and reduce adverse social and environmental
conflicts.

In view of the Aqua culture zonation, the potential
aquaculture area with an extent of 22142.80 Hect was published
in the District Gazette Notification No 23 dt 20-05-2019 in
Nellore District. Out of which, 180.64 Hect was published as
potential area for aqua culture in Yelluru, Kogili & Pittivanipalli
revenue villages in Chittamur mandal and 347.73 Hect was
published as potential area for aqua culture in
Duggarajapatnam, Konduru, Andalamala, Boodidalavagu,
Muttembaka, Tirumur, pathetipalem, vaggaru, Tupilipalem,
Jamen kothapalem, valmedu and Pamanji revenue villages in
Vakadu mandal.
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Keeping in view of the favourable conditions of saline
soil and water in chittamur mandal, the aqua culture is being
running with shrimp farming since 2000s onwards. and bath
agriculture and aqua culture farmers are doing their respective
cultivation amicably without any issues and problems. During
rainy season especially from October to February, the Agriculture
farmers cultivating their paddy crop depending on North-East
monsoon. Whereas the aqua farmer cultivating their shrimp
forming in the month of March to May during summer season. As
such, there is an agreement in-between both cropping [armers
without any impact on crops one on anocther. But recently, the
Agriculture farmers under the ayacut of Mallam Tank had made
the representation and requesting to take necessary steps for not
releasing the waste water by the Aqua farmers [rom their ponds
to the Mallam Tank and also requested to take necessary action
on the said Aqua farmers in accordance with the law. In addition
to that, the Agriculture farmers under ayacul of Mallam tank
filed cases against the agua farming at Lokayukta and also
National Green Tribunal Chennai to take action in accordance
with the law,

In pursuant to the representation submitted by the
Agriculture farmers under ayacut of Malam tank, the Sub
Collector & Sub Divisional Magistrate Gudur has initiated
immediate action and demolished certain Aqua ponds in
Pittavanipalli village of Chittamur Mandal to avoid law and order
situation in the villages of Chittamur Mandal.

In view of the above facts, the District Caollector, SPSR
Nellore vide Proceedings Rc.1053/D/2019 d:03.07.2020., the
Village, Mandal and Divisional Level Committee has been
constituted for detail survey on effect ol waste watcr of agua
ponds over the agriculture farming in Kota, Vakadu & Chittamur
Mandals .




94

Basing on survey reporis furnished by the Village,
Mandal and Divisional Committee, there are 134 farmers are
there -in  the Pittivanipalli, Padarthivarikandriga &

Ranganadapuram who are unauthorizedly brought an extent of -

Ac.142.58 Hectors of land in to Aqua cultivation by utilizing bore
wells, As there is high salinity in ground water and there is no
other source of fresh water for Irrigation. The salinity in the
sanity of water runges from 10 to 15 PPT in bore wells and hence
most of the farmers have opted Aqua Culture rather than paddy
farming, but the department of Fisheries not issued permission
to the agua ponds due to drawing of water from Bore wells, since
it is violation of CAA Rules.

It is finally observed that as the reason behind the
large extent of Aqua Ponds in Chittamur are due to the salindly
of the water and saline soil available which makes the agriculiure
farmers turned into opt Aqua farming. Though some of the
[armers have opted paddy farming they have not yielded the good
results when compare to the other area paddy farmers. Further it
is also chserved that the existence of Upputeru since long back
the entire ground water in the respective mandals have turmed
into salty in nature which results in not usage of such water for
Irrigation of fields and hence in an alternative way most ol the
farmers in the respective mandals had made their felds into
Aqua Ponds as since the salt water is also suitable and yields
good results in Aqua Pond Culture.

In view of the above facts, it is recommended for taking
necessary action on the farmers who have brought the land into
use of Aqua Ponds unauthorizedly. by utilizing Bore wells and as
such there are some paddy farmers may affect due to direct
release of waste saline water into the irrigation channel,
necessary action has to be initiated to maintain effluent
treatment system in aqua ponds to release into irrigation channel
as per the CAA norms. -

ctor of ﬁahcrics
SPSR Nellore
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Annexure - VI

Report of the Executive Engineer, Pollution Control Board,
' SPSR Nellore

—

— esognb Eﬂ :::;:uagﬂ S00ctd
PRADESH POLLUTION CONTROL BOARD

ANDHRA
o i REGIONAL OFFICE :: NELLORE
4" Fleor, AP.S.F.C BUILDING, AK.NAGAR, RELLORE - 524 004

M. Pramod Kumar Reddy e-mail: plrrogse@nch.ap.oov.in
Phone ¢ +51- 861- 2326730

ENVIROMMENTAL ENGINEER

Lr No. G-G/PCB/RO-NLR/2020- Dated 23.09.2020.
{{ m

To

The Sub-Collector,
Qudur,

SPSR Nellore District.

Sir,

Ref:- 1) Honle NGT gedler dt,22.07.2020 In OA No.114 to 122 of 2020,
2) L Moo Ho, 1053/Dsh 2019 dt.18.08.2020 recelved from the
Sub-Colector, Gusur,

Ak

With referanceé to the above, it Is herewith submitting this office remarks on

Brackish Water Aqua culture activity In Pittinadhapalli, Ranganadhapuram & Mallam of
nd Muttembaka & Tirumuru of Vakadu Mandal and Karlapudi of
of Mallam

Chittamur Mandal a
Kota Mandal, SPSR Nellore district thereby causing contamination

Irrigation Tank.
Submitted for favour of information & necessary action.

Yours faithfully,
Encl; afa

1gsued under RTI Act, 2005

PR 1.7 Y i LR 1

vide 6(1} register’

ot.... Ad 5207 ]

m u:umuﬁ'}\')

103




96 104
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ANDHRA PRADESH POLLUTION CONTROL BOARD
ZONAL LABORATORY - VIJAYAWADA
Flot No.41, Sri Knnaksdurga Cfcers’ Colony.

97

Curunanak Road, Vi dn-SI0008
o Aseradited by HAEL sa par [S0/IEC: 1TO25: 2008
" K.SRINIVAS, M.Sc., M.Teéh., e.nail 2
P Senlor hmum_ﬂmun Tid Mo ORSA-254062 18
ULR - TCT30419001089 F i
M Report Ho 200TWO42 Taport Date | 14.08.2020
Sample eads Y2007183 to 186 Test Completion | 03.08.2020
@ Date
ﬁﬁmpne Collected date | 25,07.2020 Bample Recefved | 27.07.2020
L _Date l
i) ‘Sample Collected by | Environmental Engineer, RO - Nellore(Complaint). |
Name & Address of Environmental Engineer, RO - Nellore.
8 the Customer
_ Sample Reference Agqua culture samples Collecied at Chittamur (V &
& M), SPSR Nellore District against Public Complaint.
Description of Sample | T200T183 - Water Sumple collected from Peda
{ Kamanu Vagu, Near Pittuvanipatli, Chittamur (M},
APPSR Kellore District.
: Y2007 164 - Water Sample collected [rom Etigatiu
( Kaluvm, Mear - Thagedamma Temple,
Ranganathapuram, Chittamur (M], SPSR Nellore
(% District. I
" Y2007 185 = Sample collected from Aqua pond at Puli
- Kaluva, Near Pittuvanipalli (V). Chittamur (M}, SPER
{0 Nellore District.
Y2007186 - Sample collected from Aqua pond at
(" Etgattu Kaluva, Pedhavarthivari Kandriga (V),
P Chittamur (M], SPSR Nellore District,
( I meter (8) / _ Sample Code ]
3 183 184 188 186
" 1 |pH ATHA AN | - | 731 7.18 | 669 | 6.67
g [EEEu R APHA @O Bdton) | mos) | 14 12 16 10
; —— : i
£ 3 ;‘;;&133_““""‘ APHA (23rd Edldon) | ey | 8810 | 16976 | 7152 | 4800
; Chemical O a3 :
( 4 e e CoD, AP ™™ | mg/L | 56 68 44 36
Biochemical Oxygen )
k S | Demand {BOD) For | W8 GW4 | me/L | 8.4 10.4 6.2 5.0
Adays @27° ¢ s
U : .
& The contents of the report shall not: be reproduced either in full or in
&5 part without prior written consent of the issuing authority.
_ % The results relate only to the items tested.
& )
4] smnm;;cmm
t_‘-f’

6(1) Register No:..

ued under RTI Act, 2005

Dt...2l. 202 !

C

i qive Officer
slofial ﬂdn’-u"ﬂﬂt . ;
.:;E:Elmlza ) ) ﬂw:ub Collector's O{IIC‘e, Qa:du
sPSR Nellore Distric
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ANDHRA FRADESH POLLUTION CONTROL BOARD

ZOMAL LABORATORY = VIJAYAWADA
Plat Mo 1, Sri Kanakadungs Officers’ Colony,
Trirananak Rosd, Vijayawada-330003
Accradited by NADL as per [50/IEC: 170252008

K.SRINTVAS, M.8¢., M.Teck,, &.mail: Wﬂl
Benlet Environmental Selantist = 2546216
Water fs Waste Water Teut Report

ULR - TCT30419001088 F 2

Report No SOOTWoA | Ra Dute 14.08, 2020
Eampls cods Y2007179 to 182 | Test Completion Date | 03.08.2020
Sample Collected 25.07.2020 Bample Recelved | 27.07.2020
| date — Date :

Sample Collected by Environmental Engineer, RO = Nellore {Complaing],
Name & Address of | Environmental Engineer, RO - Nellore.

the Customer

Sample Reference

Aqua culture samples Collected at Chittamur [V & M),
SPSR Nellare District agninst Public Complaint.

Description of
Sample

Ya00T 179 ~ Water Sample eollected from Puli Kaluva,
Near Etigattu Thumu, Chittamur (M}, SPSR Nellore
Diatrict. .

¥2007180 - Water Sample collected from Puli Kaluva,
Mear Pittuvanipalli, Chittamur (M), SFPF3R Nellore
District.

¥I007T181 - Water Sample collected from Etigattu
Kaluva, Pedhavarthivari Kandriga, Chittamur i),
SP5R Neliore District.

Y2007182 - Water Sample collected from Mallam Tank,

6(1) Re

Near Pallemparthri  Junction, Jalapeddipalem,
Chit r SPSR Mg Dintrict,
Sample Code
Pavameter (s} / | o o & y
179 180 181 182
1 |pH smnaadeddon [ ... | 710 | 7.28 | 715 | 7.13
B ggﬁs'suspcnded ”];Ru%-al:')d ":;’:E}w " mest 18 22 16 14
g |TowlDissolved  famuorttauen | gyt | 10530 | 5680 | 8124 | 7200
4 | | RER R | men | 60 52 64 a8
Biochermical
Oxygen Demand 18 3025 (Part 44):
o (BOD} For 3days @ 1993 mg/L 9.0 7.8 9,2 7.0
27°C =
Rote;

% The contents of the report shall not be reproduced cither in full or in
part without prior written consent of the issuing authority.
4 The results relate only to the items tested,
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= = ANDHRA PRADESH POLLUTION CONTROL BOARD
ZONAL LABORATORY - VIJAYAWADA
Piot Ho.41, 8r Kenaksdurgn Officers” Colony,
Churunanak Road, Vijnynwada- 520000
Accredited by KABL as per IB0/IEC: 1TOZR2005
H.SRINTVAS, M.9¢., M.Tech,, e.mail: govialab-sesl@appch gov.in
_s.nm Envkon.m.‘ntal 8eientist Tel Ner DAGG- 54218
ter w Water Test
ULR - TCT30419000556 F ke
Report Ko 1909W 347 Data 22 10,2015
Eampls code Y1009237 to 239 Teet Completion 04, 10,2019
) Dixte
Hample Collected date | 26.09.2019 Bample Recelved | 27.09.2010

Dinte
[Bample Collected by | Environmental Exggineer, RO - Nellore (Randomited],
Nume & Addresx of the Environmental Engineer, RO - Nellore.
Cent ok . — ==
Eamyple Refarence Aqua Cubiure SBamples collected at
Chittansur (V&M), SPSR Nellore District against public
complaint.
Descciption of Bample V1908237 — Water Hample collecied from Pali Kaluva,
Near Etigatiu Thitmu, Chittamur (Mg
Y1009338 - Water Sample collected from Puli Kaluva,
Nenr Pittuvani Palli, Chittamur (M),
Y1909239 - Water Sample callected from Etigatiu kaluva,

Pedharthivar Kandrige, Chittnmur (M),
I_ 1. Sample Cade N
Parameter (s) / : i
e Name of Test Test Method | Units yippg [¥1909 | Y1909
’ A" Al £ 237 | 238 | 239
1| pH APHA S Bditect | ... 785| 7.79| 7.60

| 2 Total Suspended Seligs | APHADMARANN | gy, | 280 310 350
3 | Total Dissolved Solids | APHAfraEsuonl | mg/L | 4656 | 4875| 5832

Chemical i
+ |ChmmalomEn — |amucssa g/l | so|  se| 4
I Biochemical Oxygen ]
| 5 |Demand (BODj For 183006 (Pass 441 | mg/L 12 18 10
L |3days@27°C . 1

Note:
< The contents of the report shall not be reproduced either in full or in
part without prior written conment of the lssuing authanty.

& The results relate only to the items tested.

oo e Tty

‘q ﬂ ) .
7ggued ynder RTI Act, 20U° ;@\ |

oy . 20-‘1 ’
vide 6(1) megisicr IR R s
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3 SRINTVAS, M.Sc., M.Tech.,
Benlor :n.vlr«nnﬂ_uhl Sclentist

— ANDHRA FRADESH POLLUTION CONTROL BOARD
ZONAL LABORATORY - VIJAYAWADA
Plat Mao.41, i Kanakadurgn Officers’ Colony,
Curnnannk Rosd, Vijaynwoda-S20008
Acoredited by NABL as per I80/IEC 17028:2005
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e.mail: govialab-ses)@appeh.gov.in

Tel Mot (B6E-25462 18

|| Customes

fnme & Address of the

er i [-) [
ULR - TCT30419000567F
|l Roport No 1900WE Report Dube *F 10219 |
Bample code 1000340 to 342 | Test Completion | 04.10.2019
; Data L
Sample Collected date 26.09.2019 Bample Recsived | 27.09.2019
Date
Bumpls Collected by Environmefital En uﬂhiiq];ﬂt]_htl_&nﬂnmh:ﬂ|.

Environmentn] Engineer, RO = Kellore, |

Sample Refersnce

A&'ua Culture Snmples collected at
Chittamur (V&M), SPSR Nellore District against public

complainl,

Deseription of Sample

V1000240 — Water Sampie collected from Malinm tank,
Mear  pallemparthr  junction, Jnlapeddipalem,
Chittamor{i].

V1909341 - Water SBample collected From Pedn lensmanu
vagu, Near pittuvani palll, Chittmemuwr{b).

Y1000242 - Water Sample éoliected from Etigatiu
kenluva, Near Thagedamma temple, Ranpganaihapuram,

ao | FammeteriS)/ | gestMottiod | Units [ Y1905 | Y1905 Y1909
HRY AT ; e || 240 | 241 | 242
1_}pH e =1 =] wm] 5
| Total A 1
W - i APHA @Sca Baihont | s | 160 180 | 840
3| "rotal Dissolvea Solias | MRS ™ | me/L | 5122|6728 | 10822 |
i Chemical OXyg Editio
- ﬂemﬁlﬂ[c-ﬂmcn A | me/L 80 67 56
Biochemical Oxygen S !
5 |Demand {BOD}) For 183005 {Pare 448 | mg/L 20 18 15
3days@27°C by

part without prior

gssued unee’

F:g'i Act' A

: e 6(L) Registet [

& The contents of the report shall not be reproduced either in full or in

written consent of the issuing authority.

& The results relate only to the items tested.

Con
smxo.&ﬁ%ﬁ‘ SCIENTIST
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Annexure = VII

Report of the Senior Officer from Coastal Aquaculture Authority ie.,
ari A.Antony Xavier, Director | Technical ) Coastal Aquaculture
Aunthority Department of Fisherles, Chennai

i ey TR 5 Wi, fhits ifies s
FremmaerA T ug e v 7w
e e, e ¥ bl o e Wh.hﬁ.m. =n
s o L0093%, m}EﬂF
COASTAL tqummmumom e mﬁ%ﬂhﬁ“
W Pdbrdbin WVelprE it 1 Fareepet. waladin,
iy o Fuberies, Asimal Husbandry and Daleying Chepral - $0BYS, Tarsi Mudu, Inis
Lovvrrerstes ol |8t s T TR T
LiAR §A Bl - sqauprbgigreail L0,
,f"\J o mﬂl“ﬂﬂl"m‘

e
Rizpart on gurvey on prackishwater Aguaculture farms jocated at Chittamury,
yakadu and Kota Mandals of Nellore pistrict, Andhra praidesh on 27.08,2020. |

In accordance with the orders passed by the Hon'ble National Green Tribunal,

Southern zone, Chennai, the Competent Authority bas nominated the Director (Tech), ,
CAA as the Member of Joint Committee constituted by the Hon'ble Natlonal Green -
Tribunal, Southem Zone, Chennal and the samé was forwarded to the Jolnt Director ;
of Fisheries. i

On the approval of thi Coenpetent Authorly, the Derecior (Technical} and 5r.
Techmcal Assistant, CAk pttended th mectng with joint Commitbee headed by ihe
Sub-Collector, Gudur Reglen &n 34,08.2020 at § pm In the Chamber of Sub-Colectod
& Sub Divisional Magstrate s, Nellorg District Andhra pragesh and subsequently, i
wivg Dirpcts (Techrical) sidl 5, Technical Assistant, i had visited the fallwing i
villages on 27.08.2020 along with the Joint Committee headed by the Sub Caliechor, |
Gudur, Nellore District constituted for this purpose.

1. No. Name of the Vitlage Mandai Name i
1. pittuvanipall Chittamury | :I
2. Ranganathapuram Chittamuru I
3. padarthivari Chittamuru i
4, Muttembaka vakadu I
S. Thirumery vakadu

6. Karlapudi Kota

Field observations:

3 Sheimp farmers using swarnamukhl river water as well as bore water for
culture.

» They ari not maintaining ETS facllity in thelr farms.

. without treating the water th.2y are directly releasing into the agriculture
irrigation canal. There Is no proper dralnage gystem for shrimp farms.

+ The farmers are not following bio security measures llke Bird scare net and
crab fendiig.

» Those farmers who ang registened with ChA recently, they are not deing the
pulture they ara given those |ands en lease to other farmers.

v The supply channess are found to be carrying salt water,
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Para 4.9 and 19 of the Guidelines for Regulating Coastal Aquaculture lssued
under Chapter II of Coastal Aquaculture Authority Rules, T005 provides that

4.0 The following guidelines, which are mandatory, should be adopted for site”
selection and also to avald subsequant soclal and agnviranmental impacts:

« Mangroves, agricultural lands, séltpqn Ia_nds,' ecaloglcally sensitive areas like .
sanctuarles, marine parks, etc., should not be uzed for shrimp farming, i

e Shrimp farms should be located ot least 100 m away from any. human
setthement In a village / hamiet of less than 500 population and beyond 300 m '
from any village / hambet of ower 500 population. For major towns and heritage
areas it shaould be around 2 km.

o Al shrimp farms should malntaln 100 m distance from the nearest drinking
water sources.

2 00 020 09 29 20D 2

+ The shrimp farms should not be located across natural dralnage canals / flood
drain,

« While using common property resources llke creeks, canals, sea, =fc., care
should be taken that the farming activity does nat Interfere with any other |
traditional actlvity such as fishing, etc, |

« Gpacing batween adjacent shrimp farms may be location specific. In smaller [
farms, at least 20 m distance between two adjacent farms should be [
malintained, particularly for allowing easy public access to the fish landing
canters and other common facilities. Depending upon the size of the farms, &
maximum of 100 - 150 m between two farms could be fixed. In case of better
£0il texture, the buffer zone for the estuarine based Ffarms could be 20 =35 m.
A gap hawing a width of 20 m for every 500 m distance In the case of sea
based farms and @ gep of 5 m width for every 300 m distance In the case of
actuarine bated farms could be provided for easy access. [

o+ Larger farms should be set up in clusters with free access provided in between
clusters.

« A minimum distance of 50100 metres shall be malntained between the nearest
agricultural land (depending upon the soil condition), canal ar ary other water
discharge / drainage source and the shrimp farm.

¢ Water spread arza of a farm shall not exceed 60 per cent of the total area of 1
the land. The rest 40 per cent could be used approprigtely for other purposes. |
Plantation could be done wherever possible,

+ Areas where aiready a large number of shrimp farms are located should be
avoldad. Fresh farms in such areas can be permitted only after studying the
carrylng / assimilation capacity of the recelving water body.

C Q fficer
) nistrative O
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19.0 protecting the livelihood of vorlous coastal communities:

19.1 Coastsl aquaculture, wivich s niow confinad mpinly e shrimg farmiing, I8 one
among the several activities im the coastal area involving the coastal communities.
Much of the soclal conflicts in coaskal areas are due 0O the |arger demands on the
limiited resources,; resulting im comakitien amongst the various stakeholders, Thers
are aio instances where through harmonkous use of rESQUFCES coastal communities
hawe sot up excellent examples of inkegrated coastal davelapment.

19.2 Badly planned and unregulated operatlon of sheimp farms, os already indicated
can cause considerable level of avoldable conflicts with the community and other
gectoral activities in e wiginity of the farms. Conficts could arise DobWEEn shrimp
farmers and others who either live in the coastsl zone or depend an coastal zone
resources for their lvelinood, as also hetwaen shrimp farm owners | managers and
esnployees, espacially in the case of larger farms. Some of the more serious Inter-
sectaral problems would be addressod in the overall governance and regulation by
adopting the foflewing guidalines:

« Shrimp farm owmears J manpgers should respect the community rights and
pesds and in case of any conflicts arising always attempt to solve the problems
i af

in amicable ways for ensuring harmony (0 the community and

the shrimp farms. Thay gshould co-operate with the community and other
sectoral users of tha coastal resources, IR COMPAGN pffarts for Impraving
ervironmental conditions and cammunley welfare,

« Farmers, especially with larger holdings shouid employ local workers as far as
possible. : '

o ‘Waorkers should be provided with good working conditions and should also be
. trained for thisic skill upgradation.

e Actess to the sea front and othar COMMON FES0UICEs to thm coastal
communities by the aguaculture units should be ensured. The interests of the
communities and arganisations in the aréa chould b safeguarded.

. Care should be taken to see that the natural drainage canals which are used as
water source for agquaculture units are not blecked so as to avold flooding of

law lylng arcas and villages.

. Sallnisation of tand and drinking water should be avalded by providing suitable
buffer zones betwesn agricultural land, vilages and shrimp farms.

+ Use of comman proparty resources like the crecks, canals, etc., should be
carried out in 3 harmonious manner and the traditional rights of the coastal
spmmunities should not be affected In Eiy wWay.

. To aveld problems of ground water salinisation, drawal of ground
water is strictly prohibited for ghrimp Bquacuiture, It must bé ansured
that plezometers / ground water monitoring bore wells praferably 4 /
ha (along the periphery of the pond) are Installed to monitor =alinity
ingress. In casa of salinity Ingress;, the coastal Aquacultura Authority
should ensure immediate closure of the farms.

=/

1ssued undery Tl Act, 2005

: .j202)
vide 6(1) register MOt/ 2
Dt........%ﬂ:,h. w2027
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Suggestions:

1. The drawl of ground water Is strictly prohibited and hence the same shall be

enforced accordingly.

2. Tha salinisation of water Ways {Canal and croaks) and the reservoir tanks such
as Mallam Reservoir need to be corroborated with the histarical data to confirm
the salinisation due to shrimp farming. Action shall be Initiated based on the

confirmation.

3. The reclamation of lands already brought wnder chrimp farming is considered
difflcutt and hence further expansion of shrimp farming into freshwater
agricultural lands shall be prohibited effectively.

t Xavier)
Director (Technlcal)

2.5 902090399220

mdi .k

1ssued under RTL Act, 2005
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Annexure - VIII
port of Principal, Scientist { Agro) & Head Saline Water Scheme,
Acharya NG Ranga University, Bapatia

AICRP on Management of Salt affected Soils and Use of Saline Water in
' Agriculture, Agricultiral College Farm, Bapatla

rmanmmmmm muﬂﬂmm.mmurm
e mpmammml.mm waler comis 1o Chittsmur mandal Eheaugh
Wn-ﬁuﬂn-"wmﬂthmmHM.MMwuwklwﬂ
Aispyatakalurvs become the main feeding channed of makam irrigation tank. This Lank is this misjor
sororce of frrigation for most of the paddy farmeni. The othed jubchaanals from Pulliaiuve e
Yetigariu kalues Boad mmmumnﬂmmﬂuwumnm

nummmﬂﬂ-mrmmmmmmm
mwmhm:mwmmm“mhmﬁmﬂmn
mmdhmmwm“ﬁHHHWMMWww
pollcand the irigation water with saling water. Whan the Iaemen e thiv poluled water far
Ivigation 1 pafidy onog, it Mt only detieases the crog yeelde Dl st deberiorates the woil by
Wmmmmﬂmmmmimmmﬂmm
growlng paddy crop in long run.

mmwﬂmmwmmumwumdmmnﬂm’.
Tha water ssliniey of Falamadhgu draks (maddie), Pulltaluvs [near the brisge], Aoyyals Kabea [near
Tagettamma emple), Malam a0k [beginnng] and Mallaes tank | midie] Is found 1 be 47,0 dSm ',
5.3 die. TR0 d5m ", £.9 g5 and 105 die" revpectivaly. AL present Ehe watss besspis In Mailam
|nmﬂnmppd¢mmw.mﬂurlrnhnﬁmu-uhmmmhn.

WuumﬂmmmmﬁﬁmﬁHHMWMmrﬂ
Mm—.manMMNWMMd
'anﬂlmmwﬂﬂnhpﬂmdhhwu.ﬂ.ﬂm#ﬂnmﬂu
[Ec-u-tmﬂ.mnuwmimym'xuﬂmmmﬁaum“h
846 are sirongly §aline [ECE B-16 dSe™) nd 5% dre viry strongly saling [ECe »16 dm '], The paddy
mﬂﬂhmwunﬂﬂﬂrﬂhﬂﬂhhwmﬂhmm

rmuuwmmmmrmmmhmmmmmu
drilngd inio imigation channels, & separste srangement by wiry of ling daiad pipeline may be
mwﬁmﬂmmﬂm»w1mmﬁmmmmhmm
though leaching ol ssis by using good quality inrigation waber. Saline tolerant warieties of peddy
may be selected for growing paddy ¢crop.

PAPATLA
2&)‘-&}5
1gsued andey a1l Act .y
registe m...,:%f.j.._
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SOIL SAMPLE ANALYSIS REPORT OF FARMERS OF CHITTAMUR MANDAL IN SPSR NELLORE DISTRICT

o 2202

Wide G{1) Register Bt endoeef 26 1

['s.Ne. | Name of the District | Mandal | Village | Survey | pH [ ECe |Remarke
tarmer No.
1 Sri Nalajam SPSR | Chittamur | Ranga | 45-1 7.2 | 3.8 | Slightly saline
Srinivasulu Neltore nadhp Suitable for paddy
District uram cultivation
2. | 5riSagutury -do- -do- do- |104-3p |75 |23 | Shightlysaline
Dayakar Reddy Suitable for paddy
cultivation
3, | Srivinnamala -do- -do- do- | 1044Pp |73 |11 | Non-saline
Munisekhar Suitable for paddy
Reddy cultivation
4, St Potury -do- -do- do- | 781 6.0 | 0.5 | Non-saline
‘Murali Suitable for paddy
. : cultivation
5. &ri §. Krishna -do- ~do- -do- |56-1 6.2 | 1.0 | Non-saline
Reddy Suitable for paddy
cultivation
6. Smt. Potlury -do- «do- do- |74-2 |64 |07 | Non-saline
Bhargavi Suitable for paddy
| cultivation
7. Sri Patrangam -do- ~to- Malla | 2078 |57 [ 0.8 | Non-=saline
Subrahmanyam m Suitable for paddy
cultivation
8 $rt Putragunta sdo- -do- ~do- | 240-3A | 5.8 | 3.0 [ Siightly saline
Ramasubbaiah Suitable for paddy
cultivation
9. | SmtMaralaku L -do- -do- | Kokku | 185 6.9 | 23.2 | Verystrongly safine.
Chengamma palem Paddy ylelds
| decreased.
!"IWEE:—H E:t:;ﬂ_,/’
PRINCIPAL SCIENTIST (AGRO.) & HEAD
SALINE WATER SCHEME
BAPATLA-522101
J—— Ll
{gsued under Bk AL, 2uv 3

 visigrdl Adminis ath
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Annexure — IX

Constituted Committee appointed by the Sub Collector, Gudur

Sub COllector Office,

Ric.Mo:1053/D/Fish/2018

- Gudur, dt; -08-2020.
from To
$ri. Gopalakrishna Ronankl, LA.S., 1. The Tahsildars
Sub Collactor, Chittamur/Vakadu/Kota
Gudur,
Sir/Madam,

ore District - Chittamur, Vakadu & Kola Mandals —Survey on

i

/
Sub:- Fisheries — SPSR Nell
Request to join in persona! inspection along with

Brackish water Agua farms =
recards and report called for—Reg

i ‘/1,; Ref:- 1) Déstrict Collector Nellore Note arders di; 03-07- 1020
! 2) Procgs Mo 1053/0/2019 di 3-7-2020 of the pHstrict Collector Nellore.
| 3) 1D Fighieries Lr. Mo, 1053702019 o003, 08, 2020 D1:06.08.2020,

(1]

| invite attention to the references cited,

In the reference 3 it is to informed that vide
Canistituted the Committee at Village Level, Man

- dal Lewed and Divislon Lewel, that the Divisional Lovel, Commitiee conduct 8 survey on

existing Aqua ponds in ke villages at Pittivanipalli, Ranghnadhapurarn & Karlapudi of Kota
Mandal which are effecting the Mallam M) tank of Mallam Willage of Chittamur Mandal.

It is instructed to submit detailed report within 2 days and it is decided to conduct field
visit with Dlvisional Leve! Committee on 27.08.2020 at 10.00 am.
Following are the Divisional Level Committec Members.

2™ cired The District Collectar Nellore has

L SlNo|  Name of the Employee | Designation | Mobile number
1 Sri Ronanki Gopalakrishna, IAS, | Sub Collector, Gudur ! 9849904056
1 MD. Althaf Mozin ' Dy. Inspector of 9989005372

> : ] Surveyar
3| P.Suresh Babu " eEieigation | 9391268055
4 | ASoma Sekhar Reddy EE Electrical | 9440811988
|5 | sk.Chand Basha Asst, Directar of 9618194006
| ZECE, el | . Fisheres i
6 | Siva Nayak Asst. Director of BRBE6613652
TRORF | Agriculture
7 | P.Soban Babu Dy. Directorof . 9866578689
. Ground Water i
g | M.Pramod Kumar Reddy EE Pollution Control 9866776736
Board

Yaurs faithfully

P

Sub Collector

%I{b" Gudur
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Annexure - X

a Mo [}

Kota, Vakadu f Chiftamur Mandal dt27.08.2020.
. PSR Mellore whle

in pursuance of the arders of the Diskract Colbector
Proceedings Rc.1053/D/2019 d106.07.2020. The Divisional Level Comimittee members
namely Sub Collector, Gudur, Executive Engiricer, Irrigation Gudur, Executive
Engincer, Blectilcity Guadur, Depaty Dérector of Ground Water, Exscutive Engincer,
Pollution Comtnsl Baarsd Nellore , Assistant Direcios of Agriculture Naldupst, Asslstant
Director g Fisheries, Gudur(under oigned) nad inapected the Aqua Ponds in Kata,

Vakadu & Chittamur Mandals .
Oh the basls of the Village l..n\fel & Mandal level constituted Committecs

repoits, totally 843 Aqua Ponds were there[Chittamut 288, Kota 142 & Vakadu 413)and
thefefore tMDiﬁumlwmmﬂﬂmmmqud&n Aqua Ponds
in a random reaching 10% of the botal Aqua ponds in the respective mandals and
noticed the following as detailed below. ‘

1. Thereare totally 843 Aqua Ponds Culiire in the respective mandals in which 319
borewells had been laid in the Aqua Ponds.

2. In the respective mandals totally 24 tease holdets had cultivating the Aqua Ponds
inan extent of 31.18 Hectors authorizedly and 343 lease holders were cultivating
an extent of 30227 Hectora un authorizedly. '

3. In the respective mandals 34 faimers who are owners of the Jand had got an
extent of 40.80 Hectors into Aqua Cultivation authorizedly where as 132 owners
had cultivated an extent of 158.13 Flectors of Jank un authorizedly, The statement
is enclosed herewith for kind perusal and necessary action,

4. Asamandal wise the following are my cbservations:

a. Kgta Mandal: In karlapudi Village of Kota Mandal, the main drain channel is
Challakalva Canal which is originated from Kokkupadu Village and enters
into the Jarugumalli, Agarharam,Kottapalem, Kota & Karlapudi Villages of
Kata Mandal which covers a distance of 10KM in the mandal and finally
merges into the Bay of Bengal at Govidnapalli Village of Kota Mandal. There
are 13 un authorized Aqua Ponds covering an extent of Acd9.20 in the
Karlapudi Village. The sample of water i tested and the salinity of the water

17 PPT.
Flnally my observation is that ail the Aqus waste and

contaminated water is flowing through the Challakaluya canal and finally
mergés into the Bay of Bengal at Govindapalli Village of Kota Mandal
because of which the entire water in the Challakaluva Canal is getting

contarminated. As since the entire cortaminated water is getting into the Bay

sk, culu
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Director of Fisheries, Gudur Division
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of Bengal and the entire fléw of Challakaluva Drain Canal is with Aqua
Culture and hence there is rio other loss to any farmers.

b, Makadu Mandal:

)  Muitembaks Village:- The main drain channel is Pufi Kaluva

Cirial which is originated form Kondapuram village and flows

- trough Muttembaka arid Vakadu villages and some of the villages
of Chittamur Mandals arid finally merges into Royyala Kaluva in

Pittivanipalli of Chittamur Mandal. The drain canal flows for a

distance of 8 KMs in the mandal. The sample of water tested and

the salinity of the water is 3 PPT. There are 24 un authorized Aqua

Ponds are there in ;he village covering an extent of Ac.109.54.

As there are paddy farmers who are using Pulikaluva
for Agriculture purpose, the release of contaminated and waste
water from the Aqua Ponda through Pulikaluva, there is a damage
to the paddy farmers who are using the Pulikaluva as a source of
Irrigation for water and other cultivation purposes.

)  Tirumuru Village- As there are 21 un authorized Aqua Ponds
covering an extent of A¢.30.12 intlﬁvlllagea.nd.mainsoum of the

Aqua Ponds is bore water and the contaminated and waste Aqua

water are getting into the Tungali area in which most of the land is

Goveérnment land and there are no paddy farmers along the drain

and hence no loss to the paddy farmers. The sample of water is

tested and the salinity js 14 PPT.

Chitamus Mandak Royyahl(aluvaisamalnﬂowchamnl which originated
from Swamnamukhi River and flows into the Vemuguntapalem , Aletipadu,
Kondapuram, Eswaravaka, Chittamuy, Soinasamudram,
Padarthivarikandriga, Ranganadhapuramy, Perantallapmitta, Kogili, Yeluru,
Buradagali & Veligajulapalli of Chittamur Mandal which covers around 20
Kms in to the Mandal and finally merges into the Raviguntapalem Village of
Vakadu Mandal where therels a salt lake (Upptiteru).

There are 151 farmers are there in the Pittivanipalli
Padathivarikandriga and Ranganadhapuram who are unauthorizedly
brought an extent of 154,83 Hectors of land intp Aqua Cultivation. As there
is a quantity of alkalinity in the water is more and there is no other source of
fresh-water for Irrigation, most of the paddy farmers had drilled bores which
is the main source of water for Irrigation. As the salinity in the sanity of
water ranges from 10 to 15 PPT and hence most of the farmers have opted
Agua Culture rather than paddy farming.

05
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It isfurﬂwrobbe;védtrntasm'isé4kmsdiahm&om&w
Mallam Cheruva to Upputery in which the contaminated water from the
Aqua ponds is getting released by which the Mallam Tank is getting
polluted to some extent. But, it is not trué only because of the Aqua Pond
Culture contaminated waste water reléased the Mallam Tank is getting
contaminated. It Is also observed that the said flow of water to the Mallam
Tank is only because of Feeder Channels of Royyala Kaluva but not due to
the main flow of watet from the Royyalakaluva.

, It is finally ob'serve‘dthtasthemasonbehindtlwlargeexhentof

/ Aqua Ponds in Chittamuz, Kota & Vakadu Mandals are due to the salinity
of the water available which makes the farmers not to opt paddy farming,
Though some of the farmers have opted paddy farming they have not
yielded the good results when compare to the other area paddy farmers.
Further it is also observed that the because of existence of Upputeru since
long back the entire ground water in the reapective mandals have turned
into salty in nature which-results in not usage of such water for lrrigation of

. fields and hence in an alternative way most of the farmers in the respective
mandals had made thelr fields into Aqua Ponds as since the salt water is also
suitable and ylelds good results in Aqua Pond Culture.

In view of the abo¥e observations noticed by the undersigned it is
recommended for taking necessary action on the farmers who have brought
the land into use of Aqua Ponds unauthorizedly and further es there are
some paddy farmers are effecting due to the drain flow necessary action has
to be initiated to regularize drain water flow as per the Government norms
and CAA norms. Further the Mallam Tank is mainly geiting contaminated
because of Feeder channéls it is recommended for necessary instructions in
order to control the flow of drain water into the feeder channels by which
the contamination of Mallam Tank is going to be reduced.

GUOUA
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Annexure - XI
Report of the Dy.Inspector of Survey, Gudur
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Annexure - XII

Report of the Dy.Director, Ground Water & Water Audit Dept,

SPSR Nelloxe.

~ COVERNMENT oF mmummﬁﬂ
GROUHUWF-TEH £ WATER AUDIT DEPARTMENT

From To
g T Sabyanarayana garma, B.E The Sub Collector.
Deputy Directos (FAL] Caadiur Divdsion
Cooundwater & Water Audit Dept. <SR Mellore Dirm ¥
$PSR Neflore.

L No. 163/Hg/2020. Dt: 24.09.2020.

i,
iuh:nﬂmuﬁiWHFlmiw:lMEwmﬂHPﬂmiw
Nellgre District = inspection of Agus Ponds existing along Pul
Ealava and Royyala mhmnm.mammuu

pAandals - Inspection Report - Submitted - Regarding.
Refi - ProcNo: 1053/0/2019. dated: 03/07/2020

ar the imvitanoe of L Caliecien, Cadurd [Hwrikan, Whmmﬂmltd -]
Drackiih Waie  Agad Poncdi suliting = piinsswnipall, Rapansda g and
WLmvnlmdmmWnﬂw
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gl the lolloring, ofvet aibons where made.
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» Annexure-1
Statement Showing the uality Detalls of Groundwater Samples.
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GOVERNMENT OF ANDHRA PRADESH
GROUNDNVATER & WATER AUDIT DEPARTMENT

From To
$ri R, Sobhan Babu, The Sub Collector,
Deputy Director, Gudur Division
Groundwater & Water Audit Dept, SPSR Nellore
SPSR Nellore.

f,Lr.No. w63 /Hg/2020, Dt: 18.08.2020.
Sir.

Sub: - Groundwater and Water Audit Department - $ri Potti Sriramulu
Nellore District — Inspection of Aqua Ponds existing along Puli
Kalava and Royyala Kalava In Chittamuru, Kota and Vakadu
Mandals - Inspection Report - Submitted - Regarding.

Ref:- Proc.No: 1053/D/2019, dated: 03/07/2020
saan

At the instance of Sub Collector, Cuduru Division, surveys
conducted on Brackish Water Aqua Ponds existing in Pittuvanipalem,
Raganadhapuram and Padrthivari Kandriga Villages of Chittamuru
Mandal, Muttembaka and Thirumuru Villages of Vakadu Mandal and
Karlapudi Village of Kota Mandal to ascertain the facts about the
allegations raised by the farmers of Mallam Tank and to assess the
groundwater status in those villages. Accordingly surveys were conducted
and the following observations were made.

Muttembaka Village, Vakadu Mandal:-

Muttembaka  village of Vakadu mandal falls in
NLR_C_74_DUGGARAIUPATNA-MB and the stage of development of village
and basin is 119% and 73% respectively, i.e., the village falls in over
exploited category and the basin falls in semi critical category. Total
geographical area of the village is 914 acres. Most of the area s covered
mixed sandy black soils and is underlained by Alluvium Formation
belonging to recent age of geological time scale. In this village
groundwater occurs under water table conditions and the development is
mainly through tube wells and shallow fliter points. These wells are

QT1 Act, 2005
MGt rBehuner [ 202
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chiefly in use cultivation of paddy and aqua culture. The wells which are
being used for cultivation of paddy are constructed up to a depth of
100fts and are energized with 3 to 5 hp submersible motors, The
discharges of these wells range from 10._000 to 17.000 Iph. The quality of
water is moderately suitable for irrigation of paddy with a salinity of less
than 2ppm. While the wells for aquaculture are constructed to a depth of
250fts and energized with 7.5 to HP submersible motors. The discharges
of these wells vary from 12,000 to 15,000 iph and the quality of
groundwater Is brackish in nature with a salinity of 2 to Sppm.

It is observed during the survey that the paddy fields are located
along the north and eait sides of the village, Around 50 to 70 wells are in
use for irrigation of paddy and each. well is capable of irrigating up to
3acres with 7 hours pumping per day. withdrawin_g an average quantity
of 30,000 litres per day. While the aqua ponds are located ‘along the
south and south west sides of the village and the cultivation of
aquaculture is taking place from February to September months. Around
100 to 150 wells are In use for cultivation of 230 acres of aqua ponds and
each well is being used for a period of at least 5 hours per day. with an
average withdrawal of 50,000 to 75,000 litres per day.

it is reported by the villagers that, "before commencing of
aquaculture they used to irrigate their lands with the shallow filter points
but on the rise of aquaculture the water levels decreased from time to
time most of their filter points became defunct. Due to that they
increased the depths of their filter polnts to 100fts. As the depth of wells
and the overall usage of groundwater increased in the village the quality
gradually decreased. So it is clear from the above findings that the
aquaculture has adversely affected the groundwater regime in this village.

Tirumuru Village, Vakadu Mandal:-

Tirumuru village of  Vakadu mandal falls in
NLR_C_74_DUGGARAJUPATNA-MB and the stage of development of village
and basin is 54% and 73% respectively, i.e., the village falls in safe
category and the basin falls in semi critical category. Total geographical
area of the village is 1478 acres. Most of the area is covered mixed sandy
black solls and is underlained by Alluvium Formation belonging to recent
age of geological time scale. In this village groundwater occurs under
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water table conditions and the development is mainly- through tube
g wells. These wells are chiefly in uii_ai cultivation of paddy and aqua
culture. The wells which are being used for cultivation of paddy are

constructed up to a depth of 100fts and are energized with 3 to 5 hp

cubmersible motors. The discharges of these wells range from 10.000 to

14.000 Iph. The quality of water is moderately suitable for irrigation of
paddy. While the wells for aguaculture are constructed to a depth of
200fts and energized with 7.5 to HP submersible motors, The discharges
of these wells vary from 10,000 to 15.000 lph and the quality of
groundwater is saline in nature with a salinity of more than 5 ppm.

It is opserved during the survey that the paddy fields are located
along the north and west sides of the village. In this village most of the
paddy cultivation [s rainfall based and the groundwater ks being used as
supplement source only due o the gquality problem. Only few woells
which are existing along the west side of the village are getting good
quality water which [s suitable for irrigation of paddy. While the aqua
ponds are located along the south and east sides.of the village and the
cultivation of aquaculture Is taking place from February to September
months. Around 200 to 250 wells are in use for cultivation of 400 acres
of aqua ponds and each well is being used for a period of at least 5 hours
per day, with an average withdrawal of 40,000 to 50,000 litres per day.

it is reported by the villagers that the aquaculture has adversely
affected the groundwater regime in the village. Before commencing
aquaculture they used to irrigate their lands with the groundwater but
currently they are unable to use most of their wells as the quality has
greatly decreased due to the over usage of groundwater for aqua ponds.

Pittuvanipalli Village, Chittamuru Mandal :-

Pittuvanipalli  village of  Chittamuru  mandal falls in
NLR_C_74_DUGGARAJUPATNA-ME and the stage of development of basin is
73%, i.e. the basin falls in the semi critical category. Total geographical
area of the village is 427 acres. Most of the area is covered mixed sandy
black soils and underlained by Alluvium Formation belonging to recent
age of geological time scale. In this village groundwater occurs under
water table conditions and the development is mainly through tube
wells. These wells are chiefly in use cultivation of aqua culture only. They
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are constructed to a depth of 150fts and energized with 6 to 7.5 to HP
submersible motors. The discharges of these wells vary from 5.000 to
15.000 lph and the quality of groundwater 1s saline in nature with a
salinity of 5 to 30ppm.

It is observed during the survey that the paddy fields are located
along the east side of the village. Around 200 acres of land is available to
irrigate paddy but due to the reasons like diminished groundwater quality
and lack of irrigation tanks most of the land is kept dry from the past few
years, Currently the villagers are depending on the rainfall to Irrigate their
fields. While the aqua pands are located along the west side of the village
and the cultivation of aquaculture is taking place from February to
September months. Around 100 to 150 wells are in use for cultivation of
200 acres of aqua ponds and each well is being used for a period of at
least 6 hours per day, with an average withdrawal of 30,000 to 70,000
litres per day.

It is reported by the villagers that there is grbundwater quality

problem in this village since last twenty years. However they used to
irrigate their lands by using groundwater as a supplement source but on
commencing the aquaculture the quality is further decreased which makes
the groundwater useless for irrigating paddy. It is also observed during
the investigation that the waste water from the aqua ponds is being
released into the local canals/drains like royyala kalava.

padarthivari Kandriga Village, Chittamuru Mandal:-

padarthi Vari Kandriga Village of Chittamuru Mandal falls in
NLR_C_74_DUGGARAJUPATNA-MB and the stage of development of basin s
739, i.e. the basin falls in the semi eritical category. Total gecgraphical
area of the village is %9 acres. Most of the area s covered mixed sandy

" black soils and underlained by Alluvium Formation belonging to recent
age of geological time scale. In this village groundwater occurs under
water table conditions and the development is mainly through tube
wells. These wells are chiefly in use cultivation of aqua culture only. They

are constructed to a depth of 150fts and energized with 6 to 7.5 to HP

submersible motors. The discharges of these wells vary from 5,000 to
dwater is saline In nature with a

15.000 Iph and the quality of groun
salinity of 5 to 30ppm.
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it Is observed during the survey that the aqua ponds are existing

* along the royyala kalava, arcund 30 wells are In use for cultivation of 60

acres of aqua ponds. Each well is being used for a period of at least &
hours per day withdrawing an average of 30,000 to 70.000 litres per
day. In this viilage only few acres of land Is available for irrigation of
paddy. Since the quality of groundwater has diminished owver the years
due to varous reasons, the villagers used to depend upon the royyala
kalava to irrigate their flelds. But as the royyala kalava Is being polluted
by the release of waste water from the aqua ponds the villagers are now
entirely depended on rainfall to lrrigate their fields.

Ranganadhapuram Village, Chittamuru Mandal:-

Ranganadhapuram willage of Chittamuru mandal falls In
NLR C_74 YAKASIRI-MB and the stage of development of basin 75%
respectively. Le. the basin falls In the semi critical category. Total
geographical area of the village Is 902 acres. Most of the area Is covered
mixed sandy black soils and Is underlained by Alluvium Formation
belonging to recent age of geological time scale. In this willage
groundwater occurs under water table conditions and the development s
mainly through tube wells. These wells are chiefly in use cultivation of
aqua culture only. They are constructed to a depth of 160fts and
energlzed with 7 to 10 HP submersible moters. The discharges of these
wells vary from 10,000 to 15,000 Iph and the quality of groundwater |5
saline in nature with a salinity of 5 to 30ppm

it is observed during the survey that the aqua ponds are located
along the south side of the village and the cultivation of aquaculture is
taking place from February to September months. Around 30 to 50 wells
are in use for cultivation of 170 acres of aqua ponds and each well is
being used for a period of at least 5 hours per day, with an’average
withdrawal of 50.000 to 75.000 litres per day. VWhile the paddy flelds
are located along the north side of the village. Around 600 acres of land
is avallable to irrigate paddy. Since the quality of groundwater has
diminished over the years due to various reasons, the viliagers are
depending upon the royyala kalava,rainfall to irrigate their fields, -

It is reported by the villagers that there is groundwater quality
problem in this village since last twenty years. However they used to

. 7T Ak, 2005
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irrigate their lands by using local canals/ dralns like royyala vaagu. But as

the royyala kalava is being polluted by the release of waste water from*  ~
the aqua ponds the villagers are now entirely depended on rainfall to
irrigate their fields.

Karlapudi Village, Kota Mandal:-

Karlapudi village of Kota mandal falls in MLR_C_73_CHINTAVARAM-
M8 and the stage of development of village and basin Is 43% and 12%
respectively, Le. both the village and basin falls in safe category. Total
geographical area of the village is 1655 acres. Most of the area Is covered
sandy and black sofls and Is underlained by Alluvium Formation
belonging 1o recent age of geological time scale. In this village
groundwater ocours under water table conditions and the development is
mainly through tube wells and shaliow filter points. These wells are
ehiefly in use cultivation of paddy, groundnut and aqua culture. The wells
which are being used for cultivation of paddy and groundnut are
comstructed up to a depth of 25fts and are energized with 3 to 5 hp
matars, The discharges of these wells range from 10.000 to 17.000 Iph.
The quality of water is moderately suitable for irrigation. While the wells
for aguaculture are constructed to a depth of 150fts and energized with 5
to 7.5 HP submersible motors. The discharges of these wells vary from
12.000 to 18.000 lph and the quality of groundwater is saling in nature
with a salinity of more than Sppm.

It is observed during the survey that the paddy fields are located
along the north, west and east sides of the village. Around 100 to 150
wells are in use for irrigation of paddy, groundnut and each well s
capable of irrigating up to 1.5 ha with 7 hours pumping per day. While
the aqua ponds are located along the south side of the village and the
cultivation of aguaculture Is taking place from February to September
months. Around 50 to 60 wells are in use for cultivation of 230 acres of
aqua ponds and each well is being in use for a period of at least 5 hours
per day, with an average withdrawal of 50,000 to 75,000 litres per day.
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During the inspection it is alio observed that, as the groundwater

quality in and sround the Mallam village Is diminished due to various
reasons like over usage from time o time and sea water intrusion, the
villagers of Mallam and surrounding villages are largely depended on
Mallam tank to Irrigate their paddy flelds. But the Mallam irrigation tank
which gets its water from Swarnamukhul River through the Pull Kalava
and Royyala Kalava is being polluted by the release of untreated/waste
water from the brackish water aqua ponds existing in the above villages,
as a result the Mallam tank Is completely filled with this waste
water/chemically polluted water, making it difficult for the ayucutdars of
Mallam tank to irrigate their paddy fields from the last few years. This
release of untreated water not only depletes the quality of groundwater
in Mallam village to a further level but also affects the groundwater

quality in surrounding villages.

From the above observations it is clear that the aquacuiture has
adversely affected the groundwater as well as the surface water sources In
the surveyed and their neighbourhood willages. In Pittuvanipalli,
Paclarthivari Kandriga and Raganadhapuram Villages of Chittamuru
mandal, Tirumuru village of Vakadu mandal and Karlapudi village of
Kota mandal normalcy may not be attained as the groundwater quality i
greatly diminished but in muttembaka village of vakadu mandal there are
chances of restoring the groundwater quality by minimizing the

groundwater usage for aquaculture.

Further it is to submit that, none of the aqua farmers have given
permission from this department elther to construct their tube wells or to
use their wells for aqua purpose. As per APWALTA Act the Mandal
Revenue Officer (Mandal Walta Authority) may take further necessary
action on the unauthorized tube wells and stop the usage of groundwater

for aqua pond cultivation.

Yours Faithfully

& A Wy
Pepy Dired®™
Grg oM
nlellbe.

Issued under RTI Act, 2005
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Annexure - XIIL
Report of the Executive Engineer, APSPDCL, Gudur

SOUTHERN POWER DISTRIBUTION COMPANY OF AP LIMITED.,

P
Tm: Tec

ASomateidar Reddy, i RonankiCopala Krishea, LG
Execmive Engineer, Bub Collecior & Divisiesal Magisrate,
Gudur.

Sir,

Sub:- AFSPDCL — Operation Divissen/Gudur —Survey on brackis® waler mpun {ema
existing along with Puli¥abevad Royyalakshva of Chitamiir, Vakadu and
Kots Massdals-Hepor -Fubsnified-Reg.

Ref 1)Proc.no.1053/D/2019, dt:  07.2020.

ik

In obedience to the orders issued vide above cited reference, [ submit herewith
report pertaining to eleciricity connections az follows,

As per the sbove cited onders. APSPDCL slafT and officinls have porticipated in
Vitlage level and Masdal level Join iapections mnd submitted seports to Tehsitdars of Kota,
Vakodu and Chitamuru Mandals,

1 have attended Divisional level Joint inspections. As per the ileld inspections
carried out, the following points are noted rogasding electricity lawues.

1) 73 Hos, squa services exiating wnder 50 Nos, Diistributian Transformers a1 Pittuvanipalli
village in Chimamur Mandal. These services are released from (he year 2003 1o 2019 as
Tollows;

"SLNo | Yearol | No.af Services | ServeyNo. | Survey No.met | Samcilooed

Rolease released watched atched Survey No. not
avallsble

200 € -
2004 :
2005 1
2006
2007
2009
010
201L1
2012
2013
2014
20135
207
2011
X9

=dple oo b fa]afi]e

i = |E || = |l | == 00

] |

% "
L) aR
2) 21 Nos. squm services culsting under 17 Mos, DTRs ut Ranganathepuram villige in

Chisizamisr Mandal, These services are relewsed from the year 2004 10 2018 as fotlows:

E.hq_.._j:;eeoqchmn-\.-u|“

]

dielalg—l=|=|ma==e =

i

SLNo | Yearof | No.of Services Servey No | Survey No.not | Samcilemed
Release released saicked maiched Survey No. not
available
1 2004 2
2 2011 F 1 -
3 2012 | 2 .
4 2014 | - i "
5| 2016 2 2 -
& 2017 9 4 [ .
7 1 - 2 -
Taial w10 R ]

\

%l
: C M
Issued under RTY Act, 2005 —a_+J)TY
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4B Mo, agua pervices existing under 44 Nos, DTRa &t Muttembaka village in Vakodu

Mamdal, Thesse services ane released from the year 1999 10 2019 as follows:
%ika | Yesrof | No.ofService Survey No | Survey No. mot Seacticned |
Relense releassd mutched maiched Survey No, net
mvnllsble
15494 - 3
F il = - il
o] = - 1
[ ¥ i = . F |
2004 1 . Y [
2006 f] = = T
r, 2007 5 - - 4
] 20 ] - . 3
) 20 16 - = &
L1} 20]¢ i | - I
[1] 2019 il [ 5 -
Tatal a8 7 [ 16

4)

5) 51 Now siqua servioes existing under 12 Teos, DTRs st Knrdageadi village in Kota Mandal.

1ssued un
6(1) Regisietd 0 Ty HETD

ing under 76 Nos. DTRs at Tirumuru village in Vaokadu

§4 Mos. nqua services exisl
binndsl. These services are released from the year 2011 10 2019 as follows:
SINo | Yearof | NowofServices Survey No | Survey No. not Sanctioned
Relense relessed .matebed matched Survey No. not
avaitable
1 2011 3 - = e
i 2012 ] - . 1
3 2014 2 - = 2
4 2017 17 2 i4 1
I 2018 7] kT 3 +
[ 2019 ] 3 & -
Ton! s “ 17 8

These services are released from the year 2001 1o 2020 as follows:

133

SLNo | Yearof | No.ofServices | SurveyDNo. | Survey No.wot | Sanctloned
Relense released matehed matched Sarvey No, not
avallable
1 2005 [] - . ]
2 2010 20 1 1 13
3 2012 [-] | § -
4 2014 7 - [] 1
4 2015 1 1 1
L] 2016 1 - 3
7 2017 7 3 3
| 2020 3 - 3 =
Tatal 51 ] 10 26

APEPDCL is mnctioning squa services oaly afler obisinkng NOC from tostemed
pinndal Tabmildar and Fitheries deparimend afficial. As seen from ihe abowe, mast of the
aervices nre existing since long back asd they are uiilizing the services by proper
paymenl of O charges regularly, Survey sumbers are not availsble for long back
released serviecs, Among the avmilable Survey nambers seme are nol matching as per the
ncbaal field survey. Soens have extended the srea of culiivation beitdes sanctlonsd suney
numibers. The clectricity depariment can disconnect the service by issuing of propar
podies b the service holder after getting request leter frem any of the deparimenis with
proper reason.

) The main issue here is 1o stop releasing of Waste Contaminated Woter
inie RoyyalaKaluva & PuliKaluva and to stop cultivelion of aqus culiure where Paddy
fields are being effected. For this purpose either total fish ponds along the RoyyalaKaluva
& PuliKaluva and the Ponds which are damaging the nearby Paddy fields are o be

e

] LS '
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Sub Collector's Ofice, Gudur

SpPsSR Neliore District

der RTL Act, 2005
29../202)

A < 20D
Dt 28 G202 |



pLa

demolished if possitle or else shernaic
parpase of for waste water disposal 1o m""#—!lﬂ"en!u)bemm either for drinking water

In genera giadbaribi
either by Hmmnlnlﬂil:dhlr or by me_ﬂuc for releasing of electricity to be issued
stansary Miwmum;umm:mwmﬂiﬁmrm fillisg all
mrﬂ'&mmwmm.. o
nmuwaﬂﬂmmmlﬂﬂm“ﬂmﬁmmd
dwmu{mh;[nWNMﬂfmm““lﬂlﬂlﬂdﬂfm:m e —
disconnected by & than sanctioned Survey numbees by mistake '.[‘l-ne-.u'=|r
H‘ﬂrlwnfpmpwm&w“mm it
' m“#mﬂmmmwmwﬁ:‘mﬂuw

e, Ay e o o o g st i o i
i folow (s coomsions ghves hhmmmwﬁm IHSPDCLM“

er R_TI Act, 2005
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PITTUVANIPALLI VILLAGE, CHITTAMUR MANDAL

{ Ml

gl . Senick Cootracted | Daeod |  Forwhich Permssion | survey o
|} T e T el o """1 ape| "

;|| ey
1 55 [Myeskalh we | 2@ NotAvaiable | 1 WA
B 59 {Mindomma TEED Not Avte 17 HiA
3 & [lonmdsh e | um b 1t M
n W _ptheghd | 00 | Metabbe T
[ § | 9 [laamma e | 20 Hot Avaloble 1 kiA
6 | 95 |chSremsndaraah o | 07 Not Avalabde n WA
1 100KVA 14 - BNeilkateswarks e | X0 ot ialable 7 HfA
8] R [haodebite | J0Mp [ 0 | . Hothwdloble R WA
[ 4 - [Kodialh P | WS Mot ki n WA
£l 9 _|¥Rajendrababu s | Hot Avallatle 2 WA
1] o 107 [Piopalren. e | 2 Hot Avalable 2 [
17| G 81 [PSudirssnimem M | HO 12 $4 | Offferent
B e 134 [ChFarandamireddy TR it Mgkl H Hik
" 10 [ Seenaish 3w | 200 Mot Avalable [ HiA
51 o [ [Masennm T Wt ke 8 M
6] oA 1% [TSuieshBabu o | o 9 4 Same
) 10 |PSubramanyaineeddy me | a0 Nk Avatable x| [
s s 13 tMenl m | oam %l 11 Same
5] 10 |FerechBabu M | 200 Rot Avaiable § WA
0| o 11 [FSuresh Babu BHe | 20 Hot Awalalte 94 RiA
K 83 [thnga MEE Hot Avalabfe B WA
2] 1 |Thuamma o | 200k ot Avalable M W
B 100 T e | e ot Avalable # KA
|4 B [Tasnenm we | 08 Not Maltble 3 KA
55| 8 _|WSitheh e | 23 ot vloble 3 | W
2 | 89 [P Chengath ue | 0 ot Awalible ) WA
ki 15 _[MRamaah ue | an Not Avalble no| oW
B tooma 64 [MRamalzh me | s Not Avalbe 3 NA
B[ 5 169 [MRagamma | w0 31 ' Same
3 GIkVA 190 [MVenkalah nH | X1 LK 3 Same
N 11 [MVeckateswary mr | e 3640 @ | Diferent
I 147 [7Chendalsh T B it | Offerent
] B | 132 [arssslah | Kot Avallable ] WA
]| BIA 133 JPharmanqlih 1 | Mt ot Awslable i /A
5[ Bw 167 {Pamachondrish e | 2m 944 W | same
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Hetudl
d a Service Contracted | Date of Forwhich Permission survey Ko
Mo DTR Partleufars o Namdmmmrﬁh” sipply Mﬂﬂﬂﬂﬂﬂ p——

sureey

¥ ek m wih pee | w007 L] [}]
T 1) BIVA 196 |Phabhakaveddy e | md 1548 1
Wl 6w 115 |Phokaih e | [ cad %
P| e 151 [Kihmrwamy e | W 23] (1]
& @ [KSrwhl e | 200 ot haslie &
n % gw_ | Wt hlatie []
2 S3VA 19 e [ 2009 st halitie [
1 120 [Iienkateiwady Q|01 Nt hepluble &
" LKA T . AP | 2006 Mt hendatie 62
| 45 133 [T Chandraish THe |t hat dnaiatie il
6, 100 107 [Tl e | o Yot kbl 6
47 195 _|Piryabatuyp we | m et Rl able 1l
[} 63VA 11 [t e | 20 hat aast )
] §30VA in |pideaish s | o i) n
so| & 173 |Mchunnish sonp | 017 [ i}
5 1o m [Taas W | nd 5318 A
52 §3KVA 150 frvesiatemats e | ¥ 518 ]
3] eEn (1Pt spe | 2009 15! $
5 VA 190 |Chtrasiumie | dshp | 019 [ []
bi] B T iserwmima T || 006 it ksl 2]
5% [ 148 |l wnr | 200 1HA [
5? BIVA i) [edsismbnddy i |- 0 5 ¥l
Y m x
) v [H] T | 208 HI_ i)
60 i 11 |rSetbemm e | w18 158 n
6| Eea 179 _|Chutonala e | 208 940 Pl
i I 160 ?_ml_d L 1HA i}
5] vk 160 P Nerwmihretdy g | o1 1B o)
8 [ 166 |Chrichame o | am it 1
65 | 161 |Pvabhaianeddy o | 01 154k 2
3 LXENA m e s | LI 1]
7] 164 e | an LI i)
68 1000 165 _ | Sebbamens asip | 2007 JEris. 1
69| o 191 [LSothalth i |9 122 2
] i 0 | agwe | 2019 103 i
n 63KVA 193 ji-¥eskatacmasioeddy s | 09 [ 1
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‘ Al
1 omptiatas | ™ bramsot theConsamer s Dateof | forwtihemhsn | sunerlo|

o fio sipply | pantedSurvey Ko  |asperjolet
survey
n| B 145 [M¥edklah KD 133 17 | Offent
G 157 Bty T JiE] 9% | Offerent
TotalSenvices 73 Survey numbers matched 9
DTRs 50 survey numbers not matched %

sanctioned survey number not avallable B

5
4 unde? oL Act 200 d
o . .29.120
1de 6(1) pegister 10b e !
" %t? 7 .14::.2%2’{ .
Dt!!l‘. FEL]
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ANGAMADHAPIAAM VELAGE, CHITTANL MANDAL

’
For which Actual
) sl Seriice . Contracted Permission | survey to
4 g y ; Remacks
Mo No Name of the Consumer laod I HP Date of supply dSurvey’ |as per
_ N '
DTR Partlculars ! e
1 BIKVA 27 |0.¥asodamms S HP | 22052008 | NotAvatable | 8 Hia
2 §3KVA % STHP 1000004 | iNotAvallable 1] N/A
1 45 BEHP 020822011 | Mot Avelable 92 ik
(4 | socoem Iﬁ 20102011 | RotAvatiable 9 N/A
=  Nlakoodah -~ |21HP 062012 | ¢ 8l 1! same
6 | doomea : A5HP 20:06.2012 [TE] M same
| 7 | “+ 50 - | Eibrabbakarras He 25,08.2014 n | %0 Differant
8| 1o0va | 51 |cSujathamma 15HP 02.09.2004 92 %0 Different
[ 9 | 52 |KChandrareddy 4SHP 11.08.2016 841 (7] same
10 100KVA 53 |KKasthurred: 45HP 11.08.2016 841 o same
11 |/ 63kvA 55 agarajy B2HP 07.06.2017 534 » Different
12 GIKVA 51 |NSrinfvasulu jEanp 07.06.2017 6548 7 Different
13 ] 63kvA 58 [M.Chiranderd JigHp 07.06.2047 853 85 same
14 SIEva 59 [kHaritha I5HP 1082017 114 1-1A same
[ 15 63KVA 60 |PKrishnalsh 4SHP 21.08.2017 764 [T! Diffesent
16 63KVA 61 |Wbtusitamalih 15HP 16.12.2017 763 n Different
17 EI0VA 62 |PRamschandealah BAHP 16.02.2017 76-59,77-1 78 Olfferent
18] 6 63 |N.Chinnaguravalah 75HP 16.12.2017 814 4 same
19 EIEVA 64 __|P.Bullammia ITHP 16.12.2017 81/ 81 same
2 G3KVA " 70 __|MChiranjeeii Aeddy 58HP 09.05.2018 84-2 8 same
1 B3KVA 71 |M.Chirandesvl Reddy BIHP 15.04.2010 841 M same
TotalServices 21 Survey aumbers matched 10
DTRs 17 survey numbers not matehed 7
sanctioned survey number not svallable 4
_a
o
L~ Dperation :: Gudur
nct, 2005
Josues "
ar BLO iy 287 1
vide 61 } Regist=
e 2P0 R 77
”:__.,..-
Dlvislmuﬂ?#{aﬁﬁ'iisﬂa Officer
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WILTTTAMRARA WL LA VAKADL BAUNOAL
j FERREISION | SERVICE UTIIDNG SURVEY
;| ame on i pta | NAMEZOFTHEMAWESS | 1
SERVICENO . DATEOFSUPPLY | ORANTED | NOSOUNINGJOINT REMARKS
i :2 PISTRISUTION CAPKVA} HOWDER Hr) ALY HOS (NSPEUTION
waic | D¥rzaTOE427
. . SUPMY UTILZING TO
o| vaxaou | smiz2esoosesz | en | sawwamsoovssonwi | as | osodoms | oF VAKADU | rn b cupver Diffarent
SURVEY NO o
3| vacaou | s22es009703 | 62 aVISASEENAN | 48 | 27062019 1446 “ﬁfm"'”ﬁimm 2 Different
2| vaxapu | zizescorsss | 6 prEATESWAMY | 78 | 22422000 “u“f:m 15+
| e | amzesonieso | 6 | rocwancoovsawas | a7 | saosom | MOV 150-51,150-62 I
POCHAREDIN SAMPATH HOY |
s| wvakaou | st212es0029m | 200 o # | wvosamz | MO8 150-81,150-82
o | wasou | sizinesoodess | 63 | rocuamcoovaaan | e | 30033009 1508 15082 Seme
2| vakagh | maaesoonss | 3 | TOCHARSUSTSAMPATR| 4 | 10013019 1504 15002 Soma
5| vacov | asmmsoomos | 63 | veancenameoor | 7 | onoazoos | L SOT 150-G,190-04 [
: "NEDURUMALLLGOURA '
o| wvaapu | snzrzesooaras i = V[ as | 26022019 1508 15054 Same |
100 B 0LLEv —
16| vacaow | 3nz124s008734 e oy YASE| 4o | 2622019 1508 150.08 Same |
] e NOT  |134-P,342-2P213-8-F,117- |
11| muTremeaka | m222000068 | 63 CHITTEIN GO a | zsosa0r | 0N | i |
5K, Mohammad |
HOT | pravious land owiner
12 | MuTTEMBARA | 3121232000568 | 28 skmouamMaD | 20 | 20es20m | DR [z B s ackated
& Chengamma
NADIFI wor |
13| murtemeaka | 3121222000088 | 25 vt ar | 38 | 20082007 | UCL, 3
UTCLALU MALLIKARIUNA NOT !
4 | M
14 | mutremeaca | 211222000638 | 62 e o | spenms | SO uee |
]
f
f
!
|
| |
r.ﬁS
4 undey TTLACH 287 |
Tssue | 29,12 2 i
1 (1]
1) Register PG .
vide 6 | r
pt. 24 H.7.202) |
MTLLL = |
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HAME OF TH GTR | NamEosTHEsEIWVICE | €L PLAMISSION | SERACEUTAIING MARKS
. paTEOFIuPMLY | GRANTED | wos DURING SOWY nt
stmaunion | TN canuruny HOLOER e SUNVEY HOT HEPEUTION
nOT
MUTTEMBAKA | 3121222000550 % KCHENGARH 4 31572011 AVARANE 154-P
LA LTI LA AR, KB, LML TR
MUTTEMBAKA | M121222000849 | &2 oy 45 afasao1s (1504 134 jseme
o (e B Bt el (1 R0 R 153911510 Dferen
134-71,134-68,134- 72153
NOT  [P13e7613477134- 0104
MUTFEMBAKA [ 3121222000379 4] MANLSUMAR REDDY | 22 1212003 AVATLABLE [79134-80,134-81,1538.154
PLSL#,152-P,15-P
MUTTEMBAKA | 3121722000108 [ ] MEAS [} Si2af199 “m' 19291804
FA71,154-65,1 3472153
NAULAREDDY MADHUISY NOT  [PABTEITIIIA3
muTTimesia | dnz000 | @ DHANREDDY a5 | SO0 | Lliaste [79,43480,034-81,153-8,054
0,151-8,152:h,153F
NOT
MUTTEMEAKA | 3322222000853 | 82 CANALAH o | wmspons | Lol [
MUTTEMBAR | 121222000536 | B PRMMMUUNMAL | 43 | 13010
P.PRABHUKUMAR
pricdous land ownar
WOT nowr hend purchated
MUTTEMRAKA | 3121211000527 PALPANA 6 | 1nn010 1540, 152:P,1338
100 AVAIABLE P.peabhakar Recdy
MUTTEMBAKA | 3121222000212 PSUDHAKARA MDDY | 35 |  erzafisse
P R
MUTTEMBAKA | 3121212000564 PRAANAYKUMARREDDY| 40 |  #/28/2011 - ) S
400 ANARABLE LSLE i o covmer
PEMSSION | SERVICE UTRADNG SUSVEY
WAMEOF THE ota | nasatormeseunce | e cTumn
fusinivilited IPTL TR PR oamen piy| PATEOr Sy | aaimo WO OVNILIOWT AR
MUTTEMBAKA | 31232230001 16 FMABHAKARA MEDOY | 45 WM
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Annexure - XV
Data obtained from the Statistical Depgrtment

| N
Mandal wise Village wise Cropped area and Yields particulars from 2005 to 2013 in
Vakadu Mandal
Crop Paddy
Name of the Total
Mandal Name of the Village Year Season |~ Y,::?[p:;s] Production
{ Kgs)
!

) Kharif 0 0l 0

2005 [rabi 2as| _ 23s8] ___ S77710

g Kharif 0 0} 0

' 2006 foant 254 2410 612140
Kharlf 0 0 ol

2007 [pani 260 2210 574600

; Kharif 0 0 0

2008 foabi 242 2110 510620

Kharlf 0 0 0

1 Muttembaka 2009 foapi 248 1920 476160
Khanif 0 0 0

20100 fagpi 240 2340 561600

Kharif ) 0 0

el [T 280 2350 587500

- Kharif 0 0 0

2012 ool 245 2460 602700
D Kharlf 0 0 ol

= J— Rabl 255 2240 571200
2005 Kharif 0 o L

Rabi 1940 3345 6439300

[iarif 0 0 0

2006 oot 1910 3245 6197950

. Kharif 0 0 0

2007 [aap 1990 3150 6268500

Kharif 0 0 0

2008 [nami 2006 3245 6509470

Kharif 0 0 0

: Ry 2009 oo 1948 3100 5038800
Kharif 0 0 0

2010 feobi 1964 3250 6383000

Kharlf 0 0 [+

2011 foobl 1864 3050 5685200

Kharif 0 0 0

012 oo 1856 3070 5607920

Kharlf 0 0 . 0

2013 [aoi 1892 3010 $694920

| A}
Q}"J f.D Y "(' 0.
L
B
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Mnndal Wisa 5nd '|.|'ﬁ|L-|lm.£-uE and yleld Particalars fram 2005 to 2043

Name of Name of the 3 e T
S1.No. the Viliage Year Season aria Yield per Acre {| Total Production
Mandal 8 e 10 Kis) {in Kgs)
7 0 o
203 123 2554 314634
; 0 0 [0
2005 106 2410 255460
[} i o}
o9 102 2270 231540
, [ ridnit 0 af 0
2 Bl T 2| 2010 196580]
adarthl Varl Rharlf o 0 0
3 Kandrigs | 00 [Rabi 95 1980 188
Khidif 0 0 0
2010 Jasbi o8 2240 210520
Khartt 0 0 [+
Pu |iau 115 2450/ 281750
[Eharit 0 [ 0
2012 bl | 2360 191160
Rhartf g 0 0
2013 ool 113 2340 278460
[knant 0 0 0
2005 [Rabs 1410 2847 4014270/
[Xnanf 0 0 0
2008 5o 1260 7208 2783340
Kharlf 0 0
2007 [pai 1210 2136 2584560
Bharlf 0 0 5]
oo |Ilabl 1zz:| 2345 zsssssu|
| Knarif of [} [1]
g Maltam | 2003 fG.) 1358 2022 3289076
[ Khiarif ol 0 0
nd Iml 3 2935 3989700
Kharlt ol & 0
01 oo 1430 Z887 a271410|
Khartf 0 0 o)
2012 bl 1230 20449 AEITITO|
Kharif [} [ o
Chittsmur 2013 Rabl 1345 1775 3743475
2008 Eharif Q 0 0
Rabi 530 2749 1456970}
Kharlf [ 0 Q]
2005 [5ai 280 2432 saos%
ana Kharlf ¢ 0
@: Vi DY !S’ 0.
et
Tesue™ ™ o2 —
a nu} . '?“ . = 2
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Mandal wise Village wise Cropped area and Yields particulars from 2005 to 2013
Crop Paddy Crop Ground Nut
sl
Name of the . Total Total
LH Mandal Hame of the Village Year Season iea ﬁoim_vxﬂm - production larea “p o/ Tevs duction
{ Kgs) Vields pey (Kes)
Acre [ Kgs)
2005 [erk 50 1300 20000 20 1100 22000
Rabi 320 2475 792000 10 1100 11000
2006 |Kharit 40 1850 74000 20 1100 22000
Rabi - 310 2450 759500 < 1100 9900
Khari 35 1900 66500 n 1100 24200
2007 |Rabi 325 2500 812500 10 1100 11000
[ harif 40 1800 72000 20 1100 22000
2008 [Rabi 310 2450 759500 8 1100 8800
it 40 1800 72000 19 1100 20500 -
o 1] e Faflaguch 2009  [Rabi 320 | 2500 800000 10| 1100 | 11000
= | Eharif 40 1850 74000 20 1100 22000
2010 |Rabi 310 2400 744000 10 1100 11000
Knarif 35 1820 63700 25 1100 27500
2011 |Rabi 310 2500 775000 12 1100 13200
Kharif 30 1850 55500 26 1100 28600
2012 |Rabi 320 2500 800000 12 1100 13200
[ icharif 40 1850 74000 25 1100 27500
2013 |Rabi 320 2350 752000 10 1100 11000

Wastd

D\_.C@ Q\...a. 0
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Annexure - XVI
Report from the Irrigation Department

GOVERNMENT OF ANDHRA PRADESH
WATER RESOURCES DEPARTMENT

From To
Sri P.Suresh Babu, B.Tech. ~ TheSub Collector,
Executive Engineer, W.R.D Gudur,

SPSR Nellore District.

Nellore South Division, Gudur.

Sir,
Syb: Fisheries-SPSR Nellore Dt-Survey on Brackish water Aqua farms
existing along with Pulikaluva , Royyalakaluva, Yetigattu Kaluva
,Palamadugu Drain of Vakadu & Chittamur Mandals , Penukaluva
& Tsallakaluva of Kota Mandal - Member of Division level
committee - Irrigation report submitted- Reg

Rek: 1. District Collector, SPSR Nellore vide Proc No. 1053/D/2019
Dt. 0370772020
3 Letter No: DEE / Irrigation/ Vakadu/ 102M DT: 21/08/2020
of Deputy Executive Engineer, Irrigation Sub-Division, Vakadu
3. Report of Deputy Executive Engineer, Regular Sub-Division,
Gudur

@ea

Adverting to the above references cited I herewith submit that
the river Swarnamukhi is an east flowing river. It grows at an altitude of 300 m in
the Eastern Ghat ranges near Pakala village in Chittoor District of Andhra Pradesh
at 13028’ N and 79009 E. It runs for a length of 130 Km and finally joins into the Bay
of Bengal near Pamanji Village of Vakadu Mandal. Tsallakaluva & Royyalakaluva
both are tributaries to Swarnamukhi river. Tsallakaluva a branch of Swarnamukhi
takes off at left from Swarnamukhi river at Gudali Village in Kota Mandal
Tsallakaluva runs completely in Kota Mandal until it joins in Swarnamukhi river
near GovindaPalli Village of Kota Mandal. Kota Anicut & Jarugumalli Anicut are
constructed across Tsallakaluva to Irrigate an ayacut of 8000 acres in Kota Mandal,
Royyala Kaluva a branch of Swarnamukhi river takes off at right from
Swamamukhi river near Vemuguntapalem village in Naidupeta Mandal. Royyala
Kaluva runs in Naidupeta , Vakadu & Chittamur Mandals and finally joins in the
Salt creeks near Ravigunta Palem Village of Vakadu Mandal. Mallam Anicut is a

Issued under RTI Agt, 202

Vide 6(1) Register Notu..,2.9 }2@2} e Rasieteath Office

D, K ..2—4.::-;.202 [ Sub Collector's Office, Gudur
SPSR Nellere District
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Minor Irrigation Scheme constructed scross Royyala Kaluva, the Mallam tank
supply channel called as Puli kaluva by the locals takes off left from Mallam Anicut
near Eswarvaka Village of Chittamur Mandal. Puli Kaluva is the feeder channe] to
Minor Irrigation tank in Chittamus Mandal & Thirumura Minor Irrigation
s designed to carry a discharge of 150
Kaluva which takes off at

Matlam
tank in Vakadu Mandal, The Channel was de
cusecs and to irrigate an ayacut of ans acres. Yetigattu
right of Mallam tank supply channel (Puli Kaluva) near Muttembaka bridge is a
direct foeder channel to the Agriculture fields in Pittuvani palli, Padarthi vari
kandriga & Ranghanadha puram Villages i Chittamur Mandal. Palamadugu vage
is a Drain that carries excess flood water from Mallam tank Supply Channel. All

these Channels carry fresh water during Monsoon periods.

/
Around 2000 farmers of 13 Revenue Villages 1. Mallam

2, Pallamparthty 3. Jala Paddi Gramam 4. Kokkupalem 5. Kothapalem 6. Gollapalera
7. Pothunayina Palli 8. Mangalavari Palli 9. Putra Gunta 10. Vadlavani palli
11. Devuni Kandriga 12. Gangupalem 13. Mukkidipalem are jrrigating 6472 acres of
land based on the Water in Mallam tank, Mallam tank supply Channel/ Puli Kaluva
is the only source of water supply to Mallam tank. The farmers of 3 Revenue
Villages 1.Pittuvani Palli 2.Padarthivari Kandriga 3.Ranghanadha Puram are
cullivating their crops by lifting water from the Channels Yetigattu Kaluva,
Palamadugu Drain & Royyala Kaluva . Karlapudi tank in Karlapudi village of Kota
Mandal is a Minor Irrigation tank having an registered ayacut of 396 acres out of
which 70 acres is converted from Agriculture to Aquaculture and an un-registered
ayacut of 230 acres in karlapudi also converted into Aquaculture,

Aqua farms Aqua Pond owners of Vakadu, Gollapalem,
Durgavaram & Muttembaka villages have constructed the Outlet structures and are
discharging salt,chemical & waste effluents into the Pulikaluva. The Aqua pond
owners of Pittuvani palli, Padarthi vani kandriga & Ranghanadha puram villages
have also constructed the Outlet structures and are discharging salt.chemical &
waste effluents into Yetigattu Kaluva, Palamadugu vagu & Royyala Kaluva, The
Waste water from the Aqua ponds in Karlapudi are discharging into Tsallakaluva, a
Irrigation source & Penukaluva which is the lrrigation field channel from Sluice
no.4 of Karlapudi tank, Due to the release of Saline & Waste water into the Irrigation

sources & channels during rainy seasons the salt water gets mixed with the fresh
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water in the channels there by decreasing the productivity of Agriculture crops

- when the water is used for Irrigation and the adjacent cultivable lands to these
channelsmnotinaposiﬁonw:ulﬂummhrlgaﬂm Depumthuﬂhud
any permission to Aqua Pond owners for constructing outlet structures into the
jrrigation channels and have also not granted any permiission for discharging saline
& waste water into the jrrigation channels,

Hence, therefore requast to stop the discharge of waste & saline
cifluents from Aqua Ponds into the Irrigation Sources & Channels Pulikaluva,
Royyala Kahsva, Yetigatts Kahova , Palamadugu Kaluva, Penukaluva & Teallakahuva
to safeguard the interests of Agricultiure farmess and it is suggested bo provide a
separale dedicatod Agua cullure waste w.uﬁﬁéﬂht to discharge agua culbure
waste into near by Buckingham Canal or Uppu kaluva. This is submitted for
information and for taking further necessary action.

Yours faithfully

Bl B,
Executive En

Nellore South Division,
Gudur.

4
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Annexure — XVII .
Survey Report in the Chittamur Man

= Reb.32/2020 Office of the Tahsildar, Chittamur.

Dated: 24.08.2020
Fram: To
50 P.Ravl Kumar M.A., The Sub-Collector,
Tahsildar . Gudur,
Chittamur.
Sir,

Sub:- Fisheries — SPSR Nellore District — Chittamur Mandal — Survey on
Brackish water Aqua Farms existing alongwith Pulikaluva and
Royyala Kaiuva of Chittamur Mandal - Survey Report called for -
Submitted - Reg.

Ref:- 1.The Dist.Collector, SPSR Netlore note orders dt.03:07.2020.

2. Proceedings No.1053/0/2019 dt.13.07.2020 of the District
Colletor, SPSR Nellore.
3, The Sub-Coliector, Gudur Rc.No. 1053!DIHshf2019

dt.06.08.2020.

W

Tinvite kind attention to the references cited.

1 submit that the District Collector, SPSR Nellore has constituted the
Commitiee at Village level, Mandal level & Divisional level to take up detalled survey on
existing Aqua Ponds in the villages of Pittivanipalll, Ranganadhapuram &
Padarthivarikandriga which are effecting the MI Tank of Mallam village and directed to
submit the report within 3 days.

In view of the above 1 have been surveyed on existing Aqua Ponds of of
Pittivanipalli, Ranganadhapuram & padarthivarikandriga of Chittamur Mandal, the
surveyed reports are submitted herewlth.

Endl:- Survey Reports ‘nfi" C::l gr.s b

TAMSILDAR | #/asas
CHITTAMUR
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STATEMENT SHOWING THE e ARGTRACT OF AGUA SUBNEY DATA GRORWANDAL.
i —— o | o
ol Ef romuowmmm—
A uo.oru'?ﬂrm gy = L bl i e ) m”.‘-Tmmnmc oo m‘ Wt
Famatn | bap | pumess | = pamuwy| wp |samsE]  HEC PANMERS i i =
nitream -o'olnn.nbl'n.us u.u_:-l-mmL_
Fep— 1A 1 | om | o . s Teae | 1 | om " | mm | w1
B i et [ [ . ° s |mas | w | s [ » |num| » »
’ . o | 1 | e | o [omk] wswc| 1 n» s |arese | [
e P
Famagnia - |V | ey
- i akin
VMWISENQUACULTUREWRACTINPW&NIPALLIVIME
!; i Totah Extent In Het. CQwint Farmers b Het, | Leawa Farmers in Hec
No Extant No Extent
T M. ¥ 1112 H 20
1 Tl H | am | T 1|
Y| Geees KE) ¥ T - Z
Grand Totn) 76,87 39 76 35 3|41 |
pAdL |
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[
|
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UnRegister Aqua farmars In Ranganathapuram Viilage, Chittarmur tMandal, SPSR Naltore District

Survey d ity 29 per the
dacumants
SHo Mendsl Village Hama of tha Farmar
Survay Numbar Bachont b Acres

1 Chittamur Ringunethapursm lbard Siva Reddy m12 1w

H Chittsmur A gt pLrem W arvi Sivn Purcidly e 1.2

3 Chitamur Ranganahapurem | Ml Siva Reddy 34 3

4 Chitamur d Ranganathapurie e Shva Reddy 91,2 152

% Chittamur i Jam Manjula ki ] 108

[ Chitiamur Ranganathapursm Nalajar Spamals M 07

? Chisnamur Rungsnrathapuram Pokitu Bullamms k] 1

] Chiamur Renganathapuram Puls Kotalah 100 35

9 Chitlamur Rangenathapuram Pulaea Kotalsh n 5
10 Chictamusr ") a1 10.13
1 Chittpmur il 97 15
12 Chictamur l&‘ yharrich Sud o L 0
13 Chittamur Panganathapurm lw 80 186
14 Chiktamur Rangsnslbepursm lulql [ H 121
15 Chittamur Rangansthapuram IWM‘NM L ] 59
16 Chivtamur Ranganathapuram !dudus«bh o B234 760
17 CWtramur Ranganathapursm Gopais Kelhna 351 1
b1 Chittaemusr Rasgaaathepuram Nﬁmhm 83,2 35
19 Chittamur Ranganathapursm !ﬂm;ut Subb rao L] 905
» Chivtanuwr R L abalah - 491
2] Chittamur Rénganathepuram Barda 43 085
n Chibcemasr Anngarshapuram |5wshu Reday 11 3%
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n Chittamur Rangansthipiram }hﬂnm 107132 s
2 Chittemur Asnginathipurem 's-wm 108 0.y
- Chitarvy Rangansthap L 10,102 15
% Chitiamur Aanganathapiaarn Vadpi Sopnalsh +2,3 i3
4] Chittamur '] 2 vapl $ 111,23 348
n Chittamur A h & o 12 5
» Chittamur rangansthapursm Lw.upis«-muh 7 13
1) Chittamur Ranganathapuram IR SR €137 (Y1)
it Chltamr Ranganathspuram LD I(rltll-n Py |7 1
n Chittamur Ranganshispursm mna Rty 1] 187
3 Chicismu Apnganathapuram Mararm Asddy Chivatijeind reddy 841 ]
M Chittamur Rang: M MMMrudgy 1A 43
[ Chittsmwe Rangansthepursm Kok redely Chandre Neddy B4-14, 193,22 .5
3 CWttamur L} thep P M ] 15 636
Er Chhvamr Rangansthapuam ,all' Krisha Padaly 0124 L
] Chttamur Ranginathap P Wi Vankarssubalah ”® 135
k-] Chittasmur Rengensthapursm Muvam Reddy Chirsajesd reddy .3 .84
40 Chittamur [ " - 11 7
Total 177:00 dares
%}dm‘
LUorm
i“-‘ e f}ﬁi v 2‘-‘ -
andfy > :
gagued 47 202
i - LE e C} .
i1yt
vige 542 Y= 207
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Unreglster Aqus farmers In Pittivanipalli Village , Chittsmur Mandal; SPSR Nellore District
Siie, Manda) Viloge Farwier Nuise (:m) Survey Mo,
i b ¥ [] 1 [l
| Ohiamur Tinivanipalli Vesrsswpmy a R160-10,23:1,24-1,2¢-5
] Chimmwr Phiiveaipalll chini 2 IRA2-0.20:7604
3 Chumur Fittivanipeni Laflun fojonsta Babw 040 s
L Chtwsesur Pittivanipalli e Aulboly Saheueh 492 SBIANLIT L
E by Pititvamipali | st Einmetin 130 1
[ Chitmiat Pinivanipalil Torwsan! Thinwpshs 1n 16, 81, 604, 0.7
r el Fiaivandgnill Wl Mt 219 »ic
] A b Pitlvanipal | Manabolu Regemons 1% 14
¢ Chilmur Pinlvanipsdll Wanubole Venkalah 204 WAL ST
10 [ TP Pittivandgall i ctina chingals o5y wies
1] Chitsmur Polvonipasli A L bt 10 SN
[+ Cwht [ dpalll L0 »
n Chitwnur Pinivanipalli A by H “
" Chiarr Pitivanipaili e 00 2
I$ Chitamus Fancpmyoip R 028 ]
1. Chilwmur Pimivanipalli P N g i 51,750,794
” Chitamer Fetismrpm e o Wi i LY ] -
v Chinnur Pittlvanipallj e 101 W
L Chiwmur e e s el ey 1m w085
Chisaanr Filrurapai. 7l g 14 H-A6D-Y A1
] Chlamuwr Phiiveaipaint ey e Ly LTy
un Chhamur Pinfvantpall o oy
o Chitamur Pittivanlgalll |imers st st L8 el
Hl Chisamut Pirtivanipallf e (121 %40
1 Chitammer Plrthvanipat)] Foot Bl ey LY ] %3
= Chianur Fitivanipall] |V e gy i s .60 L5y
k] Chhunur L e B B P nos 01
n Chhian Piwivenipalli Ve, asA [P N
1> Chitamur Lt I e T dig-n Raby 100 W5
i Chisaanr Plrthvandpati T e Forai i, 125 W01
n Chinma Pt sasipais o ey LE ] 2
L+ Chiturnur Pisthvnilpadll L P v’} “
] Chligmur Febsampmiy . Verdavrrwark 10 [+ H]
4
e |
Vi e
. HE - r
\. L. ¥l ministrative ; :a
3 u
" gub Cotlector's Ofﬁc.e; ‘l.';J
SPSR Nellore Distr
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M Chitamves Fitilveaipullf - = :

kL) T = ‘. - — : -

M Chimer S : z

5 e ol palll e l

n Chiamr oo - l

» Chltamr Pltthvanipadll ki Chngeishy e ‘

L) Chidamiur Piukvanipadll anuiesly venhamine = ’

4 Chloamur Pistvantpalll — e :

2 OMlnewr Pltthanipall] aryom ristuatahy = e

a9 Chiamar Piisvanipalli = T :
I_« Ol Plahvwripadil [Apr—— = 5

a5 Chitamur.” = = . 2 :

£ ) Chitimur = = . 5 :

4 Chismur Plttivanipatl] Pt ikisthalah = s

41 Chlbamur - : - =

" Chismar = - = = '"

» Chismur Plitivesipsit [ ——— “a 3
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UnRegister Aqua farmery in Pudarthyvari kandriga Village, Clilitsmur Mandal, SPSR Netlore Distrlet
LMo, | Musdsl Vilage Farmer Namy (lm) Burvey Ne.
[] | 1 A s [
1 Chiwmur Padardiyvarl kandriga Theegals Suresh Babu 07 JEY ]
z Chisnur Padurvyvari kandrign | Parwatha reddy Venkataramana reddy a1y 16-ZAIIALYS
1 Chitemar Padurthyvori kemdriga | Parwatha reddy Venkitakrishnaa reddy FAT] 12011-2,13-2
4 Chitsmur Fadartyvari kandriga  [Chillakira Madhusudhensmma 138 JYETY
$ Chitanwr Padanbyvari kandrigs ikanum Ramanalsh 135 [ERTE]
[ Chimwr / Padarthyvari kasatrig !P[tti Chandramma fx-1 [=1
7 Chiltamur Padartiyyvarl kandrigh Pitti Parandhamaish 04 [ &1}
] Chtammizr Padurthyvarl kondiigs | Pitd venkateswariu 132 3l
L] Chitanwr Pederthyvari kandilga  |Kanurd chinnalsh [15] 1543
0 Chitaner Padsnhyvar kandrigs | |Kamireddy Balasunes] reddy 243 15-4
0| Chiwmor | Pedembyvarikandga  [Patis Achemma 102 Ban
12 Chitamwr Paduribyverd kendrign | Kaniru Chanchamma [}
1] Chitamur Fadaethyvari kendriga  |Bandl polamma Ex 19279
" Chitsmur Podanthyvori kendrigs | Sathet! santhi £ ] 19,277,292
15 Chitamur Padarthyveri kandrigs  |Chembet! Rathnamma 140 -
13 Chlwamur Padarihyvart kendrigs ibau-lnlumm: 140 -4
" Chitansur Fadanhyvasi kandrige  [Sajjs venkatamma 140 -5
1® Chitsmur Podarthyvas) kandriga II!_'H Kamaswiramma 140 2746
1% Chiemur Podarthyver] kwndrign !I-III.III suneethe 140 -1
n Chitamur Podarthyvari kwndriga | Kanuru Jayamma 140 -
2 Chlisnvur Podurthyvari kandriga  [Dasarl Ademma 140 -1 o
g Chitunu Padanbyveri kanrigs | Karyam Manemma 143 2.3
B | Chicau Padurihyvari kawdriga  [Pitl subbamma 10 oy
Total ;fw ,z" _JE!- 24

Assl. I)Ireclor ol Fisheries
GUDUR

Tieued paaor B3 Agt, 2095

wWisle 6{1) Heyinly 363/202'1
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Annexure XVIII

#JIJ-II"I‘ mmnnmmmnmmqmmmmmﬂl
MIHﬂTimlL“mﬂEMHM

1083/D/2019, dLA.T.3030 OF THE COLLECTOR, EPER NELLORE
DISTRICT VIDE

Ll

uwmmmumw.mmmmmmm
Fo, 10530/ 2019, dated 3.7.2030,

OWNEREHIF/TITLE

ummnmumm-;

As per the r.irumpluﬂurhpudlvuhn,mmmﬂm 140,22 cte ere
chnllnndnmhmuﬂ-umﬂﬂ.ﬂﬂlmdﬂdummm
umm#[hn?.ﬂmd-uﬂuduﬂmhndt-
mhmm-mrmmwmmﬂmmmm
pending in High Court.

LOCKTION:

uinmmﬂpﬂ:ﬂmnlm meters of distancs from ihe
cxinting villsge uwdwm;hmmmﬂm
:mmnndmmmdnm-pmtndu 10 maters ond TOO moters

m&mm#ﬂwﬂmmﬂ-mmmaﬂm
shirimp and proposed flrm bs 100 metars.

CROPPING PATTERN:

mwmmmmm

Mmemtpwuﬂhhhwmﬂm.mmﬂmnmﬂlhmt
wmmmmevmmmmmmd
Aancalfure mwupmmm&:mmw&
OMMIRSIONS:

mqw.nm-mm-nm 8cl
mmmmpdma;omwmmhhhm By Mo
168 an extent of Ac. 0.50 Cta effected by By Ko 164, 170, 171 amd 174 an
ctent of Ac12.80 Cts obpected againat the squa popd established in
Karlapudi village.
The following are the omission identifled.

1. In contravention to aqua culture rulce the ground water i sclng used

For muea culnare.
2, Thers i Mo treslsmerit plant for waste water and it will direct go to
Agriculturm channela.
3. m are no parmission from Aqua’ culture authority for most of the
4. Mt of the aqua farmers are non residents and they have taken the ponds
on lease basls. '
r
PSR ; Act 200%
mfane
yssued ¥ . 3‘1 1202
‘qe 6(1) RE jptey KO
Dt...nu st Sub Colie
SPaR.

<3

dminis
ctor's Office, Gudut

Mandal Level Committee report of Kota Mandal on the Aqua forms

Malote District
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8.No. “m‘h‘ No. of No.of | Bxtent| No.of |Extent
Farmars | jhe] | Parmars (Ac) |Farmers| (Ac)

1. Karlapudi ios 13 4950 50 182.08| 63 231.47

nwmmhmmwmmmmwm
W by the brrigaticn Depariment.
mhlwhmﬁmw amd necessary notisn.
uwﬂlﬂlm
mmmwmmmmmmmmm
crisking R which are affecting Mﬁnﬂmhﬂlh
Mﬂmdmm

uurtuuniummﬂm ﬁiunﬁwﬂm:mm“h
hnlpﬂmlnpmmmmﬂhumpdl.

In detafled Bareey mmmmmpmhumu;qﬂwh
fonnd 143 Hes. mummmmwmmmm

Issuad wsr b - pok, 2005

R TO y I et [

Vide 817 i .
Do e s 202 )

L

Divi u:!mhﬂsimi.we fficer
Sub Collacior's Dtﬁ:;:ﬁ. Eudu:
SPSR Mellore District “

i
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: onuslng breaches o ghe fMoods banks . An a result the K'n_rluudi village and
aurroundlngs lsnds arg jrundated in the year 20156 foads.

Inﬂ:wnfﬂu-hnﬂ,!tt!nphhﬁﬂluﬂthchqulpﬂndﬂ_mm

Tanllakalova river ghall be removed pnd Aqun p-mdl-v'hinh are relensing the
Wtﬂtﬂmﬂhﬂﬂlm be diverted into mpmmd;dn after treatment.

Thhlltll:nlpllhlﬂll 10% axisting Aquuculture ponds of Harlapudl
Villages at Hota Mandel below the followling my openlon of detalls.

I.Th:wﬂmd.mch ﬂlﬂﬂntuﬂdth:uhﬂmﬂhrmaqﬂrdapﬂiﬂmhure

well water-
3. The Shrimp farm should ot be  located in across in natural drainage

canals and feld drain.
3. The farm ahould humunmdmﬂmdlmdultpmluﬁl.
4.Tmfnmmﬂwmnﬂhm"lmhg the canal dischargs the

d;ﬂmgummmdmmrhnpunn
5. The Farm should nat be mhhlnﬂuﬂmntwuwmwwm

&Wmmmmﬂrmdﬂwmm-mmu.

hﬂwﬂmitahﬂmu'b: around 2 km,
5. Al shrimp farms shewld maintain 100 m distance from the nearest drinking

whier sources.

9. The shrimp fafms should not be focated across natural drainage canals/
flogd drain.

10. A minimum distance of 50 = 100 Metres shall be muaintained between
the nearest agricultural land.

This is the Following the Coastal Aquaculture Authotity, Chennai
CGuidelines

The Mandal agriculture officer has Informed that based on the Soll test
report soils are effected and farmers get paddy low yield but farmers based on
the soll test recommentded reclamation measures follow then will be get paddy

normal yleld.

G <o *

Taslidar I ctor D, Irrigation mandal A.E,

Kota Fishzrs Kota Agrl. Officer Kota
gﬁgmmuﬂ;m

« Kota Bandal

rgsued under Rik midy eve

. - Divisio inistr
Vide 6(1) Register No...-..-.?aﬂ...lzoz / éub Collector's Office, Guduf

il igtrict
nt.....,é‘.&':;ﬁ:.a?:-?;‘; f SPSR Netiere Distt
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. - on Sub "

MMWM@L

_ The Village Fisherles Assistants are lns_pected in
at Kota Mandel the following report are given below

Karlapudi village

Authorized Un authorized | Total
No.of
S.No | Name of the| No.of Exten | No.of |Exten | Farmer Exten
& village Farmers | t{Ha) Farmers | t{Ha} |s t{Ha) |
/1
|i Karlapudi 13 40.77 |35 51.17 |48 91.94

The above Inspection repart of Village Fishe
submit that the randam 10% of Mandel Level Co

farmers in Karlapudi village of Kota kian

rias Assistants further It is to
mmittee inspection of Aqua
dal detils as shown below.

| Authorlzed Un autharized Total

No.of
$.No | Name of the | No.of | Exten No.of \Exte'n Farmer | Exten
; Village Earmets | t (Ha) | Farmers t{Ha) |5 t{Ha)
\L Karlapudi 4 515 |4 402 |8 9.17

farmers are Authorised get licence
unathorised extent 4.02 In
dolng semi-intensive

In view of the above Total 8 F

Challakaluva.

shiimp ¢u

Karlapudi
fture and dralnage water

T EEER
® 00000000 CE0EEOOCOCGESEOLOOGOIBGOOOOEOEOGEEE

The above proforma tatat A

the Agricuiture land to Aquaculture
the Coastal Aquacuiture Authority guldelines 50 tO

quafarmers depending on the
farm distance for 20 meters only but As per
100 meters minimum

armers with total extent of 9.17 Ha.But 4
holders with extent 5.15 Ha. 4 Farmers

villge. The Brackish water aqua farmers
release in to the

distance.
This is Submitted forfaver of information and take necessary action
-‘--_H:"'R. \J L l
FISHERIES DEVELOPMENT OFFICER,
PADUGUPADY

bore wateronly
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JOINT SURVEY NOTES FOR THE EXISTING AQUA PONDS IN KARLAPUDI
VILLLAGE IN KOTA H-ﬂtﬂﬂ.ll.l. AS PER THE PROCEEDINGS HNO.
1053)'[?]2019, dt,3.7.2020 OF THE I:ﬂl.l.EEI‘OR,. SPSHR HELLORE

DISTRICT VIDE

The survey of Braddsh water Aquaculture farmers oxlstlng in
Karlapudl village at Kota maiidal hag oonuucted snd the following respective
departménts are participated- and compiéted the survey on 26-08-2020.The following
Respective Departments are participsted are REVENUE, FISHERIES, AGRICULTURE,
IRRIGATION, ELECTRICAL Departmerits participited.

Baleve foliovidng the detalls are i

KARLAPUDL & - In Karlapudi Village at Kots mandal Existing Aquaculture ponds the
maln drain channel of Challa lsluva Canal is originatad from Kokkupadu village in Kota
mandal and jt enters Into the Jarugumatll, Agraharam, Kottapalem,Kota and _Kaﬂapudl
villages, it Nows totally & vlllafg'es’ In Kota mandal. The Total flowing distance of the canal

Kota Mandal.-

The total Existing aquafarrnars ini Karlapudi village is 58 numbers and
the total extent is 92.57 Hactares (231.47 acres )and Mainly Borewalls Is tha only water
source of their Aquaponds The CAA Aqua Ilneme authorised extent is 19.68 hectares
(49,20 acres) the CAA llcence authorized farmers Is 13 numbars and the Remaining fand
Is unauthorised land. The sample of the water is tested in laboratory znd the salinity of

the water Is 17 PPT.

» The conclusion of the Survey is Kariapudl Aguaponds waste drain water
few r.n-l:h-n Kabuva ontyard ectig Ottt Eriulrch. pule niltage

mu;amm Village level Committes members are participated in this

L N B B BN BN BN BN BN BX BN AR BN BN BN BN BN BN BN BN BN

survey are
®
] Willege lovel Committes § “Mama of the Villaae Flsharies Asst
1. Village Fisheries Assistant Mr. CH.Srinlvasuiu ]
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Annexure XIX
Mandal Level Committee report of Vakadu Mandal on the Aqua forms
’ Seur € '. ; : %
- E.‘ ‘ :E 1 o

;_I JOINT INSPECTION MNOTES FOR THE ACQUA PONDS : . :
THIRUMURYU AND MUTTEMBAKA VILLLAGES TM VAKADU MANDAL" {L |
AS PER THE PROCEEDINGS HO. 1053/D/2019, dt3.7.2020 OF THE' s
COLLECTOR, SPSR NELLORE DISTRICT. A 3 ﬁ

P J% iy
'i Inspected 10% of the Aqua Ponds establishesd |n Thirumuru end l'ﬁ.l'l:l:-'l'lhlﬂl.:'f' i :

Villsses of Vakadu Mandal ony 18,8, 2020 (data) alorg with the VRO, Thirumuny ard” 1) :I_-,_.

. villages, Mandal Surveyer, Mandal Agricultural Cifficer,OF Irrigation, AE  ~

4 [Inspector of Flsheries, Chittamiur s par the Instruétions of the Collecter, 1
SPER Nellors District Isstied vide Re. No.1053/D/2019, dated 3,7.2020, WL
OWNERSHIP/TITLE: T

i Thirvmuery ¥llinge- The Mandal Team Inspected the 10% of aqua ponds Id - |
Thirumuru village on 18,8,2020. There are 25 aqua ponds in an extent of 20.05
Hettares of 11 farmers. Out of which 3 farmers encroached an extent of 0.29 _
Hatrares of Govt land, There are no authorizations to ¥ farmers and 2 farmers s+
having authorizations. Out of which 11 farmiers are cultivating own ponds. All are

drawing ground water only for aqua ponds #nd no cresk water Is being used. Some

of the aqua farmers stited that there is no Irigatien tark to thelr village and

agriodtunsl eregd will bi ralied with ths sld of reln water only and the ground mﬂr el
contalrg galinky. Hence they are ralsing sgqua culture as lnll:rnatlwmmmr-ur__,'- _
their iivelibood. The waste water of squa ponds were sent to Thurgayslu chaneel -5 7
and Bandla Revu K 13 not golng to Mallam tank. Most of the aqus farmers are non K B
residents and they have taken the ponds on lease basis. Hence It ls recommendéd .

that the agua culture in Govt. lands and un suthorized ponds may be ordered to bé ;
dosed. * i

o

ZMuttenibaka ¥lllaGsai- The Mandal Team Inspected the 10% of aqua ponds in
Muttembaka wvillage on 18.8.2020. There are 15 aqua ponds In an extent of 9.39 .
Hectares of 24 farmers. Thare are no authorizations to 4 farmaers and 7 farmers a[g':. t
having authorisatlons. Out of which 1 farmer Is cultivating own ponds and 19
farmers ralsed lease ponds. All are drawing ground water only for aqua ponds auz;q_'

no creek water 1s belng used. Some of the aqua farmers stated that there Is ng:
Irrigation tank to their village and agricultural crops will be ralsed with the ald_'g!

rain water only and the ground water contains sallnity. Hence they are ralsing aqua
culture as an alternative measure for thelr livelihood. The waste water of 2qua
ponds were sent to Pull Kaluva channe! which Is mixing into Full Kaluva and finally:

go to  Mallam tank, Most of the aqua farrhers are non residents and they have ¥
taken the ponds on lease basis. Hence It Is recommended that the aqua culture in
Govt. lands and unauthorized ponds may be orderad to be closed. i

*

A “ | w}-ﬂ-ﬂ lzu -
. 5]&_)12’3? \

' ' Sty Officer
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OWNERSHIP/TITLE! o
There are 413 agqua bonds’in an‘extent of 265.91 Hectares (657.09 ACRS) of i
357 farmers. Out of which 200 farmers encroached an extent of 9.50 Hectart:

Remaining 317 farmers are unauthorized cultivating ponds and 200 farmet
raised lease ponds. All are drawing ground water only for aqua ponds and o
creek water is being used. Hence they are ralsing aqua culture as an alternathve’ 1y
measure for thelr livellhood. Most of the aqua farmers are non residents and t :""' o 4 o+
have taken the ponds on lease basis. Hence Hence it is recommended that thi
acqua culture in Govt.lands and un authorized ponds may be ordered to bf
L]

closed.
" ]

LOCATION:

It is located that all ponds are located in more than 500 meters of distant
from the existing village of Thirumuru and Muttembaka.The distance between i
proposed firm and nearer agriculture tand Is more than 500 meters and
drinking water source Is 500 mts away.

AGRICULTURE DEPT:

The Mandal agriculture officer has Informed over phone that the crops
raised due to the water of Mallam tank are not fully affected due to the mixing
waste water of aqua ponds and it will be rectifled by mixing fresh water In to the "

tank,

In Muttembaka Village soil sampling is done in 160 acres .The Annl.,wlg."
report submitted by soil testing laboratory Nellore has given PH in the soil fig
slightly alkaline and Recommended to apply FYM and gresn manuring 1o the st
as reclamation , BC is high and can be rectaimed by flooding the field with ga

i wate
irrigation water i1

In Thirumuru Village soil sempling is done in 120 acres .The Analysis mpdi'l. . . i
submitted by soil testing laboratory Nellore has given PH in the soil is slightlyi: e
acidic and Recommended to apply FYM and green manuring to the soil as '-.;_1
reclamation , EC is high and cause injury to the crop, recommended leeching of.-
salts by flooding with good irrigation water, Reclaim soil with 90 kg of lime peri

ﬂ]gfﬁr '

acre, |
i)
1ssued under RT1 Act, 2005 %
2 e
vide 6(1) Register NGt deere 202] |
Dtnn%l:hl:::lll2021 || .
vh pdrnrste o Officer
o Colle ok & Offlce, '-'_El.iﬂﬂ'f
Sub ok District

epai M.::'.il_’jlf_:
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& CROPPING PATTERN:

aqua farmers stated that there is no jrrigation tarik to their village and agricul

Before the construction of Aqua Ponds, it was an agriculturel land and

mpsllkepaddyandgmunmumbeingmisedinmelandwiﬂlmﬂduf
water, These lands are not belonging to Mangrove/Forest/Salt/sand. Some of the"

livelihood,
£
OMISSIONS:
During my inspection, as far as land issues are concerned, the Hllq;n: !I

have not objected against the aqua pond established in the village. , *'
The following are the omission identified. b vl
‘fﬁ s

. In contravention to aqua culture rules the ground water is being used £

mmﬂﬂ'ﬂ .
2. There is no treatment plant for waste water and it will direct go %% i/

Agriculture channels, mr’ ¥
3, There are no permission from Aqua culture authority for most of the ponds: .
4, Most of the aqua farmiers are non residents and they have taken the pondsfn
lease basis.
Conclusion;- It is concluded that the aqua ponds encroachment in Govt Lands and
urisuthorised ponds may be recommended for eviction. The waste water of
Muttembaka Village leads to Kodiwaka Supply Chanal to Pulikaluva Chanal and
Thiramuru Village. Tungayala Canal may be allotted for flowing of waste water pf

aqua ponds.

it Is to submit that the total No.of Aqua farmers in Thirumuru and
Muttembaka villages and Extent shown below.

4]

2 Authorized Un authorized Total
S.No. Na&;:e ¢ No.of |Extent| No.of | Extent | No.of J
g Farmers| (Ha) | Farmers| (Ha) |Farmers| [H&]
1. | Muttembaka 13 |4077| 35 |s117| 48 | o1
2. Thirumuru 21 2093 | 184 (14874 205 165,67
g B
Total:- 45 6170 | 219 |[199.91| 253 | 26161

Tscued under 771 Act, 2005

vide 6(;1 f e giaher Pﬁum.}ﬂﬂ”’?‘e.)'\ ;}_, d
Dl b ---s)ﬂ"‘“” \ mmr{rﬁﬁuaﬁ el
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The Coastal Aquaculture Authority, Chennal guldelines chieckilst is herewith
enclosed for Information -

herewith the Information for perusal.
gugretions;

It is to suggest to allot Royyslavagu to the aqua farmers for rejease drni
water of aqua forms. It is not irrigation canal and the same was conformed by thE '

irrigation Deapartment,

This is submitted for favour of kind Information and necessary action,

IRRIGATION DEFT:

Bay:of Bengal near-Pamanji Viilage of Vakadu Mandal, Royyela Kaluva at
of Swarmumukhi iver takes off st right from Swarnamukhi river.

Vemuguntapalem village in Naidupeta Mandal. Royyala Kaluva runs in Hﬁmm-:u:-"'ﬁi_é:_ g

, Vakadu & Chittamur Mandals and finally joins in the Salt creeks near It.il'n'Lg;l:mtl!ﬁI
Palem Village of Vakadu Mandal. Mallam Anicut is & Minor Irrigation Scheme:
constructed across Royyala Kaluva, the Mellam tank supply channel called as ‘
kaluva by the locals takes off left from Mallam Anicut near Eswarvaka :
Chittamur Manda!. Puli Kaluva is the feeder channel to Mallam Minor Irrigati
tank in Chittamur Mandal & Thirumiura Minor Irrigation tank in Vakadu M
The Channel was designed to carry a discharge of 150 cusecs and to irrigate 3
ayacut of 3238 acres. Yetigattu Kaluva which takes off at right of Mallam 1::13!: i
supply channel (Puli Kaluve) near Muttembaka bridge is a direct foeder channelta ') [H
the Agriculture fields in Pittuvani palli, Padarthi veri kandriga & Ranghanadfi 1+
puram Villages in Chittamur Mandal. Palamadugu vagu is a Drain that :In'i'E!:.;_ T
excess flood water from Mallam tank Supply Channel, All these Channels i‘-b“i\» -m‘
fresh water during Monsoon periods. i ‘:-:-,'.,-# i

Around 2000 farmers of 13 Revenue Villages 1. Maltam '::-_:" e
Pallsmparthy 3. Jals Paddi Gramam 4. Kokkupslem 5. Kothapalesn 6. Gollapalenii £,
7. Pothunayina Palli 8, Mangalavari Palli 9. Putra Gunta 10. Vadlavani palli e

Lo S
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o e
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S B i islomat Adminisira iva Officer
~by~ 203 Sub Collector's Office, Gudur
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+ Devuni Kandriga 12. Gangupalem 13. Mukiidipslem aro irrigating 6682 scres of
land besed on the Water in Mallai tank. Mllam tank supply Channel/ Puli’
Kaluva is the only source of water supply to Mallam tank. The farmers of '35
Revenue Villages 1Pittuvani Palli 2.Padarthivari Kandriga 3.Renghanadh
Puram are cultivating their crops by lifting water from the Channels etig 1t
Kaluva, Palamadugu Drain & Royyala Kaluva .

Aqua farms Aqua Pond owners of Vakadu, Gollapilem, ]:lmgwm

& Muttembaka villages have constructed the Outlet structures and are discharging '
salt,ehemlcaﬁ & waste effluents into the Pulikaluva. The Aqua pond owners ﬂ' "
Pmmmi palli, Padarthi vani kandriga & Ranghanadha puram villages have n!ln
constructed the Outlet structures and ere discharging ‘salt,chemical & wmu
effluents into Yetigattu Kaluva, Palamadugu vagu & Royyala Kaluva. Due to 'F t!-

reledse of Saline & Waste water into the Irrigation channels during rainy Ieuuu “\‘"‘
the salt water gets mixed with the fresh water in the channels there by dummu s
the productivity of Agriculture crops when the water is used for Irrigation. 'I:I‘m
Terigation Department have not issued any permission to Aqua Pond owners ﬁr
constructing outlet structutes into the irrigation channels ud'u:l hﬂu also not ]:'I.ntlld-! )

any permission for discharging aaline&wastewatorinw the HMW L
U s ersving ﬂ.m ]

ELECTRICITY DEPT;
Mandallmltuminspectedmdsurwyoneadsimgaﬁmp;é;
at Muttembaka village and Tirumuru village in Vakadu Mandal. i
g
During the inspection it is identified taht B& Nos electrigal -
connections and W¥ Nos Distribution Transformers under Muttembaka Village and
&~ Nos electrical connections and™ Nos Distribution Transformers umier
Tirumisru Village are utilizing for aqua culture purpose. Service wise check hst. i
here with enclosed. =
It is also identified that the existing S5INos electrieal !
connections under Mutiembalka Village and 82 Nos electrical connections under”
Tiromuru village are authorized connections issued to aqua farmers I:u-"
recommendation of revenue and fisheries depariment .Electrical depariment always =
issue the electrical connections to survey numbers which are recommerided w

revenue and fisheries department. Ml

d i
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i
g

During the inspection it s also observed that the penmission
granted for clectrical connection to pam:.:ulat survey aumber but some of the aqua .
farmers utilizing the same clectneai connection to other near by survey nlmlbml iy
along with permission granted. survey numbers and aqua farmer formation of pands "i‘ "
consisting of one or more survey numbers. % m,:\:,’g.f

In view of the above at the time of giving the No ﬂtﬂ:ﬂmm "-1"-"

Certificate for the electrical connection for aqua culture purpose clearly identify. i "'J
8

the any remarks in the farmer survey numbers by tho Revenue and Fisheries
department.

i

The Mandal level committee has inspected the Aqua Firm i
question and observad that it has been established with in the guidelines issued by«
the CAA on Regulating Coustal Aquaculture, ol ke

The Prescribed Check lists along with the the comnecied-

records/documents are mluund hiere with.
&;m ral Vakadl?:‘]"rf'm

g t Iiﬁii;ﬁ A
snpoulsﬂﬂm"'“"““""m“ ir.—u.m Vakadu M MM‘FW 9

a&%mlﬁm‘ﬁ?u v '

"J . 1"-]1;“ ‘? rl?ﬁiﬂ
MandalSureeyar,Vakaday

I;\ra;ﬂ?ﬁrl

2lelnato

i M“ FLR

Divisi
gub Coltector's O
SPSR nallore

A8

dministrative
» fiice, Guaur

District

car

228

- =

e




220

229

WHITHIR
0} ANy
e oTiEn
) | Mo
- i Sl oMM BARALSAE WOTIC
= ll::l' pp— . mm-;:.—
ey [T WHATHER THE FRTEASLE P x| Lol ““
NANE OF THE | TOm m cutaiven | s | TEUND Lo sptery| memeein s [T (e
avo | wevne |sss Aot -'“‘I-p.—-l arge iy ™ma
Vit BT | Coneatra | oom ) e [SS T 0 A, | | vgta i | TR AT par PR
g || s v | ey LAND W DETANZ
woRMy || rCEe Pl AT L b pkimi T
FRRALT o
THEN LANDY B AR,
1 | memumony | asa oy |covmmmENt] wo hoatasaid WO DARARASTY
2 | mimmung | 12 0st |GOVERRWENI| WO HO DARAKASTU
PR e o mlmarrl ] "o DARAKASTY
4 THIRUMWON | B2 ol |GOVIANMENT|  NO NO DARAKASTU
s [ owuwun| et 283 |eamaans| N "o DARAKASTU
& | Tausume| 652 022 |GowiessireT] WO NO || DEVALAYABHOOMI
gy < L ey it R
] -:I-i o =1 w &',‘
- R ! i
KAMATHA BRAMHAMA
v | moresuay| T ox e i wo ves | woaneoor | mooocUmENTS  [weTuwen] WO DARAKASTU
REASE)
) BRAMHANA
i | Teomune| 71 o8 [T MO TR | MOAREDOY [ MO DOCUMENTS | wETLwD| WO DARAKASTY
{LEASE)
s | memumon| w1 o [Govimiment|  wo e O SAME MENTION AS SAN DRYLAD | MO DARAKASTY
0 | Tmuem | 978 o foovmssins| wo [P | o W SAME MENTION ASSAM{ WET LD | 40 DAMRASTY
KUWGHEM
KOTA PENCHALAIL
1 [vinwaoes| w67 | o Jeovensment) = PO | oves TG0 MopocuwmTs  Iwirunol WO DARMASTU
ASHOX
| vowry | zee2s | 25 (eovoumant) wo D0 | ves MDDV NODOCUMENTS  |waTLanD| WO DARAKASTU
i FaceEy
0 |newumuons| ziess | Lte  |coemesnm|  wo vas F SAME MENTION AS SAM[ WETLAND | WO DARARASTU
SHAK
14| THRGMURY | SE-ar2 12 Gmmml O |MOULA HO ANBAA NOOOCUMENTS | Dnvimin| Mo OARARASTU
LESIEL
15 | neeosmuu | 562 087 |sovimuma| wo "o I SAME MENTION ASSAM] DAYLAND | WD DAAAKASTY
FUBLANCTS
16 |memunoms| soru | 038 |SovmRERT] MO ves | amoov | sopocuments | oeviame|  wo DARAKASTY
(\EASE}
E ]
FUTTA PARANDAM
1 | Teaumuay| 34 | o8  (oovEmmMINT) WO fpullme | YES | AREDDY | NODOCUMENTS |WETLMD| O OARANASTY
1 EAREL

1scued under )
vide 6(1) Register Mu:.....?h’f‘].. 2044

Ot 70202 |




123 230

AN
o
ﬂm im?v" HOCOOMRNTS | wiTiaie| =0 DARMASTY
w THIRUMUM | 36T o -] AR i A
o e
VENKATA
19 [vummusy| des | oss  |ecvessmnl w0 {""“""i_ | 3 1F SAME MENTION ASSAMFIER LD (| WO DARMASTY
'... E.l n .
nmmum-smmn-ul]uo“.. vii | saaswin | MODOCUMENYS | WETLMD|  NO TAMAKASTU
PO [— e e e B g e i :;;mumupﬁmﬁm ] DAMJASTY
(FrerTTry
b
2 [ melowums| 1ea | ase [covensme] w0 L woi | g NODOCUMENTS | WTTiima | o SADABAIAMA
_ppiac
n | mwwne| 102 | am e L St WODOCUMENTS  |WETLAND| WO DARAKASTU
I SUBRARAA,
% [mewumury| 120503 [ cas  covemamewr] w0 | ves | meoov NODOCUMENTS | weETLND| MO DARARASTU
KUNCHAM - _
27 lowwwwns| 2979 | 01 [covemsimn| no  fOingA | vES | AMMODY | NODOGUMENTS | WEFLAND “o own
fueasty
—
n | mAwass| w1 | 03 pmp— kot | YD [ AMADOY | NODOCUMENTS wITLAND| MO N
fease)
n [vmsww| 274e | 002 i:_"m

L4
0 | meomusu | - [-+] WITLND| WO owWN
3| THAUMURY | 2974 o WETLAND| MO -]
L+ THIRUMUMS | 39T-0A 41} WITLAND | oWR
» | Tiwnone | 1m0 005 s FSAME MENTION AS SN WETLAND | NO OWN
s | TeRusRL | 29812 [+ vet 1 SAME MENTION AS SAN WETLAND | WO [
5 | THmUMURY | 296-13 o0 e 1 SAME MENTION AS SAM WETLAND | WO oW
3% | THIRUMURG | 29e-14 [ 31 ves 1 SAME MENTION AS SANI WETLAND | NO OWH
37 | THiUMtRg | 19615 [ A1) YiS P SAME MENTION AS SAN] WETLAND | WO OWN
» | TeRumRy | 2906 04 ik W SAME MENTION AS SAM WeTLanD | W0 DARAKASTU
B | THOWUW | T 0.06 s I SAME MENTION AS SAMY WETLAND | MO DARARASTLY

THRUMUM | 2988 000 m‘r' ] Vs Y W SAME MENTION AS SAN
soaf e | THRMAURY | 2988 L e il 6, SAME MEMTION AS SAM|

L o |
i ]
et g T T A, 10
? 249 /2071 N
LI AR Y . TR W
sl i Ly

o2 hp s 2000 ! Trinistratiye Officer
DY, 1 Dw:lr:b Collector's Office, Gudur

PSR Nellore District

&




‘ 222
.' 2 foovonn] ase | s I_ "o o o i e Tl A WET L | O DARAKASTY
e PR [ e e e m M= mscasaen  ferim] w0 | owi
BT
# [wouwonu]| sssan | 23 |eovems 10 wi | stoo¥ | mococompm  |wrrwem| w0 DAMARASTY
L o
. as | mesunumi| 34 1 e ¥ SAMEMENTION ASSANTIEL LD §]| M0 DARAXASTU
o |weowons]| dua3 | osey vis A NOMON RS ST LD O DAMAKASTLY
. & |mewuw| 231 | o7 v W LAE MENTION M S SET LS| WO DAAAKASTY
. a4 nousns| 3373 | 0 |eoemsms s " o "0 DARAKASTU
. o |veeoeum)]| 9974 | Gos |ooemmsan| wo  |m s IF SAME MENTIONAS SApRmEiie] N0 DAMKASTY
] ICOTALAM
. 0 |mmusum| mrz | oz HAM N i W SAMEMENTION AS Sanf Wit Liian | o DARMASTY
i
® : |
i "y
. 51 |mmomonn| 2951 | o7 l"“""-' m_@ L] W SANIE MAENTION AS SAVLASSRINE] WO bARMASTY
. Total | 51 | 25.75 ;
. )
' PR L TR 100 | eara “o ves WEAMEMIITONAS | weriano | w0 SADARAINAMA
i
2 [remmemy)| s | ooaz PATTA "o " I 3AME MENTION AS SAM{ WET LD | W0 SADABANNAMA
[ dasam
. 3 THAUWND | S32P1 134 PATTA YE5 Pk T, yes #F SAME MENTION AS SAM| WAT LAND NO -]
T —
v A [T Pl n i
THILAHIN 21 112 MATTA L] IR = MRDY ND DOCLHENTS WAT LAND NO oW
o
Q s || 29 | em SATTA wo Mo vis | mwor | NODOCUMENTE  [wemiawo| wo DARMKASTY ]
LA ]
_. e [ i MEERA |
worumy | ssepr | o6 PATTA "0 w | sam MO DOCUMENTS  |weTiann|  No SADABAMAMA
® =
BT MU
1 monusnu | sser | ose PATTA vy e Yo | v | Nooocuwents  [werumo| wo own
® s vy

@
1

= i

v 14 3"=.rr.f.rHn:;:,....,?:.ﬂ.IZOZ} i |

Vide €{1) Raiisis _
Officet
%Q . < vislonal Adinin
Dtsun unz#n- -202 ’ awéub Col]ectOF'S Office, Gudur

gpPSR Nellore District

X .




223 232

—

v lrwwsuny] ssse | L | mm v | ki | sSopocumenrs |weTakp| MO owi
neassh

L] THRUMURY | SE-4PL 114 PATTA s SAHES WODOCUMINTS | WETLIND | MO L
e

10 |moowmu] ssam | 0ae | eama - wsammemonassan wrruwo| o | sapasamana

n | eswume] ssom | s $ATIA i ’m* WODCEUMENTS | WeTLAND owi

1 || e | s ATTA na ":,:"I . Wopocnionrs  [wrrusin] WO oW ;
MEERA

B | TRMBMURY | S5 0% PATTA s s NODOCUMENTS | WITLAWD | WO EADATARUI,
LEASE)

u  |vwomny| Cse | om FATTA wo [vewamaa| s swlwmm NODOCUMENTS  |weTiann| wo | sADAsAmAMA

15 [neowmw] ss2 | om

ATAPANA,
VEMICATAR SHAIK
1% THEAUR 51 063 PATTA ] AMAAME Y& SHARMA NO DOOUMENTS WET LAND NO SADRBARNARAL
P} AN (EASE)
1L
ot BRAMHANS
i [oovumone| seer | 206 PATTA w B vis | wonseoov | woOOCWeENTS  |weTuno| 4O VARASATHVAM
fneatEh
ANAN IRAMMARA
u |veevosy| seer | 1m | eama mmmmmmmmmw KONSOW
fLEASE)
| LA
ALESSHA e
1  |wmuauw| serr | o2 PATIA w0 AN | s | wpAREDDY | NODOCUMENTS | WETIAND|  HO own
PLEASE)
Friy
L. BANBANA
0 |mewwons| sees | 206 PATTA ] w0 | HoaneDov | moooowenrs  |weTuwo| MO own
2 |wmum| ez | oss PATTA
1 |wauwonu]| 62 | ods PATTA
0 [newnns| s | oam PATTA

o

su gmmE I-ll'llll!liu-|

' na intdirative Officer
iy ’
’ Sub Co’!iector’s Oﬁtcg. f;iudur
gPSR Heliors District

8




233
224

M | neaumunw || 3 138 PATTA NoRCnRENTY WITLAKD| MO oW
3 | newwune| 612 [ 1) PATTA NODOCUMENTS | WETLAND|  #O [ ]
» THIMMAURY | §3-1B 025 PATTA NODDCUMENTS | wWETLWO| MO NS0 MONUSOLUY
Iy | TeAuR [ 82 a1 FATTA HODOCUWENTS | WITLAND| WO RSO KONUOOLY
FUI T T - 3 PATTA NODOCUMENTS | WETLAND| MO OWN
3 | ™UMUAY | 62A os PATTA WODOCUMENTS | WETLAND | WO RS0 KONUBOLY
LR T TUTH - T 02y PATTA MODOCUMENTS | WETLSND| NO SADARANANA
| THROMUMG | g2 135 PATTA NODOCIWENTE | WETLAND| WO owi
2 | Twiuminu | 8 048 PATTA NOODOCUMENTS | DRYLAND | WO OWN

PRADHARAR
3 THIRUMUAY 532 1468 PATTA HO VE§ REDDY NO DOCUMENTS DAY LAND no Own
HELSE)
ASHOK
1 |temumuny | gsar | 4w PATTA NO s AEDDY NODOCUMENTS | DrviLawD |  nO own
SO (LEASE}
] ASHOL
3% [veomums| esaer | oxr PATTA nO 0 NEDDY NODOOMAINTS |Davunp| WO VARASATWVAM
PFRABHANAR
% [meow| @1 | os PATTA »o EJ" ves | mooy | wopbcuwewts |weruwn| we | asowowssow
fEacEl
PAABHAKAN
ELI [ ST (YR oS PATTA wa 1) [T NODOCUMENTS  |weTLamo| MO WD KONUGOW
e
AMARMADH
M || 0.8 PATTA wo [MTHRERL e AEDOY HODOCUMENTS  |weTLano| Mo RED KONUGOLL
(PErees pease)
[FrETeTy T
3 (e | o 1 PATTA no m ws ALOOY HODOCUMENTS  (werLanp| WO 5D XONUGOLY
! peaen
m PADMAEAR
4 | mmomuae| 74 148 PATTA no : s AE00Y NODODUMENTS | pRYLaND | WO own
mh MEACFY
TARARLY,
EiTiTARL PADMALAR
a1 |vmumuns| e 0as PATTA o [PW s AEDOY Hooocuments  (wiTuane|  wo SADABRAMAMA
(LEASE)
Tyl

-
-

K

Tl

N

issued under RTL Act, 2005
£l g T

= »e 202" I
vide 6(1) Register Not.sD: G/ 284 B Y
Dt i.«;g'»}f:;.{:{.n’lﬁ?-'\ wusﬁ;sﬁ Nellore District £

LCe




g 234

I el I 41 PATTA
43 mamsay| 64 11 PATTA
A || THRUMUAU | -2 03 oalTA
45 TR 683 an PATTA
L] ™TAUMUM | 1 . PATTA
= UMLRUY| 902 Ll PATTA
S ] s ot PATTA
s |THRUMUNI| 683 | 01 | PATTA
I
i ] I |

T e
e 1 ';:'-‘i * ] i L"?m“'.: -..-.

- THR LA L ] 0.0 PATTA

1 THIMALAL | 635 oy PATTA

n THIMMIURY | 691 . PATTA

] THALMUM | 70-10 o PATTA

54 THIALMU M 03 b FATTA

"
5 THMBALAL | 70-2 042 PATTA NO YI§ | NDAATDDY HODOCUMENTS | WITLAMD| WG KD KONLOW
HEASE)
W
SHAIC BRAMEANA
4% THRUMUMS | 703 o PATTA No VEE || NDAMSDDY RODOCUMENTS | WETLANDG| B0 oWl
o il BT
e

Issued under RTI Act, 2005
Vide 6(1) Register NO:ewrr e/ 202)

ot 2dH202)




235
226

SRANHARA
7 | enumuny| 70 (21 FATTA o i vis | woamsboy |  wopocomps  |waviand|l WO SADARANAMA
{LEASE)
1
BRAMMANA
| meauvons | 704 [1] PATTA N L Y | NDAREDOY [ NOOOCUMENTS |WETLAND| MO SADARAMNAMN
[1714]
[
BRAMHANA,
| THmUMUW ]| H-2 s MATTA L] ves | woAREoDY |  NODDCUMENTS | WETIAND| MO oW
aphse
PADMARAR
P £ TN TR % PATTA L] ves nebov NODOCUMENTS  |WeTiAMD| MO KONUGOLY
afath
FAOMAEAR
o [nomumun| 2art | am FATTA 50 I::mn vis | mmoty | Noococumenys  |wetwso| wo ONUBOW
; AR
. A PADRLAICAR
I STUTY ] ] FE 1 PATTA ) Im YES AEDBY MODOCUMENTS  [WETLAND| WO KOWUGOLL
170
s
[1mrn
e spsrary PRAMHANA
| TRy | 75 01 FATTA [T S Y. WS | MOAREODY | HODOCUMENTS |WETLAND| MO SADABAINAMA
Fura {LEASE}
TTERTNTY
Lal

i

i
| NAMDHETA DALY
-] THAUMURY | 75-2 on PATTA LI ] kL] MOAREDOY NO DOCUMENTS WAT LAND NG OWN
b SWAMN Niase)
ARAMHAMNA
] THIURAL 753 035 PAITA NO Vs WDAREDDY N0 DOCLAVINTS. WET LabD WO =]
f1gart
A
MEDODY 1) AN A,
“ THIAUMUMY | 754 112 PATTA L EEDU Ry Y3 NDAMDDY N DOCLWAENTS WET LAND L] SADARAIANLY
AUMARAS fzase)
BRAMMHANA
&7 THRUAUAL | 754 085 PATTA ND MOAREODY WO DOCURINTS. WET LAND L] oW
.nm -
B HANA
L] TR fe o) 08 PATTA, L AG _" vi§ NDAMEDONY MO DOOVENTS WET LAND L] VANASATHAM
EASE)
- THRUMURY k. j ¥ ] FATTA MO n‘:’“ Y WDANTIDEY N DOCUMWENTS DRV LAND NG RED KOWUGOLL
REASE)
AEDOY
353 AR Wi
B o
‘, r - a_!wf ﬁt‘i" 2005
J’
Tssued nnit

enistat m:....&.ﬁ,;mzv

vige 6{1) K , &
Do 3—8‘ h~ 207 i)l\':' 1 Coliector's s Office, ‘,3'-""""’
Eni'tl Ne‘l

Lo




227

n e 2 | o PATTA no ws | woantouv | mopoaments  |weTLawo|  mo DARANASTY
7t |vwmuseu| eos | 038 PATTA "o NOAMDGY | NODODUMENTS
NELTF
ab () i
n o] 2 | oo | mm w hpww | v "'“"‘m'“"" wopocomims  |weriwn| w0 | sacasaman
e
Wi
| RARAPLEN
RARY|
Ll AN AP
7 |rowmu| s0a | ose PATTA "o freomu 5 IMWI novocumDnTs  |wETuwo| o SADARAINAMA
KUMARAS :
WA
ILARANAM
TPPAT ] DRAMHANA
7 |miewwmune| S0 | 157 | PATTA mmmmmmwmmw
!tum TURASE)
1 .I
RARAMAN
XRISHNA
| Asu ) BAAMHANA
7% |memsaumy| n 3 PATTA wo  |perumi vis | woamcoov| NopoCuMENTS  |wiTunp| wo SABANAMA
| KAAMAAS EASE)
Wik
F!-_.
KUMARAS
WAL
NEDOY (M m
7 |vewssn| e | em PATTA no W | MOAAEDOY [reommms socssmns| paviao | wo RO KOMUGOLL
" AEASE)
MVEENDR
ABEDOY
Inuvwum
EMALAKMGH
WALH 9}
Bovarsen BRAMHARA
7 [newmsu| @2 | 28 PATTA L vis | NDAREOOY [UPPONTING DOCUMENT] DRYLAND | WO RS0 KOHUGOLL
NAVELNON RS
\MBOY
AY
WU
BALAKMEH
NALH (P}
7 |newwum| &3 | 0B RAANTARA
PATTA w [V ves || nOwAEODY fwraess pooussn| ovomo | No RSD KOMUGOLL
MAVEENOR (esn)
A MDDV
Iy

!
®

gssued U 3&}.,20} !
6(1) H.Eg‘ster N Laner .
\, de "“ht--oz/’ dﬂﬂ iu nar
tll1 “". I e #
’ Dh;ﬂt:?:)‘.lec*or q Office, Gudut
grsR Nallore  District

&




228 .

e
| “ BRAMMANA _
o0 Jremumose| s | oa2 | e wo [MAWA ury | MOAETOY fueeGRTING DOCUMINT DRY LA wo | esoeonugow
foand fLeAss)
L Moov
plak
W
AR I
SRAMNANA
[ UMY | 2 o4 PATTA wo } IS HOAREDDY UnPEaTos DOOMINTY DAVLAMD | NO D KONUSOW

BRAMMLANA,

(TR R TUT I TH i PATTA Wo VES | MDAREDOY ISFCHTING DODUHATY DAVLAND | NO AED KOHUGOLY
DRALAMA

n | nusune | 8 42 HATTA L] VS | NDAREDUY [l [DORITET] OAYLAND | WO REDROMUSOLY
AEakl)

KUMARLS
WANY
REDON ) BRAMMANA,
[T T T 05 PATTA WO |nagamaps| 05 | NDAREDUY JuSToATES COTULIRTY DAYLAND | NO o
u (LEASE)
KAVEENDR
AEDOY
SHAK PRABHAKSR
[ THRUMURY | B4l 055 PATTA Wo AL, Yis L] HO DOCUNIEWTY WET LAND NO NOMUGOLY
BHEEMES
% w2 058 PATTA w ! s MROOY NODOCUMINTS || WETLRRD| MO DEVALAYA SHOOML
SLLAKTL.
N THIMMURY | 2P A ] PATTA NO n MEOOT NG DOCUMENTS WET LAND L] -
GIMH
PRABHARAR
" THMMUN | 202 115 PATTA L] ﬁn s MEDDY NODOCUMENTS  |WETLAND|  NO VARASATHVAM
«® THIMNRUMY | 98202 1is PATTA, NO et
] THIWMURY | =272 [ k1) PATTA L] i3
" THIRAUAD [ -1 LT PATTA L k. ]
L] THRHAMLD [ W= 1 PFATTA MO i
[ TeawwaL | B 055 BATTA w Ellm yei
®'A -t'w

.l"{'i‘- i

oty BT ¥4 8 2005
231202

:- .I LI tH
i Sub Collector’s O{nce Gudur

SPSR Nelloie District

%




229 238

PADIALAR
] THIMUMURY | 8452 15 PATTA W k] _ REDDY NODOCIENTS WETLAND Lo SADABAINANA
AEARED
MEEMA
» THAUMUAY | 0P 2 PATTA Wo k) SAMEY HO DOCLHENTS WETLAND wo KONUGOW
(LEASE)
WEERA
”» THINNY | 90-92 6.1 PATTA NO ¥E§ s._l.l'ﬁl HO DOCUMENTS WET LAND O O
__LEASED
] THIRUMURU 1 a4 PATTA L] ¥ yis NDAREDOY UPPORTING DOCUMENTS DRY LAND L] oW
{LEASE}
REDDY
FAGAM
MASTAN
» THIRUMWUM | .91 o PATTA ub AYAM | s M WO DOCUMENTS WET LAND NO SADARATHAMMA.
J SAK {LEASE)
MASTAN . _
hl] THIAUMUM -3 an PATTA NG k-1 SAHER HO'DOCURENTS WAT LAND NO KONUGOW
ireasEl
wi THIRUMUAY -3 [+, ] FATTA ] h‘::- YE§ W SARME MENTION AS SAMS WET LAND [ [=] OWH
02 THIRUSJAL -4 o3 PATTA L] t:::-'l.l YE§ W SARNE MHENTION AS SANE WET LAND wo OwN
-l r ] i = vl -l.:.l‘-'ﬁ-

i g s SRR
: ¥ - T " .:‘.*--Aﬂl#ﬁ#" "‘]“1'!;-;1!"'4' '-u-l.hﬂ‘!:l:ﬂ_ =l L .

w0 | minowuae| 926 || 0e PATIA "o an | s -lyu-.q'rﬂ.-aulw:mnn wo oW
A BHER AL
1t | meuwunu| 12 | o PATTA "o lﬂm vis | NDAMDOY | HODOCUMENTS |WiTLWND| WO VARASATHVAM
; (LEAST)
| 4
wex| DRAMHANA
105 |meeuwow| usz | oas SATTA wo vis | noamepor| woDOCUMENTS  |WETIAWD| MO VARASATHVAM
{LEASE)
EERY
e |mrumunu| ez | 20 PATTA M (o] '8 P SAME MENTION AS SAN wETUND | OO VARASATHVAM
AL axrar
1w |oemusesu| s | a8z PATTA Ho M"‘"“"""‘ ¥es W SAMEMENTION ASSAN] wETLAND | WO VARASATHVAM
FIRMAALLA
106 |mHmumunu| 162 14 PATTA o E es m NODOCUMENTS  |weTLawp| = oW
-u SADMARAR
1w |evwosu| 1581 | ozs PATTA no ves #EDOY NODOCUMENTS  |wITLND| 8o oWN
[ GURIRAD {REASE)
FAIMALLA PADMANAR
16 | ouaumunn| ez | 2a4e PATTA wo Y ves AEDDY NODOCUMENTS | wETLanD| WO oW
pUsRAMA AEASE)

o Do LB e e i ST TR R R m Sl -1.-514—
b vl A ; n i :
et . . |-,.|.-l:I 2 it l“‘l'i‘ 4

B Follyn s -Cl-n ,..lFH-i_

-y P o5
cued undar 1 pst, 20
N 29.1202)
Uiulslnnafndmmistraﬂ Officer
Sub Collector's s Office, Gudur

Vide 6(1) gpegistel S 15 IOTE
.i‘iu\m t._-:t‘l.u SP&P P‘C“o{e Dldmct

Dl
K&

—




230 .

e,
111 [eeseuny| 150 | 100 aTIA "o ws | MO | wosoouers |owuo| Ko DARAKASTU
{LEAsE)
sz [messson| 11 | 008 PATIA "o ) MHMII WODOCUMENTS  |[WETLAD|  NO DARAKASTU
13 | Ny | 1662 (Y11 MATIA ] v "'“"""""‘um NODDCUMENTS  |weTLame|  wO DARAKASTY
1 |wemeo| aeea | an PATTA "o v | smmee | wocoomeens |wevuwel W v
L
L) L-au.l.ul
s [ mewsue| sees | 20 PATTA "o w| ve [y | Mosowmms werwso) 4o SADARAMAMA
\
e |vmmno| 16| 0o PATIA " s ':u'umm HODOCUMENTS | weTLanD|  wo SADABAAMA
i
AMIGIFY i
’ SAHAR |
ar  minumoss| 168 | o PATTA " v | s NODOCUMENTS  |weTuad| W3 | SADABAMAMA
P AMUA pease)
. L e e IR R -sunss | T R ;
e i - !-.1
il R T -'\.“I.- i il 5. =
'
SHAN [
1e | menumue| eces | wat "wTA no s m NOUOCUMENTS | weETLAD| WO own
us | mosmumy| 174 | 036 ATIA 4o |uspes | ves "m"' woDOOMMNTS  |werLwo| WO own
o [messeony] w7z | ox | mema ) vis w woDoCuMENTS  |[wetumo|  mo o
SHAN ¥
m s w3 | e [ em o |mm L] JTM"'" NODOCLMINTS  [varuaa|  wo oW |
wr | menoneony| asrs | oes PATTA wo 'i-l-l.l'hl i ﬁm‘"""“‘ NODOCUMDMTS | WiTLND|  No oW
baiey |
1y |mesvmonn| 1575 | oee PATIA o w | e m‘"" HODOGUMENTS  |wiTuwer| WO own I
04 |meaumos| 26 | on PATIA HO  [mastan | ws ";:‘mm"‘ HODOCUMENTS  |wrTiLwmo| WO oW
us |moonum| 27 | oor | oema | wo ﬁa ws |MEea"| rossqnanss  |werwse| ko own
SHAIK AP |
2 [musum| 19 | o PATTA Ho mm o M NODOCUMENTS  |wETuo| o own
nr  [neosum| st | o #ATTA no ne ""'" "'""I 0| wovoowens  |werwol wo FOMIOOL
L3
s |nesumume| wsrae | es PATTA bo  |mastan s ""‘"“""""m NODOCUMENTS  [WiTLswD| WO own
Lk
(g [mmowm| ssse | om | mwa | w0 ||.-..-| W (zaost|  woooameNTs | werseo| o aws
1 ' ) 1 .
¥

i
- e A e

T R

= o rII'.J""'d"-“-':" PR C L ol T

g [Xa® 2'005

4 und” / 202

rer No:...".".x‘.‘?...

1) E.E:QE :
\ide 6l D ?.;a--:'l'f‘?"zoz‘ plvisio dministrd

L) Coliector's Offic_e, Qudur |
SPSR Nellore District

K

1e5U€

lcer




231

240

ul THINAURY 161-5 o.or PATTA [ n FALT (LEASE) NO DOCINHENTS WET LiND L] OWN
FALHAAKAR
p2 |neovvey| 1654 | om PATTA no vis | meoov | wooocuments  [weriano| wo oW
agasn
m [reowon| w2 | 12 PATTA wel s ""'m”""“ NODOCUMENTS | weTLAND [ Mo own
1w oo 1602 | 201 PATTA no wis (razaoasa|  moodcumiNTs  |weTmo| wo owl
PADMARAR
s [newan| s | on PATTA w vis | moov | woocaments |wito| wo o
araest
PRASAD
ue  [mwavmuan] 294 | oae PATTA N wis | cowo | nopocumenrs |weruap| mo SADABAINAMA
o REASE}
AN
HADALAM )
PabLANN
7 |nowwion| s | eae PATIA wo lerves | ws | sown | mopocumewss |weremo| wo SADABAHAMA
PAMANA {LEASE)
ADWALAM {A)
-I .:.._!- UERLTEY
A
Tl . fn H.a ] e
FRASAD
13 ‘THIRL LU -5 a1y PATTA YER GOWD HOD DOOHMENTS WET LAND 2] SADARAINAMA
(LeASE)
PNASAD
19 [wnumors| 2s2 | an PATTA vis | oowo | wooocmonts [werwen| ws | snasamama
{LEASE}
HASAD
40 THINMURD | 399-5 03s PATTA YE§ SOWD ND DOCUNMAENTS W A ] SADABATRAMA
HEASH)
PRASAD
1 THALIL b 2 b3 PAYTA YEE GOWD HO DOCUMENTS WET LAND (] SADABAN AMA,
HEASE}
PRASAD
Ml THRUMUAY | 2997 0.50 PATTA is GOWD HO DOCLMENTS WET LAND 1] SADABMABAMA
neasg
143 THIMMURY | 2961 LT ] PATTA YEi W SAME MENTION AS SANY WAET LAND HD SADARAM AN,
|9 | b | | i I [ i |
- I ALy ﬂ.:-ilp_."' [

Yegued undor )

L
i :r:}:& o

Dt?‘&” | = A0

e

T de

DA

n

¢4 Collector's e, {
SPSR Nellore District

&

R e
el E:.I i Y i [
o ama st FRES iyl g =

rative Officar
Office, Gudur



241

232
g S ————
144 Ty | a2 o PATTA L 2 -] LA MENTION AS SAM| WET LAND L TATA Y HAII,
e
iy
us [onware| 203 | o | eama | w0 ooe| vanumemonas s werino| w0 | samaamaa
e |womamu| pere | 1 [ mm | w0 - SAMEMETION AS Sanf weT L | O owm
=
ur THRUMUM | 398 i PATTA L [ERMLALS, L) 'mm“ﬂd."_‘- L] oW
oar
PARAMDAN
L THIRUMURY | 2965 15 PATTA N . vei ANCDDY HO DOCUMENTS WET LAND wW SADARMHAMA
nease)
AR
- [P
s |vossh| mes | L | eama mMmammmmmmwm
Py
PARANDAM
150 | musinG | 26T o PATTA L] ﬁl n nn_n;r NODOCUMENTS | wEYLmO) =D ARAIAETY
|

. AR i T
o T R | -
B ____:____;.‘n'_ﬁ i EW S - "':'.':'.
I
1
(|
‘v
|
PARANOAM :’
11 [onuwune| e | oe PATTA w0 ves | anmor | mwopocuMENTS  |werLan|  wo SADABAINAMA
{LEASE) |
MEDOY ) DAYAXAR “
132 | reasion | 20 e PATTA " Daowy| v | ey NODOOWENTS | WETLAND|  wo SADABAINAMA |
|
| KOTAMMA |
SARKAR
159 | THumuRy | 2s2e1 | saa PATTA no [HANNAKA sETTY NODOCUMENTS  |witius| WO own |
(LEASE} |
154 | Teeumun| 3544 | 0as PATTA no M v paviao| MO OWN
NEDOY W SAME MENTION AS SAME
| FARSANKD
155 | THIN war | &% br
UMUAY PATTA LI vES parLND | WO own
laenre
XOUY
RAMAH SATHYANAR
155 | Teumunn | 29 1n PATTA wo (M o YN HODOOMENTS  |weTLwD| MO SADARAIMAMA
[raransist -l
al

oo (1)
¢,ub Collector's Office, Gudur
SPSR Netlore District

&%

@
®
L ]
®
®
®
®
.
L]
®
®
®
®
®
®
®
®
®
L
®
®
®
®
L
®
®
®
®
@
®
®
®
L
®




242

233
r
&TTE SATHYANAR
157 TR | 27742 o PATTA wo e k. ) 'w NO DDOUMENTS WET LARD »o SADARMMNAMA
SATHYANAN
1t [momomusu| 2 | 1 PATTA s vee | avmun | wopotumenTs [wETuwo| WO SADABAINAMA
nIDDY
i
TR SATHYANAR
bt ] THALURD | XTT-4 [ 1) PATTA -] TRALER b, - 3 ANAMA NO DOOUMENTS. WETLAND NO SADNBAINANUL
ALIDODY
| i nnas
iy
m.llnl
160 |THmomuay| as2aa | 236 PATTA "o "-‘"""‘"'m s 1 SAME MENTION AS SAMI DAY LAND | 01 oW
{LOTARE DD
161 [Tausemu| szam | 198 PATTA wo o [r s ¥ SAME MENTION AS SAMI DRrLano | WO oW
OWMNIA
SOTAREDD
e [mewwum| 1521 | soe PATTA W |t v ¥ SAME MENTION AS SAWH DRYLWD | WO oW
1 nevunw| 3¢ | em PATTA w s ¥ SAME MEHTION AS SAW] ONYL4D | WO own
L il e (8
Al e e ]
s b g A A R
160 |vmuwune| ues | om | mma wy  [SORN [ wes # SAME MENTION AS SAM WETLANO| WO own
15 |mwwmuns| 114 | oo PATTA Ho [[WWOUN |y W 2AME MENTION AS S04 WETLANG | W& own
166 |mmumune| e | L3 PATTA no " IF SAMEMENTION ASSAM WETLAND | WO oW
167 |mmumung| ez | oss PATTA uo m ¥is 1FSAME MENTION ASSAM| WETLANG | HO oW
CUNCHEM
168 | THiNUMURS | 2621 12 PATTA, ] m"’“m YE§ IFSAME MENTION AS SAM| WETLAND | MO OWN
| BAASMALLH
IW
/ENKATES J
MAH [F)
s | mmnonu| 20000 | a3 PATTA "o s ‘"“m‘“"" WODOOUMENTS | weTuo|  wo VARASATHVAM
RAMSANIM
ANMANN TRASAD
10 | minosues| zsose2 | 03 PATTA %o s GOWD NODOCUMENTS  |weruanp| wo own
AN ALEASEY
PUTTEN
i THIRUMURG | 280-1P5 034 PATTA NO SANKAN YEi F SAME MENTION AS SANE WET LAND NO OWHN
PUTTETY
m | miwmune| Zoar | 03 PATTA N0 [sAnian s 1F SAME MENTION AS SAMI WETLAND | NO oWN
PUTTED
m | irumuse| 2o | 09 PATEA w0 s Vi WF SAME MEWTION AS SAML WITLAND | NO oW
PARIANN PAMANN
1 THINMURY | 280-1P5 0.6 PATTA Wh VENKATES e HADENGRA HO DOCUMENTS WIT LaND L] WM
SUAMLI, HI7
| FOWY FADMAKCAR
s THIMMURY | 1731 159 PATTA NO | IGAWUANCEHA Yes REDDY NGO DOCUMENTS WET LAND WO OWN
LETTY praesy
A i '-\.'i' 1 s it i e
L i S T .h;
Sl A ]
&Y {;
: PR i 2005 A :
' ' » ministrative Officer
01202 ) - +5 Office, Gudur
o 'i\é::}“..uq . Sub CO“BGtOr S b

\ide 6{3) ¢ SPSR Netlore District

¢, A&

Uk
e




243

234
FUAVEHOTH )
o THAUMGM | 3732 013 PATTA L] Lt A MEDDY NO DOCUMENTS WET LAND WO SADRRALAMA,
(LEASE)
PUSHOTHA 1
m THRINMUMI | 1733 042 PATTA L] i W REDDY. HO DOCLWENTS WET LAND O SADAANAMA,
{LASE)
1% THIRAMURY | 25091 0.4 PATTA wo Y& W SAME MENTION AS SAMS WET LAND ND ]
i T | FFL-L [, ] TR [ ] ¥ e AT A RAAH WET LAND L] RED KOMUGOLU
wo | mimuuns| 2ass | 0ds pATTA e 1 W SAMEMENTION S SAM WET WO | HO SADABAINAMA

E
3
E
£

101 | THIRUMUM) | 2052 [T H] PATTA L] rii W SAME MENTION AS $AN| RT3

W2 | THRUMURY | 3853 A1 PATTA no s W SAME MENTION AS SAV] WETLAND| KO vl

193 | THIRUMARU | 2054 on PATTA L] MR e 1F SAME MENTIDN AS SANY WETLAND | NO owN

M THIRUMURY | 3055 0.5 PATTA no PUCHALAP s OF SAME MENTION AS SAMI WET LAND L] SADRBATHAMA.

b v HI] .::. g ba £ 2 AR
i A 5 & Inh = R
vl ST Al -..a-«iu. s
dad . gl o - e
L N 1 g i " v s

Divisl n ll'lhl'ﬁ
' wSub Collector's Office, nglur
39 } 2021 B8PSR Nellore District

2~ S




235 244

bt 14 THRUMUAU | 2056 o PATTA L] :m : i O SAME MENTION AS SAR] WETLAND L] SADMBANLANA,

el bl
| miiadiid
e THIRUMUM | 1057 144 PATTA wo Sy L] W SAME MENTION AS 540 WET LAND Lo SADARAIARMA

PATTA NO E s F AR MENTION AS SAMY WITLAND|  NO SADARAMAMA
!

17 || THIMBAURY

L] PATIA L] I SAME MENTION AT SAN] WET LAWD | NO owN

PATTA NO W JAME MENTION AJSARY WETLAND|  NO

L PATTA NO vmnmﬂwnm WETLAND| WD owN

::l-'“ TEET T % ﬁm g F
- L _...rﬁ...\,ﬁir*'.l j

191 | THIRUMAMY | 293 m PATTA LI ] s I SAME MERTION ASSHJ WITUND| NO oW

§

I

i
0K

m THRUMURY | 253-P 1w PATTA Ll A i IF SAME MENTION AS SANY WET LAMD HND oW

193 | Ty | X0 L 51 PATTA NO  LrARRAND YES IF SAME MAENTION AS SAMS WET LAND L. SADABAINARA

1 | THeuMURY| 2702 104 PATTA 0 (pappanep| vES IESAME MENTION AS SANE DRY LAND | NO: SADABAINAMA

193 | THIMAMURY | 2703 23 PATTA NO R Yis I SAME MENTION AS SAN| DIV LAND L] SADARANAMA

196 || Twausenn | 1030 : PATTA mw (™ " WSAME MENTION ASSAM] DWW LARD | WO own

w THIRUMURY | 9120 o7 PATTA NO VENKATAM yes W SAME MENTION AS SAM| DAY LAND L] OWN

e B

ok ey 3L ACY 2005 (sislonal Admin
Issued uRned ’ . :aJE Collector’s Office, Gudur

Vide 6(1) Regisier ot B G/ 202) e etora Distic

Pt 2R k20 | e




.F

245

® 238
p
_ 198 | nunosuny [ s1ae | 197 PATTA wo [TVTTA =  SAME MENTION AS SANI DRYLAND | WO OWN
. 199 | w91k | 137 PATTA - T el tad DRYLAND | WO KONUGOW
ARAIEL
. 200 | THINAMURY | 551 ) PATTA HO W SAME MENTION ASSAMI SETLIRS | WO oW
01 | TeRUMURG | $S3P2 [T] PATTA "o (] I SAME MENTION ASSANE WETAANT | NO OWH
. PONUSHOTH
200 | THiINAURY | 30241 036 PATTA HO Vs | AMREODY [ NOCOCUMENTS | WETLAND| MO oW
) =
[ ] 00 |nwusony| w22 | e | e | wo ves | amnzoov | wooocuments [wetuwn| Mo | vanasmHaM
{LEASE)
PURUSHOTH
5 04 | THINUMURY | 0B 066 PATTA wo vEL | AMMODY | NODOCUMENTS | WETLANO| MO aw
® (e
® i
s | THNUWURY | 3024 141 PATTA L vt | masioE | WODOCUMENTS | WETLAND| 4O VARASATHVAM
®
] T Tl ot ;'.__'zi,:.-; . T ETL _ .
. cha gl LA TR K . 33
= T o ey Bl T il -u,ph Eorlem " |
® VARRABAT SURUSHOTH
206 | mekumuy [ 3025 037 PATTA wo  [Meovaa| VS | AMmeoor [ NODOCUMENT | wETLAND NO OWH
HEASE)
» U
07 | THIRUMURY | 302+ os PATTA NO ves | AmmeDDy | MODOCUMENTS  |WITLAND| WO [
L
PURSHOTH
. 208 | THiRUMURY | 327 104 PAYTA no VES | AMREDDY | HODOCUMENTS |WETLAND| NO SADABMNAMA
[EAZE]
PaRLEITH
. 209 | Tmumurp| 3024 0.6 PATTA »o ves | AMREDDY | NODOCUMENTS  |WITLAND| NO SADABAINAMA,
(EASE)
’ [EYeTEr
iy ramurisaitn |
210 |maRumuny| e | o PATTA N0 lrasssasy| YE5 | AMAIDOY | MODOCUMENTS  [wETLaMD)|  NO SADABAINAMA
® - o
® H g
i m | Taromuas| w20 [ 0% PATTA NO YES | AMAEDOY | MODOCUMENTS |WETLANO| WO owN
_;'""‘"“ EAse}

,;!_ _.

e ta r«f
B ey iglonal A.dmil‘l! ficor

~207
Dt H’ s Lp 2 I 3ub Collector’'s s Office, Gudw
SFSR 3\'.5\ 3{'_)"4'5 ltf.l..rt

s

@ 9 06O 9O P




a

L]
i
A |

ToRam
AL PURMIHOTH
nz | minwione | soaz 1% PATTA wo  JRAMERF ves | ammooy | wopocuments  [weTLaND|  wo SADABAMANA
ik Lease)
FINTIOTT
LBkl
FRASAD
1y | mnumuny | 20330 11 PATTA wﬁa vES GOWD NODOCUMENTS  |wETLaND|  wO awn
a4 | Teeumuey | 3034 01 PATTA Ho vis I SAME MENTION ASSAM{ WETLAND | MO own
25 |winveme| 008 | oss PATTA wo o ns ’“":m MM wooocusents | weviano| w0 own
FRASAD
216 | THIRGMURY | 3036 13 PATTA HO ves 7. NODOCUMENTS | WETLAND| MO own
HEASEL
el
FFARILLLY ’
et PURISHOTH|
217 | manumueu | 3027 (¥ PATTA [ ves | AMRESOY | NODOCUMENTS [wETLND| MO SADABAINAMA
[PTSTEE T {AEASE}
Lt tATTT
PUMISHOTH |
10 | Tnusuey | 0710 | 029 PATTA NO ves | AMAZOOY | WODOCUMENTS  |ORvianp|  NO SADABAINAMA
fLease}
TS SR = 1= FE -l |
TR I PR :
u B i A
dim oA, ] 3 s
TRRRRRAT |
CHIENGALL PURLSHOTH
219 | Temsaune| 079 o PATTA T Ye$ | AMAEDOY |  MODOGOMENTS | DAYLAND| MG VARASATHVAM
VARRAMAAT LEASE)
I MAM .
PUMISHOTH
710 | mmosune| 3079 o8 PATTA Ho ves | AMMDOY | WODOOUMENTS | DAYLMWD| WO VARASATHVAM
(ase)
PURISHOTH
71 | THRURAURU | 3078 D4 PATTA ] s A:nmm HO DOCUMIENTS DAY LAND (1] SADARAINAMA
LEASE)
VENKATARA
e THIMIMLIALY T [+ ) PATTA L] 5 W MDD HO DOOUMENTS DAY LAND [ ] SADABASLALL,
(LEASE)
VENKATARA
| v | 2076 01 PATTA ] Yii | MAIDOY | NODOCUMENTS | DAYLAND| MO SADABAN AMA
{LEASE)
o - . -
-] - Vo P Sl Y, el L ] . o
e R = =

¢ RTI Act, 2005

1ssued unde . e R
ister NO'-----:-?‘@"’ 2_04‘ Livisioral Administrative Officer
Vide 6(1) Regi < Sub Collecter's Office, Gudur
202, | SPSR Nellore District

Dtu.\u%&--.:“ s e

o'




208 247

MEM | narumens - [omvnp| w0 [ sapamamama

SHAK
7t | THVGAUAY | 3078 Y PATTA o = - v

)

.m

waLA

Pz

e

=11

CETPLER

AN AN

025 | THIRUMUAY | 3074 ER ] PATTA n

I
126 |mewmoru] ara | oss PATTA "0 yig  [SAKMHL o pacumnts | oRvimo | wo oW

nr THIRUMURY | 304-3 012 PATTA wi

e |mwwomury| sosz | aas | raTA -

04 PATYA ) " vis || duasan NODOCUMENTS  |WETLAND| MO SADABAINAMA

s | sammor | NODOCUMINTS  |WETLND|  No SADARAINAMA

no || 043 | ore aTIA -

!:. -.r:. Egﬁf"

| Lty
[T WENEATARA
m THIRGMYRLY | 304-3 03 PATTA i " i1 M REDDY WO DDCLWENTS WET LAND HO SADATANAR &
(LEASE)
PAMAME
m |veawwony| 004 | cee | eava | wo [WF vis |macenama| wopocuments  [werwwo| WO | saDesamama
EASE)
PAMANY |
13 | muumues| ass | os2 PATTA wo |HHIEF | g | janpicaa|  NODOCMENTS | WETLAND|  HO SADABAINAMA |
" : |
THsANE e |
as [rumumamu | soes | o PATTA no |amckres | ves  wsomwoms| wooocunewrs  |wetwaw | wo SADABANAMA
PAMAI
ns |meuun| 3047 | oss PATTA "o Fi | wves |wagengma| mopocuwmes  [werwwe|  wWo SADABABIANA,
MEASTY
N PAMANN
5 | vaauswey| 3044 | 0sg PATTA w [FF Vis | maGiMGRA|  NODOUMENTS  |wiTuwo| WO SADABAIAMA,
{LEASE)
ik 21 A
PARANDAM
27 [momumony| 3362 | oo PATIA wo m‘ m | anEooy
AR
| . LT E J
4] b on i 5 |._.-l-ﬁ R i -
e e A ;
" ¥ e

-1 Act, 2005

1ssued undar ‘
i No: u}t}" 202 [ Civisional Administrative cer
Vide 6(1} B ' sub Collester's Office, Gudur

q"l;wé.'ﬁk—n;!ﬂ- el ) SPSR Nallove District

O™




238
i PARMIDAM
™ | TRy | 3362 on PATTA wo NCHEM | yee | aREDDY NODOCUMENTS | WETLAND| MO VARASATHVAM
i
i
e |Taumon | 3385 013 PATTA NO N0 A MDY NODOCUMENTS  |weTiamp| wO
[LEASE}
o [mevwuay| 266 | oos | emTa | MO vis | amesor | noDOOMMENTS [sRTisss| MO | SADABAMAMA
i
PERARTAN
PYYRR & TIE YT ] [ PFATTA "o ves | Angor HODOCUMENTS | WETLAND| WO OWN
s PARANDAM
242 | mesmung| 3969 025 PATTA [ oot YES | ARChOY | NOOOCUMENTS |WETLAND| MO owN
LT ]
& e
2y | Taminuey| 310 | 024 PATTA [ ves AMboY HODOCUMENTS | WETLAND| MO oW
{EASE}
PP P ITV LTI ST B PATTA
PARANDAN
2us | meumwny| 161z | 0a2 PATTA wo [ ¥ES | AMEDOY NODOCUMENTS  |WeTumD|  HO SADARAMAMA
PANANDAM Y
e |meumons| 33633 | 007 | PATTA wo [ WL | ANIDDY | MODOCUMEMTS ||WETLAMD| MO | SADADAMAMA
{LEASE)
(A
PARANDA
247 | mwumung| 33634 | 0os PATTA HO VeS| AMEDOY MODOCUMENTS  |wWeTLAND|  #O SADARMNAMA
LEASE)
JUNCHEM
HARASAM
"y PANANDAM
40 [ THRUMUAL| 33838 | om PATTA No  |esoumiae| YE | Amcoov NODOOUMENTS | WiTLAND| MO SADABAINAMA
U1 {East)
MASTANA
cre o
DU )
Rk PARANDAM
200 | embwiny | 3336 | 046 PATTA wo ™ ves | AmEpbr HODOCUMENTS | weTLwD| WO SADABAINAMA
[ {LEAsg)
KAIH
o th.ﬂ-- o
Pl
oy | X 2005
w LA 1
‘uﬁwl : H l
155“9‘-‘ e ...,:7-3"! 20> Divis!
* e L wa?
‘5""‘ sub Collector’s Office, Gudur

'l, (L E

42207

1y .\‘1_!.,.., b e e s Iy .

SPSR Nellore District

i

248




240

PARANDA
o THAUMURL | ID8-17 oar PATTA L] e A REDDY NODOCUMENTS | WET{AND "o SADABAMANA
TETTe
s [neswony| 3eas | am | e | Mo m ve | atiooy | wovocumeNTs |wErLwp| WO owN
nrax
n THILUAL M a4 FATTA » L4 it 16 SAME MENTION AS SAR] WALT LAND L] SADABAINAMA.
b ] THIRUMURY | 29926 012 PATTA NO YE£ 1 SAME MENTION AS SAK] WET LAND no O
_ PARANDAM
154 TRIPUMURY | 29335 o1 PATTA L) s A NEDDY HODOOUMINTS | WETLAND L] SADABAINAMA
eAse)
. dlatis PARANDAM
s THIRUMUR | 293-24 028 PATTA WO M s AAEDOY MO DOCMENTS WETLAND N SABNDATUAR,
ssssscs [y
el
il

IR P

Dtn' T Ll

&

I':umaw
154 THRUMURY | 29523 11 PATTA L) 0] YE lm. WD DOCUMENTS WET LAND L] SADMBAINAMA
oo '
57 [eusore| wan | oae PATTA [ E’::m vis W NODOGUMINTS  |werLao|  mO awn
z0 |nonusuew| ams2n | sos | eama no [WSeORU] o w NODOCUMENTS  wiTwano| MO owN
4 POLAMAN
[LEATE)
o0
et PARANDAM
204 [mnwmuay| 3330 | a2 | eaTA wo [ mmmmmmmm
DuoDh PARANONA !
260 THAMUR | 29319 o007 PATTA NO RAGALLH k] m NOQ DOCUMINTS WET LAND 1] OWN
I} PARANDAM
21 |mamuseony| 29318 | oas PATTA B oo | YES m HODOCUMENTS  |WETLAND| O SADABATHAMA
e
| MAMIDL
A <
’ w2 |meowveu| 2017 | 0w PATTA "o ;"‘Jmm vEs mﬂr NODOCUMENTS || wETLAND| MO SADARMNAMA
CHENGAM,
} B e R I i
' e iﬁ:&r-i":. m ih:'- ,
hada ool A e e T R
E |
. |
4 under 1T Ak 2005
FY
. Tssuc 20> dministrative =
No aen e r il ﬂ.n“a‘h
F vide 6(1) regicter H " b Collector's Office, Gudtr |'
E 145,202 | SPSR Neflore Distit

Iﬁ




-

i e g

————
250
267
ajdas BT
ot
MRONE
s | siomsoro | PN |y
W ROVT A ™
O Ty v | WA B |ri———— L, ST W L . ] .‘l“_nm s
F:mmw oA a8 canor wresavemounsne | wnaouge. S| P yweasiontt
PR NOMS iy | MtFmteRs 00T
THPONTNG ROCUMIL PURROSAAIHMA PASPUTE O T LAND I IDET AN
ery Jeeh
LT TP FTTERTEY T ] SAMIATRON SR NDDY Ny P LANE SENTION SAg (27 ) o LT
sl wurmmas | etass| 1 PATTA " SAEAMDOY ATHOUREDDY N AN MENTION 3 oY L w OO0t
iy L T o "0 SANNASEDCN AN MERLTT "0 ¥ SR WEMTION SAteg OwrLAG 0 PR
" -mfm W b PATTA » SANMAMDOF ASHOK MDY > 1AL IUTTHON At YL L] ONUSOLW
wr| srhimsa | geras| 1 PATTA "o SAVMIFDON ASHOR MDY " O SAME METION A . W XOMUGOL
ore | o |16
A
SACHIVALAYUA
Wi (M, EFEM Malos [igl
. . E . L -
Issued wasvs ¢ 71w, 2008
Vide 6(1} Hegistor f:‘:r;e-:.‘.zﬁ, NP %
iot'lltl ------ ..4’,‘:‘:1,2@;‘
L -_'_,—F---

r

S TERT 'ﬁddr-ninistrative Officer
Sub Collector’'s Office, Gudur
SPSR Neliora District

o




) © ® 9 P O O O O 0 O 0 0 08 0000 QST S0 005000006
| @ 3 | ] | B \
g g ’.'% & g g
. g
g
L_: i 3 ?E 5 8
(FTRFCHETT & THIT
a | @ g J T § 8 3
af [l af| [ af [l af || af
Sinninss s NN
.;’?:. : ; . ; 5 i
3 5 z 3 3 : : :

241 251

163 THIRUMUAY | 29318 621 PATTA NO ve$ N{LEASE} WET LAND

264 | THIRUMURY | 33533 03 PATTA L] AMDOY WO DOCINMENTS

THIRUMUAK | J9-14 PATTA e W SAME MINTION AS SANY WETUMWD NO OWN

THIRUMUAL PAYTA

WET LAND

THIRUMUAY | PATTA

T | 29311 o4 PATTA NO DOCUMENTS

168 THRUMMY | 293-10 a1y PATTA #F SAME MENTION A5 SAMI WET LAND NO vl

PATTA

M | THAUNORY | 290-0 04 PATTA - TN s HILASE) MO DOCIWAENTS | WETLAND NO oM

in THIRUMUAD | 2937 0.0 PATTA HO in) Vi ACARIVAALLA. NO DOCUMENTS WETLAND HO SADABAIAKA

73 | meaumung | 199 007 PATTA n buowar| v WETLAND

THIMIMURL PATTA I SAME MENTION AS SAN| WET LD

SN
00 PATTA SETTY
{LEASE}

P S 4%_ a1 o I 1: *J*%@EH‘#l“'“i

B .m-Hl[.,}m

605

g
g W

yide 6{1} Pl i Bedt u}@..IZOZ \ o = Admlnistmﬂvn
| cub Collector's Office, Gudur

pL. jﬂl °':Lr‘_"’? "2 ] SP3R Nellore District

5%




242
PADATDANM
we | mimsawnu| 283 | 002 PATTA L vIS | Amtoov | NODOCUMINTS |WETLWO|  NO SADARAMNAMA
(LEASE)
ANA
k..
FARANDAM _
27 | TmusuRy | 3952 0.04 PATTA L Em YE§ | AsEboY NODOCUMENTS | WETLMD|  NO owN

e [Teeuswnu| 31 | oae

7 |meumung| a1 | oas

FL) THIRUNIUAY | 2793 026

1
%ﬁ
L
X
: ]

L) THINUMUR | 2794 aa PATTA ] Ve IF SARME MENTION AS SAMI WETILAND | NO SADARAINAMA,
m THRUMURY | 2795 034 PATTA o " W SAME MENTION AS SAM WET LAND no oWH
i mleu % 026 PATTA NO w W SAME MENTION AS SALL WETLAND | NO own
FARANDAM
5 | THAUMURL | 279-6 s PATTA L] e AREDDY HODOOUMENTS | WETLAND| MO O
REASE)
6 | THIRUMURD | 2787 0.25 PATTA NO vi$ W SAME MENTION AS SAMI WETLAND | WO SADABAINAMA
7 THAUMURY | 2753 bl PATTA L -] s W SAME MENTION AS SANI WETLAND|  NO own
00 THIRUMUND | 2799 0 PATTA NO YEs IF SAME MENTION AS WETLAND| WO o
SATHYANAR
03| THHRURAML | 279-10 058 PATTA ] YES AYANA NODOOMENTS | WETLAND| HO SADARANAMA
MDDV

Tssued under RTI Act, 2695 C ,
Vide 6(1) Register !‘3&..,..?:».?../2024 b Gallector’s O{ﬂce Gudur

atrict
SPSR Neflore Distric
D‘iw.%"tﬁ-.; -(4- v FA

oS

‘1:-

252




243

%0 THmUMUME | 27911 0ss PATTA is W SAME MENTION AR SANL WET LAND L TADMBAINARA
DAL
1 | THRUMOR | 290-2 037 PATTA is ANEDDY HODOCUMENTS | WETLAND|  NO oW
WARTHIK
m THIRUWMUAL | 290-F o621 PATTA s seny NO DOCKNAHENTS WET LAND L SADARAMAMA
REASE}
ARTHIK
L L) THAUMUAD | 2906 | 0.2 PATTA ] s SETTY - NODOCUMENTS | WETLAND no SADARANAMA
4 m]:
i
WANTHIK .
™ THIRUMUAY | 1905 a.08 PATTA L] L ey NODOCUMENTS. | WETLAND] WO SADARAIH AN,
(LRASE)

R
295 [nemmemu| 204 | 0m PATTA no ||.||.||ln|. s ummmnnﬂmm w own
PARANTIAM
196 |neuwy| 102 | au PATTA wo vis | ampor | wocoomnts  |werumo| wo oWn
E‘l‘ﬂ
SHAN
3 |mowsuau| 20098 | 029 PATTA HO v ":H': wopocusenTs  |wRTiEs| MO oW
JEATE)
i | mmusoau| e | oar PATTA wo v W SAME MENTION AS SAM weTLAND | HO own
A
9 |vanumuny| soac | oss PATTA " s m NODOCUMENTS  |weTuawo| WO own
fegss
s S
300 [Twaumuore| moaw | s PATTA no  |aransm | owes | MEERA HODOCUMENTS | werLans|  wo own
lssnzan SANEY
peasn
s |mesusmu| 204 | oge PATTA o | ves w WODOCUMENTS | weTuano| MO | sADABAMIAMA
KALTHIAEDD
302 [ muasavny| 26324 | am PATTA "o no | vomsmn | noDOCMINTS  [werwwe| wo oWN
ILEASE}
sy |mmuseuny| 2c320 | o | ema | wo m | e M| sosocwmm  fwrruwo] w0 | sossaaa
! g L e Tl oy i LT ; s i 2
1 B i 5 s el [ il el 8 edas gpml ! s
A . "j-mu.wﬁa'l?. ﬁ”g e (R A
ARNARY : ""-ﬁ‘ LB R s . ¥ | '
(L i : P Nl aa bl gt B T L b ¥

05
gssued under RTL Act 20 (_
ot lom

A

2205 i
L e - cj ub Coltactor's Ofiice, Guaur
DL G4 Aam202 | SPOR

Mellcra Ristrict

vide 6(1




cHEM ] .
304 THAUMURY | 263-IC )14 PATTA [ m i EAME MENTION AS SANY WET LAND wo Wl
| LNCHEM
305 | meewamu| 26330 | oo PATTA w [ .l ¥ SAME MENTION assand weTUNG| WO owWH
LT e ]
s |nwosmy| w9 | onm PATTA wo [ 1 ¥ SAME MINTION AS SN WETLAND | NO oWN
wr |monowin] 20 | aer | s | owo (| m ¥ SAMEMENTION A8 SN WETLND | 4O owh
|wpp¢u
R THRUMURL | 2633 o PATTA MO :"x\m e W SAME MENTION AS SAkT WET LAND o TRAH
NACHINA
CrNGARL 3
HAMALH PARAN QWM
09 | THAUMURY | 2636 on i RDDY | MODOCUMENTS | WETLAND|  NO SADABAINAMA
510 m 160-7 [ L:8
v m 1638 [ &1

o r L
3z | menumune| 2008 | 038 PATTA wo is I SAME FHINTION ASSAM{ WETLAND | %0 oW
3 [ rwnny| 2610 | eate PATTA #o i W SAME MENTION AS SAM WETLWD | WO own
e | vongsuny| 2601 | 00 PATTA "o ves W SAME MENTION ASSAM wiT LanD | =0 oWl
L= o et
SHAK
55 [meomow| 22 | 036 PATTA MO v | Y | wovocumewss  weTwso| o owN
(LEASE)
ne | meumuny| a0 | G2s PATTA "o ves  |fazqieasei| wopocummeTs  |weTuno| mo VARASATHVAM
37 |reumun| w0 | o6 FATTA "o ves  [sazpesss| woDOCUMENTS  |WETLAND| WD VARASATHVAM
e | THeumung| 16336 | 036 PATTA [ ves  |eazoeases| wopocumens  |werume| mo NDNUGOLY
219 | mhinwsenu| 16348 | o2s PATTA s s |razitease)| woooouments  [werano| o KOWUSOW
30 | tinusuny| 18034 | ots PATTA s ve  (pazpesse)| wopocuments  |werwsio| wo KONUGOLY
m | winmva| aee | 023 PATTA s Ves  |FAZQEASE)|  HODOCUMENTS  |WETWAND|  NO XOMUGDLY
322 | TeaMUR | 26312 03 PATTA ves YES |FAZHEASE)| MODOCUMENTS  [WETLAND| MO KONUSOLY
m  [nwuwvoey| 109 | o PATTA ves ves |[razacase)|  wobocwments  |wemiwe]| wo KONUGOLL
334 | mewmuns| 16301 | ode PATTA o vis |razpsase| wopooummnTs |weruso| wo FONUGOLY
328 | meeumu| 16047 | oos PATTA e vis  |rzpess| wooocuments  |werume| wo KowvEOLY
ai. L : ¥ -|.'."'\- # e .:'.'- 1 L35 f
- b it_: [ = 'l i
o VR g | =

4+ 2005 2
or RTI At 2
ued undcr ) % ;
Iss '.---3-%--[20} ‘ = tfﬂﬂ" ﬂnr

i
Ruiisio meﬂtﬁ:n,ﬁuﬂur

28 / 4).202] gub éﬁﬁ;gﬂm Distict

o




255

245
126 |mivwny| seae [ 2z [ mm | v & e s menmon ssss werip | wo | vaRsATIVAM
317 || THRUMORG | 3492 [ L] PATTA ‘"o (- HODOCNAENTS  liERuaNDgd O DARANASTY
BEO0Y
LB AETH
e THAWW | 3082 L& PATTA i i W D MO DOCNAENTS WATLAND L] VARASATHI AW
EASE}
H.PIH'H
n THIRUMURY | 208-2 008 PATTA yi AN REDDY HO DOLYMENTS WAET LAND » VARASATHVAM
wesse)
[ Purusom
iy THIRUMUAY | 3083 20 PATTA A AEDOY MO DOCINMAENTS WIT LAND 1] SADARAINAMA
QA
| PURUSHOTH |
m THRUMUM | 3083 054 PATTA YEE AN NEDDY NO DOCUMENTS. WET LAND N SADARANMANA
e

m TAUMUR) | 3084 0.6 PATTA NO k] A REDDY RO DOCUMENTS WET LAND NO SADARAINAIA

PATTA NO Ly ] AYAMA NO DOCUMENTS | WETLAND LY SADRBAIRAMA |

§
g

93 | THiUMUM

e b i
s [ w0 m vs | meoor | wovpoowMents [weruwo| wo | vAmsaTHvAM

s THIRUNURY PATTA WO [hasusus] YIS AYANA, NO DOONAINTS WET LAND -] VARASATHVAM

e THIRUNLIN PATTA L1 I-H“'HI i “AYAMA NO DOCUNATNTS WAT LAND N SADARAMAMA,

ElE|2|&

nr THAUMUMN PATTA NO YE3 REOOY NO DOCUWENTS WET LAND L RSD KOMUGOLY

:lE|E|E|E

PAITA NO w5 MEDOY NO DOCUMNENTS WET LAND L VARASATHVAM

&

w THIRUMURD

g
i
g
§
g

il
P L
PATTA w ¢ ; s AEDOY NODOCUMENTS | WETWANG| N VARASATHVAM

RN S e e ﬁ;& i g

e e e R . T el e

~.202\ e s Gudur
%‘l" ub Collector's Office, 5
Dtlll LA P(‘Fi [‘3“1‘01‘{.‘. lql 13 t I

.




]

[

246

BT hct, 2005

Mo | memumuns | 3302 054 PATTA mufo\rl HODOCUMENTS | war Lano SADABAIRAMA
weAst)
PURUSHOTH
M1 | nemusuag | 3302 051 PATTA AMMDDY [ NODOCUMENTS | WETLAND SADARAINAMA
{ukAs?)
v ~
M2 [ mevmonu| 3303 02 PATTA W3 [aaRasiaY AMREDDY | HODOCUMENTS || WETLAND VARASATHVAM
- RASE)
FiFT T TY
ul
b
[ | amisan
4y || Tueunu | 3103 (X PATTA [ TP AMREDOY | NOOOCUMENTS | WeTLAND SADARAWAMA
" HEAsey
g
)
5 A TH
EYPI YT Y] T 104 PATTA nO AMREDDY | NODOCUMENTS | WETLAND SADASAINAMA,
LEASE}
isl
fes R T - L
-} il _
345 | THeMURL| 309 101 PATTA ) AMAEDOY | NODODWHINTS || DRYLAND SADABAINAMA
ease)
WA THTi
ME | THAUMYRY ] 4 PATTA -] AOAMA, WO DOCUMBNTE DRY LAND SABATLLIAN,
MR RETEY
LALAVADN | SATHTARAR
My | THAUMOG 309 o PATTA LI ot BYANA HOOOCUMENTS || DAY Lang: VARASATHVAM
REDOY
" nmmuﬁ
| Twseino | aret 055 PATTA N0 PrAnRAMAT AMAIDOY | HO DOCUMENTS | wiETLAND SADARAAMA
{LEASE)
w.malﬂ
'
ol P
a9 | mengnny | 2242 11 PATTA w M AMMOOY | NODOCUMINTS | WETLAND VARASATHVAM
|fm HLEASE)
VARRAMAT
HI
BOYAMAIPY PURUSHOTH
10 | Teumons | 310 416 PATTA N AMMEDDY | HODOTUMENTS | wiETLAmp VARASATHVAM
laed {LeAse}
e
- pedate e St Lol o Foe g
e ==l 4 T o gl e e

ed under
B g% /202) "
Vide 6(1) Register 150= mf;‘;;] Administrativ

4472202 ) b Collector’s Office, Guas
th W l-il%‘& ""'l"'t = e ﬁPﬁa N{a{.\m D;‘stﬂct

s

L




247 257

M1 THAUMUAY | 3151 08 FATTA no

352 | mimuone| a5 o FATTA L WODOCUMENTS | WEFLAND| WO SADARAHAMA

»3 THIRUMURY | 3153 oy FATTA L HODOCUMENTS | WETRAND L] SADARAMNAMLY

) THIMMURY | Y154 047 BATTA wo HO DOCUMENTS WETLAND L] SADASAMANA

55 THIRUMARG | 315-5 o PATTA L

I56 THADMUAG | 2154 o608 PATTA

s UAEDDY NODOCUMENTS | WET LAMD L] VARASATHYAM

|
"
VEL | SMNWASIL | MODOCUMENTS |WETLAND| w0 SADABMNAMA t
157 | THIRUMURU | 315-TA 0.36 PATTA I
]

QEASE)
KRSHNA
%6 | ™RUMURD | 31584 | 0S8 PATTA wo Inua_ VES MDOY MODOCUMENTS | WETLAND| WO oW
FITTY-)
PURLSHOTH

e THINAURY | 51508 1 PATTA N e AN REDDY NO DOCUMENTS WET LAND HO owN

350 THRUMURE | 3155 i PATTA NO YES AM REDDY MO DOCUMENTS WETLAND NG W

L8 THIRUMURY | 301-1 097 PATTA NO

under RTI Act; 2005

i fawas . I.Irznl, “79_7_;",?::- k] hdmiﬁlﬂrﬂﬂ :
vide 6(1) Register No: ) P e, G

Dt 0.8 44,7202 | SPSR Nellore District

58

1ssued

!
|
i



]
ALLH " COCUMENTE | WETLWD|  HO SADABMNAMA
YiS HASIEN O
4 THMNUN | 301-1 [ i ) PATTA =0 e :
FLESTTEY
VANMA
%Y THIRUMURY | 3013 0.92 PATTA o Ll . ] RHASNEN WO DOCUMENTS WAT LAND no SADARAHUANA
WEASE)
" YARILA
38 THIRMUM | 3014 03 PATTA 1] s lm HO DOCUMENTS WET LAND NO SADMAASNAMA
fuEas)
Nlaid
F ] THUMURD | 3015 s (hitd FaTRE o] # z ws R Lt IE ] D DO LTS WETLAND L] FAGVATIARAY,
' ; L)
HRASAD
wo [miweun]| 04 | e | mme [ w0 :’:ﬂ m | sowo | wovocments |weriwo| wo own
_ngaen

b i o
g e b
I
ARRAMAT
BOYANA
THIRLU MR
st | meeumuny| socy | oz | eama No vis  [vewatasa]  wooocumests  |weruwo| o SADABAAMA
MANAIH
PRASAD
m  [momuwone| o | 24 PATTA [ cowD NODOCUMENTS  |wETLANG | WO oWN
feasn
SHAK
M | mmuns| oz | 2 PATTA it m NODOCIMENTS | WETLAND| MO oW
frssn
31 | meavwuan| szars | ose PATTA ) 1F SAME MENTION AS SAM WETLAMD | HO own
s | niuung| 22 a4 PATTA e I SAME MONTION ASSAM WITLAND | MO o
76 | twnvsuny| s23an2 | o SATTA MODOCUMENTS | wETLAND| o oW
| vamumuns| 32ae | L PATTA  SAMEMENTION AS SAM weT LD | o owN
a7 |meosow| 322 | oae PATTA NODOCUMERTS | WETLND| W& SADABAINAMA
i 'l 1 | Frreer | I i P

vty TR ;-"if.t, 2005 o
Tgsued untt mﬂm{ 1

vide 6(1) Regisici m.?;ﬁ Jad | Sub Collector’s Office, Gudur

SPSR Neliore District
202 |
ptl sREED |a‘l'8|"‘rlc*

g™




249

PARAHOAMA

e | THiRUMURY | 3233 0a7 PATTA ¥Es$ AMoDY HODOCUMENTS | WETLAND | WD SADARANARMA
EASE)
FARKHOAM

e | THIRUKMWRG | 3134 .58 PATTA il A NEDDY NODOCUMENTS | WETLAND| WO SADABAINAMA
(UEASE)

31 || TRUMURG | 3235 [T PATTA s W SAKE MENTION ASSAN] WETLAND |  NO OWN
KRUFHNA

1 | memusuny] 335%1A 00 PATTA ] MDY NODOCUMENTS | WETLAND |  NO [
KRISHMA

My || TRRUMUAG | 32518 082 PATTA s REDDY HODOCUMENTS | WETLAND| MO SADABAMMAA,

a4 | momumung | 9252 02

1 PATTA L=}

g
i
36 | THNUMURY; ors PATTA "o "‘“"l o

M3 THIRUMWURY. | 325-F
120-3F
w || 0030 | o PATTA "o E_. ;
1 [mewn| a2 | oam PATTA NG |l.ln.|.
e
19750

MO DOCLNAENTS WETLAND #o OWN

WET LAND ND SADABATNAMA

gld|é
£
g
§

MODOCUMENTS | WETLAND| NO VARASATHVAM

WETLAND| WO own

i
8
E
g
%
3

f THIRUMUAL 0.03 PATTA

£l THIRUKMAL 000 PATTA NO

o1y PATTA L

;

m THIRUMURY

4 THIRUMURY | 297-73 0075 PATTA Y5

s THIRGY | 29712 022 PATTA LI s Al REDDY HODOCUMENTS WET LAND L. owN

9 THIRMUM | 297.9 an PATTA L] i AM BEDDY HODOCLENTS | WETLAND NO oWt

yssued unLs vy ik, 2005 ;f% X,
I -3-?]-[202 ’ E‘hl[gigna Addim nistr

vide 6(1) Registed ‘f§0:.... ol cguect?r’;, of%ciesiﬁ%tdur
: ' SR Nellore
Dt,..&&;- s ":'-'_'-202 f sP

&




250

W
97 | Tinumung | 29710 o PATTA NO Yis | AMMEET | WODOCUMENTS | WETLAND
AL ]
: R A
00 | THIRGSURY | 2972 03 PATTA L] s LA O DOCUMENTS | WY LAND
LT
398 | THIRUMUM | 2975C 018 PATTA HO st VI | AMEIDEY | NODOCUMENTS | WETLAND
L]
|fam.n1 e ey
a0 || TeuMuRy | 29732 .04 PATTA wo vE: | AsimECEW | HODOCUMENTS | WETLAND
1 MOTLAM
[LRALE]
AR rurussory
401 | THRUMURD [ 257.50 .00 PATTA ] VES | AMREDDY | NODOCUMENTS | WETLAND
HIROTIAN
{Least)
eminzaasr | PURUSHOTH
A1 [ TEwMUm| 2972 024 PATTA o W VS | AMMOODY |  NODOCUMENTS | WETLAND
| ROTHALLY (LEASE)
‘ [raBRABRAT | PomusHon
403 | THRUMURD [ 29734 (Y] FATLE NO V5 | AMEIDOY | NODOCUMENTS | WETLAND
i IFOTHAMN EASL
404 | THIRGAD | 2981 [+ ]] PATTA B (NCCHAMM | T IF SAME MENTION AS SAM| WET LAND
0
[CONNNA
408 | THAUMURD | 294-16 (17 PATTA WO fnapaAMala|  YES F SAME MENTION AS SAM| WET LAND

| b ..-'.;-:a-w»wmﬁw-wm-

o t-\f-hae‘» Aot ,\,-“.-,_x@,-@._fﬁﬁ -t Il‘”;%]"' B -

w6 | miavsung| 9897 | 02 PATTA

407 | THRUMUM | 19918 022 PATTA

L] THIRUMURY | 298-19 025 PATTA

408 THRUMLRY | 2982 0.48 FATTA
430 THIRGMWUAL | 298-2 03 PATTA
L0 411 | DemUMUMY | 198-20 03 PATTA
412 THIRWMUAL | 288-31 .19 PATTA
fat 413 | THIRUMURY | 298-32 02 PATTA
¢ 410 | THRUMURY | 294-3 ¢ PATIA

Yid

[ 415 | THIRLMURG | 2984 02 PATTA

o T
1 "L e

b" - "rjwi & P :-.-...

1ssued under RTI Act, 2005
Ot emive e/ 202

a e gn
e 6(1) Reg&sw Divisio dministrative fficer
Qt....:?i:&..’.?:l.‘;:.ZQE , Sub Collector's ¢ Office, Gudur
| SPSR Mellore District

o



251

261

a6 |Teaowmuny| 2985 | om PATTA s uw:m:m»m]mwu Mo VARASATHVAM
417 | Teeuriony | 2644 08 PATTA vis W Sk il Ak 24 WETLAND | a0 SADABAINAMA
a8 | Tmumuons | 36s2 108 PATTA il W SAME MENTION AS SAN| WETLAND | nO [ ]
a19 | penaonn | 26 | o PATTA Ho S ¥ SAME MENTION ASSAN| WETLAND [ 00 NONUGOLY
a0 | meevworu| 2044 | o5 PATTA #F SANIE MENTION ASSAN| WETLAND | NO own
azt | Tunpnu | 164 065 PATIA W SAME MENTION AS SAN] WETLAND | HO SADABAINAMA,
i i i | 153 1 l i
; g T b [ e 25 g e
S prriemet-
LA
" SANTHOSH
21 |rieowony| 188 | a2 | e wo (MR | Lo | aov | noootuments  (weTwwo| N | sADABAMANA
KOTESWA (eAse)
RAMMA
N
VALLASS
Yin SANTHOSH
a3 | moewwone| 264 3 PATTA om0 REDOY HODOCUMENTS | WeTLAND| MO VARASATHVAM
VENKATAL LEASE)
AH (A)
YALLASHN
_m"” | sanmiosn
a2 | MRS | 364 L6 SATTA CLIN NO NEDOY MODOCUMENTS | WETLAWD| wo SADABANAMA
SEEHALAN el
(A}
4% THIRUNWLRU 164 132
I’ g E 4 |-‘wm i i
:..l--.' - 1- — |
rd i rTE 1 y
- = it "."..'-""ﬂ]- B e .
} g LRI o~
,  sssued ponder RTLASY 2005
vide 6{1) Rogisle? ,hj,E’F.,/ZD ,

nt....ﬁs@f.zi ~ 207 |




252

| WETLAND ND Lo
17 THIRUURY | 335-P 035 PATTA i A “W‘f NG DOCMENTS

418 ™HRUNURY| 3341 0.9 PATTA

419 THIRGMURD | 3342 04 PATTA NO & REDDY | NGO DOCUMENTS WET LAND NO SADABANAMA

430 Wlm 23 a1 HATTA NO

||_..|-'-|'-"I.rr= i 1 JE 1
r L : i
v i =l

ELHNCHEM
CHINA
HARASAIH PARAHOAM

432 THIRUWURY | 3345 048 PATTA N |[™ HO A REODY NO DOCUMENTS WIET LAND .o SADABAIHAMA,
PAMANIL LEASE)
CHANDR
AR (A}
[XUNCHEM FARLFOAN |

49 THIRUMDAL | 3346 (8 1] PATTA 3 [MEDANAR NO AREDDY NO DOCLWENTS WETLWD L] AN
LASALAK (LEASE)
UNGAMG VANKA )

Ay THIRUMUR | 3272 006 MATTA NO I”l'r‘ NO rm NODOCUMENTS WETLAND i RS0 KOMUGOLY
SURESH (LEASE)
ETHAMUNK
KALA WANICA

4% THIALMURY | 32723 a7y PATTA. WO s ND | RAMANALAH NO DOCUMENYS WET LAND ] ASD KONUGOLY
Im"“" {LEASE]
KUNCHEM

4% THIRUMURY |  326-2P n FATTA YES POLAD ves W SAME MENTION AS SANY WET LAND HO owWN
A PARANDAM

437 THIRUMUMY | 3263 o PATTA HO POLAIA Yes ANEODY MO DOCUMENTS WET LAND Ko O

ILEASE)
438 UM | 321-1

5 'ﬁh &5
15913.6(! u.nde
jstel nos = =3

fisisional Administrative Officer
Sub Collecior’s Officn. Gudur
Dt““ SPRSHE fotoge, Ll




w-‘ﬁ-ﬁf’w’ wr— .-1..— ,.. . —_ ~ - = I - -2 = '

263

253
NGAMG VANKA
3 | e | 9222 .15 PATTA ] A ves  [RaMANAlH|  NDDODUMENTS  [WETLAND| WO RS0 KONUGOLU
LIPS (LEASE) 2
ETHAM
. VAR
40 | THnguRL | 3213 195 PATTA HO . s Y NODOCUMENTS | wETLwo| Mo RSD KONUGOLY
MAMADEY EASE)
PRARHARLS |
41 | THRUMURL | 60-2 [ 1] PATTA ] 4] BT MODOCUMENTS | WETLAND| WO owN
AL
a1 [ nwkumunu| 3008 o PATTA ) s WSAME MENTION AS SAN] WETLAND | RO own
a3y | neuMun | 3007 0.58 PATTA NO o W SAME MENTION WETLAND| MO OWN
' AMARNADH
| UM | EEA 028 PATTA (] yes MEDOY HODOCUMENTS | WITIAND| MO RSO KONUGOLY
- JLEASF)
M5 oo | 1711 | Liep PATIA NO s 5 SAME MENTION AS SAWI WETLAND | NO oWM
-\.-'_: i i i "';'l-."'_"." “-':ﬂl'rl_""u‘i‘ _i,. |
/ g %ﬁl S R R . T T o
X BRI~ i acah
|"'.I ] Nk ! .I.J..__,:
PURSHOTH
M6 | Teeumusgl| 313 047 PATTA (] VES | AMMDOY | NODOCUMENTS | WETLAND| MO VARASATHVAM
ILEASE)
PURUSHOT
M7 | Teumune | 3132 4 PATTA »o vis .:;:‘, NODOCUMENTS | WETLAND| N0 VARASATHVAM
{LEASE)
PURLISHOTH
s | TRy | 3133 [T PATTA "o vES | AMMDOY |  NODOCUMENTS |WETLAND| 3 VARASATHVAM
REASE) |

e

Lhc]

AoeLd under il At 2008
« Ofice, Gudr

vide §{1) Register NG:.&?...../:{D?1 - 1 jolo L
suby f:-tllll-ﬂmli.:l 1-I= o Distr
Pt A& .. 202\ PSR NaHf

s

i




e R

254

VANRAMA
™ !
Ay THIRUMURR | 3134 12 PATTA W HIiF) il ABODY WO DOCHIENTE WIT LAND [ -] VARAEATHVAM
VARRAMA
< (LEASE)
VENAIAH
VARRAMA
™
: PUAAHETH
#30 TR | 3135 238 PATTA N H m i A REDDY W0 DOCLASENTS WET LAND HO VARASATHVAM
AREARAN LEASE)
i
VARMAMA
THl
BOVANA
g I
st |nomoeons| 236 | 03z | wam "o w5 | amseoov | wooocwwenis  |wetiam] Mo | vAmSATHVAM
YAARANA {LEAS)
tH
CHANDRA
MOHAN

l'rll':_.
452 [veumune | 126 | oat PATTA ] NO 1F SAME MENTION AS Sas| WETLWWD | MO SADABAINAMA
VA
oy [T | 1724 | oas PATTA w0 | ™ IF SAMIE MENTION AS SAME " SADARAMAMA
KUNCHEM|
CHENGALL,
H (A}
AMIVAK
454 | mesuMunu | ATy 01 PATTA Ho VES IF SAME MENTION AS SAN] WETLAND|  NO VARASATHVAM
TAH
BAMCAN
453 |™HAumung | 1T28 | 025

e Office
1ssued under RT1 Act, 2005 “mmmﬁ“m y Omr
c ;:r LI:‘.-.':E“-:‘-.E*.":- Oifice, i

Vide 6(1) Register NOZwrs e/ 202 | T e st

QE,,,,.-&Q‘.:‘Z{.@&Z { z@/




255

265

a2 |meeumonn]| 1728 | om PATTA "o ¥ SAMEMENTION ASSAM{ WETLAND | MO || SADARAMAMA
a3 |meummo| 1728 | o PATTA [ ¥ SAME MENTION AS SAME "0 SADAGAMAMA
W54 THIRUMUNWY -7 a1 PATTA. ¥is WF SAMIE MENTION AS SANE WET LAND [ [+] VARASATHVAM
45% THRUSWURY 124 825 PATTA e W SAME MENTION AS SANE WET LAND NO SADARAINAMA
| | e O W | l s i
i ’ if "':Ir\.: .
H J- 5 - T
' .#J" bk e it why =~ I
L1 THRUMURY | 1726 [ &1 PATTA Lot L m s W EAAE MENTION AS SAM WITT LAND [ BADMEARNANA
PUTTET |
457 | mvinomusu| 2684 559 PATTA NG |DEVASEN s B Lk RNTRON AT Rl WETLAND | WO S0 KONUGOLW |
Ly
PARRARE
a0 moeumunu| 2688 | a2 PATTA ne ?wm. yes skl pTICR A5 il WETLAND | MO oW [
4 hEDOY
MACHIE
40 |rommiosis| 31ep | a2 PaITA wo  [pov ns FSAMEMENTION A5 A0 wET LD || owai
[VLLAY A
w1 | mewsusu| 3291 | oar PATTA o mz" VS ¥ SAME MENTION ASSAM WETLAND| O oW
AU
A6} THIRUMUAL 330 026 PATTA NO RAMANAI Yis W SAME MHENTION AS SAM WITT LAMD ] VARASATHVAM
s
L] THIRUMUN 330 03 FATTA no EE“"“ ¥I3 #F SAME MENTION AS SAM| WET LANO O VARASATHYAM
KLHCHA
M CHINA
st |mmumunu| sosa | 261 | eama wo (M| v ¥ SAMEMENTION ASSAM| WETUWD | WD owh
W
DUAVURY
ANHAPUN
ws || 1 | 23 'wm"""
ANAKAM
~ 1 . 1
e ||
i aprer KT Ak, 2005

. 9 L7 |

e BG..[202)




266

256
asé | memumuRu | 732 o482 PATTA NO vis W SAMME MENTION AS SANI WEY LAND | NO oWl
ky
w7 | nomu| 2092 .Y} PATTA wo i W SAME MENTION AS SAM| WETLAND| WO SADABMNAMA
! .
a8 | THRoMuny| 2092 03 PATTA L] ¥ES W SAME MENTION AS SAM| WETLAND| MO SADABMNAMA
i
HOO4,
69 | THReUNG | 1964 o PAITA HO e ¥ SAMME MENTION AS SAM| WETLAND | NO owN
=
ﬁ"""‘" [T
410 |THisUMUAS | 333-12 015 PATTA ] m“-' ws A RE{EN HODOCUMENTS | WETLAND| MO VARASATHVAM
1 ]
h
ar || THARUMURY
ary | -~
| Jic=-

By =
i
e
=
P

MK ‘mm
a7 | eeumuu | 333-10A | 032 PATTA L] : vis AREDDY HOODCUMENTS  |WETLAKD| MO KONUGOLL
WA, {LEASE)
4 | THIMOMW | 266 33 PATTA L] ASHNAR | viS W SAME MENTION AS SAM{ WETLAND| WO ow
’
MAMIDS [PARANDAM
15 | THAAURY | 3335 068 PATTA N0 [VEMIATAL| YO AREDDY NODOCUMENTS | WETLAND| WO VARASATHVAM
L] (LEasE)
MANIOIP
LK
| [
o6 | nawwow | 3338 (1] PATTA L P AREDDY NODOCUMENTS | WETLAND|  NO VARASATHVAM
i (LEASE)
f’l.lsmm
|1 18}
|PUTTHETI
a7 | TAUMURL | 2852 44 PATTA N0 [MMSHMAR|  YES 1F SAME MENTION AS SANE WETLAND | WO OWN
| DDy
[rrey Ay
]
*""':'” [anamsal
a7 | Teumung | 3337 016 PATTA L] vis ANEDDY HODOCUMENTS | wiTisssi| N0 VARASATHVAM
| L.t [
a {LEASE}
[ati X1
| i i1 ERIR] I i H A | I | i

1 %‘:‘_’ﬂ _m R I;ﬁifﬂ
sy s = . . .

Y
B R 2005 Diulslnn':;[%%ﬁtr wg y cer
g 1 ' Sub Collector’s Office, Gudur
e NO-&-‘?--...I:ZOZ ] SPSR Nellore Distiict

Dt. b dfe 520202\
T




257 267

PAFANIDD
¥
AT9 THRUMUN | 282-2 0.0% PATTA L] o PURVSOTH NODOOWAINTS | T no VARASATHVAMA
AN REDOY
a0 TR | 3356 o1l PATTA O MO DOTUMENTS WET LAND wo own
8% Ty | 3335 019 PATTA NO NG DOCUMENTS. WET LAND NO SADARRINAMA
ElH i'I'HIMJMI.IMJ 155 01 PATTA HO WO DOCUEMTS WIT LAND: " O
|
agy | mssumesi| 3338 1T PATTA L] i ViS & REDDY NO DOCUMENTS Wl LA NO VARASATHVAM
{Lease)

T ..-r-.-Ju".-h..--.a.- 10 . - s

THIRUMY
mm e
1 THRUMUMW | 3334 4.1 PATTA wo AP A REDDY HO DOCUMENTS WET LMD NO SADABAINANMA,
ol {LEASE}
Y
ATARNAL
AU
"
::i"*“" FARAHDA
s |oonsaony| 2339 | 0a2 | e ) oo| YE [ Aneoor | wosocumenrs werose|  #0 | sapasamama
vol {LEASE)
PUSHPAM
oA (A)
PUTTA
:"m“"""‘ PARAN
ARG THIRUMURY | 333-2 0.3% PATTA HNO Y&§ A REDDY HO DOGUNAENTS WET LAND NO SADABANAMA
PAMANI {LEASE)
RAGAIAH
&
ar || 332 | o | eam Ho s | ancpov | wooorumints |wimimn| NG | vARASATHVAM
{LEASE}
)

1" e - — B -..,.-l-llu‘-r.-'.-r-.l'j-' - -':.'_-l-\-:-. &
Bt Pegete -~ &R Lo
. -

I P r;,\i:'-v“.r' ,__‘"“': "““t’ ‘_.005 .

P b it

ige e{d; T 1%{)......«3‘.7 f'?{,‘-. i - t ao:‘ﬁcer
clfoe 202 Sub ColtectorsO‘ﬁc,P Gugur
D207 | SPSR Netlore Disiat

ﬁ/'




;|

\E s ad
THAUMRY | 3136 034 PATTA UL sl ves W SAME s pAYLAND | WO oW
“ 1
as  |mmowusy| ns 047 PATTA wo Tl i pETION A LL Y LRD [ SADARANAMA
a0 | nwususu| 3323 1y PATTA ] s lﬂﬂu—ﬂM mTLND | MO ol
™
a1 | TunuMUMG | 3114 028 FATTA ] yis AR TR AR ORT LAND: w SADABAINAMA

‘-"?‘:lﬂ"if!"':'-'. -
- atl

e -ttt
]

H P}

a9 wmw M 024 PATTA NO s W a RSO A5 pAYLND | MO SADABAINANMA
EOTALLUE
HiF}

a9y | Teenusaung | 313-1 057 PATTA NO vis F SAME MENTION &5 DAYLAND | NO SADABANANA
EDTALLH

ape | THaumURL | 295-2 059 PATTA "o ‘ YE$ 1 SAME MENTION AS SAME WETLAND|  HO SADABANAMA

|

B

B g i '-;:“’:*': ﬁ I
T1 Act, 2005 % x_fk
Issued under " e Divistonal dministratwe Officer

Vide 6(1) Register N!}:---?ﬁ-?"-f 202§ Sub Coliector 5 Cffice, Gudur

‘2'8~ # 202, @ Netlors y T
Dbe.s@hSendifrine : :

oif
o



259 269 i

- OpY
I [ 1]
L il
W,
el
E ot e
| o L) At OF oL s T Al Ll de = = LB =
o onparty o L il QAN BT
L] i e ra rem anday
e A | e — o | P L am)
= S
Ll
[
A e i || 1 | eovmeeir = e AL, L] W VAT L [ e
ol versuegs | pmE | R | eoeoseT = AL VRSN e P T WATLAO - e
B v | s | RS | soARRAS - — — L B w1 L L] [
o| rermpanes | oemac | oase | cowsessur - ey are " B rm e it WIT L L o
5| wnrmeae | smm || 93 | covmmANT o A WA A - R L] WA L [
| TS, s | 0 | DOARWRINT L Rk ER s g e W LMD 1] (=21
1| wormuesns | aen | wr | sowmsaRr 0 e m ¥ T W v L3 o
o wormimans | )it | a0 | coveamensd NG i e — L1 A, b AT LA L. ¥
A o, Wer | dE | camune = P et | AR H L4 AR WMITRIY SAR WITLARG L3 i
sa| wormusss | oea | e | corsmhT o MDA AN wy LA, R TION AN W L L o
1] wwpinsees | ETA [ oW | GoMmRERT L3 R KRR ny B WL T AR W i i
(LR el B0 | Gt - Wt W I Wi o A b S TG M L]
R " Rt | G e - Lo AL TRET AL L3 S AT RON Ll WITLAN - LLL
=
| — | e | B | wOVLRY L mAACG L CRtaR i i Wt L] Ly
0| revrcasssaa | mie | 0L | COMTARMLT L AT ST n L PO W w =1

] “_.'::r ?Ea—;..,.-?*%"lzoz [

i Yoo

DL fy~207

[£%
oy
o~
ot
—
-

Divisiona A:Iministrative Officar
Sub Collactor's Ofilce, Gudur
SPOR Netiare Distict

B




260

270

HANT |
onm
vt | TeThol
[ pr—— et I B B
17 L e g
T Mkt | ekl Ll 0 s ANBDOCUMITNTY
1 et b4 M
e e = PRI s : i ==
a oAPATHA | o FE— O PUBLIE pln TR FMIMLAS 90T
et ™
™1 e
OMNANNTS
. ———————1
. 1P AL AT MM v i bald
B MUTRRMAL afid | 19 | ccvEunaieT L] I POLHALH "
; 10 AR WAETION JAAE WY LAY L hauid
arl owrmisans | s | 127 | ooWARMENT o PANDE A L] I
= WA W THON JAE Wt LD [ ] o
) awATEMsEs | 0B | A% | SovaNmET w PRI POLLANS it
AR MAETRON S WATAND -] o
] wurreseses | wmy | oar | sovimamsnr w A MAST AN mn ¥ =
17 vt LALIPRIOM st WITLAN " o
3| SUTTEMSRER 10 135 || COVERMMTNT o AMALUTLA EHONAAH v v
F GAMDE MAENTION TN WIT L = o
sl semmunes | 1) | 15 | GOYEMMDI ] S PARDI G W it i
EMMATADAI AL MUNTON SANE VT LA =il [
| WUt 1 | R | OVERNMELT Y L L =
e e WETLANG wa oty -]
i wurmeearn | 173 | BB | QOVERMMENT [ anmieslre T i -
AV ; MEBTION IAME WEN A xo s
| urtisies | LrY | B | GOViIDH a6 w s 1S MEHTION: i
DAL oSS WERION JAME WATLAND ] [
| swetnema | nre | oad | dovessaeT no s .
i wit W o
| wraamea | urs | em | dovmsie o EARAAR VERRATAR s, WA AENTROR ST 10
s
| wuressses | irT | 6m | ooveses =i T MMAN wE Sl WENTION A8 WTLAD E
X - [
) worcesan | 1r4 | om | GoveRsmet ] CORTTAM VERKATA MM ey FLAME MLMTION Tt WeTLAND i
ELCUMER no s
| warmsmas | v | oo | oovmivoa ™ A IATR -l MABAMAL DAL et 1 ot "l
THAVATTH CHLMEMAN VIR S e ne o ]
w| summeas | avr | as | Goviamet wo L oy [ onr
'
——
AT
ome
ot | seou
e e sk b i | LOMN YO PO U VENPY AL THE
- ooy et | O
| weorne L | vora pass st esanang | WUTMIWELE | T b | A0 DOCUMANES,
& | Mome kst wnm BCLE asuey CUPRMNT SAH(OING THE TR | o e narsow
O O oMY
THE LAND ) TR
LA o
COMPLUNTS
AR
1| wwtrowss | isert | 04 | oOVMRIEMT "3 D SRR, w JF AN MOMON St DAY LAND ] [~
snmeas | b | 05 | oovieeie w PATTARY LU H 2 LI MO S O L wa ot
| wormess | saes | 9% | GVt L] TATAHY PALTTAMMA O ARARA REASHY WO DOSUMENIE Y LD NG o
s wemiemiia | asare | 45 | GOVERNRAON w0 UWICTI MM AL O MM BEASE) O ROCUHNTS DAY LD L3 s
Al tooens | serr | es | sovimeasy L I OO0 St NO 1 Sl IO AN DHT LD ne 3
6| wummsus | s | o3 | coviaNEN 3 PAHDI PRODN AN L] W BAME MATNINON SAbA DAY L »a s
0| wortessss | 1see | os | covimeen »o TACVHDAH o 1AM ANNON SAME O LAND ~o o
| wrrRabas | e | 0F | SOvEatT L] TR S A e I SARE IO S DY LN Hir e
| swrvoiess | warul | 0w | Sovomesnt L] PATTAN SEIRATALAN O [T ] ORTIAND " cirs
|
anf wyrtnams | 1 | 08 | Sovitssnt 2] L O (] Oy LD wo (21 [
af e | Berd | 05 | SO ] LAY AT ESWANLY we AAGHUALY NCODY [FASL) HOLOOMENTS O LD wa o
|
£ wnneds | ers | o | GOWsienT " PATTAPU S BRAS e DAY LW WO [ =
ol wmpmats | IHPEE | D | OORAMMT w WoH St SHENGARE BAGIRA REDOY RFASEL HODOCUMERTS DAY LAND k| (=1
o surmounsc || aaew | on | sovowesi wa MDA TR AN w | o Lk “o =17
n! MUATTMEAA m-mtn«lmm o KA MASTHAAINH (] Y LD *o < |
—
B 005 i
1ssued under LiE hck, 2
. (0 BGeel 202 | :
»
Vide 6(1) Register NOtareees Divisio ministrative Officer

Dt 2&cdm202 )

Sub Collecter’s Ofﬂa.e, Qudur
SPSR Nailgra Qistrict

—



261

=~
nam
w—wy
wepnnat || oy
L = el | e
E—— R -....-n.urn—:-. WM | ppup pucumitbTE
i pasians mL s | Ve Tt =] e s S i srmmrm s atam pam
T i e p— | AT | | T
. el fARLS 038
. WRLAY | | gy sty I WAL
el -
ey
) oo | s | 08 [ L] KTRTMAATHAIA DA - i T Ll [ L]
= 5 ah o A [ ] AR S i L] wm
[ R L i = Patel LA e o e i =3 £
| s | msin | oo | oo | = Poan FOLIA - i ——— - o3 ..
| oy | i | aas | sonmeanr | = AL i iR — - o s
41| wwramaes | e |8 SLPATHRALNT = gt ALAAH =L e o e R s ma =1 g
| s | v | ee | eovimar L APMECIAN L] e, S S -k = o
o] wwms | ovzaace | oadd lpineiarnT L) LTI AR [.] 4 jpem bl B WEN LD L oF |
rTinssis Al piw | ogvammmr L] el HLAFTHANZRRAL L] AlviAD s DAL B DOCUMENTS iy L L] s
TR L] o1 | oowemar L] DDA R o proe ol ) WO LTS L mn e
WRSTTRHLY | esr | civimmast wo PR DoAY e WUpALY) MAURLATTE W OLULHIS A L o as
sr| wrrospens | a | 0w | cover " D0 MO SN “ RAPADY A3 (AR L] DA o w
TR Wt | esy | covrmmaenT ] CHRURLA ST " AT RO Sk NPT ODORAITS Lo W s
| smnoman | s | eg || covewasnr [ pararmLe— L1 MDY SAS WP o) DUEUAAINS [N wo et
T | 13 | 907 | soveesENT L] VAN MR L] LD e ons
_—
AN
onas
L i
et THEA WL
| smowerero | WIROR | vemervstt
WA o " frverin VLA ACEON
] e | AT i | R B o o st s Srr gl M0 BOOHI
Ul
P T el MOl Tl | ST unlah AT WU | sy st ieOW
[ YT B Al W e oy
TG L i DT
LN e
| s | paelcs | 42 | GOVt L] oA BARRN A -} o WETLAND L] L]
| wet | qe | 03 | sowwiet = A0 Wil L] P e R WU ] By
m! eemmaii | 18 | 09 | SOVIRMMNT - oy VENEATAAMAN w B T WeT LD L] AN
a1 AL L] a5 | wmmmmarnd - i, AR TR FES i ¢ e T L Lo D o s
| nauTrOs 15 DAN | AT L] A BARARMA - DATLAND M L]
P T N R - ree e s [ L3 =T
41| L i ST || SOVERSMENT L] DA A L. AL I LARAS WM LB 1L et ] D LAND [ ord
T il o5l || tavivestar L] LA A CHALAA L] LR 4 - L idn
ol owrremans | om | own || esveoae = ML WASTAAL [ # L] L oy =
M| it Wi || w5z | cowshmen " AN B L] [ o i
e WuTHGA W | b4 | avIResemt o AOH ST AN - (] DAT LA o 2w
77| s we || 931 | covsssear [ AP CHENG P RSHALN [ O RAND - 1
7| WTIEMA EL] Q5L | OONWERNMENT ] IMMAELA SHIN A - {urise) oY LAWD S L]
1| TR W | A% | cowemasnr ' MMLELA PTHATAIAY W RRMTFEDS 1 61 WODDLURMNTE YA Ha o
7| TR 1 T
no| e nmmm! w | CHTICR NI L] 11 A4 MM LA AT LD [ S

nder RT1 Act, 2005 "

i . ] ] (1] 202
vide 6(1) Register No.....}‘l / ) o L LN e Otcer

é';g'l';" 30,202 | Sub Collector’s Office, @Ud’df
== 2( gPSR Nellofe District

Issued v

271




—

262

—
- .
aman I
WA TG """m‘“
VEAPY ALLTHE
e e B e AL MRS
WA oL  riania DO | gy pOmAsTS
- o
py Ml oo on - . T o Lt o] CLARIPY Tt oW
T e —
° o BTN Ll s s e T ] -,::.,'-‘ L el 40T
ok HOM parim—— TR LG I DITAR:.
- Waww
L] =1 o5
n| wormsesn | om0 | o | oowmeint - TG BOVHOAAN -
oo - on
rr| rreasn | B | adr | dovimenn - VMM CH O -
[ ] - il
| T AN - Bl | sovrwater L] Al AR AN =
N y i [
vy| awrvnmacs | abea | o | SOV w AL A o
AR MO AME | OMRALAD vt wo on
w| woresas | s | oo | eoveuss w o »a [y
— LAND (3 ™3 O
a| womusace | gaes | nez | v " T ]
" no [
1| svrmnmi | oear | oer | oovimasur " SATRAPCHNA WA »~
o o
o warsaan | v | an ummmuj " Pt i ™ L )
Y - [
w| surmasen | wen | o |snwemos| w0 DRRAVEIAS A vt san st | omER Lawp Wy
;. W s
wutigesne, | wlame | i | soveumiger ™ AN VRSN w ¥
’ T
m| awrtpenu | 1has | was | eowenrkr w | CHNTEN WA w o BABH MCHTIOM St | OTHER LD i HO [
ol wurteusucs | w00 | eovimssEMe "o ] DA MUATHAZRA w AR WEHNCH L | TR LA ne 23
1
ui patmraacs | 1aar | aet | sovesent wo CHITTEN WKTAMAH Ho " no s
”! LAuTIpRAAR |i‘-’| 15 | GOVEWMEHT Hy A PULLALH w CHTE [T th o [EL] L1 15
ani i | 130 | a0 | st W WL DU SN e CTTEN VETRA TR AT 3 DL AAENTS TN by L) s
o)A
]
WhLREN T mm"'
o owsie | s suna
waovT A - choogwy | PSR RECORD
His| manaorma Eo Byveipeabond s or T | TR RS U b ot
e OAMITA | CULTTVEISIG.AS ohoT B e
Lo ] Wagy | "9 AL 00T
THE LA DETAL
LAk -_M
anpty:
' s wwrmoesncs | 1een | 047 | covimsater w0 QLA NI N " =]
wi| seottowbics | ssees | 029 | sovEsmaur [ CHIARA MM " » [L0) L] -3
1 w|| wornsss | e | 008 | scvinessn ™ CHIMARA MALIAMAH L] # 3w [ » [
| wormeeaacs | uem | wer | oovesser o LD MARTHMAN L [ DTHER LAKD 4w N o
{ E| sumivess | pon | 1 | eovesswinr w THUPRI MARAAY b RS} T LA o s
o] sammnicn | 15082 | 0dr | GOvenRMENE wo AN MAAMAA " 1P SANAE RIIRON AN O LAND: Ho s
or| swmevmon | anet | o | covtRmapT e RACHAZSALLL CHEHOALMA w 1 SAME IALUTION SRR DAY LAND ug s
05| wurmovasss | 1s0ra | sl | GO KO i SN ™ of SANE B N S DY LAND wo s
| wmemeen | sees | wsn | covinemn ] MAEUOMAIMA " I SANE RN TION, St N L w o
e wmiens | ey | o || aoveinT n VI SN s 9 k] 1 T A LT RO )
1) wpTTEMesan | 1sGAic || O | SOVERWMENT ] BTALMALA NN L. o Laard v i v fanis Y LA L] CiFs
B MUTTRRSA | 1S0F1L | oA | OOVTRNMENT L] A MG L) o pE s DT LMD HO oy
e —
e wurmiegw | e | e | oovimenr He PR AN s W SAME MR TN AME YL no s
i MATTOMeALL [ LT O | QOVESNMINE L) I PR AN AN, (133 WHADHUALIAN RFDNY AEANT ] Y COCINSENTS R I 1 HU Ly
|
e | s | i | cosmaiens w ! A AL l s AL NN G e [ i s

1ssued under nTI Act, 2005

Vide 6(1) Register N W F
D202

Divisi Officer

Sub Collector’s Oﬁic‘e, Fiudur
SPSR Nellore District




273

o, A
r [
WA W
ones | vwvaura
ooV MY SOTTAE A TROM T | AIEATUM LARSY | iy ISR RECOMS
W THE e R, L Jebes) Dy O UBHNTE
W A OF TR AL iy s el MLARAS S Y ek bl F = AN
° - " gapaTIA P £ = o LMY AT S
e ORI DOCRTE: | Pmeosomn | SN | Tt e e,
M
i,
] wirroeans | sserny | os | aoveiieuT - I i —— e i ORYLAND: L Lt
T | 1R | 08 GOVERNNENT ar L e A ™ o L O A TV LMD [ o
| urriwiiea | B0ert | ese | oVt = T s oy i L DATLAND "3 o
s | uere | o | cowsuset w1 e [t - # ey L T ] -]
v s | 005l | s | ismu - L L i ol LA L L L
L e | 0M | otvEeRRaT == [ L R mk Lk AR AT LaeL L o
s wmimpes | soen | &S | GoveeaNl L i s & L e B RS AT AD L4 o |
A0y ARUTPEREAG 15081 A | GEnIARAGNT L] AR YU TA W LA i kA wt WO ket [ L W e |
14l wunEswa | oserzy b oo | oowimNkne | AUEG VENEATARMUAS L I SAME W TECH ShME CRY It wo (=
L15| Mumtvaara | 1tDEI || 0d | GOVEANMENT ] FATTARU WENEATAAR s T SANSE KA 1IH 1AM pAr AN Ho on
8| WRIFTIMEA A 1 FEL S f | GeWRHMENT - PANCE Drur WA L1 I SMAAL BAENTION LAl [ MO O
37| W TTEMBARA || 1NEE oy | i — i i WA AN L1:] W R LM N L Iy LAND L] [~ 3
il earrewmnea || ezt | oaa | GOVIRMMAINT | we AP TR v WAATHLE ) I JEDDT JUEASHY W DO T ket L] o
s wntiuea || e | v | cowtamiT ] L o e "o s
1Y WAL FLEL ) o MWIII!I_ =1 i CrabaGR Y EHATA KRS A o] g e, ] ol KD LIy HO 5
L
oTHeR
i ol By
. ~ _—'—- *: 1 eHDNE D0 UMM VRV ALL THE
W e | LIRS LaRLS VRLAOE MCONDS
TR ] [y ¥ ™ AL OF THEDATTADALANG WMETHER THE LAND i ALY O
L * PROBULID A0
oApATIL Y
-.p.’:.— oA NbY 1‘ TRL | o T How
— : oy | THIMAMOG 907
s aia THE LAMD
L i
o — T
s | 10N VIR [T
(&) : i o - LT i ot L0 " o
BN pupmMe, || TR L TRUAL N
s w0 AN a YL o o i
MR AT | BOFIL | G40 | GOVERMANT
[’ d DANRHIEA ST iy - Ll Y AD ™ P |
I b | D00 | DA | SOVERIMHNT SANOAL PENCHALAH
-] L] # VLAND o o |
o e | s0eM | aa
£ T " CIPATI AN A w5 1P S MENTIOM ket BTN o s
i MTTEMBALL | 190498 | OA8 | QUYWAY
"o SOOACHALLAAM “w fupasty oty "o B
I sAinbas | 1904 | 04l | DOWIRNENT o
{ ) SANRALA VITRASIH " (veast} DAY LG e o
da0| T | ISEET | 0 | DOVERNMENE N e
U ] G LD Ha [
; 19| MM | pedd | ek | SONEHMER] r s
i‘ 5 L1-] AR M, " W SAEMENTION Sanel DY (A o s
0] mummimea | 10 | o4 | Cavensient o0
FURCRU TSIV "0 WA NENTION LA DR Lakp o o
M WTTERRACA et | ek | GOVERMMENT MO
(L AL VEATANIAL " i = - .
10 MurTEMRAc, | 1sen | oade | GoviRing o U RN
n e ¥ SAME MEHTION SRME o e =
i) Toul w |nal
v | T 1) 1 [Ty L] ] x
L) E - s 1 SAMIE LATATION RAdY VY LAND WO [E————
7| MuTIEARALY " L BATTA s WAGHN) A PDLYY {F) —r e
1 " THALLAREDUY NADU MDD (M ASE] MO LAY Bt LA " SALABAIAM
(]
Lot }
--'—’.
Issued under RTI Act, 2005 ¥
[ 4 '
= Officef
minsirative

Yide 6(1) Register No:... ' I
’ g ( g RO r%j- u/ 292 ' méib C,D“ﬁcto'l"S' Qﬁic&. Gudur

PF!!.»;M-?!‘.?:.ZOZ / SPSR Nallore Distriet

-



- 274

1} Register ;m:....f}.ﬂ../zoz )

Div '
Suh Collector'

5 };l-a-i Ad

m

Gl
e
v | Yo
. sl T
B - o e oy O |y earpapeTs
oA OF THE - AL E Il IVTTADAR e b ™ mm dmacele
o T ey T =T -
Poapomst SOARY | o e
P T
1 [ 10 ih PATTA = L] WP 1Al TION FANE DEYLIND L WARALATHYAM
. wea | ke | e L P w0 A TION Sy DR w 0 COMABY
AL S
ol wordueas |2 1 N - VABAT T " I TION sl oaruand w AT
. wet | n raTta o m‘”‘"‘m'm' [ 12 SN ATION Sla T - SADABAHALS
7| w i [ en| wm ) "’wm" " 0 METION WL Wi o DAL
' wy Jan| ws "o et w AR URITION e vt w DB
of mmbessss | w0 | am|  eama o WADIATI RS RUMSR s 1 SAME RO S WET LA "o VARASATYARY
| s w i raTiA - LA AT LT s W Al i O S ouY L m mw.mLL
n| sempoasea | | aan | e w0 [ — i A RO R o wo roge Tee
2 urd | | e ™ RATAFAANAALLL - AR SUHTION 301 DarLND " HSD ROWUGDLL
) ure | 22| wma w AR - W AME SHTION AL DvianD o o
| wordoess | e | in | s "o DHPRA AANGALN i AN QA et ™ VARIGAIAN
o] worbums | ws | 1| " cantneon w WA S WETUN wo VRRATATHAM
| worfueses | sam | ow | tarm W e ""'“““ wo 6 EAAT MAISCTLON S Wi Lwe w0 wassannn |
| wunhiws | ey | as | e " ARUBOLY KA s I SR NCHTIOM SAME WETIAND "0 e
DAY
ome
woenanm | IO
e w | R | vewraune
1 00VT A0eY oot e | actnecoma
] MOT |y | 0T YA R (PRSI RN el aruai i | SERLEIONS e e
- U ousare | eimeniest e T ™ | oasr CLAMPY TRATHOW
[Ty AOURY VT e B
pre vonsomgornen | US| mee uases ot
ey
P
pravey
o) simmasaa | e | o | oeams ™ PR alin btk "o PR METON S TN L SADMANANA
wimmimats | s (o | M ™ DAAMIOLL AN ) IO MHTION SAME T ni e
| wormaacs | owoa | s | o » ALIAROLU MM ws A RN S0 T " o
i
| e | sre || sam ™ RN HIRMANIGAY I} #0 WA KT MDY it HOQOLLMENTS T uo SAOAABAMA
o]
| wormes | ot [ an | e ™3 UNTAVIATA s al) VT L w VARMSATHVN
b worass | e o | rm e O A wo £HINTR AEMD wiee o TADARANAMA
| wroean | arez | ow | ema ne CHIITIA AL ™ AASE) wo WETLAND "o VaRATATIAAG
LI
me owstiaa | osar | ve | mma He AATI IIATAMMA s i+ LR R S W wo oM
| v | osaz | s T W VARATI SUHATAMIA i 1 SAkal MHTION Eatl YETLANL We v
| SITENERLA » am FATIA " VARATHMETAN MD0Y L +F Sh0 MUENTION SAME Wit Lk L] VARASATHVAM
o THELLVAN VEERASAMI
LTS TR PTTR B Y e T " WETLANO s SARAAMEAY
»| sreeaes | w2 | om AT w T————— wa WET Lz L] SATAMMANLL
i
0| wmoman | e [ oo am o e, " weTwen s AR
M
THOELAAN] VEERASWAM
n| womss | wna | as | e W o P w ¥ SAME HLMTION SAME weTunD " SHARANAMA
st| ot | 1z o | e » M PRV " AV O AL WET LAND s P
LaRliso T Ed ~ (:-.
Pusd <5 4 B o
, ct, 20085 =

{Icﬁfaﬁnﬁva Officer
ffice, Gudur

ePGR Melhore Dighrict

Ot Bl 50202 |



265 o,

7y
1
i3 CLod
_|_ oTHEA
AW
weanmnn | o
™
f } o O TON | g puiarsd
= L P
T AT | o s
. T T T £y o
B TR || S aout | oo s e e — | DTUANE ML T ] GAPY TAATHOW
(" ° e SARTS | i ot ey | A
) prpr— ey ——o L B T
— i
ST
) o ki el Lk g o -
e L
| s | w4 | 0w AT L L] —
A & L e e L]
{ e L - = smmaii s
o L s L panEn L)
] wememm | wa | W Lo - i — e
et e
bt e B L Y- L] Fahal kT
[ 5| st |- omd | s | e - e -
# 1aaN LT DAY LAND L) L]
83| MUTTOMAE i | o L L] POLIMAT) MACAH -l
i pp——_— DU e L] -
{0 | worromss | BEe | e PATTA o WOLIMAR AP i
B B LD e VARRSA TR
| womana | mma | 2 parma ™ POLIPAT NN an I Sdoat !
BOLNTRON SATAL AT LAND L L
o anl| My | W | oe3d sarTa L POUIPATIATAL s AN I
| ——
ep L e 1 & FARME MAEATHOM SABAL YLD L WARKITHY MG
a1 seumonasd | wea | e ratik He b AT S 13 b |
1 —
] Y LD L bl ]
i Y e T R "o FOURAT AL ws s ] =
' f— ep—s we o
A | wpw | 0A PATIM == POURKTI AR " of S0 MINTION P40 —
5 ey 1 SAME BTN SA4A0 e kA w VARASKTIAM
[ | e | A | 0 STTA wo
: AL MALNHEN SRV DETLNG n WIS
: p| aresssta | asn | oeat HATIA wa = . ;
3 . W SAML MILITION SAF ONT LMD L e
il - u.ruulllllq MRy | PaTTh Ty
MENTION IA WA HE VABASATHAL
: ail worroasss | s | e PATIA s bl L
1
C-3
i
{4
=
[ L
o
RaONT
P e |
{ o o VERWY ALY THE
I VT Y .t M FADM THE I| oy | VRLARESLEURDS
A i - T Y L ot ATEADAN AN WATIAEE TH LA nm:m' AND BOIINTS
i | © [e———— s || e {eaep il oAKoY ot oo | Reunoweiny [ TTE | cumrymstiow
r R N OTLALE OF AMRRE WITH On PLC wandy | EIARMEASCOY
" E THE WANO S CETAL
[ A i
ARMED:
- AROED;
M b
[ T TR Y "0 i ey I"" m WAL MO AL WETLNO - s
ol wmcees | ma | an PATTA n PR IUDHMAR WDOY L1 LA ARON SAME L] n SELETHNT
| wyThess | 1834 | M FATTA i O EMPAKAR N DT =i i OHYLAKD LY LU e
| v | 10 | 608 PATIA w o i PR 2 A i 16 SANAE AENTION JAAE DRY LAND ] RSDROHUGO
6] MUTTOMMEL | 1 | Om HETTA L PRI SUOHAAR ShODY i W SAA SN SN Y LMD L A
= wooaeas | LR | B3 PaTTH LY BUALA CHARRADHAR MOEY L IR MR SARNE AN s W HOMIGEAL!
1| MoTTRMBMIA | IHD | 4 FAYTA b WML LALIRAMMA L QuLASE] O LAND s D RONUGL
MTAA | T | 4 BATIA L SUMAUAUTHAMMA L L N LA wE VARAGATHMAM
11| MUTTIERBARE | NN | Ot AT " NADSATY EETWANAIM L) IF SAME MENTION SAHAE WET LA L] L]
72| rovnaia | aa | 07 PATTE s ADPAT RALAN L] WM WHON S L LT L] VRARSATHYAM
1] murnivass | 4 | 02 At wo RAOPAT AN vis WAL MERTION SanaE WETLAAD He NARATATHVAM
'\— M| o |28 [1] PATIA “ IAPAT B w 6 SAMKE MTNTION SAMKE WET LAt w VARASATEAM
TN K1 | wn PATTA "o NADHATI BALAR e o SN CRTION S WETLWD " WARMGATIAS
2 T MR At L5 FaTlh HO i HAGUEATI BnLaN v e bR WET 1 AND HO AN AT Al
] My & | PhTE w | WD BALA 1 vis 18 SRR WO BARKE V! AN HO VAHASATIAR
H

issued under RTI Act, 2005
' . ol 2
Jide 6(1) Register MO/ 222
Y e LR e

:;\ﬂ ﬁ..h T Ta |

Q.-- | i . .' i el



i-’:-i.....

NS BE

-

- =
Al

-

R e

PN =N

266

wan
k]
W Tl w-”
- - e VERPY AL W
o WOt ANy L L S
| doas 0F T wr, | WIS ol bty Jon e e
° aneatTsl o Sy Y R | o mar ow
[ ] Wiy | T N 407
ORI BOGRANTE | PO/ T LA ETAL
presis ousmOn
fd
ikl Bt
af wrmoeas | nena | e | s “ *"_.___“"-‘ Ln AR AON SN il "w AR
AN FEMDHALALAN 9]
al wrnveas | e | en | em " w W LA RO Lk AT ™ SADR
AP BN AN
| st | paass | oan | eamm "o A CORMAN s 74kt MDD LA rAN ™ owm
0| womosaas | e | o | o e "] 1 M AENTION AR T ™ BADABAIALL
1| womionsas | viele | B3 PATIA ] """"""m" ! L] LAY A S Ll L} WARASATHAM
L
33| kT THAAT L) NTTA L -] VAN THENOALH L] o AN W NTION Shar WETLAND L] - ]
v worioweses | usiw | ot | mma w iteeney " ¥ EAAE ACNTION SA0E T o VAN
s Mummses | o | o | s "0 MM IO 1 w 4 EARSE MEHTION SAME tune W R
s outmmsua | sesan | ez w P we WA MGHTION SAME AT L uo AR THYAM
o) wortesmis | wesan | as | e " VAL CHENGA " o s v WL w0 own
| warromaa | ez | om | m wo b i e w € SAML MENTION St weTLD 13 e vRa |
w| worones | e | o parA w~ AN oL n 14 ALVTION Sl AN o VAMSATIVARS
LT
| oo | oewn | an | e - T — L) W SAE MG LA AT " SADARANAMA
s saurmesan | s | ote | eama [ MR ) "t B v s A = saonausatan |
I
I'H WITERA | ILAAAE | U FATTR ﬂm:’ L3 S b L WET Ll LAY My e I
PpaNT
TR
Wi ml"“
1w ool Al el
W EDVT AN L [
[ ey vy toray | WA R ‘o Ay s
© |- [rYYL I Pe—— P . ] NPT RRTHOW
g P o s v 0N P v [T R
T L0 4 BT
Lo s
__ |
to| mmwvina | 4 |ow| wm ™ [ m 13 DO S vt wo ORI
| e | oen o | mm - WACTAT) ETT AN " 1300 MDWRON AV T "o o
n wrmsass | 4 | sn|  wm w A PRV 3 W SAME MANTRON EAME WA w G
o wmmvess | 100 | 15| M wa DML VOATHAA SRODT o W S HHLHTION Jae LT w0 tan
| e | uor | s | mm w0 MEDUMRLAMCL WA ATTAR NI DOY w R I ITION e oovLD w o
| wrmeesa | s [ | e w POCHANOGT ST MTDOY ns 1P SAN ENTION S BAYLANG " MO
| s [ 1es (e | mm s NDOUMALALI VDM R 00T T P 5AE MABIRON LAME ey w ST T
| MTTOR LA 1300 nar FATTA L] POLAIDDT Bkl " La. _Jd__ . 1 __ J oaiLNE L]-] D KDMAGOLY
wf wumoees | soc | is | sama ™ MDA RSISTHAR ACDOT s SN MENTION L6 oY L wo oL
@) e | e | 22| s W AL SRR REDOY " W LAAE WENTION A4k oo w0 50 KONV
w| wmman | aen || s w0 P A W ey v o oavLD “ LEDComIGOW
w| wmomes | e [ ooz | e "0 LAMAMEDUY EMWH AR ODY " I BALIS M IO CAAC o L0 w0 owm
| TR 1D *+8 PATTA L] AL E DD PRASAD DO a A BADNTION T DR O W o
BANAARE O PRIGAD NEDOY (M
o wrronn | v | oon | w0 - g e W 19 30 A RO SANCE Pesye wo T
o v | o paie "o AT ASHOK QLY ™ A AME MBHTION AL Frrme s w G

1ssued under
da 6l 1), Register E*:o:..,.;iﬂ_izoz |

o 2 lp 2022 )

RTI Act, 2005

Divtz i .
Sub Collector's Office, Gusur

SPSR Nelore Diatrict

®




277

267
T T
o
WHETHIL iE :ﬁml'l'lun
e i s e | LOMAS TO WY OunNe VB AU THE
WSOV Ay SO LARD PROM T | e e s b oy || M RLODADL
AR TN WHITHEA TH L L4 Wy ANE DOCHRSNTS
o |t et s T | Ly 5 g0t | oarasan o | MO T MTANA e (5 10 00T T M) MOTRD N Uk, ¢ il PONG | T L
o [aimamasc ™1 onrams | o | —-———— oot T e 5 LB Pives
Lrap—— 4 wky | Teimansens oot
Wiy | ¥ TP
[yoees -
s
MDD
0| sormiaas || o A ™ SASARGROT AINOL MDY a0 ¥ SAME LATHTION saney DRFLAND w KORUO0
swrpinas | e | Pt w0 SNSRI AR MDY " #2008 MERTION 134 DAY LAND o EONUAGY
#] mjusaa | neians| 1 . w0 SAMANLLO MO MDY " #5406 METON SANE DAY LD " EONUGBY
L um’m L 1 aTTA L SAMARION ASHOR RIDDY o 1SN HONION St ORYLAND L] G
s wonbusa fiersss| 1 [ mm w SAMMMEDDN ASHOL B0V " I SN CITION S or L o KOG
vofaL | 9 [0
A
(HGcer
DALY
Vakady (M1, BPER Nellore Dist.
r =
Issuer 26!

Vide 6(1}

15

egister Mo &3, | 262

Ok, P .‘.’:1,....7&; (

Diwinio }fl.d-:hinlstrative Officer
Sub Gollector's Office, Gudur
SPSR Nellore District

@/ |




Annexure -1V 278

Vellore Citizens Welfare Forum vs Union Of India & Ors on 28 August, 1996

Supreme Court of India
Vellore Citizens Welfare Forum vs Union Of India & Ors on 28 August, 1996

Bench: Kuldip Singh, Faizan Uddin, K. Venkataswami
PETITIONER:
VELLORE CITIZENS WELFARE FORUM

Vs.

RESPONDENT:
UNION OF INDIA & ORS.

DATE OF JUDGMENT: 28/08/1996

BENCH:
KULDIP SINGH, FAIZAN UDDIN, K. VENKATASWAMI

ACT:

HEADNOTE :

JUDGMENT :
THE 28TH DAY OF AUGUST, 1996 Present:

Hon'ble Mr. Justice Kuldip Singh Hon'ble Mr. Justice Faizan Uddin Hon'Ble Mr,
Justice K. Venkataswami R. Mohan, V.A. Bobde, Kapil Sibal, M.R. Sharma, V.C.
Mahajan, and S.S. Ray, Sr. Advs., K.R.R. Pillai, M.C. Mehta, Ms. Seema Midha, V.G.
Pragasam, Vijay Panjwani, S. Sukumaran, Sudhir Walia, A.T.M. Sampath, M.S.
Dahiya,(Sudhir Walia, Roy Abraham, Advs. for Sm. Baby Krishna, P. Sukumar,
Praveen Kumar, Romesh C. Pathak M.A. Krishnamurthy, V. Krishnamurthy, Mrs.
Anil Katiyar, Ms. Indra Sawhney, Deepak Diwan, S.M, Jadhev, A.V. Rangam,
Zafarullah Khan, Shahid Rizvi, Shakil Ahmed Syed, Jaideep Gupta and Sanjay Hegde,
Advs. with them for the appearing parties.

JUD GM E N T The following Judgment of the Court was delivered:
JUDGM E N T Kuldip Singh, J..
This petition - public interest - under Article 32 of the Constitution of India has been filed by Vellore

Citizens Welfare Forum and is directed against the pollution which is being caused by enormous
discharge of untreated effluent by the tanneries and other industries in the State of Tamil Nadu . It
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is stated that the tanneries are discharging untreated effluent into agricultural fields to, road-Sides,
Water ways and open lands. The untreated effluent is finally discharged in river Palar which is the
main source of water supply to the residents of the area. According to the petitioner the entire
surface and sub-soil water of river Palar has been polluted resulting in non availability Potable water
to the residents of the area. It is stated that the tanneries in the State of Tamil Nadu have caused
environmental degradation in the area. According to the preliminary survey made by the Tamil
Nadu Agricultural University Research Center Vellore nearly 35,000 hectares of agricultural land in
the Tanneries Belt, has become either partially or totally unfit for cultivation. It has been further
stated in the petition that the tanneries use about 170 types of chemicals in the chrome tanning
processes. The said chemicals include sodium chloride, lime, sodium sulphate, chlorium sulphate,
fat liquor Amonia and sulphuric acid besides dyes which are used in large quantities. Nearly 35 litres
of water is used for processing one kilogram of finished leather, resulting in dangerously enormous
quantities of toxic effluents being let out in the open by the tanning industry. These effluents have
spoiled the physico-chemical properties of the soil, and have contaminated ground water by
percolation. According to the petitioner an independent survey conducted by Peace Members, a non
governmental organisation, covering 13 villages of Dindigal and Peddiar Chatram Anchayat Unions,
reveals that 350 wells out of total of 467 used for drinking and irrigation purposes have been
polluted. Women and children have to walk miles to get drinking water. Legal Aid and Advice Board
of Tamil Nadu requested two lawyers namely, M.R, Ramanan and P.S. Subramanium to visit the
area and submit a report indicating the extent of pollution caused by the tanneries. Relevant part of
the report is as under :

"As per the Technical Report dated 28.5.1983 of the Hydrological Investigations
carried out in Solur village near Ambur it was noticed that 176 chemicals including
acids were contained in the Tannery effluents. If 40 litres of water with chemicals are
required for one Kilo of Leather, with the production of 200 tons of leather per day at
present and likely to be increased multifold in the next four to five years with the
springing up of more tanneries like mushroom in and around Ambur Town, the
magnitude of the effluent water used with chemicals and acids let out daily can be
shockingly imagined. ..... The effluents are let out from the tanneries in the nearby
lands, then to Goodar and Palar rivers. The lands, the rivulet and the river receive the
effluents containing toxic chemicals and acids. The sub soil water is polluted
ultimately affecting not only arable lands, wells used for agriculture but also drinking
water wells. The entire Ambur Town and the villages situated nearby do not have
good drinking water. Some of the influential and rich people are able to get drinking
water from a far off place connected by a few pipes. During rainy days and floods, the
chemicals deposited into the rivers and lands spread out quickly to other lands. The
effluents thus let out, affect cultivation, either crops do not come up at all or if
produced the yield is reduced abnormally too low. ........ The Tanners have come to
stay. The industry is a Foreign Exchange Earner. But one moot point is whether all
the cost of the lives of lakhs of people with increasing human population the activities
of the tanneries should be encouraged on monetary considerations. We find that the
tanners have absolutely no regard for the healthy environment in and around their
tanneries. The effluents discharged have been stored like a pond openly in the most
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of the places adjacent to cultivable lands with easy access for the animals and the
people. The Ambur Municipality, which can exercise its powers as per the provisions
of the Madras District Municipalities Act (1920) more particularly under Sections
226 to 231, 249 to 253 and 338 to 342 seems to be a silent spectator probably it does
not want to antagomise the highly influential and stupendously rich tanners. The
powers given under Section 63 of the Water Prevention and Control of Pollution Act
1974 (6 of 1974) have not been exercised in the case of tanneries in Ambur and the
surrounding areas."

Alongwith the affidavit dated July 21, 1992 filed by Deputy Secretary to Government, Environment
and Forests Department of Tamil Nadu, a list of villages affected by the tanneries has been attached.
The list mentions 59 villages in the three Divisions of Thirupathur, Vellore and Ranipath. There is
acute shortage of drinking water in these 59 villages and as such alternative arrangements were
being made by the Government for the supply of drinking water.

In the affidavit dated January 9, 1992 filed by Member Secretary, Tamil Nadu Pollution Control
Board (the board), it has been stated as under :

"It is submitted that there are 584 tanneries in North Arcot Ambedkar District vide
annexure 'A' and 'D'. Out of which 443 Tanneries have applied for consent of the
Board. The Government were concerned with the treatment and disposal of effluent
from tanneries. The Government gave time upto 31.7.1985 to tanneries to put up
Effluent Treatment Plant (E.T.P.). So far 33 tanneries in North Arcot Ambedkar
District have put up Effluent Treatment Plant. The Board has stipulated standards for
the effluent to be disposed by the tanneries."

The affidavits filed on behalf of State of Tamil Nadu and the Board clearly indicate that the tanneries
and other polluting industries in the State of Tamil Nadu are being persuaded for the last about 10
years to control the pollution generated by them. They were given option either to construct
common effluent treatment plants for a cluster of industries or to set up individual pollution control
devices. The Central Government agreed to give substantial subsidy for the construction of common
effluent treatment plants (CETPs). It is a pity that till date most of the tanneries operating in the
State of Tamil Nadu have not taken any step to Control the Pollution caused by the discharge of
effluent. This Court on MAY 1, 1995 passed a detailed order. In the said order this Court noticed
various earlier orders passed by this Court and finally directed as under :

"Mr. R. Mohan, learned senior counsel for the Tamil Nadu Pollution Control Board
has placed before us a consolidated statement dividing the 553 industries into three
parts. The first part in Statement No.1 and the second part in Statement No.2 relate
to those tanneries who have set up the Effluent Treatment Plants either individually
or collectively to the satisfaction of the Tamil Nadu Pollution Control Board.
According to the report placed on the record by the Board, these industries in
Statements 1 and 2 have not achieved the standard or have not started functioning to
the satisfaction of the Board. So far as the industries in Statements 1 and 2 are
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concerned, we give them three months notice from today to complete the setting up
of Effluent Treatment Plant (either individually or collectively) failing which they
shall be liable to pollution fine on the basis of their past working and also liable to be
closed. We direct the Tamil Nadu Pollution Control Board to issue individual notices
to all these industries within two weeks from today. The Board is also directed to
issue a general notice on three consecutive days in a local newspaper which has
circulation in the District concerned.

So far as the 57 tanneries listed in Statement III (including 12 industries who have
filed writ petition, Nos. of which have been given above) are concerned, these units
have not installed and commissioned the Effluent Treatment Plants despite various
orders issued by this Court from time to time. Mr. R. Mohan, learned senior counsel
appearing for Tamil Nadu Pollution Control Board states that the Board has issued
separate notices to these units directing them to set up the Effluent Treatment Plants.
Keeping in view the fact that this Court has been monitoring the matter for the last
about four years and various orders have been issued by this Court from time to time,
there is no justification to grant any further time to these industries. We, therefore,
direct the- 57 industries listed hereunder to be closed with immediate effect. ...... We
direct the District Collector and the Senior Superintendent of Police of the District to
have our orders complied with immediately. Both these Officers shall file a report in
This Court within one week of the receipt of the order. We give opportunity to these
57 industries to approach this ' court as and when any steps towards the setting up of
Effluent treatment Plants their plants and their commissioning have been taken by
these industries. If any of the industries wish to be relocated to some other area they
may come out with a proposal in that respect :

On July 28,1995 this Court suspended the closure order in respect or seven industries mentioned
therein for a period of eight weeks. It was further observed as under:

"Mr. G . Ramaswamy, learned senior advocate appearing for some of the tanneries in
Madras states that the setting up of the effluent treatment plants is progressing
satisfactorily. According to him several lacs have already been spent and in a short
time it would start operating. Mr. Mohan, learned counsel for the Tamil Nadu
Pollution Control Board will inspect that project and file a report by 3rd August,

1995".
This Court on September 8, 1995 passed the following order :

"The Tamil Nadu pollution Control Board relates to about 299 industries stated by
M.G. Ramaswamy, Mr. Kapil Sibal and Mr. Sanghi, learned senior advocates
appearing f for these industries, that the setting up of projects is in progress.
According to the learned counsel Tamil Nadu Leather Development Corporation
(TALCO) is in charge of the project. The learned counsel state that the project shall
be completed in every respect within 3 months from today. The details of these
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industries and the projects undertaken by TALCO as per list No. I is as under...... We
are of the view that it would be in the interest of justice to give a little more time to
these industries to complete the project. Although the industries have asked time for
three months, we give them time till 31st December, 1995. We make it clear that in
case the projects are not completed by that time, the industries shall be liable to be to
be closed forthwith. Apart from that, these industries shall also be liable to pollution
fine for the past. period during which they had been operating. We also take this
opportunity to direct TALCO to take full interest in these projects and have the
projects completed within the time granted by us.

Mr. Kapil Sibal, learned counsel appearing for the tanneries, stated that Council, for
Indian Finished Leather Manufacturers Export Association is a body which is
collecting 5% on all exports. This body also helps the tanneries in various respect. We
issue notice to the Association to be present in this Court and assist this Court in all
the matters pertaining to the leather tanneries in Madras. Mr. Sampath takes notice .

So far as List No. I is concerned, it relates to about 163 tanneries (except M/s.
Vibgyor Tanners & Co., Kailasagiri Roads, Mittalam-635 811 Ambur (via), The
Pollution Control Board has inspected all these tanneries and placed its report before
us. According to the report mosts of these tanneries have not even started primary
work at spot. Some of them have not even located the land. The tanneries Should
have themselves set, up the pollution control devices right at time when they started
working. They have not done so. They are not even listening to various orders passed
by this Court from time to time during the last more than 2 years. It is on the record
that these tanneries are polluting the area. Even the water around the area where
they are operating is not worth drinking. We give no further time to these tanneries.
We direct all the following tanneries which are numbering about 162 to be closed
with immediate effect.

It may be mentioned that this Court suspended the closure orders in respect of various industries
from time to time enable the said industries to install the pollution control devices.

This Court by the order dated October 20, 1995 directed the National Environmental Engineering
Research Institute, Nagpur (NEERI) to send a team of experts to examine, in particular, the
feasibility of setting up of CETPs for cluster of tanneries situated at, different places in, the State of
Tamil Nadu where the work of setting up of the CETPs has not started and also to inspect the
existing CETPs including those where construction work was in progress . NEERI submitted its first
report on December 9, 1995 and the second report on February 12, 1996. This Court examined the
two reports and passed the following order on April 9, 1996:

"Pursuant to this Court's order dated December 15, 1955, NEERI has submitted Final
Examination Report dated February 12, 1996, regarding CETPs constructed/under
construction by the Tanneries in various districts of the State of Tamil Nadu. A four
member team constituted by the Director, NEERJ inspected the CETPs from January
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27 to February 12, 1996. According to the report, at present, 30 CETPs sites have
been identified for tannery clusters in the five districts of Tamil Nadu viz., North
Arcot Ambedkar, Erode Periyar, Dindigul Anna, Trichi and Chengai M.G.R. All the
30 CETPs are inspected by the Team. According to the report, only 7 CETPs are
under operation, while 10 are under construction and 13 are proposed. The following
7 ETPs are under operation:

1. M/s. TALCO Ranipet Tannery

Effluent Treatment Co. Ltd.
Ranipet, Dist. North Arcot
Ambedkar.

2. M/s. TALCO  Ambur  Tannery
Effluent Treatment Co. Ltd.,

Thuthipet Sector, Ambur Dist. North Arcot Ambedkar.

3. M/s. TALCO Vaniyambadi Tanners Enviro Control Systems Ltd., Vaniyambattu,
Vaniyambadi, Dt. North Arcot.

4. M/s. Pallavaram Tanners Industrial Effluent Treatment Co., Chrompet Area, Dist.
Chengai) MGR.

5. M/s. Ranipet SIDCO Finished Leather Effluent Treatment Co. Pvt. Ltd., Ranipet,
Dist. North Arcot Ambedkar.

6. M/s. TALCO Vaniyambadi Tanners Enviro Control Systems Ltd. Udayendiram,
Vaniyambadi, Dist. North Arcot Ambedkar.

7. M/s. TALCO Pernambut Tannery Effluent Treatment Co. Ltd., Bakkalapalli,
Pernambut, Dist. North Arcot AmbedKkar.

The CETPs mentioned at Sl. Nos. 5, 6 & 7 were commissioned in January, 1996 and
were on the date of report passing through stabilization period. The report indicates
that so far as the above CETPs are concerned, although there is improvement in the
performance they are still not operating at their optimal level and are not meeting the
standards as laid down by the Ministry of Environment and Forests and the Tamil
Nadu Pollution Control Board for inland surface water discharge. The NEERI has
given various recommendations to be followed by the above mentioned units. We
direct the units to comply with the recommendations of NEERI within two months
from today. The Tamil Nadu Pollution Control Board shall monitor the directions
and have the recommendations of the NEERI complied with. So far as the three units
which are under stabilization, the NEERI Team may inspect the same and place a
final report before this Court within the period of two months.
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Apart from the tanneries which are connected with the above mentioned 7 units,
there are large number of other tanneries operating in the 5 districts mentioned
above which have not set up any satisfactory pollution control devices. Mr. Mohan
learned counsel for the Tamil Nadu Pollution Control Board states that notices were
issued to all those tanneries from time to time directing them to set up the necessary
pollution control devices. It is mandatory for the tanneries to set up the pollution
control devices. Despite notices it has not been done. This Court has been monitoring
these matters for the last about 4 years. There is no awakening or realisation to
control the pollution which is being generated by these tanneries. The NEERI has
indicated the physico-chemical characteristics of ground water from dug wells near
tannery clusters. According to the report, water samples show that well-waters
around the tanneries are unfit for drinking. The report also shows that the that the
quality of water in Paler river down stream from the place where effluent is
discharged, is highly polluted. We, therefore, direct that all the tanneries in the
districts of North Arcot Ambedkar, Erode Periyar, Dindigul Anna, Trichi and Chengai
M.G.R which are not connected with the seven CETPs mentioned above, shall be
closed with immediate effect. None of these tanneries shall be permitted to operate
till the time the CETPs are constructed to the satisfaction of the Tamil Nadu Pollution
control Board. We direct the District Magistrate and the Superintendent of Police of
the area concerned, to have all these tanneries closed with immediate effect. Mr.
Mehta has placed on record the report of Tamil Nadu Pollution Control board. In
Statement I of the Index, there is a list of 30 industries which have also not been
connected with any CETPs. According to the report, these industries have not, till
date set up pollution control devices. We direct the closure of these industries also.
List is as under. ..... The Tamil Nadu Pollution Control] Board has filed another
report dated January 18, 1996 pertaining to 51 Tanneries. There is dispute regarding
the permissible limit of the quantity of total dissolved solids (TDS). Since the NEERI
team is visiting these tanneries, they may examine the TDS aspect also and advise
this Court accordingly. Meanwhile, we do not propose to close any of the tannery on
the ground that it is discharging more than 2001 TDS. The report indicates that
except the 17 units, all Other units are non-complaint units in the sense that they are
not complying with the BOD standards. Excepting these 17 industries the remaining
34 tanneries listed hereunder are directed to be closed forthwith. ..... We direct the
District Magistrate and the Superintendent of the Police of the area concerned to
have all these industries mentioned above closed forthwith The tanneries in the 5
districts of Tamil Nadu referred to in this order have been operating for a longtime.
Some of the tanneries are operating for a period of- more than two decades. All this
period these tanneries have been, polluting the area. Needless to say that the total
environment in the area has been polluted the area. Needless issue show cause notice
to these industries through their learned counsel who are present in Court why they
be not subjected to heavy pollution fine. We direct the state of Tamil Nadu through
the Industry Ministry, the Tamil Nadu Pollution Central Board and all other
authorities concerned and also the Government of India through the Ministry of
Environment and Forests not to permit the setting up of further tanneries in the State
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of Tamil Nadu.

Copy of this order be communicated to the concerned authorities within three days.
To come up for further consideration after the replies to the show cause. There are
large number of tanneries in the State of Tamil Nadu which have set up individual
pollution control devices and which according to the Tamil Nadu Pollution Control
Board are operating satisfactorily. The fact however remains that all these tanneries
are discharging the treated efficient within the factory precinct itself. We direct
NEERI Team which is visiting this area to find out as to whether the discharge of the
effluent on the land within the factory premises is permissible environmentally. M/s.
Nandeem Tanning Company, Valayampet Vaniyambadi is one is one of such
industries. Copy of the report submitted by the Tamil Nadu Pollution Control Board
be forwarded to the NEERI. NEERI may inspect this industry within ten days and file
a report in this Court. Copy of this order be communicated to NEERI.

Matter regarding Distilleries in the State of Tamil Nadu.

The Tamil Nadu Pollution Control Board has placed on record the factual report
regarding Distilleries mentioned in page 4 of the Index of its report dated April 5,
1996. Learned counsel for the Board states that the Board shall issue necessary
notices to these industries to set up pollution control devices to the satisfaction of the
Board, failing which these distilleries shall be closed. The Pollution Control Board
shall place a status report before this Court."

The NEERI submitted two further reports on may 1, 1996 and June 11, 1996 in respect of CETPs set
up by various industries. The NEERI reports indicate that the physico- chemical characteristics of
ground water from dug wells in Ranipath, Thuthipath, Valayambattu, Vandyambadi and various
other places do not conform to the limits prescribed for drinking purposes.

This Court has been monitoring this petition for almost five years. The NEERI, Board and the
Central Pollution Control Board (Central Board) have visited the tanning and other industries in the
State of Tamil Nadu for several times. These expert bodies have offered all possible assistance to
these industries. The NEERI reports indicate that even the seven operational CETPs are not
functioning to its satisfaction. NEERI has made several recommendations to be followed by the
operational CETPs. Out of the 30 CETP- sites which have been identified for tannery clusters in the
five districts of North Arcot Ambedkar, Erode Periyar, Dindigul Anna, Thrichi and Chengai MGR.
are under operation 10 are under construction and 13 are proposed. There are large number of
tanneries which are not likely to be connected with any CETP and are required to set up pollution
control devices on their own. Despite repeated extensions granted by this Court during the last five
years and prior to that by the Board the tanneries in the State of Tamil Nadu have miserably failed
to control the pollution generated by them.

It is no doubt correct that the leather industry in India has become a major foreign exchange earner
and at present Tamil Nadu is the leading exporter of finished leather accounting for approximately
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80% of the country's export. Though the leather industry is of vital importance to the country as it
generates foreign exchange and provides employment avenues it has no right to destroy the ecology,
degrade the environment and pose as a health hazard. It cannot be permitted to expand or even to
continue with the present production unless it tackles by itself the problem of pollution created by
the said industry.

The traditional concept that development and ecology are opposed to each of her, is no longer
acceptable. "Sustainable Development is the answer. In the International sphere "Sustainable
Development" as a concept came to be known for the first time in the Stockholm Declaration of
1972. Thereafter, in 1987 the concept was given a definite shape by the World Commission on
Environment and Development in its report called Court Common Future. The Commission was
chaired by the then Prime Minister of Norway Ms. G.H. Brundtland and as such the report is
popularly known as "Brundtland Report" 1991 the World Conservation Union, United Nations
Environment Programme and World Wide Fund for Nature, jointly came out with a document
called "Caring for the Earth" which is a strategy for sustainable living. Finally, came the Earth
Summit held in June, 1992 at Rio which saw the largest gathering of world leaders ever in the
history - deliberating and chalking out a blue pring for the survival of the planet. Among the tangible
achievements of the Rio Conference was the signing of two conventions, one on biological diversity
and another on climate change. These conventions were signed by 153 nations. The delegates also
approved by consensus three non binding documents namely, a Statement on Forestry Principles a
declaration of principles on environmental policy and development and initiatives and Agenda 21 a
programme of action into the next century in areas like poverty, population and pollution. during
the two decades from Stockholm to Rio "sustainable Development" and came to be accepted as a
viable concept to eradicate poverty and improve the quality of human life while living within the
carrying capacity of the supporting eco-systems. "sustainable Development: as defined by the
Brundtland Report means "Development that meets the needs of the present without compromising
the ability of the future generations to meet their own needs". We have no hesitation in holding that
"Sustainable Development' As a balancing concept between eclogy and development has been
accepted as a part of the Customary International Law though its salient feature have yet to be
finalised by the International Law Jurists.

Some of the salient principles of "Sustainable Development", as culled-out from Brundtland Report
and other international documents, are Inter-Generational Equity, Use and Conservation of Nature
Resources, Environmental Protection, the Precautionary Principle, Polluter Pays principle,
Obligation to assist and cooperate, Eradication of Poverty and Financial Assistance to the
developing countries. We are, however, of the vies that "The Precautionary Principle" and "The
Polluter Pays" principle are essential features of "Sustainable Development". The "Precautionary
Principle" - in the context of the municipal law - means.

(i) Environment measures - by the State Government and the statutory Authorities must anticipate,
prevent' and attack the causes of environmental degradation.

(ii) Where there are threats of serious and irreversible damage lack of scientific certainly should not
be used as the reason for postponing, measures to prevent environmental depredation.
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(iii)The "Onus of proof" is on the actor or the developer/industrial to show that his action is
environmentally benign.

"The Polluter Pays" principle has been held to be a sound principle by this Court Indian Council for
Enviro- Legal Action vs. Union of India J.T. 1996 (2) 196. The Court observed, "We are of the
opinion that any principle evolved in this 'behalf should be simple practical and suited to the
conditions obtaining in this country". The Court ruled that "Once the activity carried on is
hazardous or inherently dangerous, the person carrying on such activity is liable to make good the
loss caused to any other person by his activity irrespective of the fact whether he took reasonable
care while carrying on his activity. The rule is premised upon the very nature of the activity carried
on". Consequently the polluting industries are "absolutely liable to compensate for the harm caused
by them to villagers in the affected area, to the soil and to the underground water and hence, they
are bound to take all necessary measures to remove sludge and other pollutants lying in the affected
areas". The "Polluter Pays" principle as interpreted by this Court means that the absolute liability for
harm to the environment extends not only to compensate the victims of pollution but also the cost of
restoring the environmental degradation. Remediation of the damaged environment is part of the
process of "Sustainable Development" and as such polluter is liable to pay the cost to the individual
sufferers as well as the cost of reversing the damaged ecology.

The precautionary principle and the polluter pays principle have been accepted as part of the law of
the land. Article 21 of the Constitution of India guarantees protection of life and personal liberty.
Articles 47, 48A and 51A(g) of the Constitution are as under:

"47. Duty of the State to raise the level of nutrition and the standard of living and to
improve public health. The State shall regard the raising of the level of nutrition and
the standard of living of its people and the improvement of public health as among its
primary duties and in particular, The State shall endeavour to bring about
prohibition of the consumption except for medicinal purposes of intoxicating drinks
and of drugs which are injurious to health. 48A. (g) Protection and improvement of
environment and safeguarding of forests and wild life. The State shall endeavour to
protect and improve the environment and to safeguard the forests and wild life of the
country.

51A.(g) To protect and improve the natural environment including forests, takes,
rivers and wild life, and to have compassion for living creatures."

Apart from the constitutional mandate to protect and improve the environment there are plenty of
post independence legislations on the subject but more relevant enactments for our purpose are:
The Water (Prevention and Control of Pollution Act 1974 (the Water Act), The Air (Prevention and
Control of Pollution) Act, 1981 (the Air Act) and the Environment Protection Act 1986 (the
Environment Act). The Water Act provides for the constitution of the Central Pollution Control
Board by the Central Government and the constitution of one State Pollution Control boards by
various State Governments in the country. The Boards function under the control of the
Governments concerned. The Water Act prohibits the use or streams and wells for disposal of
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polluting matters. Also provides for restrictions on outlets and discharge of effluents without
obtaining consent from the Board. Prosecution and penalties have been provided which include
sentence of imprisonment. The Air Act provides that the Central Pollution Control Board and the
State Pollution Control Boards constituted under the later Act shall also perform the powers and
functions under the Air Act. The main function of the Boards, under the Air Act, is to improve the
quality of the air and to prevent. control and abate air pollution in the country. We shall deal with
the Environment Act in the later part of this judgement.

In view of the above mentioned constitutional and statutory provisions we have no hesitation in
holding that the precautionary principle and the polluter pays pcinciple are part of the
environmental law of the country.

Even otherwise once these principles are accepted as part of the Customary International Law there
would be no difficultly in accepting them as part of the domestic law. It is almost accepted
proposition of law that the rule of Customary International Law which are not contrary to the
municipal law shall be deemed to have been incorporated in the domestic law and shall be followed
by the Courts of Law. To support we may refer to Justice H.R. Khanna's opinion in Addl. Distt.
Magistrate Jabalpur vs Shivakant Shukla (AIR 1976 SC 1207) Jolly George Varghese's case (AIR
1980 SC 470) and Gramophone Company's case (AIR 1984 SC 667).

The Constitutional and statutory provision protect a persons right to fresh air, clean water and
pollution free environment, but the source of the right is the inalienable common law right of clean
environment. It would be useful to quote a paragraph from Blackstone's commentaries on the Laws
of England (Commentaries on the Laws of England of Sir Willian Blackstone) Vol.III, fourth edition
published in 1876. Chapter XIII, "Of Nuisance" depicts the law on the subject in the following words

"Also, if a person keeps his hogs, or other noisome animals, 'or allows filth to
accumulate on his premises, so near the house of another, that the stench
incommodes him and makes the air unwholesome, this is an injurious nuisance, as it
tends to deprive him of the use and benefit of his house. A like injury is, if one's
neighbour sets up and exercises any offensive trade; as a tanner's, a tallow chandler's,
or the like; for though these are lawful and necessary trades, yet they should be
exercised in remote places; for the rule is, sic utere "tuo, ut alienum non laedas;" this
therefore is an actionable nuisance. 'And on a similar principle a constant ringing of
bells in one's immediate neighbourhood may be a nuisance ....... With regard to other
corporeal heriditaments; it is a nuisance to stop or divert water that used to run to
another's meadow or mill; to corrupt or poison a water-course, by erecting a due
house or a lime-pit, for the use of trade, in the upper part of the stream; 'to pollute a
pond. from which another is entitled to water his cattle: to obstruct a drain; or in
short to do any act in common property, that in its consequences must necessarily
tend to the prejudice of one's neighbour. So closely does the law of England enforce
that excellant rule of gospel-morality, of "doing to others. as we would they should do
unto ourselves ."
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Our legal system having been founded on the British Common law the right of a person to pollution
free environment is a part of the basic jurisprudence of the land.

The Statement of Objects and Reasons to the Environment Act, inter alia, states as under :

"The decline in environmental quality has been evidenced by increasing pollution,
loss of vegetal cover and biological diversity, excessive concentrations of harmful
chemicals in the ambient atmosphere and in food chains, growing risks of
environmental accidents and threats to life support systems. The world community's
resolves to protect and enhance the environmental quality found expression in the
decisions taken at the United Nations Conference on the Human Environment held
in Stock hold in June, 1972. Government of India participated in the Conference and
strongly voiced the environmental concerns. While several measures have been taken
for environmental protection both before and after the Conference, the need for a
general legislation further to implement the decisions of the Conference has become
increasingly evident ...... Existing lass generally focus on specific types of pollution or
on specific categories of hazardous substances. Some major areas of environmental
hazardous are not covered. There also exist uncovered gaps in areas of major
environmental hazards. There are inadequate linkages in handling matters of
industrial and environmental safety. Control mechanisms to guard against slow,
insidious build up of hazardous substances, especially new chemicals, in the
environment are weak. Because of a multiplicity of regulatory agencies, there is need
for an authority which can. Assume the lead role for studying, planning and
implementing long-term requirements of environmental safety and to give direction
to, and co-ordinate a system of speedy and adequate response to emergency
situations threatening the environment ...... In view of what has been state above,
there is urgent need for the enactment of a general legislation on environmental
protection which inter alia, should enable co- ordination of activities of the various
regulatory agencies, creation of an authority or authorities with adequate powers for
environmental protection, regulation of discharge of environmental pollutants and
handling of hazardous substances, speedy response in the event of accidents
threatening environment and deterent punishment to those who endanger human
environment, safety and health".

Sections 3, 4, 5, 7 and 8 of the Environment Act which are relevant are as under :

"3. Power of Central Government to take measures to protect and improve
environment - (1) Subject to the provisions of this Act the Central, Government shall
have till power to take all such measures as it deems necessary or expedient for the
purpose of protecting improving the quality of the environment and preventing
controlling and abating environmental pollution. (2) In particular, and without
prejudice to the Generality of the provisions of section (1), such measures may
include measures with respect to all or any of the following matters, namely :-
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(i) co-ordination of actions by the State Governments, officers and other authorities -
(a) under tis Act, or the rules made thereunder, or

(b) under any other law for the time being in force which is relatable to the objects of
this Act;

(ii) planning and execution of a nation-wide programme for the prevention, control
and abatement of environmental pollution;

(iii) laying down standards for the quality of environment in its various aspects;

(iv) laying down standards for the emission or discharge of environmental pollutants
from various sources whatsoever : Provided that different standards for emission or
discharge may be laid down under this clause from different sources having regard to
the quality or composition of the emission or discharge of environmental pollutants
from such sources :

(v) restriction of areas in which any industries, operation or processes or class of
industries, operations or processes shall not be carried out or shall be carried out
object to certain safeguards;

(vi) laying down procedures and safeguards for the prevention of accidents which
may cause environmental pollution and remedial measures for such accidents;

(vii) lying down procedures and safeguards for the handling of hazardous substances;

(viii) examination of such manufacturing processes, materials and substances as are
likely to cause environmental pollution;

(ix) carrying out and sponsoring investigations and research relating to problems of
environmental pollution;

(x) Inspection of any premises, plant, equipment, machinery, manufacturing or other
processes, material or substances and giving, by order, of such direction to such
authorities, officers or persons as it may consider necessary to take steps for the
prevention, control and abatement of environmental pollution;

(xi) establishment or recognition or environmental laboratories and institutes to
carry out the functions entrusted to such environmental laboratories and institutes

under this Act;

(xii) collection and dissemination of information in respect of matters relating to
environmental pollution;
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(xiii) preparation of manuals, codes or guides relating to the prevention, control and
abatement of environmental pollution;

(xiv) such other matters as the Central Government deems necessary or expedient for
the purpose of securing the effective implementation of the provisions of this Act.

(3) The Central Government may, if it considers it necessary or expedient so to do for
the purposes of this Act, by order, published in the powers and functions (including
the power to issue directions under Section 5 ) of the Central Government under this
act and for taking measures with respect to such of the matters referred to in
sub-section (2) as may be mentioned in the order and subject to the supervision and
control of the Central government and the provisions of such order, such authority or
authorities may exercise the powers or perform the functions or take the measures so
mentioned in the order as if such authority or authorities had been empowered by
this Act to exercise those powers or perform those functions or take such measures.

4. Appointment or officers and their powers and functions (1) without prejudice to
the provisions of sub-section (3) of section 3, the Central Government may appoint
officers with such designations as it thinks fit for the purposes of this Act and may
entrust to them such of the powers and functions under this Act as it may deem fit.
(2) The officers appointed under sub-section (1) shall be subject to the general
control and direction of the Central Government or, if so directed by that
Government, also of the authority or authorities, if any, constituted under
sub-section (3) of section 3 of any other authority or officer".

5. Power to give directions. - Notwithstanding anything contained in any other law
but subject to the provisions of this Act, the Central Government may, in the exercise
of its powers and performance of its functions under this Act, issue direction in
writing to any person, officer or any authority and such person, officer or authority
shall be bound to comply with such directions.

Explanation. - for the avoidance of doubts, it is hereby declared that the power to
issue directions under this section includes the power to direct ---

(a) the closure, prohibition or regulation of any industry, operation or process; or

(b) stoppage or regulation of the supply of electricity or water or any other service.

7. Persons carrying on industry, operation etc. not to allow emission or discharge of
environmental pollutants in excess of the standards. No. person carrying on any
industry, operation or process shall discharge or emit or permit to be discharged or

emitted any environmental pollutant in excess of such standards as may be
prescribed.
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8. Persons handling hazardous substances to comply with procedural safeguards. -
No person shall handle or cause to be handled any hazardous substance except in
accordance with such procedure end after complying with such safeguards as may be
prescribed".

Rule 3(1), 3(2), and 5(1) of the Environment (Protection) Rules 1986 (the Rules) are as under:

"g. Standards for emission or discharge of environmental pollutants. - (1) For the
purposes of protecting and improving the quality of the environmental and
preventing and abating environmental pollution, the standards for emission or
discharge of environmental pollutants from the industries, operations or processes
shall be as specified in Schedule I to IV).

3(2) Notwithstanding anything
contained in sb-rule(l), the

Control Board or a State Board may specify more stringent standards from those
provided in (Schedule to IV) in respect of any specific industry, operation or process
depending upon the quality of the recipient system and after recording reasons,
therefore, in writing.

5. Prohibition and restriction on the location of industries and the carrying on
processes and operations in different areas - (1) The Central Government may take
into consideration the following factors while prohibiting or restricting the location of
industries and carrying on of processes and operations an different areas :

(i) Standards for quality of environment in its various aspects laid down for an area.

(i1) The maximum allowable limits of concentration of various environment
pollutants (including noise) for an area.

(iii) The likely emission or discharge of environmental pollutants from an industry,
process or operation proposed to be prohibited or restricted.

(iv) The topographic and climatic features of an area.

(v) The biological diversity of the area which, in the opinion of the Central
Government, needs to be preserved.

(vi) Environmentally compatible land use.

(vii) Net adverse environmental impact likely to be caused by an industry, process or
operation proposed to be prohibited or restricted.
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(viii) Proximity to a protected area under the Ancient Monuments and Archaeological
Sites and Remains Act, 1958 or a sanctuary, National Park, game reserve or closed
area notified, as such under the Wild Life (Protection) Act, 19/2, or places protected
under any treaty, agreement or convention with any other country or countries or in
pursuance of any decision made in any international conference, association or other
body.

(ix) Proximity to human settlements

(x) Any other factors as may be considered by the Central Government to be relevant
to the protection of the environment in an area".

It is thus obvious that the Environment Act contains useful provisions for controlling pollution. The
main purpose of the Act is to create an authority or authorities under Section 3(3) of the Act with
adequate powers to control pollution and protect the environment. It is a pity that till date no
authority has been constituted by the Central Government. The work which is required to be done
by an authority in terms of Section 3(3) read with other provision of the Act is being done by this
Court and the other Courts in the country. It is high time that the Central Government realises its
responsibility and statutory duty to protect the degrading environment in the country. If the
conditions in the five districts of Tamil Nadu, where tanneries are operating, are permitted to
continue then in the near future all rivers/canals shall be polluted, underground waters
contaminated, agricultural lands turned barren and the residents of the area exposed to serious
diseases. It is, therefore, necessary for this Court to direct the Central Government to take
immediate action under the provisions of the Environment Act.

There are more than 900 tanneries operating in the five districts of Tamil Nadu. Some of them may,
by now, have installed the necessary pollution control measures, they have been polluting the
environment for over a decade and in some cases even for a longer period. This Court has in various
orders indicated that these tanneries are liable to pay pollution fine. The polluters must compensate
the affected persons and also pay the cost of restoring the damaged ecology.

Mr. M.C. Mehta, learned counsel for the petitioner has invited our attention to the Notification
GOMs No. 213 dated March 30, 1989 which reads are under :

"Order :-

In the Government Order first read above, the Government have ordered, among
other things, that no industry causing serious water pollution should be permitted
with in one kilometer from the embankments of rivers, streams, dams etc, and that
the Tamil Nadu Pollution Control Board Should furnish a list of such industries to all
local bodies. It has been suggested that it is necessary to have a sharper definition for
water sources so that ephemeral water collections like rein water ponds, drains,
sewerages (bio-degradable) etc. may be excluded form the purview of the above
order. The Chairman, Tamil Nadu Pollution Control Board has stated that the scope
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of the Government Order may be restricted to reservoirs, rivers and public drinking
water sources.

He has also stated that there should be a complete ban on location of highly polluting
industries within 1 Kilometer of certain water sources.

2. The Government have carefully examined the above suggestions. The Government
impose a total ban on the setting up of the highly polluting industries mentioned in
Annexure - I to this order ' within one Kilometer from the embankments of the water
sources mentioned in Annexure-II to this order.

3. The Government direct that under any circumstance if any highly polluting
industry is proposed to be set up within one kilometer from the embankments of
water sources other than those mentioned in Annexure-II to this order, the Tamil
Nadu Pollution Control Board should examine the case and obtain the approval of
the Government for it".

Annexure-I to the Notification includes Distilleries, tanneries, fertilizer, steel plants and foundries
as the highly polluting industries. We have our doubts whether the above quoted government order
is being enforced by the Tamil Nadu Government. The order has been issued to control pollution
and protect the environment. We are of the view that the order should be strictly enforced and no
industry listed in Annexure-1 to the order should be permitted to be set up in the prohibited area.

Learned counsel for the tanneries raised an objection that the standard regarding total dissolved
solids (TDS) fixed by the Board was no. justified. This Court by the order date April 9, 1996 directed
the NEERI to examine this aspect and give its opinion. In its report dated June 11, 1996 NEERI has
justified the standards stipulated by the Board. The reasoning of the NEERI given in its report dated
June 11, 1996 is as under:

"The total dissolved solids in ambient water have phisiological, industrial and
economic significance. The consumer acceptance of mineralized water decreases in
direct proportion to increased mineralization as indicated by Bruvold (1). High Total
dissolved solids (TDS), including chlorides and sulphates, are objectionable due to
possible physiological effect and mineral taste that they impart to water. High levels
of total dissolved solids produce Laxative/cathartic/purgative effect in consumers.
the requirement of soap and other detergents in household and industry is directly
related to water hardness as brought out by DeBoer and Larsen (2). High
concentration of mineral salts, particularly sulphates and chlorides, are also
associated with costly corrosion damage in wastewater treatment systems, as detailed
by patterson and Banker (3). Of par particular importance is the tendency of scale
deposits with high TDS thereby resulting in high fuel consumption in boilers. The
Ministry of Environment and forests (MEF) has not categorically laid down
standards for inland surface water discharge for total dissolved solids (TDS),
sulphates and chlorides. The Decision on these standards rests with the respective
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state Pollution Control Boards as per the requirements based on local site conditions.
The standards stipulated by the TNPCB are justified on the aforereffered
considerations.

The prescribed standards of the TNPCB for inland surfaces water discharge can be
met for tannery wastewaters cost-effectively through proper implant control
measures in tanning operation, and rationally designed and effectively operated
wastewater treatment plants (ETPs & CETPs). Tables 3 and 5 depict the quality of
groundwater in some areas around tanneries during peak summer period (June 3- 5,
1996). Table 8 presents the data collection by TNPCB at individual ETPs indicating
that TDS, sulphates and chlorides concentrations are below the prescribed standards
for inland surface water discharge. The quality of ambient waters needs to the
maintained through the standards stipulated by TNPCB."

The Board has Power under the Environment Act and the Rules to lay down standards for emissions
or discharge of environmental Pollutants. Rule 3(2) of the Rules even permit the Board to specify
more stringent standards from those provided under the Rules. The NEERI having justified the
standards stipulated by the Board, We direct that these standards are to be maintained by the
tanneries and other industries in the State of Tamil Nadu.

Keeping in view the scenario discussed by us in this judgment, we order and direct as Under:-

1. The Central Government shall constitute an authority under Section 3(3) of the Environment
(Protection) Act, 1986 and shall confer on the said authority all the powers necessary to deal with
the situation created by the tanneries and other polluting industries in the State of Tamil Nadu. The
Authority shall be headed by a retired judge of the High Court and it may have other members-
preferably with expertise in the field of pollution control and environment protection- to be
appointed by the Central Government. The Central Government shall confer on the said authority
the powers to issue directions under Section 5 of the Environment Act and for taking measures with
respect to the matters referred to in Clause (v), (vi) (vii) (viii)

(ix) (x) and (xii) of Sub-Section (2) of Section 3. The Central Government shall consitute the
authority before September 30, 1996.

2. The authority so constituted by the Central Government shall implement the "precautionary
principle" and the "polluter pays" principle. The authority shall, with the help of expert opinion and
after giving opportunity to the concerned polluters assess the loss to the ecology\environment in the
affected areas and shall also identify the individuals/families who have suffered because of the
pollution and shall assess the compensation to be paid to the said individuals/families. The
authority shall further determine the compensation to be recovered from the polluters as cost of
reversing the damaged environment. The authority shall lay down just and fair procedure for
completing the exercise.
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3. The authority shall compute the compensation under two heads namely, for reversing the ecology
and for payment to individuals. A statement showing the total amount to be recovered, the names of
the polluters from who the amount is to be recovered, the amount to be recovered from each
polluter, the persons to who the compensation is to be paid and the amount payable to each of them
shall be forwarded to the Collector\District Magistrates of the area concerned. The
Collector\District magistrate shall recover the amount from the polluters, if necessary, as arrears of
land revenue. He shall disburse the compensation awarded by the authority to be affected
persons/families.

4. The authority shall direct the closure of the industry owned/managed by a polluter in case he
evades or refuses to pay the compensation awarded against him. This shall be in addition to the
recovery from his as arrears of land revenue.

5. An industry may have set up the necessary pollution control device at present but it shall be liable
to pay for the past pollution generated by the said industry which has resulted in the environmental
degradation and suffering to the residents of the area.

6. We impose pollution fine of Rs. 10,000/- each on all the tanneries in the districts of North Arcot
Ambedkar, Erode Periyar, Dindigul Anna, Trichi and Chengai M.G.R. The fine shall be paid before
October 31, 1996 in the office of the Collector/District Magistrate concerned. We direct the
Collectors/District Magistrates of these districts to recover the fines from the tanneries. The money
shall be deposited, alongwith the compensation amount recovered from the polluters, under a
separate head called "Environment protection Fund" and shall be utilised for compensating the
affected persons as identified by the authorities and also for restoring the damaged environment.
The pollution fine is liable to the recovered as arrears of land revenue. The tanneries which fail to
deposit the amount by October 31, 1996 shall be closed forthwith and shall also be liable under the
Contempt of Courts Act.

7. The authority, in consultation with expert bodies like NEERI, Central Board, Board shall frame
scheme/schemes for reversing the damage caused to the ecology and environment by pollution in
the State of Tamil Nadu. The scheme/schemes so framed shall be executed by the State Government
under the supervision of the Central Government. The expenditure shall be met from the
"Environment protection fund" and from other sources provided by the state Government and the
Central Government.

8. We suspend the closure orders in respect of all the tanneries in the five districts of North Arcot
Ambedkar, Erode Periyar, Dindigul Anna, Trichi and Chengai M.G.R. We direct all the tanneries in
the above five districts to set up CETPs or Individual Pollution control Devices on or before
November 30, 1996. Those connected with CETPs shall have to install in addition the primary
devices in the tanerries. All the tanneries in the above five districts shall obtain the consent of the
Board to function and operate with effect from December 15, 1996. The tanneries who are refused
consent or who fail to obtain the consent of the Board by December 15, 1996 shall be closed
forthwith.
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9. We direct the Superintendent of Police and the Collector/district Magistrate/Deputy
Commissioner of the district concerned to close all those tanneries with immediate effect who fail to
obtain the consent from the Board by the said date. Such tanneries shall not be reopened unless the
authority permits them to do so. It would be open to the authority to close such tanneries
permanently or to direct their relocation.

10. The Government Order No. 213 dated March 30, 1989 shall be enforced forthwith. No. new
industry listed in Annexure-I to the Notification shall be permitted to be set up within the prohibited
area. The authority shall review the case of all the industries which are already operating in the
prohibited area and it would be open to authority to direct the relocation of any of such industries.

11. The standards stipuated by the Board regarding total dissolved solids (TDS) and approved by the
NEERI shall be operative. All the tanneries and other industries in the State of Tamil Nadu shall
comply with the said standards. The quality of ambient waters has to be maintained through the
standards stipulated by the Board.

We have issued comprehensive directions for achieving the end result in this case. It is not necesary
for this Court to monitor these matters any further. we are of the view that the Madras High Court
would be in a better position to monitor these matters hereinafter. We, therefore, request the Chief
Justice of the Madras High Court to constitute a special Bench "Green bench" to deal with this case
and other environmental matters. We make it clear that it would be open to the Bench to pass any
appropriate order/orders keeping in view the directions issued by us. We may mention that "Green
Benches" are already functioning in Calcutta, Madhya Pradesh and some other High Courts. We
Direct the Registry of this Court to send the records to the registry of the Madras High matter as a
petition under Article 226 of the Constitution of India and deal with it in accordance with law and
also in terms of the directions issued by us. We give liberty to the parties to approach the High Court
as and when necessary.

Mr. M.C. Mehta has been assisting this Court to our utmost satisfaction. We place on record our

appreciation for Mr. Mehta. We direct the State of Tamil Nadu to pay Rs. 50,000/- towards legal
fees and other out of pocket expenses incurred by Mr. Mehta.
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Annexure -V

Item Nos. 03 to 06 (Court No. 1)

BEFORE THE NATIONAL GREEN TRIBUNAL
SPECIAL BENCH

(By Video Conferencing)

Original Application No. 14/2017 (SZ)
(With report dated 05.07.2022)
Meenava Thanthai K.R. Selva Raj Kumar
Meenavar Nala Sangam Applicant
Versus
The Chairman, National Coastal Zone Management
Authority, Govt., of India, MOEF&CC
New Delhi and Ors. Respondent(s)
With
Original Application No. 16/2017 (SZ)

Saravana Dakshinamurthy Applicant

Versus
Union of India and Ors. Respondent(s)
With
Original Application No. 38/2017 (SZ) (TPB)

Ashwini Kumar Applicant

Versus
Union of India and Ors. Respondent(s)
With
Original Application No. 40/2017(SZ) (TPB)

P. Soma Sundaram Applicant

Versus

Union of India and Ors. Respondent(s)

298



Date of hearing:
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06.07.2022

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. SATYAGOPAL KORLAPATI, EXPERT MEMBER
HON’BLE PROF. A SENTHIL VEL, EXPERT MEMBER

Item No.3:
Applicant(s):
Respondent(s):

Item No.4:

Applicant(s):

For Respondent(s):

Item No.5:

For Respondent(s):

Item No.6:

For Respondent(s):

Mr. G. Stanley Hebzon Singh & Mr. K. Mageshwaran.

Mr. G.M. Syed Nurullah Sheriff for R1 & R14.
Mr. Kumaresan, A.A.G. for Fisheries Department.
Dr. D. Shanmuganathan for R2 to R5, R7 & RS.
Mr. S. Sai Sathya Jith for R6.

Mr. Krishna Ravindran for R9.

Mr. Vasudevan for R10.

Mr. S. Raghunathan for R12.

Mr. A. Yogeshwaran.

Mr. G.M. Syed Nurullah Sheriff for R1.
Dr. D. Shanmuganathan for R4.

Mr. Krishna Ravindran for RS.

Mr. S. Vasudevan for R6.

Mr. S. Raghunathan for R7.

Mr. D.S. Ekambaram for R8.

Mr. S. Sai Sathya Jith for R9.

Mrs. Me. Saraswathy for R1.
Dr. D. Shanmuganathan for R3.
Mr. S. Sai Sathya Jith for R4.
Mr. Krishna Ravindran for RS.
Mr. S. Raghunathan for R8.

Mr. S. Vasudevan for R9.

Mrs. Me. Saraswathy for R1.
Mr. D.S. Ekambaram for R4.

ORDER

The Issue raised - restoration of damage to the environment and
compensation to fishermen affected by oil spillage due to collision
of two ships on 28.1.2017

1. This order will deal with four Applications mentioned above as they

relate to same issue arising out of collision of two cargo ships near

Kamarajar Port on 28.01.2017. The applicants seek restoration of



environment in surrounding areas by clearing the oil pollutant from sea
water, creek, Kosasthalaiyar River, Buckingham Canal, Mangroves
Forest, Birds Sanctuary etc. with the help of the latest scientific
technology and to compensate the victims of damage to the environment

in the form of loss of livelihood of the fishermen operating in the area.

2. It will suffice to refer to the pleadings in the first matter, the issue
being same. Kamarajar Port Limited is located at Coromandel Coast near
Ennore, Chennai and is engaged in shipping of Thermal Colas, Iron Ores,
LNG, POL, Chemicals, Crude and other bulk and rock minerals. It
primarily handled thermal coal with two berths but evolved itself into a
full-fledged port with capacity to handle wide range of products. There
are 21 fishery villages located in and around the Ennore area and the
inhabitants are entirely depending upon the sea for their livelihood. The
port is within the Kosasthalaiyar river. An accident took place around
4.00 a.m. on 28.01.2017. Two Cargo Ships M.T.BW Maple and the M.T.
Dawn Kancheepuram collided just about 2 nautical miles from the
Kamarajar Port. M. T.BW Maple ship came to the Kamarajar port with
18,844 tones of Butane and Propane (LPG) and after downloading the
chemical gas, left the port on January 28t. The cargo ship M.T.Dawn
Kancheepuram entered the port at 04.00 a.m. carrying with petrol and
collided with cargo ship. As a result, there was leakage of oil which
spread over the sea area, particularly sea shore of Pulicat, Ennore,
Ernavore, Ramakrishna nagar, Nethagi nagar tsunami kudiyirupu,
Thiruvotriyur, Tolgate, Kasimedu villages etc. Further Creek, River, River
Bed of the Kosasthalaiyar River, Buckingham Canal, Mangroves Forest,
and Birds Sanctuary etc., towards North and upto Thiruvanmiyur (West).

This area was polluted with oil contents. The wealth of the Sea,
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Organism, Micro-organism, Fish, other sea foods in and around these

polluted area are vanished.

Procedural History

3. The application was filed on 31.01.2017 and came up for hearing
on 01.02.2017, the Tribunal issued notice to the respondents and also
directed CPCB and State PCB to inspect the entire place affected by the
oil leakage and furnish a status report with regard to remediation
measures. The parties impleaded to the application include the Port,
District Magistrate, State PCB, State of Tamil Nadu, Ministry of Shipping
and the owners of the Ships - M.T. Dawn Kancheepuram and M.T. BW

Maple. CPCB was added as a party by the Tribunal suo-motu.

4, The matter has been dealt with in the last five years by several
orders in light of stand of the parties and factual reports furnished in
pursuance of directions of this Tribunal. It is not necessary to refer to all
the orders and pleadings. It will suffice to refer to the some of the orders
and stand of the parties which are found necessary for passing the

present order.

5. Vide order dated 26.04.2017, the Tribunal noted the stand of the
Ministry of Shipping with regard to steps taken for remediation of the
affected areas. The Tribunal also noted that the Department of Fisheries,
Tamil Nadu tentatively assessed the loss to be Rs. 135.35 crores. The
Tribunal noted the contention that the sludge recovered was required to
be disposed of in environmentally friendly manner. It was also noted that
the Madras High Court has taken up the issue of determining

compensation on ‘Polluter Pays’ principle.
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6. Vide order dated 20.09.2017, the Tribunal noted that three
Districts were affected and more than one lakh persons have lodged

claims for compensation.

Madras High Court judgement on the issue of compensation

7. The Madras High Court vide judgment dated 12.04.2018 in W.P.
No. 8249 of 2018, Meenava Thanthai K.R. Slevaraj Kumar Vs. The
Secretary to Government & Ors. dealt with the prayer of the victims for
compensation. It noted that a compromise was arrived at between the
two shipping companies to pay Rs. 240 crores as compensation towards
the claim of the State Government. Out of the said amount, Rs. 141
crores was deposited towards the claim of the Fisherman. Rs. 15 crores
was separately deposited and for the remaining, bank guarantee for Rs.
84 crores was furnished. Rs. 10 crores was towards restoration of
environment. High Court further noted that a Six Member Committee
under the Chairmanship of Additional Director of Fisheries was formed
to suggest manner of disbursement of compensation. Some of the

relevant observations from the said order are reproduced below:-

18. Non-disbursement of compensation has been brought to the
notice of this Court. Though Section 26 of the National Green
Tribunal Act, 2010, envisages penal action, for non-compliance of
the order or decision of the National Green Tribunal (South Zone),
Rs.141 crores has now been deposited with the Government
by the insurers of the ships involved and meant for
disbursing the same to the above said category of persons.
As on date, National Green Tribunal (South Zone) is not
functioning. About 1,12,051 applications have been received.
We cannot expect all the applicants to move the Principal Bench at
Delhi, for suitable orders. Government have already constituted a
Committee, which has submitted its report. Government is stated
to be scrutinizing the report of the committee. Blank data format
has already been prepared for de-duplication. Taking note of the
orders of the National Green Tribunal (South Zone), extracted
supra and of the fact that responding to the directions, steps have
been taken, though claim of the petitioner is in the nature of public
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interest, on the basis of the representation, dated 10/5/2017,
mandamus cannot be issued. However, having regard to the fact
that large number of fishermen are affected, due to the collision of
the ships and oil spillage, this Court, in exercise of the powers
under Article 226 of the Constitution of India, entertains the suo
motu Public Interest Litigation, based on the information.

19. It is submitted that the Director of Fisheries is the competent
authority, to disburse the compensation to the eligible persons,
and he is not a party. To enable disbursement by a competent
authority, in exercise of powers under Article 226 of the
Constitution of India, we suo motu implead the Director of
Fisheries, Chennai, as ninth respondent.

20. Inasmuch as the report has already been submitted by
the Secretary to the Department, Fisheries Department,
second respondent, we direct scrutiny and approval be
granted, as expeditiously as possible. Preparation of de-
duplication process be completed as expeditiously as possible.
Disbursement of due compensation to those eligible be done by
the Director of Fisheries, Chennai, within four weeks from today.

21. With the above directions, suo motu, public interest writ
petition is disposed of. No costs. Consequently, the connected
Miscellaneous Petition is closed.”
Hearing today, consideration of rival submissions and final order
8. In the light of above background, we have heard learned Counsel
for the parties on the issue of surviving issue to be dealt with. As
suggested by learned Counsel for the parties, only documents which

need consideration are of the written submissions of the applicants and

the status report filed by the Fishing Department of Tamilnadu.

Applicants note
9. Surviving claim of applicants has been summed up in the written

note as follows:-

“L Direct the Violators to pay Rs. 2,00,000/- per head to the
persons who are directly into the profession of Fish and Rs.
1,00,000/ - per head to the persons who sells the fish at sea
shore in the district of Thiruvallur, Kanchipuram and Chennai.
An about 1,12,051 verified applications have been received by
the Government so far.

II. Impose exemplary compensation on the violators for the
damage caused to the coastal environment and loss of bio-

303



diversity. The present report as well as the letter dated
06.02.2017 issued by Department of Environment and
Forests, Tamil Nadu has observed that massive damage to the
Environment, Coast and Marine Aquatic life as death of sea
fish, Turtles Etc. Annexed as Annexure-A/ 3.

III.  Initiate penal actions against the authorities and the shipping
companies for the degradation of coastal ecosystem of three
districts of Tamil Nadu.

IV.  Direct the Committee to analysis the sea water samples from
the surface of the sea as well as from the bottom of the sea to
ascertain the true impact of the oil spillage.

V. Constitute a high level committee to monitor the remediation
and restoration process.”

Status report of the Fisheries Department

10. Status report has been filed by the Fisheries Department on
05.07.2022 giving the details of the assessment of loss suffered by the
Fishermen. In terms of orders of this Tribunal, affected persons were to
file claims upto 10.08.2017. Considering such claims, compensation of
Rs. 141 crores was released against total compensation of Rs. 240 crores
in terms of agreement between the fishing companies and State on behalf
of fishermen. Compensation was recommended to the maximum of 50
percent of assessed value of loss to the owners of mechanized fishing
boats and crafts and 80 percent of assessed value of loss as given in the

Table 1. Relevant extracts from the status report of the Fisheries

Department are reproduced below:-

“2. It is submitted that 18 teams have been constituted with
Fisheries Department officials in order to assess the exact quantum
livelihood loss suffered by various sectors such as Fishing labourer,
Fisherwomen in allied activities, allied activity labourer, Fish vendors,
owners of Motorized boats, Non-motorized boats and Mechanized
boats.

3. It is submitted that claim forms duly approved by the Insurance
Company of the Shipping companies were distributed to individuals
of above sector and fishermen Cooperative Society members.

4. It is submitted that, based on the above team report, claims were
consolidated for each category and a proposal was sent to
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Government for Rs.230.078 Crore for providing compensation to
1,12,051 affected fishermen. Accordingly, the Government of Tamil
Nadu preferred a claim for compensation relief assistance of
Rs.230.078 Crore.

5.1t is submitted that considering the time delay in getting
compensation from insurance companies and as a measure to provide
immediate relief to the affected fishers, the State Government vide
Government Order (Ms).No.58, Animal Husbandry and Fisheries (FS3)
Department dated 03.03.2017, sanctioned a sum of Rs.15 crore to
provide immediate relief at the rate of Rs.5000/- each to the 30,000
affected fishermen families on 08.11.2017 and the same was released
by the Insurer of the Shipping company on 08.11,2017.

6. It is also submitted that, in the meantime, petitions were filed
before this Hon'ble Tribunal by Meenavar Thanthai Selvaraj Kumar
in Original Application No. 14 of 2017. This Hon'ble Tribunal directed
the Fisheries Department to permit the affected persons to make their
claim up to 10.8.2017 and make required study, conduct enquiries to
arrive at an appropriate quantum of compensation to be recovered
from the ship owners.

7. It is respectfully submitted that, based on the directions of this
Hon'ble Tribunal, a team with the officials of the Fisheries
Department was constituted to receive the applications from the
affected fishermen who have not filed their claim earlier. Based on
the scrutiny of applications received on the direction of this Hon'ble
Tribunal, 2,442 applications were accepted and revised
compensation proposal for Rs.240.07 crore to the affected 1,11,448
fishermen of Tiruvallur, Chennai and Kanchipuram coastal districts
has been arrived and submitted to this Hon'ble Tribunal.

8. It is respectfully submitted that, as per the orders of Hon'ble
High Court, W.A.No.537 of 2018 and CMP. 5302 of 2018, the
owners of the Shipping companies shall deposit Rs.141 crore
towards the various claims preferred by Government of Tamil
Nadu for a sum of Rs.240 crores including the eco restoration
and to secure remaining claims out of Rs.240 crore arrange
for the execution of Bank guarantee for a sum of Rs.84
crores. Accordingly, the Shipping Companies have released an
amount of Rs.141 Crores (including Rs.10 Crore for Ecosystem
restoration works) on 28.03.2018. And also, an irrevocable
Bank Guarantee worth Rs.84 crore was obtained from the
Shipping companies as per the directions of this Hon'ble High
Court of Madras.

9. It is also submitted that a relief Recommendation Committee
was constituted by the Director of Fisheries to disburse the
relief amount of Rs.141 crore received from the insurer of
companies under the Chairmanship of Additional Director of
Fisheries / Managing Director of Fisheries, TAFCOFED. The
Relief Recommendation Committee analyzed the
compensation proposal of the Government of Tamil Nadu
forwarded to Shipping companies in detail and
recommended the following compensation package to the
affected fishermen in the first phase, considering the
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release of compensation amount limited to Rs.141 crores by
the insurers of Shipping Companies as against the total
compensation of Rs.240 Crores. The Relief Recommendation
Committee has recommended limited compensation to the
categories of Owners of recommended Mechanized Fishing
Boat, Motorized Fishing Crafts and Non-motorized Fishing
crafts to the maximum of 50% of the assessed value of
livelihood loss and for the categories Fishing labourer,
Fisherwomen in Fisheries allied activities, Allied activity
labourer, Fish vendors, limited to the maximum of 80% of
the assessed value livelihood loss as given in the Table:1

below.
Amount restricted Total claim
based on amount amount
Affected Category Tot;zl.no of released by recommended
claims Shipping Company (In lakh)
(in Rs/Unit)
MFB (Category )
Mechanised Fishing Boat 922 35,000 4,869.60
Owner
FRP (Category II)
Motorised boat 6,916 20,000 4,714.50
Owner
15,000
Catamaran (Category ’
I) Non Motorised boat 2,467 909.00
owner
Society members (FCS)
/ Fishing Labourer 40,580 12,000 188.50
Society members (FWCS)
Fisherwomen in allied 47,145 10,000 322.70
activities
Vendors - Fish Vendors 9,090 10,000 1,383.20
Allied Activities - Labours 1,885 10,000 370.05
Additional members
included as per NGT 2,442 10,000 244.20
direction
TNFDC 1 20 lakh 20.00
Total 1,11,448 13,021.75
Restoration measures
1,000.00
Contingenc
gency 12.00
Grand Total 111,448 14,033.75
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10. It is submitted that since the Insurance Company has
released only Rs.141 crores against the total claim of Rs.240
crores, based on the recommendation of Relief Recommendation
Committee, the Assistant Director of Fisheries, Thiruvallur,
Chennai and Kancheepuram districts have collected individual
beneficiaries' information such as Aadhar card, Bank Account
details, address proof, etc. and all these data were de-duplicated
in order to avoid multiple payments to the beneficiaries. It is
submitted that the Compensation amount was paid only to the
eligible beneficiary after due verification and the compensation
amount has been directly transferred to the Bank Account of
beneficiary through ECS. The Department has followed the best
possible procedure to ensure the transparency in the disbursement
of Oil spill compensation to the beneficiaries.

11. It is submitted that, based on the Relief Recommendation
Committee constituted under the chairmanship of Additional
Director of Fisheries (Marine)), and based on their
recommendation, the first phase relief amount was disbursed to
the applicants is detailed in the Table:2 below:

Table:2
Total Total claim Amount
Affected Category ° ;z o of Recommended
ctaims (In lakh)
MFB (Category I) Mechanised Fishing 916 320.48
Boat Owner
FRP (Category II) Motorised boat Owner 5,073 1,014.48
Catamaran (Category I) Non Motorised 314 47.10
boat owner
Society members (FCS) Fishing Labourer
43,672 5,240.64
Society members (FWCS) Fisherwomen in
Fisheries allied activities 44,760 4,476.00
Vendors - Fish Vendors..
7331 733.10
Allied Activities - Labours
1720 172.00
Additional members included as per NGT
direction 941 92.60
TNFDC
1 20.00
Total
1,04,728 12,116.4
Restoration measures
1,000.00
Contingency
12.00

10
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Grand Total
13,128.40

12. It is respectfully submitted that out of 1,11,448 applications,
relief assistance of Rs.121,16.40 lakh has been disbursed to
1,04,728 beneficiaries, 6,720 applications were rejected after de-
duplication and scrutiny of documents. Thorough scrutiny of
application and document verification were done before
disbursement of compensation to 1,04,728 beneficiaries accounts
as Direct Benefit Transfer (DBT).

13. It is submitted that 1,04,728 eligible members who are
affected by the oil spill have received first phase compensation
amount of Rs.13,128.40 lakh and the remaining compensation
amount of Rs.7,211.14 lakh have to be paid to affected fishers
from the available bank guarantee amount of Rs. 8,400.00
lakh. The detailed breakup of the remaining compensation
amount of Rs.7,211.14 lakh is given in the Table: 3 below:
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Table:3
Amount to be
Original claim Amount Disbursed disbursed from Bank
guarantee
Affected Amount to
Category Total Amount be
Total no claim No of Disbursed No of Disbursed
of claims amount claims (Rs. in claims as per
(Rs. in Lakh) Lakh) committee
(Rs. in Lakh)
MFB 922 2,496.29 916 320.48 916 2,161.76
(Category 1)
Society 49,963 10,699.5 49,059 6,302.22 49,059 4,415.31
members (FCS)/
fishing
labourers
Society 47,145 8,646.64 44,760 4,476.00 44,760 3,580.8
members
(FWCS)/ fisher
women in
allied
activities
Vendors 9,090 1,315.81 7,331 733.10 7,331 293.24
Allied 1,885 416.35 1,720 172.00 1,720 172
Activities
Additional 2,442 369.24 941 92.60 941 28.23
members
included as
per NGT
direction
TNFDC 1 63.40 1 20.00 1 43.4
Total 1,11,448 24,007.23 1,04,728 12,116.4 1,04,728 10,694.74
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Interim relief
amount
disbursed to
fisherfolk

1,500.00

families

Contingency

12.00

Restoration
measures

1,000.00

Unspent amount

971.6

Amount required

from the

available bank

guarantee

7,211.14

14. It is submitted that, in compliance to the order of this Hon'ble

Tribunal, dated 26.04.2017 in Application nos. 14, 16, 38 & 40 of
2017, a report was submitted this Hon'ble Tribunal based on the
site inspection dated 29.6.2017 by a Joint Committee comprising
of officials from TNPCB, MoEFCC and Fisheries. During that
inspection the committee visited 25 contaminated sites to verify
the status and found that there was no deposit of oil residue.
During the earlier inspection on 29.6.2017 following
recommendations were given by the committee and the status of
implementation was verified by the present Joint Committee
during the visit dated 6.8.2020 and are given in the Table:4 as
below:

Table:4

SL No

Recommendation dated
29.6.2017

Committee Remarks

Authorization under the
provisions of Hazardous

Wastes Management,
Handling and
Transboundary) Rules,

2016 needs to be obtained
from TNPCB for the bio-
remediating oil
contaminated sand.

1. Tamil Nadu Pollution Control
Board (TNPCB) had accorded
authorization under Hazardous

and Other Wastes (Management and
Transboundary Movement) Rules 2016, vide
Authorization  No.17HFC8126640  dated:
15.2.2017 to dispose the oily waste through
the process of bio-remediationdeveloped by
M/s. Indian Oil Corporation Limited [IOCL]
using Oilivorous Bacteria.

2. Accordingly, about 184.42 MT of
material consisting of sludge oil mixed with
(159.35 KL) and oil contaminated sand
(25.075 MT) was treated using bio-
remediation, by M/s. IOCL. Subsequently, For
phase treatment, the KPL has obtained
authorization under Hazardous and Other
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Wastes (Management and Transboundary
Movement) Rules 20 16, for
the disposal by bioremediation of the
balance quantity of the oily wastes and oil
contaminated sand from TNPCB vide
Authorization No.19HRC27210863 dated
16.09.2019 for treating (i) 55 KL of oily
sludge and (ii) 225 T of oil contaminated
sand lying in the port bybio-remediation using
Oilivorous bacteria developed by M/s.
Indian Oil Corporation Limited. (iii) 15T of the
solidwaste mixed with the
contaminated sand for disposal through
TSDF for incineration.

3. Now the second phase bioremediation of
oily waste of about 55 KL and oil
contaminated sand of about 225 MT process
iS in progress.

Damaged poly-ethylene liners
at the periphery of the bio-
remediation site should be
replaced at the earliest.

1. The damaged Poly ethylene liner at
periphery of Bioremediation site was replaced
immediately and process was completed in
September 2017.

2. Nowthe second phase bioremediation of
oily waste of about 55 KL and oil
contaminated sand of about 225 MT process
is in progress.

Dedicated closed sheds
with impervious concrete
lining shall be provided for
storage of balance quantity of
oily sludge as well as
oil contaminated sand. The
shed shall be equipped with
Adequate fire safety
arrangements in order to meet
any exigency.

3. As directed by the Committee, dedicated
closed shed with impervious lining was
provided  for the storage of @ oil
contaminated sand. The oily sludge was
stored in leak proof plastic barrels of
various sizes and the same were kept
covered with plastic sheets and placed on
concrete surface. Regular monitoring of the
barrels was carried out. The bio-
remediation pit and the shed are located
adjacent to KPL fire station, where fire
tender, fire extinguishers and crew are
available round the clock. Personnel are
deployed to continuously monitor the
bioremediation site on regular basis.

4.. The oil contaminated sand stored in the
shed and the oily sludge stored in the
barrels are put in a pit and is being treated
by bioremediation process, and the shed
was now dismantled and removed.

Empty  buckets, empty
barrels, sintex tanks used
for  collection of oily

sludge, sand contaminated

1. Authorization under Hazardous and
Other  Wastes  (Management and
Transboundary Movement) Rules 2016
was obtained from Tamil Nadu Pollution

13
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with oil residues, HDPE bags,
gunny bags soiled with oily
residues, used gum boots &

other oil contaminated
personnel protective
equipment, oil

contaminated absorbent
booms/ absorbent pads and

fishing nets with oily
deposits are to be
considered as Hazardous

Wastes and authorization
has to be obtained at the
earliest and the waste
needs to be Disposed
immediately. Further,
Dedicated closed sheds
with impervious concrete
lining shall be

provided for storage of
these materials

Control Board (TNPCB) vide
authorization No.l17HFC8126640 dated
15.2.20 17. As per Clause 13 under
Additional Specific conditions, the waste
barrels/ drums were disposed to TSDF,
Gummudipoondi.

2. The balance quantity of the solid wastes
was stored in a covered shed adjacent to
the bio-remediation pit. Authorization

was obtained from TNPCB
under Hazardous and Other Wastes
(Management transboundary
Movement) Rules 2016 vide
Authorization No. 19HRC27210863,
dated: 16.09.2019 for the second

phase
process. Accordingly, the oil contaminated

and

of bioremediation

Bio-remediation site required
to be fenced and display sign
boards needs to be kept for
every 30 meters along the
periphery of the site. Kreb
wall around the periphery of
the site shall be constructed
immediately.

During the 1st phase of bio-remediation
fencing a long with display boards were
erected and later removed. Agreed to make
fencing for the second phase also.

Total Petroleum
Hydrocarbons content in
the oily sludge& oil

contaminated sand which is
being bio-remediated should
be continuously monitored.

1. The Ist phase bioremediation

was initiated on 06.02.2017 by
M/ s.Indian Oil Corporation Limited.
Subsequently at every 15th day, the
composite soil samples were taken
from the site and analyzed for Total
Petroleum Hydrocarbons and

Polycyclic aromatic hydrocarbons content.

2. The final report on "Bioremediation of oil
sludge and oil contaminated sand from
Ennore Port, at Kamarajar Port Limited
(KPL), Chennai" submitted by IOCL,
Faridabad was forwarded to TNPCB by
KPL

Total Petroleum Hydrocarbons
content in the ground water
Samples and soil samples
needs to be analyzed by M/s
KPL through a MoEF&CC
recognized laboratory.

1. During the Phase-I Bio-
Remediation process, for
monitoring of ground water contamination,
12 peizometric

wells were installed around
the pit having a depth of 20 feet. Water
samples were analyzed for oil content and
heavy metals. The analysis results are
given in the report submitted by M/s. IOCL,

the final report on "Bioremediation of oil
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sludge and oil
contaminated sand from Ennore Port, at
Kamarajar Port Limited (KPL), Chennai.
KPL monitored ound water through M/ s.
Richardson & Cruddas (1972) Ltd. [A Gout.
of India Undertaking], a recognized
laboratory, during the  process of
bioremediation.

2. The reportof analysis revealed that oil
and grease and petroleum hydrocarbons in
all the wells are Below detection Limit
(BDL). The analysis reports along the final
report submitted by M/s. IOCL was
forwarded to Tamil Nadu Pollution Control
Board vide our letter dated 08.01.2018.

15. It is also submitted that, the Joint Committee Inspection
team noticed that the Authorities (M/s. Kamaraj Pvt Ltd and
Indian Oil Corporation Ltd.) has implemented the recommendation
of the committee report based on the inspection dated 29.6.2017
in its letter and spirit. The committee members carried out the
inspection at 1st and 2"d phase of Bioremidial site in M/s
Kamarajar Port Limited and the shoreline stretch of Ennore in
Tiruvallur District. It is also observed that the parameters are
within the limit and therefore no evidence of seepage of oil from
the bioremediation site to the surrounding area.

16. It is respectfully submitted that the Oil spill incident has led
to mortality of aquatic organisms and in certain cases profound
impact on the physical status of these organisms. There is a
remarkable decline in the quantity of fish catches consequent to
the oil spill particularly in near shore areas. Aquatic resources
need to be enhanced in the Oil spill affected districts which would
enable enhancement of livelihood of Fishers, As a measure to
restore ecosystem, out of the total amount of Rs.141 Crore
released by the Insurer of the Shipping companies an amount of
Rs.10.00 Crore has been included towards restoration of marine
ecosystem in the three districts affected due by oil spill incident.
The said amount has been allocated for fabrication and
installation of artificial reefs in 30 locations in the oil spill
affected districts viz., Chennai, Thiruvallur and Kancheepuram.
CMFRI has been entrusted with the Consultancy services and site
identification and deployment has been completed. Now the
condition in the affected area is normal.

17. It is submitted that the joint inspection committee has
submitted the following conclusion.

15

312



"During the visit no oil residue was noticed at the affected
site and also the fishing activate are now in normal
condition which was resumed soon after 2 to 3 months after
the incident as per the data of Fisheries department, So far
an amount of Rs.13128.40 lakh (including restoration
amount) has been utilized and disbursed to fisherfolk. It is
also noted that the port authorities and Indian Oil
Corporation teams has successfully completed stage I of
bioremediation process using IOC, R&D developed
bioremediation technology, which was initiated on 6.2.2017
for treating 184 MT of oil sludge and oil contaminated sand.
Now all the environmental parameters at the bioremediation
site is found to be within the permissible limit and no
contamination was observed in the site including ground
water and soil quality, which was also evident from the
analysis report. It is also noted that vegetation has started
growing on the stage-I site, which is an indicator of good soil
quality. Now for treating the balance o0il sludge/oil
contaminated soil, stage II bioremediation process is in
progress and will continue till the Total Petroleum
Hydrocarbon reaches to the permissible level (THP less than
1%). The committee observed that condition of the affected
areas due to oil spill is now reaches to normal’.

18. It is submitted that, the bank guarantee furnished for Rs.84
Crore by the Shipping Companies need to be kept alive until the
release of balance insurance amount will be paid to beneficiaries.
The details of disbursement of claims, the Shipping Companies
has been informed vide Director of Fisheries letter
No.2836/P3/2017 Dated 08.08.2019 that an amount of Rs.121.164
Crore was disbursed to 1,04,728 affected fishermen and details of
category wise disbursement was furnished stating that the
disbursement of remaining compensation is in progress. This
information has been informed to the Shipping Companies through
email dated 08.08.2019 also.

19. It is also submitted that the Shipping Companies' claim that
all the claims including an account of loss of ecology, restoration
cost, remedial measures etc., has already been taken care of by
the deposit of Rs. 156 core and there are no further claims which
are either pending nor arise in future and all the claims of
different nature have been finally settled, cannot be sustained and
Bank Guarantee executed in favour of Department of Fisheries,
Government of Tamil Nadu cannot be returned because the
original compensation preferred by Government of Tamil Nadu
before the National Green Tribunal is for Rs.240 crores against
which only Rs.156 crores has been released by the Shipping
Companies towards compensation. Hence, to accommodate all the
fishermen affected by the oil spill within the amount of Rs.156
crores released by the Oil Companies, the extent of compensation
has been limited against the original claim.

20. Finally, it is submitted that if the Bank guarantee amount of
Rs.84 crore executed in favour of Department of Fisheries,
Government of Tamil Nadu is release at this point of time, there is
no amount or guarantee or any other source to receive the
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compensation amount from the Shipping Companies to release the
balance compensation of Rs.72.11 crore claimed by the
Department of Fisheries, Government of Tamil Nadu.”

Tribunal’s Finding and order

11. From the above, it is seen that compensation of Rs. 141 crores
stands released against total compensation claim of Rs. 240 crores in
terms of agreement between the fishing companies and State on behalf of
fishermen, approved by the High Court which order has been acted upon
and attained finality. Neither any material has been produced to
substantiate higher claim nor it is possible for the tribunal to go beyond
the order of the High Court. Thus, the Tribunal has to act within the

purview of the said order. Thus, claim of the applicants beyond the order

of the High Court cannot be accepted.

12. What remains is the claim for payment of unpaid amount of
compensation available to the extent of verified claim and
remediation /rehabilitation of ecological integrity. Remediation measures
which remain to be taken in terms of status report may now be
expeditiously completed, utilizing the amount already allocated for the
purpose, in the interest of aquatic flora and fauna. Bank guarantees may
be encashed and after deducting the amount to be appropriated towards
restoration measures, the remaining unpaid amount be disbursed
proportionately to the affected persons, already identified, but not
exceeding the verified claim. This may be overseen by a joint Committee
headed by the Principal Secretary, Fisheries, Tamil Nadu with Director
Fisheries, Tamil Nadu and the District Magistrate, Chengalpattu as
members. The Director, Fisheries, Tamil Nadu will be the nodal agency
for coordination and compliance. The Committee will be at liberty to take

assistance from any other individual/institution as may be found
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necessary for executing the work. Since it is stated that there are some
errors in calculations in Table 3 furnished in the status report of

Fisheries Department, the same may be looked into by the Committee.

All the applications stand disposed of accordingly. If any grievance
survives, it will open to the aggrieved party to take remedies afresh as per

law.

A copy of this order be forwarded to Principal Secretary, Fisheries,

Tamil Nadu, Director Fisheries, Tamil Nadu and District Magistrate,

Chengalpattu by e-mail for compliance.

Adarsh Kumar Goel, CP

K. Ramakrishnan, JM

Sudhir Agarwal, JM

Dr. Satyagopal Korlapati, EM

Prof. A. Senthil Vel, EM

July 6, 2022

Original Application No. 14/2017 (SZ)
and other connected matters

SN
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